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LOK SABHA DEBATES

LOK SABHA

Tuesday, Fuly 13, 1971 Asadha 22, 1893 (SAKA)

The Lok Sabha met at Eleven of the Glock
[Mr SpeaKER in the Ghair

ORAL ANSWERS TO QUESTIONS

Reopening of Birla Factories in West
Bengal

*108!. SHRI MUHAMMED SHERIFF ;
Wil the Minister of INDUSTRIAL DE-
VLLOPMENT be pleased to state :

(a) whether some representatives of Unions
and Associations of workers in West Bengal
had recently urged the Centre and the State
(;overnments to secure carly reopening of the
lirla factories, which Lad been closed down
unee February, 1970 ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
Yes, Sir.

(b) The representations of employees
Untang, etc., have been taken note of by the
Guvernment of West Bengal itself and a series
of meetings were held at the State Government
level with a view to getting the various closed
utits reopened, The discugsions so far have
been inconclusive,

SHRI MUHAMMED SHERIFF : I would

-

are remaining closed at present and the total
number of workers affected thereby, andis
there any factory reopened recently and, if so,
with what terms of agreement and with which
workers' union.

SHRI GHANSHYAM OZA: According
to the information available with us, two
factories of Birla Bros., have been closed down.
Attempts are being made by the West Bengal
Government to see that they are reopened.
We have no figures about the number of em-
ployces employed,

SHRI INDRAJIT GUPTA: May we
know the names of those companies ¢

SHRI GHANSHYAM OZA: Eleetric
Construction Co., Ltd., and National Engineer-
ing Co,

SHRI MUHAMMED SHERIFF : May I
know whether it is a fact that that police
assistance was given to the Brila Bros., to open
their establishments with fresh requirements
without formal notice to lift the closure, affect-
ing about 6,000 workers ?

SHRI GHANSHYAM OZA: We are not
aware whether police assistance was sought by
Birla Bros.

SHRI MUHAMMED SHERIFF: The
information was given to the Chief Minister at
the Writers Building, A memorandum was
given by the representatives of the workers
Union.

SHRI GHANSHYAM OZA : This relates
to some office being closed down ; not to
factories.

DR. RANEN SEN: Was it a fact that
the head office of Birlas was closed and then
there were some disputes in regard to the
closure of those offices and then a particular
union affiliated to a particular political party
entered into an agreement with the Birlas,
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creating difficulties for the employces and thus
the Birlas were able to take away the offices
from Calcutta ?

MR. SPEAKER : How does it arise ?

DR. RANEN SEN : Offices and establish-
ments.

SHRI GHANSHYAM OZA : This relates
to the closure of the factories. His question is
about the closure of the head office of the
company. The Ministry in charge of company
affairs may be asked about it.

MR. SPEAKER: His supplementary
question is not relevant.

SHRI H. N. MUKERJEE : In vicw of the
fact that the closure of the factories is
necessarily related to the offices concerned with
the running of those factories, may I know if
Government is aware that there is a 22—storey
building put up by the Birlasin order to run
their headquarters from where the factories
were conducted, and that building has remain-
ed unoccupied and nothing has been done even
to take it up for public purposes or for any
ather purpose which Government thinks fit?

MR. SPEAKER : The main quecstion is
whether some repr ives of uni and
amsociations of workers had recently urged the
Centre to secure the reopening of the factorics,
and so on.

SHRI H. N. MUKERJEE 1 It is a closure
on account of the adnunistration having gone
Phut or whatever happened, and hercisa
building with the headquarters of the concern
which is running all these factories ; they have
put up a 22—storey building and nothing has
happened ; are the Calcutta people to look at
the empty apparition ?

MR. SPEAKER : Hegave the reply. That
is the only reply you can get.

SHRI R. S, PANDEY : rose—

MR. SPEAKER : Youare also interested
in Birlas 7

SHRI R. §. PANDEY: This relates to
production which is a very important econo-
mic aspect of the country,
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& orar wmgar g e e
afas great & wregw ¥ o wafafant
aefer Y, wifer A, o o, fasty &
a9 WY § STHT SURT I WA HEL TE
@ & W1 fra o g & fawe @
TR T 9T § |

MR. SPEAKER : Pleasc do not ask just for
the sake of asking. It does not arise out of this.

st T g qi¥ : AT N A
g | fea® sream awx § a2 fed awe
TgT & fargz gr o ?

MR. SPEAKER : You did not listen to the
feply. He gave the names in the first instance.

SHRI R. 5. PANDEY : Ifheis willing to
anfwer, ..

weqw AET : W AY A A%9-
ATEEH F Fgr W faar ! wd Ay A
arT qar gefr & ?

Working Results of Braithwaite Burn and
Jessop Construction Co., Ltd,

*1082, SHRI INDRAJIT GUPTA : will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether the Braithwaite Burn and
Jessop Construction Co. Ltd., (BB]) has been
showing losses for the last three financial years ;

(b) whether contracts worth nearly Rs, 15
crores are under execution by BBJ at present ;

(c) if s0, the reasons for failure to make
profits since 1967 ;

(d) whether any complaints of financial
mismanagement have been received by Govern-
meot ; and

(¢) whether any enquiry is going to be
held into the affairs of the Company ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : () Yes, Sir,

(b) The value of orders under execution at
present js approximately Ra. 6.10 croves.
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{c) Some of thc reasons for the Company
suffering loses during the last three years are:

(i) Reduction in value of orders during
this period,

(i) Due to recemion the Company was
obliged to accept uneconomic prices
to avoid retrenchment ;

(iii) Inadequate availability of raw mate-
rials ;

(iv) Increased Labour and Staff costs due
to Engineering Wage Board Award ;

{v) Loss of production due to the difficult
law and otder situation ;

(d) Yes, Sir. A complaint has recently
been received.

(¢) The complaint is being enquired into.

SHRI INDRAJIT GUPTA: In view of
the fact that two of the companies making up
this concern—Braithwaite and Jessop—are
practically being run by the Government of
India—the management of one has been taken
over the other day and that of Jessop was taken
over a long time ago—and these two companics
together arc the major sharcholders of BEJ,
since the Government has such a direct stake
in this concern, how is it that they have only
thought about looking into the matter after
receiving a complaint recently, as he said?
Am1 to take it that prior to receiving the
complaint, the Government did not consider it
necessary on its own to lock into the matter !

SHRI MOINUL HAQUE CHOU-
DHURY : Itis true that the three companies
Braithwaite, Burn and Jessop—hold shares in
the ratio 40: 30 : 90, Jessop is a majority
company of the Government. The management
of Braithwaite has been taken over by the
Government under section 18A of the Indus.
trial Development Act very recently.
Consequently Government has acquired a
controlling interest in the affairs of this com-
pany only with 1egard to its management, but
not with regard to its shares. After we got
into this, suddenly we Lknew about these
difficulties and we have been trying to sort
them out. But the recent complaint is with
regard to some other matters, namely, top—
heavy expenditure in the company, inefficient
administration and lack of coordination. These
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arc the matters referred to in the complaint
which we received sometime in June. Later
on, the same complaint was forwarded to us
by Shri Jyotirmoy Bosu, M. P., on 12th June,
1971. We are locking into these specific com-
plaints after they were received. But that does
not mean that we have not been looking into
the affairs of the company earlicr.

SHRI INDRAJIT GUPTA : May I know
who was the original complainant and who has
been entrusted with the job of conducting the
enquiry ? What steps will be taken to see that
this firm will not close down suddenly as is
happening in many cases in West Bengal ?

SHRI MOINUL HAQUE CHOUDHURY:
The origina) complaints was received from the
BBJ staff union. We have now called for a
report about these specific allegations. As
suon as we receive them, we will certainly
enquire into them if there is a prima facie case.
We will see that the company is not closed,
But as I said, there are certain difficulties,

SHRI INDRAJIT GUPTA: You said
they have orders worth Rs. t crores.

SHRI MOINUL HAQUE CHOUDHURY:
Yes, but for a company of this nature, Ra. 6
crores is not a very good order position. But
the worst difficulties are raw material shortage,
particularly steel and also labour disputes and
irequent law and order situation. We will do
our best to see that the company is not closed.

Use of Security Deposits for setting up
Scooter Factory

*1083. SHRI B. V. NAIK: Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) whether the market price of scooters is
in excess of its ex-show-room price ;

(b) if so, whether Government contemplate
collecting this difference in the form of a
sccurity deposit from the allottees of scooters,
to be forfeited in case of abuse of allotment and
refunded in case of proper use ata tme when
the value of the scooter equals the sale price
through depreciation ; and

{c) whether Government contemplate using
this security deposit as capital for establishe
ment of new units for manufacturing scooters ?
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THE MINISTER OF INDUSTRIAL DE-
VELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) Government exercise
on informal control over the selling prices of
scooters and nobody need pay a price higher
than the price approved by Government. No
specific instance of any manufacturer or dealer
charging a price for a new scooter higher than
the one approved by Government has come to
the notice of Government.

(b) and (c). Do not arise.

SHRI B. V. NAIK : In part of (b) of the
question I have asked :

hir”.“

—that is to say, if there i+ a differenc bet-
ween the ex-showroom and market price—

“‘whether Government contemplate

collecting this difference in the form of a

security deposit from the allottees of

scooters....”
I suppose it was made abundantly clear in
parts (a), (L) and (c) of the question and
all of them put together that the price differens
tial was not at the level of the dealers o1 the
manufacturers but it was at the level of the
first allottee. Part (b) of the question will
make it abundantly clear that if there was any
insinuation it was regarding the price that
was taken by the allottee. If the hon. Minister
agrees to this explanation, may I know
whether the subsequent action that I have
suggested will be followed ? There has been
no question at all, the question has never said
it, that the blackmarketing or charging of
higher price was cither by the trader, o1 the
dealer, or the manufacturer, The allottee gets
it for a price of Rs. 3,500 and he immediately
sclls it for Rs. 5,500....

MR. SPEAKER : Is he still continuing the
supplementary ?

SHRI B. V. NAIK : I am trying to inter-
pret the question to the hon, Minister, Let
him answer it.

SHRI MOINUL HAQUE CHOU-
DHURY : I have not followed the question,

MR. SPEAKER : I have followed him.
He has asked about the price difference at the
allottee’s level and not at the dealer’s level.

SHRI B.V. NAIK: I hope no further
explanation is necessary,
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SHRI MOINUL HAQUE CHOW-
DHURY : The show-room price in Delhi has
has been fixed under an informal price regula-
tion arrangement, The ex-show room price
for Lambretta is Rs. 3,427; for Vespa
Rs. 3,462; for Fantabulus Rs, 3,750 ; for
self-kick starter of the same varicty Rs. 4,060 ;
for Rajdoot Rs. 3,516. These are the prices.
For other arcas the calculation will have to be
made according to the distance. With regard to
deposit, any person who registers himself has,
along with the application for a scooter, to
make post office savings deposit of Rs. 250,
Then, under clause 8 of the order no man can
purchase more than one scooter. This Rs. 250
rerogins as  deposit in the post office, with
government more or less.

SHRIB. V. NAIK: May I know whether
it has come to the notice of the government
or the hon, Minuster that there exists a flourish-
ing blackmarket in rega:d to scooters ?

SHRI MOINUL HAQUE CIIOW-
DHURY : The answer is that no specific
instance of any manufacturer or dealer charg-
ing a higher price has come to our notice. ..
(interruptions) Let me answer the question my
own way. No specific instance of any manu-
facturer or dealer charging a price for a new
scooter higher the une than the one approved by
Government has come to the notice of Govern-
ment, That is the question with regard to selling
of a new scooter. But I agree that there are
cases of blackmarketing. For example, under the
law after purchase of the scooter by somebody,
he cannot transfer it within a certain period of
time. But he can charge a black market price,
not have formal registration and hand it over
to somebody else. This kind of a thing is going
on in view of the shortage in the country. So,
there isa black market. I do not deny that,

SHRI AMRITNAHATA : Where does the
manufacturers’ quota go ?

AN HON.
market.

MEMBER : In the black

SHRI K. LAKKAPPA : I would like to
know vwery clearly from the hon. Minister
whether itis a fact that agents, who collect
scooters, from the manufacturers, are keeping
all the scooters, are not selling them to allottees
in proper time and are cheating them by tell-
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ing them that the scooters have not yet arriv-
ed. Has this come to the notice of Govern-
ment ? In Bangalore these things are happen-
ing for a long time, Allottees are not getting
the scooters in time even though the scooters
are available with the agent. Would Govern-
ment make an inquiry into this matter and
take steps in this connection ?

SHRI MOINUL HAQUE CHOU-
DHURY & The question was relating to the
higher price charged by the dealer and the
mauufacturer,

SHRI K. LAKKAPPA : They are asking
for higher prices.

SHRI MOINUL HAQUE CHOU-
DHURY : The information given to me by
the hon. Member is with regard to thc agents
withholding scooters and not selling them.
Certainly, I will take the information from
the hon Member and look into this aspect of
the matter.

TR W A suweqt & fawmr @
LUl

%1084, »it e Fag : 7a1 X wAr AT
Ty Y T FA o

(%) W@¥ & A= sgawar famr
#r ag 1970-71 ¥ fraet gfv g &l
TEE T I E; AR

(@) WA F "waw fpaan &
wgeTd geqrat ST AW IF A A o F
wrEr g ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Departmental
Catering on the Railways did not incur any
loss in the year 1970, on the other hand, they
earned a profit of Rs. 26.12 lakhs approxi-
mately.

(b) When it is proposed to appoint a new
catering or vending contractor at a station,
allotment of contract to Cooperatives run by
railway staff or of vendors or voluntary social
organisations, is favourably considered, subject
to conditions, namely 1. reasonable rates;
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2. quality of foodstuff ; and 3. satisfactory
service, Where no such organisation is avail-
able capable of rendering satisfactory perfor-
mance, the vacancy is advertised and filled up
by allotment to a suitable contractor,

off frqy fog : oY fewrdiiz F g &
Fzfor & SEW 26,12 W TOA W
ATH GAT F1TEA G qg e & fw
et g & 1 % AT STgaT O own
T I W ATE W AT FT oo ¢
| T S g ¢ Sw off gy awee
& ? A0 ArTY &7 47 amar @ e owwy
e A gE 4

FEHTE graTd oY AT 97 AT
37 9% At 7deT 7 v & P eyl
qiF faar< far omr @)@ A
fag < F fag &r 7t sy qamd
fr fray adeT A AT ¥ AR A A
et o gergyf F o faa w
WEITO FEqraAY Fv ¥=f@r w7 w7 Far
T ? Fer aAAE A far wAr agey
I FL 7

SHRI HANUMANTHAIYA : Regarding
the quality of food I receive several complaints
that at various places the service is not satig-
factory. In some places the service is satisfac-
tory. We are continuously watching so that
improvement may be made. We have taken
strict measures. We have decentralised the
controlling authority so that the man on the
spojcan continuously check. This is a ques-
tion where food preparation is done daily.
Sometimes it is not up to standard. I am
aware of it. We are continuously trying to
improve 1t,

So far as the second question is concerned,
I have not got the figures here of the number
of applications received and the number gran-
ted because it pertains to sll the rail zones all
over India. If the hon. Member is particular,
I will collect the figures and supply to him,

st et g : 72 e & fe agerd
deqra ® T AT T Ay, 9 9%
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eyt & are fawre adf gar | wav
R ERT W AR A ¥aw gaw @ a9
9T g o o ST R T o O
wiga =t 78 g ?

SHRI HANUMANTHAIYA: Several
Members are aware that when they made
representation regarding cooperative socicties
in Punjab and Haryana, I have conceded the
request. If my hon. friend has got any parti-
cular application in view, I will consider it
provided he brings it to my notice.

oft gew W wBwTT ;AT AEET A
w1 & & Y $DAT § S/ A7 gA
§ | &f o STedz A AT AT
@ & IT9 X T IAAT KA Y FH
g, g fe 97 ¥z I MW
%1 ¥ foro aral T8 A feaa & sy
g et A ga A% g% AN H Al
feafer &1 3o1 oo 90127 T8 WAT A
4 5 T WARTAO & ArEFA AAH
Yy 9 oY gay afus dar ] A
& ey o ? oW WmE ¥ oW
FHAQ & F@ § I wlaey faeger
HHETHT & | AR AF qACAE ALY
faedt & AT 7 999 sfam & A
Y § 1\ ¥4 WA wEHEq 9T wH=A
# feafa & g & fog wi saaeqr
TAATRE ?

SHRI HANUMANTHAIYA : On the
recommendation of a Committee longeime
ago, we introduced departmental catering.
If I understand him correctly, he wants that
departmental catering should be abolished.
‘That is not the intention of the Government.
So far as the price and other things arc con-
cerned, as and when we received information,
we deal with it. Also, there is a vigilance
department which makes suo modu enquiries.
We are doing these things.

ol gwR W wHATT : AT HEAA,

Frug T qarg fs @ goeml T
Wy & 7@ § 5 gw s
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FE & qrg At IRy faser ey omar
21us 3T IR @A AR AW
T SRR AAT , &Y A IARY (AW
2ar g1 Fqg amr s g feosA
d # wfew oedl @, @R fag R
WETET FqT AT FQ AT @ § |

SHRI K. SURYANARAYANA 1 The hon.
Minister said that the food and servicing also
is good, not very bad. But so far as our know-
ledge goes, while servicing might be good, the
quality of food is deteriorating day after day
as can be secen the way in which the kitch-
ens in the dining cars are run, In view of
this, will the Government consider to serve
food in packets as they are serving in Rajdhani
Express and in aeroplanes also ?

SHRI HANUMANTHAIYA : In fact,
that is a suggestion which has already been
accepted and they are going to implement that
suggestion,

SHRI B, S. MURTHY :
know....

I would like to

MR. SPEAKER : You should have caught
my eye.

SHRI B. 8. MURTHY : Shall I put the
question ?

MR. SPEAKER : You have already started
it. Tt is all right.

SHRI B S. MURTHY : Thank you.

As the nation is expecling that the coopera-
tives should be encouraged, may I know what
is being done by the Railways to make special
efforts to see that catering is slowly decentra-
lised and given to the cooperative societies ?

SHRI HANUMANTHAIYA: 1
already answered that.

have

Ajoy River Project

*1087. SHRI A. K, SAHA :
SHRI SAMAR MUKHERJEE :
Will the Minister of IRRIGATION AND
POWER be pleased to stale :
(a) whether Government are aware of the
necenity and urgency to take up the Ajoy
River Project Scheme between Burdwan and
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Birbhum in order to save the people of the
adjoining arcas from flood havoc ; and

(b) if so, the action taken by Government
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) and
(b), The Government are aware of the
urgency of protective measures in the lower
reaches of Ajoy River in West Bengal. The
State Government of West Bengal have already
taken up remodelling and strengthening of
the existing embankments on the river for this
purpose from Parucha to Sagira on the right
bank and from Nurpur to Jahanabad on the
left bank. The possibility of constructing dams
on the Ajoy river and its tributaries is under
study by Bibar Government.

SHRI A. K. SAHA: In view of the fact
that West Bengal Government had lang ago
given a proposal for the construction of a dam
accross the Ajoy river, may I know from the
hon. Minister what stands in the way of ex-
pediting this proposal ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO): No dam can be
constructed in the Bengal territory because
there is no proper site available. The only
place where dams can be constructed is on the
upstream in the Bihar territory. That is why
we have asked the Bihar Government to inves-
tigate the sites. They bave investigated one or
two sites and they have been found not suit-
able from the point of view of submertion and
from the point of view of suitability of the rock.
They are investigating other sites,

SHRI A. K. SAHA : May I know from the
hon. Minister whether the Government will
consider to include it in the Fourth Plan ?

DR. K. L. RAO: As I submitted already,
it is a question of the Bihar Government
coming forward with some damiites. I think,
they will do and then only the question of
inclwion in the Fourth Plan will arise.

SHRIS. C. SAMANTA: Iwould like to
know what recommendations were made by
the Man Singh Chmmittee about this project,
I want to know why that recommendation has
not been taken up as yet.

ASADHA 22, 1898 (SAKA)
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DR.K.L. RAO : The Man Singh Com-
mittee recommended strengthening of the
embankments and the comstruction of the
reservoir higher=up. That isa general recome
mendation. As I said earlier, itis a question
of the Biha: Government and they have got to
look into the possibility of finding a suitable
damsite, Wecannot force them to agree to
the Committee’s recommendation which is
outside their tefritory altogether,

AT Tk & e s gfedd & o
TR AT AT W

#1088, #ft dito arTo gwer : wr o
oAt 7g FAy A g F v

(%) Wi WX qrwsm w7
argde s gy § argde o ¥ w7
¥ g fradt aflr age #r ot §;

(&) 9% wrafw e e &t 4
ot ®

() ®ar v swafr & e S
gheat &t gfremd s <% & W

sgaeqr § ;A
(w) afx g, & ¥ gfyard war g ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : () The total amount
of licence fec realised from licensed porters
working on Indian Railways during the finan.
cial year cnding 81.3-1971 was Ras.
9,35,738.55 p ;

(b) The above sum is entirely spent on the
cost of uniforms supplied to porters and super-
vision ;

(c) No Sir;

(d) Does not arise.

SHRI B. R. SHUKLA : May I know how
much amount out of this entire amount has
been spent on uniforms ?

SHRI HANUMANTHAIYA: I under-
stand Rs, 8.57 lakhs approx. has been spent
on uniforms,



15 Oral Ansoers

SHRIB. R. SHUKLA: What about the
residual amount ?

SHRI HANUMANTHAIYA : The resie
dual amount Is spent on cstablishment charges
and what is called the supervision charges,

SHRI B. R. SHUKLA : Nothing out of
the residual amount has been spent on the wel-
fare or the improvement of the amenities of the
licensed porters ? The amount has been spent
on the railway employces who supervise the
work of the licensed porters May I take it
that way ?

MR. SPEAKER : Itis not a question he
has asked,

SHRI N. K. SINHA : In view of the fact
that these porters belong to the lowest strata
of society and specially the lower echelons of
the services in the railways, do Government
propose to spend this amount on the amenities,
such as, health services and other things, of
these licensed porters ?

MR. SPEAKER : He has already given
the reply.

SHRI N. K. SINHA : He has given only
the factual reply. I want to know whether
they have any sueh proposal under considera-
tion.

SHRI HANUMANTHAIYA : This is a

suggestion the hon. Member is making and I
will examine it.

iz e ® A @ & .y Aw-
fewt &t &t

*1089. st wgrQiuw oy : 3a7 ¥
W a2 INA F FO F4 fF

(%) war W Fa=x A fesdi N
w4 ¥ FIOT A9 1970 Fr awf W H
dire wiferr 9z srmEl ¥ @
T8I0 TF;

(w) war @@ qfomaerss awEE &
frwtor &4 & s61aE A 79 ;%

(@) "R A @ o a= A Feaal
¥ W g FA F A% w@r wdaOd
Wi
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THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) The loading of
cement during the rainy season of 1970 was
much better when compared to the earlier
months as well as corresponding period of the
previous year,

(b) The Ministry of Railways is not infor-
med of the position.

(c) All Railways are advised to intensify
repairs required to make covered wagons water-
tight to make them suitable for loading during
monsoon and meet the demand from different
cement plants to maximum extent.

ot wgrdtew fog : & @0 wEw ¥
At qrgar § Fr foaaar @i daor g,
ITHT AN F JFAT ITH foo¥ firer @
qrafy ! & ag it wmAr g g fe
T 7 HIY FWFAT A A onder faar 2,
A FE AF 9 gar, few fe
FITAAT BT AT GGAT B, 7 JTHE oY
FArgy ?

SHRI HANUMANTHAIYA: Obviously,
all the cement factories have not been able to
get all the wagons they have asked for. But,
there has been considerable improvement from
year to year in allotting wagons and in the
transportation of cement. For example, in
1968-69, we were able to transport 9.4 million
tonnes the next year it rose to 10.7 million
tonnes and this year (1970-71) it has gone upto
11.1 millions, So, there is progressive improve-
ment in the allotment and transportation and
much more has to be done. I am aware of it,

 The other day, the All India Cement Manu-

facturers’ Association’s rep tatives met me
and had a discussion with me and I am trying
my very best to see that cement transportation
takes place to the maximum extent possible,

ot wgritaw fag : & w0 waq A
FrAT Frgar § % 99 waw w0 oY 3w
fa=rr, g #gF a% FOTHHw § 7

SHRI HANUMANTHAIYA : The manu-
facturers’ representatives met me and I am
trying to* help them. Whether the retponse is
good or bad, it canmot be stated as & matter of
fact. But I am trying to help them.
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e feet Yk wrew & fergeheen ¥
farerew

*]091 St WA T WY
it woy Fag faos

| W™ T ag A T T
war fe

(%) gawfeedt ™ smew *
fargefra<or &7 v frw fafa #t sTeew
ferat war a1 o< gz fra fafe a1
arar ar,

(@) T quaR Y famma & v
wO § qU g e g aw Q@@
s, X

(w) 3w @57 F i fagiwor &
FT-791 &9 gW 7

1HE MINISTER OF RAILWAYS (SHRI
[TANUMANTHAIYA) : (a) EClectmification
of Howtah-Buidwan section, which forms apart
of the Howrah-Dellu Route, was started 1n
1954

{b) There has been no delay, The Llectr-
fication of Howrah-Delhi Route 13 expected to
be completed by 1975-76

(c) With the completion of Electnfication
of Howrah-Delhi Route, 1t would be possible
to operate Train services on the route without
a change of Traction with resultant cconomy
and efficiency.

=t WY TN WIS . ATAH AENRS,
AT & qarer wrs, 1970 ¥ v AP W
qg 1ar 41, fogd I A Al WERa ¥
&gl a1 o FrAge TwaAr 1971-72 &%
T &Y s, few gowerr & v faet
T ¥ A ¥ gwmdas & w4
fd a7 & @ Hre-gEEE A
Axafae Fedar ®Y sor & & &¢I
Taadi aterr & UA @ W U Q@
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#1 Hifre A wrmar ) e I AN FEL
fear mar & 9w g7 @ w1 NE TEw
T WA X oquwac gfr ow oA
ey wed gf fradr § afrgid
@t ar AmAr @ f& gwt o wgier
fratds A1v wrer-TRaaew §, wdr Foo
gl ar & f5 1975-76 A7 48 qU &
T ) & S wigar g fF oo 1954
¥ g AAwAr FE F 4 4, w0 oIwA
@ w4 & fay 9w @A wf fafq
fafeas &t g T, afg & € 91, a7 Ty
qraur g ?

SHRI HANUMANTHAIYA: Studies
have been made as the hon. Member sugges-
ted. But, the real pomnt 15 that we should
fimsb within the targeted time., May be there
may be some readjustment of the schedule of
time, But [ am very particular that this target
stated 18 adhered to strictly and af there 15 any

dtlay, the responsibility will be fixed on the
concerned officer,

s W TE WE . 9 q9e &
FrfEdr wr & =" 7 Fgr var g fw 75-76
&F S T8 TXT g1 TIr AV TG T AAT
FHAT 7T AGAI, AT G AT F qaT T9T
T | FOH HAY X @S &
waT Mer-ae &, <m gfoa & fad s
&, fm%T a9z 7 SqrRr ¥ ISEAC TWAT
¥ 1 iy Tuer grafwsar T oo &
a7 IU FA 97T frrR ad F w;w ?

SHRI HANUMANTHAIYA Ihe hon.
Member has made a suggestion that this dis-
parity should be removed I will make a note
of 1t and o the necessary thing

wiwt aoe aftw ¥ Faf PR w0 KeAw

*1093 ¥ro FEHIACEN TR : FI0
faurd ate faga oot a7 T3d N T
i fF .

(%) w1 wra FPa aE, Tq
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g F e TEIT g1 w7 FATE AF1F FT
R FT @ ;

(@) #1197 R ¥ fArama
oF | wiT &1 FE qFgor v aar g
EiEs

() afz &, & &7 dreEr F ET-
Xar & g drr 3 wee ¥ R oA
qawor &1 a1 ufzor fawar ?

faar ot fags daea § Iu-AAY
(st dstara o) @ (F) F (). A
qETT 1T F1 FAE F1 g & oy
yeqrE AEr g1 S SgEEE FH 957
Sfeafas £ T@ Hr Q7 EAT A F
graey ¥ gEEfaT ATFS 3FEE F A
arX § §, e s F frana ® agmar
W oF for & afr asfwsfem o7 &
seat Afawaw w77 ghafeaa fFar s
g% |

Mo FAEHIATLEW QIS @ AFAT HA[
warex A4 v # ¥ 2 5 wmI g
FIN 1 GEAEA TGN g afen dfawfer
ged ¥ seqna qfgsan =7 ghafeEs
FIF g gaeA FRaraar 2 #ar sEE
drar wf 7z A EHFIF ez q fa=re
F& @ A FAT I3 F1 fRAr H A
W EVH HAT wEET ¥ ST ARAEA
FEAT g0 IAFT Yar e fawrw &
T8l & ar few var g F fa=wz @y &
IE 23 wFAw fT FUAT T Fgar Afz
Aqraw @it 1 qF AN 2T FIS AIAT
FTAT &, a1 I°FT faqem v & 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : There is
no question of raising the height of the dam.
This river, Chambal, is very erratic and there
is some good amount of water in some year
and it has got very little water in some
years. Gandhi Sagar is a very good dam in the
country and we want to see that a good storage
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is built up every year so thatit can be useful
when there is least rainfall. We have got to
have some flood forecasting system to regulate
the storage. For this we have carried out some
survey. Once the project is completed, we
cannot raise the height of the dam. It is not
possible to do it,

o AFHAEAN qi€ : &7 fag=or
F Feag fa it #1 o FFAew GRar aow
g @ TH FF WA 90§ FragH
warfaa g1 @57 & ? FAr oA A d
ZEM FT FIE A1 & 7 A0 F WA
Frgrar &1 frar @ g fram fear
T g ?

DR. K. L. RAO : Some data is being col-
lected with reference to two objects. One is to
organise a very good forecasting system. If
there is good rainfall we can calculate how
much water is coming and if' the reservoir is
full we can open the gates before the water
comes in. Secondly, we want to ensure that
when the reservoir is at full level there is no
damage to the villages. There is no question
of raising the dam, because it is not possible,

»it qaw e awi ;AT gme
9 H oFAT AT AT FHI AT AT 8,
fsa® s fagsr & ST 97 W@
sfager wara agar & 1§ wraAT A@ar g
fF a7 TAF  FTOON AT FIE AT AT S
27 afz A 7€ 2, a1 79 FAT B L FA
% far s #a7 9Oy @ra @ E ? 2

DR. K. L. RAO: As I have submitted
already, the Chambal river is very crraﬁc.'_:
Sometimes it carries per year as low as
2 million acre-feet of water, and sometimes it
carries as much as 6 million acre-feet of '
Thus, in some years it carries a very sm i
quantity of water and in some years it carries
a large amount of water. Our objective
having flood forecasting and in taking

measures is to see that we lock up every dro
water that the river carries in the good y
so that it will be useful in the other
storage dam has been constructed mu
than the average yicld of the river.
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Wt guwR At oere wevaw, &
HaF wreqw § s Aqrgan g fE oAl
TG A AT N & IO F qq0@r
f& qifY QT A FT FIHT FIN BT
MAAT G F § AT TEFHT a1eqd 4
§ 5 w@W 2w & asg ¥ wsy wiw
AT A A |H QAT F AfGE @A
frar o g%, atfas ¥ stfas fawrd A
A OFF AT I F A AT g AT
faorefr a8 § sa afuw fewefh frer 78,
afgs qrift faer o, zad A a0
g & o ¥ faferg A g ?

DR. K. L. RAO : A number of dams have
been constructed on the Chambal river, and
cvery drop of watet that falls in this arca is
being utilsed. There is no other river in that
arca which is one of the scarcity arcas. Thereis
no other river in the vicinity and Chambal is
the only miver in that arca. The Chambal
itself has been planned completely and three
dams have been consttucted and have been
ncarly completed, and there is a barrage and
and s0o on. ‘There is nothing more that can be
dune on that river,

feeet fage warw geaw W faan o
LA

*1094. it gAW WA THAT : WO
et st faga w91 ag aq A1 P
Far fe e

(%) ¥a gewre A faesr fogq@
ST FEAE F A IF A A0 =T
fear &

(=) faelty a¥ 1971-72 & 3
qeqi wY feawr W X §T 99 §
R

() 9% dwm W1 W § A A
= o Jyw g g & faar aar &
1971-72 ¥ faf «ry qr®r Srearfaa T
T g7 v g & foar sorgar ?
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ferwrf sitx faga swrerm § go-soft
(s dwwrw FO=) : (F) 7 (7). A0

YT 9T @F faqTor geqa )
faaqw

(%) 193940 & a7 A5 fawelt
faqa wam geaa # F-Aw q@w @
A € T Y FF WA w0 69.14 FAY
E4

(&) snar g fF 1972-72 & g
feeeit faga s deam Y ma & w9
H %o 6.95 wO¥ N @ & aTw |
HE | 0T WY FT HU 977 &Y faar
ATAFTE L .

(7) $dm FwFR T2 o T @&
O 9T T T AT A A G F
ag g 9T fraior FE @ Ay
gt sfa af gg 3} wfma & 6 whwa
¥ drg gedr qgdr Wrooag 1971-72 &
grue fedr 7 =i & sarer Y a7 wfvad
gz 6 wfawa &1

St gER 9 HGHATT : AAT RHET A
N fagTor FAT 9T 9T T@r § SEH
Igm wgr g fmew aF 6 w08 T
FT T Ig fRar q@ar & F aqrod
qEIH § TR { AAET @A g R
Iq#r wrr fea oo S Rt sy
= wr IR few fow A8 g 8
FW i § I Fr g & A ? gfx
gharagghsng?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): The
Fourth Plan provision for the Delhi city is
about Rs. 42 crores. Out of that Ra. 2§ crores
have been allotted for the NDMC and the -
balance of Rs. 39} crores is for the DESU.
From year to year, the money will be given
according to the requirements. This year it is
about Rs, 6,95 crores. The first instalment iy
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being releared and that is for the purpose of
maintaining their transmission systems and the
generatars,

ot geR W wEAw : A a@ q@
g7 fr fraar 3R wfm ar % feaar
oy faar —gee TW ST T IWI AT

aTr &Y & gEI AT, FE |

DR. K. L. RAO : AsI have submitted, the
total amount is fixed for five ycars and 1t
is about Rs. 42 crores, out of which Rs. 39§
crores is for the DESU. It will be sp cad
over five years, Itislikely that in the course
of discussions they may have asked for some
thing more, but I am not awarc of that. 1he
Planning Commission has fixed the amount
for this year at Rs. 695 crores. That is
more or less adequate,

st gow WA wEAT : WAT WERT A
A X oaqmar g fF gaw W aEw
o fear o7 99 T ER @ Sfaww ¥
AW 6 FFATA a% 7 sq7er forar & AT AW
6 whrea &1 s fafewa frarg @ &
FTIH HTSAH § FLHIL A ATAAT ATEAT §
fir gz ot saror 1 FT AgrE wE & IAST
w1 FTOT § AT T@X FY A TL AN HA
g’

DR. K. L. RAO: The rates of interest
vary from time to time. In this particular
case, the loans are given at the rate of 8% per
cent interest, and forready payment, a rebate of
2% percent is allowed and that is how 6 percent
comes in. Ifthe DESU does not pay in time,
they have got to pay much higher rates of
interest.

Wt gwo ¥ Two W : A HA)
wgreT & wrAar qrg g fe o | faan
T § IIH AT AZW  AAAAE Y ¥Y
g & grrfes wT & A AQ !

DR. K.L.RAO : As rcgards the recovery
of these loans, these loans are repayable in 13
years. In the first year only the interest is pay-
able and the DESU has been making payments.
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Creation of a Zonal or Divisional Head-
quarters for Bouthern Rallway at
Bangalore

*1095. SHRI DHARMARAO AFZAL-
PURKAR : Will the Minister of RAILWAYS
be pleased to state :

(a) whether representations have been
received by his Ministry regarding the creation
of a Zonal or Divitional Headquarters of the
Southern Railway in Bangalore keeping in view
the industrial importance of the city ; and

{b) if <0, the reaction of Government there-
to !

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No representa-
tion of creating the Zonal Headquarters of the
Southern Railway at Bangalore has heen
received.,

However, suggestions for setting up an ad-
ditional divisional headquarters of the Southern
Railway at Bangalore have been received.

(b) The creation of an additional divisional
headquarters at Bangalore, besides the one at
Mysore is not considered justifiable.

SHRI K. MALLANNA : Is there any
proposal to convert fiom metre gauge to broad
gauge the lines from Bangalore to Miraj and
Bangalore to Guntakal and to introduce electri-
fication from Madras to Bangalore, in view of
the industrial importance of Bangalore ?

SHRI HANUMANTHAIYA : The ques-
tion does not arise out of the original question.

SHRI K. MALLANNA: In view of the
industrial importance of Bangalore, it becomes
relevant.

SHRI HANUMANTHAIYA : Though the
two hon. members are trying to help me because
that is my constituency, still I have to adhere
strictly to the original question. The point he
is making does not come within that question.

Expansion of Kerala Ceramics Limited
Kuadara

*1096. SHRI C. K. CHANDRAPPAN :
SHRIMATI BHARGAVI THAN-
KAPPAN :
Will the Minister of INDUSTRIAL DE-
VELOPMENT be pleased to state :

(a) whether the Kerala Government has
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proposed to the Centre to sanction renewal of
collaboration of Kerala Ceramics Limited,
Kundara with Japan Ceramic Engineering
Company Limited, Tokyo ;

(b) whether the State Government has also
proposed various cxpansion schemes for the
Kerala Ceramics Limited ;

(c) if 50, the main features of the schemes ,
and

(d) the decision of the Centre
matter ?

in  the

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELQP-
MENT (SHRI GHANSHYAM OZA): (a)
to (d). A statement is laid on the Table of
the House,

Statement

(a) and (b). The Kerala Government had
requested the Central Government in March
1971 to grant sanction for a revised scheme for
the manufacture of ceramic transfer pictures by
the Kerala Ceramics Ltd., Kundara in colla-
boration with M/s. Japan Ceramic Engineciing
Co. Ltd,, Tokyo. Kerala Government had
also recommended in October, 1970 the
application for industrial licence of the Kerala
Ceramics Ltd. for effecting substantial expan-
sion in the manufacture of Chinaware and
pottery and for the manufacture of L. T.
Insulators

(c) and (d). Fhe revised scheme for colla-
boration for the manufacture of 1.35 lakhs
sheets of Ceramic Transfer Pictures per annum
was approved with some modifications on
17.5.71.

A letter of intent has been granted to the
Kerala Ceramics Ltd. on 10.6.71 for effecting
substantial expansion in the manufacture of
Chinaware and Pottery for an annual capacity
of 1,440 tonnes (after expansion) and for the
manufacture of L.T. Insulators for an annual
capacity of 120 tonnes on the basis of maximum
utilisation of plant and machioery. This
substantial expansion proposal involves import
of capital goods valued at Rs. 30.23 lakbs and
foreign collaboration but no import of raw
materials is involved. The party has agreed to
export 30 of the production,
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SHRI C. K. CHANDRAPPAN: It is
mentioned in the statement that the scheme of
collaboration proposed by the Kerala Govern-
ment had been approved with some modificas
tions. What are the modifications made by
the Centre ?

SHRI GHANSHYAM OZA : The modi-
fications are reduction in the fees to the foreign
collaborator for technical know how from
Rs. 2,26,500 (Tax Free) proposed by Kerala
Government to Rs. 1,51,500 (Taxable).

SHRI C. K. CHANDRAPPAN: Is it &
fact that the scheme proposed by the Kerala
Goveinment was drastically changed ? It so,
what are the reasons therefor ?

SHRI GHANSHYAM OZA : Becausr it
was not possible for them to implement the
previous scheme, There was some difference of
opinion between the foreign collaborator and
the Kerala Ceramics. Therefore, on their
request they had to change it from time to
time. Ultimately, this is the position.

Production in Bharat Heavy Electricals
Limited at Hardwar, Tiruchirapali and
Hyderabad

*1098. SHRI §. M. BANERJEE : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

{a) whether production at the umits of
Bharat Heavy Electricals Limited at Hardwar,
Tiruchirapalli and Hyderabad had gone up
last year ;

(b) if so, how the figures compare with
those of 1969 ;

(c) the value of production in each unit
in 1969 and 1970 ; and

(d) the profit loss sustained in these years
in each unit ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY): (a)to (d). A statement
is laid on the Table of the House.

Statement
Production at the units of Bharat Heavy
Electricals Limited at Hardwar and Tiruchira-
palli has gone up during the last year; at
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Hyderabad unit it has gone down. For the
company, as a whole, the production has gone
up during the last year. Figures of production
unit-wise are given below :—

(Rs. in lakhs)
1909-70 1970-71¢
Tiruchi 2111 2652
Hyderabad 1459 1254
Hardwar 944 1079
Company Total 4514 4985
Profit/loss position is as given below :
(Rs. in lakhs)
1969-70 1970.71*
Tiruchi (g3 502 (4) 556
Hyderabad  (—) 324 (—) 106
Hardwar  (—) 38 (=) 426

Company Total (—) 150 (1) 24

*Figures For 1970-7{ are provisional as the
accounts are yet to be finalised.

SHRI S. M. BANERJEE : Isita fact that
one reason why the workers arc not able to
give of their test in these units whetherin
Hyderabad, Haidwar, Trichuripalli or Bhopal,
is that there arc no uniform service conditions
in these units ? As this is affecting production,
will Government scc to it that the service
conditions of workers in all these units are
put on a uniform basis ?

SHRI MOINUL HAQUE CHOU-
DHURY : Ido not agree that uniformity of
service conditions have something to do with
the production.

SHRI S. M. BANERJEE : Arc the tecth-
ing troubles expericnced at Hardwar over?
If not, what positive steps have been taken to
sce that they are identified and removed so

that production is improved ?

SHRI MOINUL HAQUE CHOU-
DHURY : The Hardwar unit is actually io
the process of construction: It is not near the
period by which it will reach the break-even
point. Even then, I can say that although it
made u loss of Rs. 328 lakhs in 1969-70 and
the loss went up to Rs. 426 Jaks in 1970-71..

SHRI S. M. BANER]JEE : I am not atking
about the production of loases, but production
of something clse.

JULY 13, 1971

Oral Annwvers 28

MR. SPEAKER : Is the tecthing trouble
over now or nol ?

SHRI MOINUL HAQUE CHOUDHURY :
Yes, there is teething trouble because no orders
were forthcoming till recently. Now we have
received orders and it is going into production,
and we think we will be able to do better in
future.

SHRI 3, M. BANERJEE : Teething trouble
does not necessarily mean the dawn of
wisdom.

MR. SPEAKER : When I was the Chair-
man, the trouble was still there,

it afequiey degelt : IeC v
ATFR A M A1 §a17 F@F qF I 7Y

A & N IFW g7 AT wmar 3
fF s ¥ mafgser afar s
W ¥ g¥ AT griTw e sk
UH AT SN & A7 A4@T 9797 9T
awrg agr Py faasY awrg & garw
AU T A0 § AN fasit &1 I
GEAR @ g 1 T gEwa A
weaEr fr ogwar swrew AEr fad g
& straAr g g 7 Siat a7 @ s
s aTAgrg !

SHRI MOINUL HAQUE CHOU-
DHURY : My statement that the Hardwar
plant did not receive adequate orders is cor-
rect. 1 do not know what notes have been
given to hon, Members of Parliament by the
Government of U. P. If that is brought to my
notice, I will certainly examine the question
and see whether my information is correct or
}h: statcment made by the U. P, Government
is correct, If there is any incongruity between
the two, I shall certainly try to reconcile it.

SHRI SANJEEVI RAO : From the state-
ment I find that though production has gone
dnwn in the Hyderabad unit, the loss has also
gone down, I want to know how it is possible.

SHRI MOINUL HAQUE CHOU-
DHURY : It is because of better working,

SHRI K.K. RAMI REDDY: In the
Hyderabad unit production has gone down
and in the Hardwar unit production has gone
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up, but the loss has also gone down in Hydera-
bad and gone up in Hardwar. Does it mean
that the mort wc produce, the higher is the
loss ?

SHRI MOINUL HAQUE CHOU-
DHURY : It is not necessarily so. As I said,
the Hardwar plant has not completed its
gestation period. The Hyderabad plant is
expected to break even in 1971.72 and the
Hardwar plant in 1975-76.

Canal from Patna to Tamilnadu to Link
Gangs and Cauvery

#1099, SHRI N. K. SANGHI : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government have taken a
decision to invite U. N. experts to examine the
details of the project for constructing 2000-
mile long grand feeder canal from Patna to
Tamil Nadu linking Ganga and Cauvery and
also to make an on-the-spot study ;

(b) whether his Ministry had made any
feasibility study of the project before taking
the above decision ;

(c) the nature of the new irrigation poten-
tial that will be generated and the cost
involved thereon ; and

(d) when the U. N. experts are likely to
commence their work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) to (d).
A statement is laid on the Table of the House.

Stalement

(a) to (d). Preliminary studies indicate that
monsoon water in the Ganga near Patna can
be transferred to other areas in the country
where there is great demand for additional
irrigation by a combination of pumped and
gravity canals making use of natural water
courses and existing or proposed reservoirs,
wherever practicable, Such an  integrated
National Water Grid will also provide advan-
tages for augmenting supply of drinking water
and improvement of navigational facilities.
Before making detailed investigations for
determinig the feasibility of the Project, the
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Government of India have decided to avail
of the advice of U. N, Experts. The request of
the Government of India has been registered
with U, N, and it is expected that the experts

will commence their work in about 3-4 months’
time.

SHRI N.K. SANGHI : I should congra-
tulate the hon. Minister for this very ambitious
scheme that he is envisaging to take up. In
the background of this I should like to know
whether a preliminary survey had been made
by the Government in this matter and if so
what is the total outlay that is exprcted to be

spent on this project and in how many years
this scheme will be completed ?

THE MINISTER OF IRRIGATATION
AND POWER (DR, K. L. RAQ): We have
made preliminary studies from the maps only,
Before we undertake detailed survey on the
field actually, which will take about 9-10 years,
we want to consult the United Nations. We
have requested them to send a team of four
experts and we expect they would arrive in
about 3-4 months from now. After their preli-
minary inspection and advice, we shall take
up more detailed investigations.

SHRI N. K. SANGHI : The hon. Minister
says that the U. N. experts are coming. Unless
a preliminary assessment and survey has been
made, how can this 'be done? If this
whole thing goes through what will be the
total cost according to their preliminary
estimates ? In how many yrars do they expect
thisto be completed? The 100 mile long
Rajasthan canal has not been completed in
ten years. This is 2000 miles long. How much
time will it take and what is the total outlay ?

DR, K. L. RAO : [ submitted already that
we have preliminary stodies from maps only.
If I give some information to the hon. Member
based purely on paper studies, I am afraid it
will not be useful. If I say that it will cost
about a thousand crores, the hon. M ‘mber
may fecl panic. When we make some detailed
investigations, it may be possible for us to
reduce the length of the canal ; the actual field
survey will show whether the length of the
canal will be smaller or more. The height to
which water is to be pumped might be much
less. We should not rush with costs estimates
before detailed surveys., We should have a
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fairly detailed report. I do not want to give the
estimate of costs on the basis of map studics
only. We are requesting the United Nations
to give us general advice on the project on
such information as we are going to give them
and also to give thei: idea whether the project
is worth investigating in detail and so on.

SHRI N. K. SANGHI : Has he consulted
the different States in this matter to avoid
inter-state disputes Jater on ?

DR. K. L. RAO : There are about seven
States involed and as far as I know the Cheifl
Minister of various States have welcomed the
idea ; they are anxious to contribute some
money towards the investigation of the project.
1 do not think that anybody will object to this.

st fagfa fw: s 2,000 =
qAT dar o & fewret a@ A @,
9T g7 FAFAT § FATGEANR 6 A41-
o R areT @ A arU qme @€EY
FATY AT AT YT ATHIT A I AT
gy & fF @ T FT O gay aar
aa ¥ AR g ?

DR. K. L. RAO : Hon. Mrmber referred to
Bihar. The main problem of Bihar is more
water, not less water. What we are trying to
dois to take water atthe time of maximum
floods, only during three or four months and
pump that water and store it up all along in
the plateau. It is not a question of taking
water during the dry season of 7 or b months
of the year. It isonly during three or four
months or may be two or three months when
the river carries flood waters. Then only we
shall tap it, not atother times. Thereis no
question of the hon, Member from Bihar being
anxious. He has got too much water there,

SHRI JAGANATH RAO: Under the
scheme of linking Ganga with Cauvery, will
the surplus waters of perennial rivers ke
Mahanadhi, Godavari, Krishna, etc. which are
in between, be taken into consideration ?

DR. K.L. RAO: It all depends on the
amount of water available. Especially in the
summer months, peninsular river carry little
water. This happens due to erratic rainfall
also and that is why we have got to have these
link canals all the way from the Ganga. Ganga
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is the only river which has got surplus water so
that we can use it.

As far as this project is concerned, these
canals will cross all these various rivers on the
way over the plateau and plains of India.
Whenever we find there is deficiency in a
particular river, say, Narmada or a river like
Mahanadi or Krishna,—if there is deficiency in
that particular river, in that particular area,
water will be fed. Thatis the idea, It is like
a tap,

MR. SPEAKER: The Question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

Shiftiog of South Eastern Railway Head-
quarters Office and Railway Service
Commission to Orissa

*1085. SHRI M. M, JOSEPH :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have decided to
shift the headquarters of the South Eastern
Railway and the office of the Railway Service
Commission to Orisa as recently urged by the
Chief Minister of Orissa ; and

(b) if so, when and if not, the reasons
thereof ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No, Sir.

(b) The question of shifting these offices
has to be examined ?

Fulfilment of Plan Targets

*1086: SHRI T. BALAKRISHNIAH:
Will the Minister of RAILWAYS be pleased
to state :

(a) what proportion of the total Fourth
Plan Central oullay will remain to be spent
during the last two years of the Plan ; and

(b) whether any special steps are contem-
plated for the fulfilment of the Plan targets ?
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THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Out ofa total
outlay of Rs. 1275 crores in the Railway Sector
during the Fourth Plan period, a sum of
around Ra. 560 crores will remain to be spent
during the last two years of the Plan.

{b) A ‘Task Force’ has been set up on the
Railways to kecp & continuous watchk on the
pace of expenditure and physical progress of
Plan projects.

Particlpation of State Governments in the
Scheme of Central Agency set up for
conducting cases before Supreme Court

* j090. SHRI M. SATYANARAYAN
RAO: Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether all the State Governments in
India are participating in the scheme of Cen-
tral Agency set up for conducting civil and
criminal cases before the Supreme Court of
India :

(b) if not, the reasons therefor ; and

(c) the number of cases that camc up before
the Supreme Court of India involving the
Union of India and the various State Govern-
ments, saparately ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
NITIRA] SINGH CHAUDHARY) : (a) No,
Sir. Only the following State Governments
arc participating in the Scheme :

1. Punjab

2° Haryana

3. Bihar (some criminal matters only)
4, Jammuand Kashmir

3. Maharashtra

6. Gujarat

7. Himachal Pradesh

(b) It is not obligatory for any State Govern.
ment to join the scheme, They are all however
aware of the Central Agency Scheme. The
non-participating States have chosen to make
their own arrangement by appointing private
advocates in the Supreme Court to represent
them in their cases before the Supreme Court.
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{c) The datawill have to he collected and
compiled from the date of the constitution of
the Supreme Court upto-date and hence it is
not possible to give the information.

Conversion of Ferozpur-Ludhiana Braach
Line into main line

* 1092, SHRI MOHINDER SINGH
GILL : Will the Minister of RAILWAYS be
pleased to state z

(a) whether Government propose to convert
Ferozpur-Ludhiana branch line into a main
line so that Mail trains between Ferozpur and
Delhi could be run on this line connecting the
branch line stations ;

(b) 1f so, whether anysurvey has been made
in this regard ; and

{c) af not, the reasons thercfor ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No Sir.

(b) Does not arise.

(c) There s no operational or Traffic
Justification,

Collection of Terminal Tax by Railway
Administration in Delhi

*1097. SHRI G. VENKATSWAMY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Railway authorities have
agreed to collect Terminal Tax on behalf of
the Delhi Municipal Corporation at New
Delhi, Delhi and Shahadara Railway Station;

{b) ifso, the reasons thercfor ;

(c) the amount of Commimion to be
charged for this ; and

(d) whether the Railways are colleciing
Terminal Tax on a similar basis in any other

part of the country and if so, the names of
places and the amount of commission earned ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No, Sir.

(b) and (c). Do not arise in view of reply
to part (a) above.

(d) Railways are collecting Terminal Tax
on behalf of the local bodies at certain stations,
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Particulars, as have been collected so far,
regarding the pames of stations and the
amount of commission earned, aregivenin a
statement placed on the Table of the Sabha.
[Placed in Library. Sse No. LT—648/71]

Demand for more Holiday Homes for
Railway Employees

*1100. SHRI K.C. PANDEY : Will the
Minister of RAILWAYS be pleased to state :

(a) whether there is & huge demand for
“Holiday Homes" belonging to the Railways
during summer rush ;

{b) whether the demands of a larger num-
ber of applicant are not met due to shortage
of “Holiday Homes"';

(c) ifso, thesttps proposed to be taken to
increase “Iloliday Homes" on each Railway ?

THE MINISTER OF RAILWAYS (SHRI
HUNUMANTHAIYA) . (a) to (c). A state-
ment is placed on the Table of the House,
[Placed 1n Library See. No, LT—649/71]

fagre, gaT SAm ST wEw § ang w0
Yamaet T T FAT o Ffowaan

*1101. oft swe frsy wawc :
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Far Ferarf st faga 71 ag am
#1 war w4 fF ¢
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w-wmhm food Supplies
for Bangia Desh Evacuees

#]1102. SHRI B. 5. MURTHY : Will the
Miniater of RAILWAYS be pleased to state :

(a) the number of Railway wagons diverted
to carry food supplies to the Bangla Desh
evacuees ;

(b) the Zones from which they are diverted
and for what duration ; and

(c) the steps taken to made good the defi.
clency in the concerned Zones ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No separate
statistics of movement of foodgrains on account
of East Bengal evacuces are maintained as no
separate d for ent on account
of such evacuees alone are placed. During the
period lst April to 30th Juae 1971, 25, 112
broad gauge and 6390 mctre gauge wagons
were loaded with sponsored foodgrains to West
Bengal, Assam and Tripura, where there has
been heavy influx of evacuees,

(b) and (c). All General Service wagons
of Indian Railways are pooled over all the
Zones for transport of goods according to de=
mand. It is not, therefore, pomible to assess
the extent or duration of diversion of wagons
for movement of foodgrains for East Bengal
evacuees, Statistics about the movement for
the evacuees alone is not maintained.

Increase in price of Baby Food

*1103. SHRI C. CHITTIBABU : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether a 4 per cent rise in the price
of baby foods has been allowed by Govern~
oent ;

(b) whether to keep down the cost of pro-
duetion, Government had supplied the food
manufacturers with skimmed milk powder;
and

(¢) if so, the reasons for allowing 4 per
cent rise in the price of baby foods ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHQUDHURY) : (a) Yes, Sir.

(b) Yes, Sir.
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(c) The reasons are:

(1) Increased cost of wet milk.

{2) Increased costof imported skim=
med milk powder.

(3) Increased cost of processing and of
other materials.

Withholding of Sanction for Irrigation
Schemes in Maharashtra

~*1104. SHRI SHANKARRAO SAVANT :
Will the Minuster of IRRIGATION AND

POWER be pleased to state :

(a) the names of irrigation schemes of
Maharashtra, sanction to which is withheld by
the Central Government on the ground that
the report of the Commussion appointed to
adjudicate upon the river water dispute in
respect of Krishna and Godavari Rivers 1 not
still out ;

(b) whether the Commussion have given
any stay order in this respect, and

(c) whether the Government of Maha-
rashtra has protested against the withholding
of the sanction to its schemes ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAQ): (a) and
(b). Water dusputes on the Krishna between
Andhra Pradesh, Maharashtra and Mysore ,
and the water disputes on the Godavari bet-
ween Andhra Pradesh, Mysore, Maharashtra,
Madhya Pradesh and Orissa, have been
referred for adjudication to the Tribunals cons-
tituted on the 19th April, 1969 under the
Inter-State Water Disputes Act, 1956. The
adjudication proceedings are in progress.

The schemes of Maharashtra in the Krishna
snd Godavari basins, which have been received
in the Central Water and Power Commission
for exawination are indicated in statement.
The Government of India in consultation with
Planning Commission have not considered it
advisable to consider the clearance of these
projects when the water dispute regarding
the Krishna and Godavri rivers and their
valleys is under adjudication by the Tribunals.
The question of sanction of new Projects was
not referred to the Tribunals.

(€) Yes, Sir.
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Statement

Major Schemes Medium Schemas.

Krishna Basin
. Hiranya- (West ward 1. Khandala

keshi diversion) 2. Pangaon
(Hinghi)
2. Kasari do 3. Nazare
3. Dudhganga
4. Chaskaman
Godavari Basin
1. Upper Wardha I Dasarwadi
2. Upper Penganga 2 Bhojapur
3 Lendi 3. Dengargaon
4. Pench Irrigation 4. Karpara
5. Lower Penganga 5, Kalyangirja
(Irrigation eompo- 6. Dhamna
nent of Sahasrakund 7. Chargaon
Project) 8. Takh
6 Upper Pravara. 9. Giroli
7. Lower Dudhna 10. Chulband
11. Parditakmore
12, Panchadara
19. Karadkhed
14. Tiru
15. Amalnalla
16. P.
(Chatsil)
17. Masoh
18. Tawarja,
19. Chandrabhaga
20. Bodhegaon.

Classification of Industries

#1105, SHRI ERASMO DE SEQUEIRA :
Will the Munister of INDUSTRIAL DEVE-
LOPMENT be pleased to state whether
Government have removed the discrimination
in the matter of non-priority classification of
industries, which serve a1 ancillary or feeder
to a priority industry P

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY): While the procedure of
licensing, as between the 59 priority industries
and other industries (derignated as non-priority
industries) has not been changed, the entitle-
ments of non-priority industries are enhanbed
30 as to eénable them to produce upto their full
capacity, or upto 125 per cent of licensed
capacity, wherever deeraed approprinte, .
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Issue of Licence for Production of Wire
Enamels

*1106. SHRI RAJA KULKARNI : Will
the Minister of INDUSTRIAL DEVELOP-

MENT be pleased to state :
(a) the names of manufacturers who have
been i d to produce Wire Enamels ;

(b) the number of manufacturers who pro-
duce Wire Enamels for captive consumption
and the numbers of those who are producing
for sale ;

{c) whether Government have refused
licence to any of the applicants for the manu-
facture of Wire Enamels and if s0, the rcasons
therefor ; and the names of the applicants ;

(d) the total licensed capacity and the
actual production during the year 1969-70 ;
and

(e) whether Government have explored the
potentiality of Wire Enamels and if so, whether
the licensed capacity has been fixed accord-
ingly ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) and (b).

1. M/s. Dr. Beck and Company (India) Limi-
ted, Poona.

2. M/s., Enamelled Wires Piivate Limited,
Bombay.

3. M/s. Gangappa Cables Limited, Hydera-
bad.

4. M/s. Hindustan Transmission Products,

Bombay.

5. Mjs, Ajit Industries, Bombay,

6. M/s. Bharat Insulation Company, Bombay.

7. M/s. Devidayal Cable Industries Limited,
Bombay.

8. Mi/s. Bhakti Insulated Wires Private Limi-
ted, Bombay.

9, M/s. Elecctrical Industries Corporation,
Bombay.

Of the above, only M/s. Dr. Beck & Com-
pany (India) Ltd., Poooa produce wire cnamels
both for sale to the vonsumers in the country
and for export to.foreign countries. The re-
maining 8 parties produce wire enamel for
their captive consumption only.
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(c) Yes, 8ir. Two applications, one each
from M/s. Asian Paints (India) Pvt. Ltd.,
Bombay for the manufacture of Wire enamels
(as a new article), and M/s. Bharat Insulation
Co., Bombay for cffecting substantial expane
sion for the manufacture of wire enamels were
received during 1969 and 1970. The applica.
tion of M/s, Asian Paints was rejected in
August, 1970 as adequate capacity had already
been licensed/approved to meet country re-
quircments for this item. The reason for the
rejection of the application of M/s. Bharat
Insulation Company, in May, 1971 is that the
industrial licerce already issued to them in
1969 for this item has not yet been fully im-
plemented by them,

(1) Total licensed capacity is 6,245 tonnes
per annum. Besides this, a ‘letter of intent’
has also been issued toa party for a capacity
of 80 tonnes per annum for captive consump-
tion only. The production of M/s. Dr, Beck
& Co. (India) Ltd,, Poona for wire enamels
during 1969 and 1970 have been of the order
of 2740 tonnes and 3636 tonnes respectively.
Separate records of the actual production of
wire enamels for captive contumption are not

kept.

(e) Yes, Sir, capacity has been licensed
keeping in view the requirements for this item.

Siltation in Hirakud Reservoir, Orissa

*1107. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(2) the actual rate of siltation in the Hira~
kud reservoir in Orissa assessed by any latest
survey ;

(b) whether the life-time of the Hirakud
reservoir has been reduced asv a result of this
siltation ;

{c) if s0, to what extent ; and

(d) whether Government propose to adopt
any silt-curing method to prevent this ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO) : (a) to (d). The
average anpual rate of silting hay been estima-
ted from observation as 30 million cubic metres
(25000 acre feet) agaiost 20 million ecubic
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metres (16700 acres feet) mssessed in the pro-
ject report, A reliable estimate of the life of
the Hirakud Reservoir as a result of siltation
is possible when the silt settlement surveys,
which, at present, are in preliminary rtages
are completed. Soil conservation measures
have been taken in the catchment of the Hira-
kud dam to reduce the inflow of silt. It is also
expected that the large number of sluices pro-
vided in the dam will assist in evacuatiog an
appreciable part of the silt coming into the
rescrvoir.

Demand for Increase in Price of Cement

*1108. SHRI S. RADHAKRISHNAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether Government have received any
request from the representatives of the Cement
Industry recently to increase the price of
cement further ; and

(b) if so, the action taken by Government
in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) Yes, Sir.

(b) The matter is under consideration.

Report of Material Planning Cell in
Ministry of Industrial Development on
non-Ferrous Metals

*1109. SHRIS. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOFMENT
be pleascd to state:

(a) the salient features revealed by the
studies prepared by the Materials Planning
Cell in his Ministry in respect of non-ferrous
metals ;

(b) the arrangements made to meet the
shortages of thesc scarce raw materials ; and

(c) the special planning made to produce
them indigenously and the stage of their im-
plementation ?

THE MINISTEK OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) The Matcrials Plann«
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ing Cell in this Ministry has so far conducted
studies in respect of zine, nickel, tin, lead,
copper, aluminium, sulphur and rock phos-
phate. The salient feature revealed by these
studies is that the demand for all these non-
ferrous metals is at present substantially more
than their production in the country.

(b) Imports of scarce raw materials are
being allowed to meet the shortages wherever
necessary,

(c) Efforts are being made to maximize
production of these metals indigenously, Itis
expected that by the end of the current plan,
sclf-sufficiency will be achieved in aluminium
industry and significant additions made in res-
pect of copper, zinc, and nickel as a result of
the various schemes undertaken by the Govern-
ment,

Effect of Restriction on Licensing of New
Cement Factories

*1110. SHRI K. K. RAMI REDDY:
Will the Minister of INDUSTRIAL DE-
VELOPMENT be pleased to state :

(a) whether at a recent meeting in his
Munistry, 1t has been brought out that rigid
restriction on the licensing of new cement
factories in the States that have surplus pro-
duction byt are economically backward, has
come 1n the way of producing more cement
and development of those backward regions ;

(b) whether as a consequence, the cement
to be manufactured by the end of Fourth Plan
will fall short of internal demand by 19 million
tonnes : and

(c) if so, the proposals evolved to offiet the
effects of Government's previous policy ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT {SHRI MOINUL
HAQUE CHOUDHURY) : (a) Yes, Sir. The
general policy of the Government in regard to
grant of licence for cement has been to encour-
ege the setting up of additional capacity in
deficit areas and diseourage coming up of such
capacity in the surplus areas. However due
recognition will also be given to applications
received from backward regions, though there
may be surplus production.
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{b) No, Sir.

(c) Steps are being taken to license sub-
stantial additional capacities for production of
cement to meet the possible increased demand
by the end of the 4th Plan,

Cases of Misconduct of Officials of Ticket
Checking Branch Allshabad Division
(Northern Rallway)

4569, SHRI AZIZ IMAM: Will the
Minister of RAILWAYS be pleased to state :

(a) whether some cases of serious misconduct
of officials of the Ticket Checking Branch of
the Allahabad Division of the Northern Rail-
way were destroyed by the interested officials
in the Commercial Branch during the years
1968-70 with the motives of financial benefit
and of hushing up of the cases ;

(b) if so, the number of such cases ,

(c) the extent of financial implications
involved in these cases ; and

(d) the persons responsible for destroying
the rases and the action taken against them ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) and (b). Three
cases of suspected destruction of records have
comeé to notire,

(c) This has not been possible of assessment
in the absence of the papers.

(d) Onthe basis of an enquiry into the
matter, disciplinaty action is being taken
against the Chicf Inspector (tickets), Allahabad
and a Clerk of the Commercial Branch of the
Allahabad Division,

Vending and Refreshment Room Cone
tracts

4570, SHRI AZIZ IMAM: Will the
Minister of RAILWAYS be pleased to state:

(a) the number of vending and refreshment
room contracts given over Allahabad Division
and over the Indian Railways separately during
the years 1968-70, in which the amount of
security was not deposited ;

(b) the revenue loss to the Railways on

ASADHA 22, 1893 (S4KA)

Written Answers 46

account of non-depotit of these securities ; and

(c) the action taken against the defaulters
including stafl and contractors, scparately ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No vending or
refreshment contract was allotted on the
Allahabad Division and over the Indian Rail-
ways without taking sccurity deposit during
the years 1963-70,

(b) There has been no loss of revenue to the
Railways on this account, .

(e) Does not arise in view of the answer to
part (b) of the Question.

Misuse of Labour in Allahabad Division
(Northern Railway).

4571. SHRI AZIZ IMAM: Will the
Minister of RATLWAYS be pleased to state :

(a) whether there 15 a lot of miswe of
labour on the Indian Railways especially in
the Allahabad Division of Northern Railway
resulting in a national loss to the Exchequer ;

(b) if so, the measures adopted to eradicate
this evil ;

(c) whether a specific case of misuse of
labour was brought to the notice of the
General Manager, Northern Railway at
Mirzapur on 27th March, 1971 in a Union
meeting by a Union official ; and

(d) if so, the action taken so far and the
results thereof ?

‘THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) 1 (a) and (b). No,
but complaints are received now and then
alleging misuse of labour. These are investi-
gated as and when received. A complaint of
misuse of labour in the Allahabad Division is
at present under investigation,

(c) No.
(d) Question does not arise.

Option for Pension by Railway Employees
4572. KUMARI KAMLA KUMARI:

Will the Minister of RAILWAYS be pleased
to state :

(a) whether Railway employees were asked
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to exercise their option for Pension on 18 9.68,
when the question of Dearness Allowance
merger with pay was under consideration ;

(b) how many Railway employees opted for
Pension from 13.9.68 to 30,11.68 ;

(c) when Article 468C (C.S.R.) was revised
merging Dearness  Allowance with pay from
1.12.68 for Pensionary benefit, the reason why
the Railway employees who retired between
the above period were deprived of the benefits;

(d) what expenditure will be incurred by
Government if these benefits are allowed to the
retired employces between 13.9.68 and
30.11.68 ; and

(e) whether Government propose to solve
the hardship caused to the employees?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes; the deci-
sion to give another option was in pursuance
of the recommendation made by the National
Council of the Joint Consultative Machinery.
This option was given to all Railway servants
who had retained the State Railway Provident
Fund (Contributory) benefits and who quit
service on or after 1,5.1968.

(b) The information is being collected and
will be laid on the Table of the Sabha.

(e) There is no Article 468C (CSR). Hence
the question of revising the same does not
arise,

(d) and (¢). Do not arise in view of answer
to patt (c) above,

Participation of Public in Share Capital of
Public Undertakings

4573. SHRI CHANDRA SHEKHAR
SINGH 1+ Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether Government have since examin-
ed the techno-economic feasibility of public
financial participation in some of the existing
public undertakings and future projects, with
a view to augmenting their financial resources;

(b) if so, the names of the existing or future
public undertakings in respect of which public

JULY 18, 1971

Writhen Ansttees 48

participation in share capital has been decided
upon and the extent to which this participation
would be allowed in each of these public
undertakings ; and

(¢) if not, the time by which a decision is
likely to be taken on this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) to (c). Detailed information will be sup~
plied after collecting information from the
various Ministries.

Pilferage of Brass and Copper Pieces
from Loco Workshop, Dahod on Western
Rallway

4574¢. SHRI BHALJIBHAI PARMAR :
Will the Minister of RAILWAYS be pleased
to srate :

(a) whether there has been a report on
28th May, 1971, that one wagon stated to have
contained rubbish, was sent out from Loco-
Workshop, Dahod on the Western Railway
but was found to contain brass and copper
pirces ;

(b) whether the matter has been enquired
into and il so, the results thereof and the
action taken against the person found guilty ;

(c) whether 10 to 20 wagons containing
rubbish usually pass out from the said work-
shop every month and many valuable brass
and copper pieces go out in this manner ; and

(d) the action being taken to prevent such
incidents ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No. Some brass
and copper picces were, however, found
cmbedded inside the rubbish on 31-5-1971,

(b) Yes. The matter was looked into when
such an information was received but none
was found responsible as the picces were a
part of the rubbith.

(c) and (d). 5 to 6 wagons containing
rubbish go out every monith under the supervie
sion of Loco and RPF staff. Every effort is
made to prevent mixing of brass and copper
pieces in the rubbish,
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Action of Coal Ash at Loco Workshop,
Dahod

4575. SHRI BHALJIBHAI PARMAR :
Will the Minister of RAILWAYS be pleased
to state @

(a) whether the practice of auctioning coals
ash has been discontinued by the Railway
authorities at Loco-Workshop, Dahod on the
Western Railway ; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No.

(b) Does not arise,

Beas-Sutlej Project

4576. SIIRI DEVINDER SINGH
GARCHA : Will the Minister of IRRIGA-
TION AND POWER be plcased to state :

(a) whether Government have given
assurance to Beas-Sutle) Project authorities that
funds will flow uninterrupted ;

(b) 1fso, how long it will take for Beas
waters to flow into Sutlej ;

(c) the number of power units to be
installed through this project ;

(d) when these units would start function-
ing ;

(¢) how much power these units will
generate ; and

(f) the amount of land to be irrigated by
this Project State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
Requisite funds for the Beas Sutlej Link Project
arc being provided. This project is being
financed by the Governments of Punjab,
Haryana and Rajasthan and forms part of
their respective state plans, Central Assistance
inthe form of block grants/loans is being made
to the concerned States. Outlays for this
project are, however, being earmarked by the
Planing Commision.
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(b) As per present schedule the waters of
the Beas are likely to be diverted into Sutlej
by December, 1973.

(c) Four generating units of 120 M.W. each
are to be installed in the first instance. Future
provision of two units of similar capacity has
also been made.

(d) As per present schedule the first unit is
likely to be commussioned in March, 1974 and
remaining units subsequently.

(e) On completion, firm power of 264 M.W.
at 100% load factor would be available. The

project would alto augmeut the firm power
output at Bhakra by 148 M.W. at 100% load
factor.

(F) Waters diverted through this project
would be mostly utilised for extension and
improvement of existing irrigation in the States
of Punjab, Haryana and Rajasthan,
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Reversion of Clerks Grade I of Accounts
Mmdmmﬂ"f'

4578, SHRI SOMNATH CHATTER]JEE :
DR. KARNI SINGH :

Will the Minister of RAILWAYS be pleased
to state :

(a) the total number of Clerks Grade Iin
the Accounts Department, who were officia-
ting as Clerk Grade I on 25th September, 1969
but reverted after the issue of Board's letter
No. B (NG) 168PM1/99 dated the 25th Sep-
tember, 1969 on the Western Railway separa-
tely for each seniority unit and for other Zonal
Railways (Zoneewise) ;

(b) whether any representation in this
regard has since been received by Government;
and

(c) if so, the steps taken by Government to
reinstate the aggrieved employees ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Except on the
Southern and Western Railways there have
been no reversions of Clerks Grade I. The
position on these two Railways is as Under:

(i) Southern Railway =10
(ii) Western Railway
(1) Coaching Accounts
Seniority Unit, Ajmer = 2
(2) Goods Accounts Seniority
Unit, Ajmer ol
(3) General Accounts Senio-
rity Unit, Ajmer = 6
(4) S. A. O. (FTA) Delhi
Seniority Unit, = ]
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(b) Representations were received from 7
employees of the Western Railway and 6 em-
ployees of the Southern Railway against their
reversions.

(c) Since the staff in question were reverted
in the normal course on the cessation of short
term vacancies against which they were officia-
ting, the question of their reinstatement does
not arise,

Recruitment of Graduate Engineers by
West Bengal Electricity Board

4579, SHRI C, K. CHANDRAPPAN : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether qualified Graduate Enginecrs
are being recruited by the West Bengal State
Electricity Board on daily wages instead of
graded pay scales and if so, the reasons,
thereof ;

(b) whether engineering profession has
resented this type of appointment and accused
the employers of taking advantage of the

present acute condition of uncmployment
amongst the engineers ; and

(c) whether appointments on daily wage
basis are also made for other professsons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) Yes,
Sir. These engincers will subsequently be
absorbed in regular establishment with the
expansion of the activities of the Board, The
Board considers that such employment gives
necessary in-service experience,

(b) and (c). We are not aware,
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Eviction of Inmates from Raima Sorma,
Tripura

4581, SHRI DASARATHA DEB: Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether notices are being served ona
large number of inmates of Raima Sorma
(Tripura) to vacate land for Dumbura Hydro
Electric Project ;

(b) if'so, the number of families involved
in this matter ; and

(c) the alternative occupation being provi~
ded to the evicted or would-be evicted fami.
lies of Raima Sorma ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-

WER (SHRI B. N. KUREEL) : (a) Yes, Sir,
notices are being served on all persons on the
lands in Raima Sorma to be submerged by
Dumbura Hydro electric Project.

(b) About 300 families.

(c) Besides providing alternative land and
compensation for property, Government are
alio trying to provide alternative means of
livelihood to the evicted or would b evicted
families of Raima Sorma.

AT W RN AW & STOT HIR et
wfemat

4582. st W WA qTEWTA W
fafir st s x=ft ag *Ta®X & For
sarfw:

(%) wr geere B wgA § fe



55 Writim Answers

liﬁa*;" m i‘r.tq'? “m a.- m
A ®Y a9 wfeArE gt & 5 S

(=) afz g, &1 §& 9T Sfawew s
& fod s A s A g 7

fafw sk @@ warem § Tew AW
(it Airforeror forg wiwt) . () site (@)
2o W AN A W A% A gfor F aqw
sfage wfafraw, 1961 T faar
A

firg aat w W

4583. ¥To WEHY ATCTAW G198 : FT
fawd aite fegar 7= g a A F
w3 fr

(%) war fafeer TwaY & wrow fargy
it gAwAaT §7 ¥ T AG FTE
(45

(&) 7ar g @et & sfaw s
TG A ATHET W T o & far ad
1964 ¥ d¥zvwa afafq wfer it 7§
qr ; X

(v) afe &, & 3« afww &1 g=-
weq fawred war & qur 9 Pearfeaa
F@ ¥ fay a0 IO W FHAET A
mE?

ferwr€ ot farrr s ¥ Sw-aeht
(st doerre QW) : (%) 1967-68 ¥
1969-70 aF & gt & fag At =t
sy & facfa ofemr & gfas
o arr fafwer o fage et g
sy fEm g e QY TN 9T AT
o TAW AT g AAT 9eW 9 @
e &) (werew ® fear owon o dfed
gem LT—650/71]

(&) dwe aw afafa (1) fafamr aw

JULY 13, 1971

Writien Ansioers 56

fagr et & woe woawr P A
R ot s ¥ gfg ATy & anite
gaTy & fag aar (ii) afew ot fagqer
T ¥ drv sww *Y ggfa gwa & fag,
1964 ¥ Tarfye o € oY ;

() g fage aret grar Shaw s
w0 ¥ aafaw d5zuaa afufa & fud
7 & 7€ ger-rer et e s
&t 1 o gafay o F e g
F aser e o uwo-Il-3 (i)/64,
ferw 3 wid, 1965 greT faed ow
sfa gt g2 qv <&t &, GfeT F7
& 7k | | wearer # Tey v ) Afed we
LT—650/71 | g7 famfeat =1 afrar-
T w3 gu Afywrw o fag at
¥, swafeas T §, AT T ATH AT
A A F IFTW A, I o
Y FT AUEET FE@ & A @wg-
v 97 yov Efew smfew feg g
T fagr @St A ay Ay wwl @Y
FgT wgr a% wor fear §, FT ORI
TR AT FIAT

U. N. O. Inter-Regional Seminar on Water
Resources

4584. SHRI P. K, DEO . Will the Minister
of IRRIGATION AND POWER be pleased
to state :

(a) whether the Central Government are
participating in the Inter-Regional Seminar on
Water Resources to be organised by the
U. N. O. for the sake of developing countries ;

(b) whether the last Seminar was held ;
and

(c) the main recommendations of the
Seminar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL) ; (a) to (c).
The hosting by the Government of India of
the Inter-Regional S8eminar on ‘Water Resour-
ces to be organited by the U, N. O, isunder
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consideration. The last Inter-Regional Semi-
nar on Water Resources was held in Fergana
(U.8.5.R) in 1966. The Seminar was ag
occasion for exchange of views amongst experts
from various countries on various aspects of
utilisation of water resources. For developing
countries, the problems which were identified
in general were the constraint of finances,
difficulties in repayability, lack of technical
education, lack of hydraulic data, development
of an organisation {or water management, need
for storage schemes, changes in water laws for
impfoving water resources development and
water pollution.

Memorandum by Railway Porters Union
of Southern Railway

4585, SHRI C. JANARDHANAN :
Will the Minister of RAILWAYS pleased to
state :

(a) whether Government had received any
memorandum from the licensed Railway Por-
ters Union of Southern Railway sometime in
1969 ;

(b) if so, the decision of Government on the
points raised in the memorandum ; and

(c) if Government have taken no deciuon
as yet, the reasons for delay ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) to (c) The infor-
mation is being collected and will be laid on
the table of the Sabha,

Withdrawal of Police Cases against

Employees Involved in Incidents om 12th

November, 1970 at Gauhatl (Northeast
Froatier Railway)

4586, SHRI M. KATHAMUTHU : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the police cases filed against
Railway employees after the incidents at
Gauhati on 12th November, 1970 have since
been withdrawn and if not the reasons there-
for ; and

(b) whether the Officer who was on the
spot and was directly responsible for prevoking
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the incidents has since been promoted and if so,
the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No, Sir. The
cases are still under police investigations. The
Railway Administration cannot interfere with
the natural course of justice,

(b) The issue does not arise at present.

Third Class Sleeper Coach in Palezaghat
Samastipur-Narkatiaganj Passenger Train

4587, SHRI HARI KISHORE SINGH :
Will the Minister of RAILWAYS be pleased to
state ;

(a) whether there has been a pemistent
demand from the local people to attach a ITI
Class slecper coach in Palezaghat-Samastipur-
Narkatiagar j passenger Train from Palezaghat
to Bairagnia ; and

(b) if 5o, the steps taken by Government in
this regard ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No.

(b) Does not arise.

Alleged Efforts of Martial Law Authorities
in Bangla Desh to Flood Chittagong Hill
Tracts

4588. SHRIMATIT JYOTSNA CHANDA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Martial Law authorities in
Bangla Desh have been trying to flood the
Chittagong Hill tracts and adjoining areas of
Assam, i. ¢., Mizo Hills District by deliberately
and forcibly closing 16 sluice gates of the
Karanaphuli Hydro-clectric Project at Kaptai
in Chittagoog hill tracts ;

(b) whether due to closure of all sluice gates,
level of water in the Halda, Sankha and Mata-
mubhuri rivers rose above the danger mark and
Mizo district was flooded ; and

(c) if so, the steps being taken by the
Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI B. N. KUREEL): {a)
Government have no information about the
closure of sluice gates of the Karnafuli Hydro-
electric project at Kaptai.

(b) The Government of Assam has reported
that there has been no appreciable change in
the water level.

(c) Docs not arise.

Steps to prevent Corruption in Delhi
Courts

4589. SHRI RAMSHEKHAR PRASAD
SINGH ; Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether Delhi High Court has taken
certain measures to check large scale corruption
in the lower courts ; and

{b) if so, how far these measures will help
in removing corruption ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
NITIRAJ SINGH CHAUDHARY) : (a) and
(b). The Delhi High Court is awarc of the
problem and conditions prevailing in the
subordinate courts in Delhi. The High Court
has comstituted a Vigilance Cell consisting of
two senior judges who are taking proper steps
in the matter. It will not however be in the
public interest to disclose the nature of the
measures taken or contemplated in this behalf,

Qnuality Development Unit for Engineering
Industry

4590. SHRI R. V. SWAMINATHAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether the Indian Standards Institu-
tion has represented to the Central Govern.
ment to set up a Quality Development Unit,
similar to the Market Development Unit for
export, especially for the Enginecring Industry
to promote quality control ; and

(b) if so, the steps taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :

&) No, Sir.
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Demand, Production and Import of
Newsprint

4591. SHRI JYOTIRMOY BOSU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) the internal demand, indigenous pro-
duction and import of newsprint during the
last three years, year-wise ; and

(b) the steps taken by Government to
increase the indigenous production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(8) The internal demand for Newsprint during
the last three years, viz., 1967-68, 1968-69 and
1969-70 was not specifically assessed but it
ranged between 1.1 lakh tons to 1.8 lakh tons.
The production and import of Newsprint
during the last three years were as follows :

Tear Production  Import
(Tons)

1967-68 30806 81610

1968-69 35303 114458

1969-70 37341 182300

(b) The capacity of NEPA Mills is being
augmented from 30,000 to 75,000 tona.
Schemes are sanctioned to establish a capacity
of 1,79,500 tons 1n the private sector, Besides,
the Hindustan Paper Corporation will be
setting up a newsprint factory in Kerala for a
capacity of 75,000 tuns per annum.

Setting up of Committee to enguire into

the Affairs of M/s. Mckenzies Limited

and M/s. Alcock Ashdewn and Compuny
Limited

4592, SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of JNDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether Government have set up a
Committee to enquire into the affairs of M/s.
Mckenzies Limited, Bombay and M/s. Aleock
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Ashdown and Company Limited, Bhavnagar ;
and

(b) if so, the time by which the Committee
is expected to submit its report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). Government have ordered, on 3rd
June, 1971, an investigation under Section 13
of the Industries (Development & Regulation)
Act, 1951, into the affairs of M/s. Mckenzics
Limited, Bombay and M/s. Alcock Ashdown
and Company Limited, Bhavnagar. The Com-
mitee has been given two months’ time to
snbmit their report.

Price of Cement in Manipur

4593, SHRI N. TOMBI SINGH : Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

{a) whether Government are aware that the
price of cement has risen very high in the open
market in Manipur ; and

{b) if so, the steps being taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). Duc to restrictions imposed by
Railway authorities, on movement of wagons,
the stocks of cement in Imphal market had
considerably gone down on account of which
higher prices might have been charged by the
dealers. The Railways have since lifted the
ban on the movement of cement wagons for
Manipur and it is expected that the supply
position would soon improve with the arrival
of fresh stocks of cement.
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Demonstration by Employeces of Signal
and Telecomunication Branch of Indian
Railways

4595. SHRI CHANDRIKA PRASAD :
SHRI RAJDEO SINGH :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether the employees of signal and
Telecommunication Branch of the Indian
Railways held a demonstration on the 19th
April, 1971 in front of Rail Bhavan, New Delhi
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and handed over a charter of demands to the
authorities ; and

(b} if so, the action taken on their various
demands ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes, Sir.

(b) The demands mainly related to recogni-
tion of their Association, setting up of an Expert
Committee, uniformity of designations, relief
from stores respomaibilities of Inspectors, staff
quarters, rest givers and leave reserves, confir-
mation, clamification under Hours of Employ-
ment Regulations, job analysis, uniforms, scales
of pay and training facilities. These were
looked into and action has been taken as consi-
dered appropriate.

Nom-payment of House Rent aand City

Compensatory Allowances to Employees
at Pataa and Danapur

4596, SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Government of India have
declared Patna as Class B-2 City ;

(b) whether the Railway employees residing
at Patna and working at Patna or Danapur,
are now entitled to get their House Rent and
Qity Compensatory All es at the rates
admismible for the employees residing in other
Class B-2 cities ;

(c) whether the employees mentioned in
part (b) above, are not getting the House Rent
and City Compensatory Allowances at the
rates admissible to them ;

(d) whether other Central Government
employces residing at Patna are getting these
Allowances at the due admissible rates ; and

(¢) sf replies to parts (a), (b), (c) and (d)
above be in the affirmative, whether Govern-
ment propose to pay them the due allowances
with arrears and if so, by what time ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes.

{b) Yes.
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(c) The Railway staff working at Patna and
residing in private accommeodation are being
paid the City (Compensatory) and House Rent
Allowances as for B-2 Class cities. Those wor-
king at Patna but residing in Railway quarters
are being paid City (Compensatory) Allowances
as for B-2 class citics,

Those residing in private accommodation at
Patna but working at Danapur are given House
Rent Allowance as for B-2 Class cities. Sanction
for payment of City (Compensatory) Allowance
to these staff is under issue.

(d) Information in this regard is not avai-
lable.

(e) Arrears, if any, will be paid by the cnd
of August, 1971,

Increase in Rent of Railway Quarter at
Khagaul

4597. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the quarter rent of the Rail-
ways cmployees residing in Khagaul (Danapur)
Railway Colony has been enhanced from
October, 1970 and the increased rate has been
deducted from their pay bills of May, 1970 for
the first time ;

(b) whether the Railway Administration
propose to realise the arrcars of the quarter
rent at enhanced rate from the employees ;

(c) if so, the reasons for this enhancement
as thesc quarters were constructed years ago
and the rent was fixed on their cost of construc-
tion at that time ; and

(d) whether Government propose to undo
this enhanced rate and bring the status quo
ante and ifnot, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHR
HANUMANTHAIYA) : (a) The assessed
rents for the Railway quarters on the Eastern
Railway including those at Khagaul (Danapur)
were revised from 1-10-1970. This has resulted
in their enhancement in many cases. The
revised reats are being recovered from the pay
bills of May, 1971.

(b) Yes, Sir. *
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(¢) On the Railways rent is not fixed
separately for each quarter or quarters at one
station. The total cost of all the quartersin a
category is taken into account for afriving at
the pooled assessed rent of the quarters in that
category. The assessed rent so fixed is revised
periodically to take into account the cost of
new quarters built after the last revision was
made. The present enhancenent is the result
of one such revision.

(d) No, Sir. As stated in (c) above, the
revision is only the result of working out the
assessed rent on a pooled basis, This system is
considered to be fair and bencficial from an
overall point of views both for the employees
and the administration.

Insurance Scheme or Medical Facilities
for Catering Vendors Working in Howrah
and Burdwan Divisions

4598. SHRIMATI'I BIBHA GHOSH :
DR. SARADISH ROY :

Will the Minister of RAILWAYS be pleased
to state :

{a) whether there is no insurance scheme
or medical facilities to the catering vendors
working in Howrah and Burdwan Divisions,
Eastern Railway ; and

(b) if so, the steps taken by Government to
evolve such a scheme ?

THE MINISTER OF RAILWAYS (SHRI
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Insurance Scheme exists for catering vendors
in Howrah Division orin any other Division,
There is no scparate Railway Division at
Burdwan which station is located in Howrah
Division. Vendors working on commission
batis in Departmental Catering including those
working in Howrah Division are eligible for
medical treatment free of cost in the outpatient
departments of Railway Hospital/Dispensaries
and Health units and also for free diet and free
medical treatment as in-doo: patients in Rail-
way Hospital/Dispensaries in connection with
injuries sustained by them in accident cascs,
These facilities are allowed only to vendors
and not to their families.

Issue of Licences for setting up Cigarette
Units

4599. SHRI MUHAMMED SHERIFF i
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether any licences for the setting up
of any cigarette units in the country have been
issued recently ; and

(b) if so, the names of firms to whom issued
and the places where these units will be loca-
ted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SIIRI SIDDHESHWAR PRASAD)_:
{a) Yes, Sir.

HANUMANTHAIYA) : (a) and (b). No (b) A statement is attached.
Statement
No. Name of Unit Location Capacity Approved
(Million Pieces)

‘1. M;/s. Universal Tobacco Co, Ltd. Hyderabad 1800
2, M/s, Golden Tobacco Co. Ltd. Baroda 4500

3. Shri K. L. Narayansa Bangalore 4500

4. M/s. National Tobacco Co. of India -do- 4500

5. Shri Krishan Mohan Gaoel. Calcutta 4500

6. Shri M. V. Rao, Madras Hyderabad 4500

(A P.)
R East India Tobacco Co. (P) Ltd., Tamil Nadu 4500

Guatur.

*[ and 2 are industrial licences and the rest are letters of intent.
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Sl. No. Name of Unit Loctaion Capacity Approved
(Million Picces)
8. Tamil Nadu Industrial Development Tamil Nadu 4500
Corporation Ltd, Madras,
9. Jammu & Kashmir Industrial Develop- Near Jammu 4500
ment Corporation Ltd. Srinagar. (J&K State)
10. Haryana State Industrial Development Sonepat 4500
Corporation Chandigarh. (Haryana)
11, Kerala State Industrial Development Kerala 4500
Corporation Trivandrum.
12. M/s. Nava Bharat Enterprises (P) Ltd., Hyderabad 3600
Hyderabad. (Andhra Pradesh)
18. Golden Tobacco Co. Ltd. Hyderabad 4500
(Andhra Pradesh)

Transfer of Inspectorate Staff of R. P.F.
on Charges of Corruption (Northern
Railway)

4600. SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of RAILWAYS be
pleased to state :

(a) whether some Inspectorate staff of Rail-
way Protection Force working in Northern
Railway Zone have been transferred recently to
other Zones on charges of corruption and
doubtful integrity ;

(b) if so, whether they have been relieved ;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA): (a) Yes, on adminis-
trative grounds.

(b) OF the 9 Inspectors/Sub-Inspectors, 6
have been relieved. One of the relieved Sub-
Inspectors, however, subsequently obtained a
stay order from the High Court and has repor-
ted back for duty.

(c) Of the remaining three sub-Inspectors,
two have reported sick and the third had pro-
ceeded on leave prior to receipt of transfer
orders.

Theft charge against Sepoy of R.P. F. of
Delhi Station (Northern Rallway)

4601. SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of RAILWAYS be
pleased to state :

(a) whether thefts of parcels at Delhi Main
Station are increasing ;

(b) whether a Sepoy of Railway Protection
Force working at Delhi main station was
caught red-handed while removing a cycle
booked from Khurja junction to New Delhi
under P, W. Bill No. 391298 on 13-6-71 ;

(c) if so, whether a case had been registered
against him and he was suspended ; and

(d) whether the matter has since been in-
vestigated and if so, the result thereof ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA): (a) No.

(b) Yes

(¢} Yes.

(d) The case is still under investigation of
Delhi Railway Police.

Construction of Kumar River Project

4602. SHRI JAGDISH BHATTACHARYA :
SHRIR. P. DAS:

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government had agreed to
construct Kumar River Project between Bur-
dwan and Birbhum for protecting the villagers
of the adjoining areas from fiood havoc ; and

(b) if so, the further steps taken by Govern-
ment in this connection ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N.KUREEL) : (a) and (b).
The Government of West Bengal have reported
that they have no proposal at present for any
major project on Kunur River for the
protection of areas against floods, However,
the State Government have proposed the
Kunur River Drainage Scheme in Burdwan
District for protecting 770 ha of low-lying arcas
from inundation by river Kunur. Further
hydrological data is being collected for finalis-
ing the scheme,

Promotion of A. M. L E. Degree Holders
as Assistant Engineers

4604. SHRI P. GANGADEB: Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Class III Employces hold-
ing A. M. 1. E. degree were promoted as Assis-
tant Engineer in Civil Engineering Deparment
of the Western Railway in 1970 ;

(b) if so, how many were promoted ;

(c) whether employees holding this degree
were not promoted on the Central Railway
during that year ; and

(d) if so, the reasons for such a disparity
and whether his Ministry is considering the
introduction of uniform system of promotion of
such degree-holders on all Zonal Railways ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) and (b). Yes.
Nine Class IIT employees holding A. M. L. E.
qualifications were selected for the posts of
Assistant Engineer (Class II) and were promo-
ted,

(c) Yes, as none passing A. M. L. E. degree
qualified in the selcction.

(d) There is no disparity. In all the Zonal
Railways, under extant orders, ficled of choice
is restricted to six times the number of anti-
cipated wvacancies, In addition, permanent
staff in possession of an Engincering Degree
ur Equivalent with three years service in
Clags II1 are given a chance to appear in the
selection for promotion to Class II Service.
Unless selected and their names placed in the
panel they will not be eligible for promotion
to Clags II Serviee.
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Reservation for A, M. I. E. Degree
Holders for Promotion to Class II Service
on Railways

4605. SHRI P. GANGADEB: Will the
Minister of RAILWAYS be pleased to state :

(a) whether any quota has been reserved
for Class III Railway Employees who hold
A. M. I E. deg:ces for promotion to Class IT
Service on the Railways : and

(b) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) and (b). No.
But permanent staff in possession of an Engine-
ering Degree with three years service in
Class III, are given a chance to appear in the
selection for promotion to Class II Service.

Representation for Addition of Extra
Bogie to Trains Running between New

Bongaigaon to Farakka

4606. SHRI B. K. DASCHOWDHURY :
‘Will the Minister of RAILWAYS be pleased
to state @

(a) whether a representation was made to
his Ministry to attach an extra bogic in all the
the trains running between New Bongaigaon
to Farakka on the Broad Gaugr line for the
travelling public originating from and dis-
embarking at New Cooch-Behar station ; and

(b) if so, the reaction of Government

thereto ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes.

(b) Introduction of a sectional coach bet-
ween New Coochbehar and Khejuriaghat
by 6Dn/5Up Express—which is the only
direct train linking Khejuriaghat with New
Coochbehar—is not feasible for want of room
on these train as also lack of coach mainte-
nance facilities at New Coochbehar station.
For convenience of through passengers travel-
ling by 6 Dn Express from New Coochbehar
to Khejuriaghat and stations on Eastern Rail.
way via Farakka certain quotas or berths/scats
have been allotted at New Coochbehar station,
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Shortage of Wagons for Carrying Goods
from KEarimgan] to Coochbehar and other
Places (Northeast Frontier Rallway)

4607. SHRI B.K. DASCHOWDHURY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the shortage of wagons on the
Northeast Frontier Railway, particularly to
book goods from Karimganj to Coochbchar
and from Coochbehar to other places has
caused great hardship to the local tradesmen ;
and

(b) if so, how the Railways proposed to
improve the position ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No. Therc has
been no difficulty in loading of traffic from
Karimganj and Coochbehar stations on
Northeast Frontier Railway. Duting April to
June 1971, Karimganj and Coochbehar loaded
22 and 188 wagons respectively and at the
end of June 1971 only 6 indents were out-
standing at Coochbchar registered only on
26.6.1971 and nothing at Karimganj.

(b) Does not arise.

Reserved Seats and Berths from Cooch-
bebar for Sealdah

4608. SHRI B, K. DASCHOWDHURY :
Will the Minister of RAILWAYS be pleased
to state ;

(a) whether several representations were
made to his Ministry to increase the number of
reserved berths and seats for all classes of Rail-
ways for New Coochbehar station on the
Northeast Frontier Railway ;

(b) if so, whether Ministry has agreed to
double the existing reserved seats and berths ;

(c) whether in most cases the berths and
seats reserved are only for Farakka and not for
Sealdah ; and

(d) whether his Ministry proposes to reserve
seats and berths from New Coochbehar to
Sealdah and if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
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HANUMANTHAIYA): (a) A few wuch
representations were received.

(b) No.
{c) No.

(d) Adequate quotas of reserved seats and
berths have slready been allotted to New
Coochbehar station for providing through
reservation upto Sealdah/Howrah,

Progress of Kangeabati Irrigation Project,
West Bengal

4609, SHRI KRISHNA HALDER : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the Kangsabati Irrigation Pro-
ject Midnapore district West Bengal is keeping
the construction schedule ;

(b) if not, what is the ime-lag , and

(c) whether the delay has increased the
plan outlay of the project and if s0, to what
extent ?

THE DEPUTY MINISTER OF IRRIGA-
TION AND POWER (SHRI B. N.
KUREEL) : (a) and (b). Kangsabati Project
was taken up for execution in 1956 and sche-
duled to be completed by the end of ihe
IV Plan. But due to inadequate funds, the
completion of Project may get delayed by
another one or 2 years.

(c) Yes, Sir. It is not possible to assess the
additional outlay as the increase will be on
account of Iabour, materials and establishment.

Construction Work in Bharat Pumps and
Compressors Limited, Naini (Allnhabad)

4610. SHRI V.N. P, SINGH: Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state @

(a) the time by which M/s. Hindustan Steel
Works Construction Limited i3 expected to
complete the civil works of Bharat Pumps and
Compressors Limited, Naini (Allahabad) ;

{b) whether the above firm is doing the
entire construction on its own or it has given
sub-contracts to private parties also ; and
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(c) the numbers of labourers employed by
the above firm and the daily wages paid to
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) All buildings exccpt plant office are
expected to be completed by the end of this
year. The plant office is expected to be com-
pleted by March-April, 1972,

(b) Yes, Sir.

(c) total number of un-skilled, semi-skilled
and skilled workers employed is 186 being paid
at the rate of Rs. 3.25, to Rs. 3.50 per day in
the case of un-skilled workers, Rs. 5.50 to
Ras. 12.00 per day in the caseof semi-skilledf
skilled workers. In addition the average num-
ber of piece rate workers employed is 120.

Staff in Bharat Pumps and Compressors
Limited Naini, Allahabad

4611, SHRI BISHWANATH JHUN-

JHUNWALA :
SHRI PRATAP SINGH NEGI :
Will the Minister of INDUSTRIAL DEVE~
LOPMENT be pleased to state :

(a) the number of persons employed in
Bharat Pumps and Compressors Limited,
Naini Allahabad, so far ; and

(b) the percentage of Schedule Caste em-
ployees among the IV class employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) 1
(a) Ninetynine.

{b) Nine per cent.

Moanopoly Houses in the field of Adver-
tising

4612, SHRI INDRAJIT GUPTA: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) the names of the Commercial Advertis-
ing Agencies which are owned/controlled by
one or other of the 20 largest Business Houses ;

(b) whether such Agencics are being regus
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larly patronised many public sector concerns ;

(c) if s0, the names of the public sector
concerns which get their publicity and sales
promotion work done by such advertisers ;
and

(d) whether Government propose to check
the growth of the monopoly houses in the field
of Advertising ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) to (d). The information is being collected
and will be laid en the Table of the House,

Engineering Consultancy Firms in Big
Business Houses

4613. SHRI INDRAJIT GUPUA: Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) the names of the Big Business Houses
which have set up their own engineering consul-
tancy firms ;

(b) whether this is in conformity with the
principle that consultants should be indepen-
dent ; and

(¢) if not, whether Government have deci-
ded not to cntrust any public sector projects
to such consultants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Quite a number of the Big Business
Houses like Kirlotker group, Sarabhais, Tatas,
Union Carbide etc. have set up their own Engi-
neering Consultancy Services.

(b) At the present stage of development,
both categories of Consultancies i. . indepen-
dents and asociated have been allowed to
develop in the country, although over time
the independent consultancy engineer will
grow and gain in importance.

{c) Generally Public Sector Projects arc
eotrusted to independent public sector cone
sultants.



75 Writien Answers

Priority Allotted to Rail Link between
Hubli and Karwar

4614. SHRI B. V. NAIK : Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether the techno-feasibilty survey
teams of the Indian Railways in respect of new
lines rank the lines on the basis of utility i. ¢.
maximum, medium, minimum and non-feasibi-
litiew ;

(b) if not,on what basis the limited alloca-
tion of resources under the plan is made with
a view to ensure maximum return on invests
ment ; and

(¢} what rank and priority has been given
to the Hubli-Karwar rail link ?

THE MINISTER OF RAILWAYS (SIIRI
HANUMANTHAIYA) (a) No. Based on the
results of surveys, proposals for new lines are
classified as unremunerative or remunerative,
as the case may be.

(b) Only remunciative lines are normally
taken up for construction depending upon the
availability of funds, unless there are other
overwhelming considerations such as defence
or top priority devclopment.

(c) Engineering and Traffic Surveys have
recently been sanctioned for the Hubli-Karwar
rail link. Based on the results of the surveys,
turther consideration for the construction of the
line will be given.
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Idikki Review Board Mesting in Kerala

4618. SHRI M. M. JOSEPH : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether he had discussions with a Mem-
ber of the Central Water and Power Commis-
sion in connection with the meeting of Idikki
Review Board on l4th May, 1971 in Kerala
and discussions were held for further investiga-
tion in Canal system in the State and Edama-
layar Project ; and

(b) whether those investigations have been
completed and if so, the outcome thereof ¢

THE DEPUTY MINISTER IN THE
MINISTRY IRRIGATION AND POWER
(SHRI B. N. KUREEL): (a) and (b). Dur-
ing his visit to Kerala in connection with the
meeting of Idikki Review Board on 14.5.71,
Union Minister for Irrigation and Power
discussed with the State officers the Edama-
layar Project and suggested further investigation
of the Irrigation canal System under the Project
with a view to reducing the cost of the project.
Necessary action has already been initisted by
the State Government.

Coustruction of Platform at Tirupad
Station (Sowthera Railway)

4619, SHRI T. BALAKRISHNIAH : Will
the Minister of RAILWAYS be pleased to state
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(a) whether sanction has been accorded for
censtruction of a platform for broad gauge
line at Tirupati Station on Southern Railway ;
and

(b) if so, when the work will be taken up
for implementation ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) and (b)., There
is already a rail level platform at Tirupati East
Station for B. G. trains, The work of raising it
to high level, has been sanctioned, The work
will be taken up shortly and is likely to be
completed during the current year.

Representation from traders of Venkata-
girl Town, Nellore District regarding
transport facilities for lime frults

4620, SHRI T. BALAKRISHNIAH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether any complaints and representa-
tions have been received from the Traders at
Venkatagiri Town, Nellore District (Andhra
Pradesh) regarding the difficulties Leing ex-
perienced in securing adequate transport
facilities for lime fruits ; and

(b} if so, the action taken to alleviate the
difficulties of the lime fruit merchants ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes.

{b) With effect from 14-4-1971, the quota

or loading lime traffic at Vienkatagiri has been
mcruudfmm 100 bags to 150 bags per day,

Over-hridge at level crossing near Remi.
gunta

4621, SHRI T, BALAKRISHNIAH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether mny representation bas been
made to the Railway authorities by the publie
of Tirupati Town in (Aodbra Pradesh) for
construction of an over-bridge at the Railway
level crossing gate leading to Renigunta,
Triuchauur, on account of heavy traffic of
pilgrims and of the general public ; and
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(b) if so, the action taken in this regard ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes,

{b) Proposal for construction of a road
overbridge in replacement of the level crossing
near Tirupati East station was included in the
Southern Railway's Works Programme for
1967-68 at the request of State Government
who, however, dropped the propotal subse-
quently, Further action can be taken by the
Railway only on receipt of a firm proposed
from the State Government together with an
undertakingto bear the road authority’s share
of the cost, as per extant rules,
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Seminars and Conf Organised by
Indian Law Institute

4623, SHRI H. M, HASHIM: Will the
Minister of LAW AND JUSTICE be pleased
to state :

(a) the number of Seminars and Conferences
organised by the Indian Law Institute during
the last three years and the topics discussed
there ; and -

(b) how many eminent forcign jurists
delivered lectures on the invitation of the
Institute and the titles of the discourses ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) During the period Ist July, 1968 to 30th
June, 1971 the Indian Law Insutute organised
the folldwing Seminars :

1. On “Government Regulation of Private
Enterprises” in March, 1969.

2. On “Law of Torts” in May, 1969,

3. On"“Comparative Law"” in December,
1969.

4, On “Centre.State Relations in Indja"
in April, 1970.

5. On “Company Law” in May, 1970,

6. On “Company Law, Monopolies and
Restrictive Trade Practices” held from
26th February, 1971 to 28th February,
1971, in collaboration with the Institute
of Chartered Accountants of India.

7. On “Law and Minorities in India” held
from 24th April, 1971 to 26th April,.
1971,

8. On “Labour Law” held from 10th May,
1971 to 15th May, 1971.

(b) During the same period the fallowing
foreign jurists delivered lecturs as under ¢
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Nams

Topic

1. Mr. C. Clyde Ferguson Dean, Howard
Law School, USA.

2. Prof. Jerome Hall Indiana Law School,
USA.

3. Prof. Richard D. Schwartz, Professor
of Sociology, Northwestern University,
USA.

4, The Rt. Hon. Ible
Master of the Rolls.

5. The Rt. Hon. Lord Justice John Pass-
more Widegery, O.B.E,, T.D.

6, The Rt. Hon. Sir Frederick Elwyn
Jones. Q. C., M. P., Attorncy-General
of U. K.

7. Mr. William Feldesman, Solicitor,

Lord Denning,

National Labour Relations Board
United States.

8. Mr. Charles H. Licb, American
Lawyer.

9. Dr. K. H. Hoefig, Judge, Dusseldorf,
Germany.

10. Mr. Bernard G. Scgal, President, Ame-
rican Bar Association.

11, Justice Moti Tikaram, Chief Justice,
Fiji.

12. Mr. Hutley, Q.C.,, Lecturer, Sydney
Law School.

13. Professor C.J. Hamson, Professor of
Comparative Law Cambridge Univer-
sity.

14. Prof. Dr. Walter Rudolf, University of
Bochum, Germany.

15. Mr. Martin Ennals, Secretary General,
Amnesty International.

16, Miss Grace D. Cox, American Lawyer,

“Civil Rights Legislation in the United
States’ on 31st August, 1968.

“Science and Morality of Criminal
Law” on 4th September, 1968,

“'Sociology of Lawin the United States"
on 10th December, 1968,

“Law and Life in our Time" on 9th
January, 1969,

“Legal Aid in the United Kingdom"
on 8th January, 1969,

“Law Reform in England” on 13th
January, 1969.

““Mandatory subjects of Collective
Bargaining™ on 24th January, 1969,

“International Copyright and its Im-
plications” on 20th February, 1969.

“The Status of the German Judge' on
6th March, 1969.

“The American Law Institute” on 2nd
September, 1969.

“The Legal and Judicial set-up in
Fiji" on 30th September, 1969.

“Commonwealth Industrial Court"” on
15th October, 1969,

“Government liability in Tort with
special reference to France” on 1st January,
1970.

“Present Problems of Federalism in
Germany™ on 19th February, 1970,

“The Amnesty International and its
objectives” on 10th August, 1970,

“The Role of Women in the American
Judicial System” on 12th August, 1970.

Besides the above, the following forcign jurists also visited the Indian Law Institute and

spoke to the research staff of the Institute :

1. Professor E. I. Sykes, Professor of Law,
Univeriity of Meclbourne, Australia, on

26th August, 1970,

2. Professor C. Simandiras, Professor of
Civil Law at the Artistotalean University

of Thessaloniki, Greece, on 7th Novem-
ber, 1970,

3, Profemor I. I, Lukathuk, Head of the
Department of International Law, Kiev
State University, U, S. B. R., on 26th
Nowvember, 1970,
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Amount Spemt by Brahmaputra Flood
Control Board

4625. SHRI VIKRAM CHAND MAHA-
JAN: Will the Munister of IRRIGATION
AND POWER be pleased to state :

(a) the amount so far spent on the Brahma-
putra Flood Control through the Brahmaputra
Flood Control Board ; and

(b) the names of places where the flood
control structure arc still existing and their
present value ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL) : (a) and

JULY 13, 1971
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(b). The amount speat up to the end of June,
1971 by the Brabmaputra Flood Control Com-
mission on schemes approved by the Brahma-
putra Flood Control Board 15 Rs. 102 lakhs.

The tolal cost of the works approved by the
Brahmaputra Flood Control Boaid and which
are under exccution 15 Rs. 505 crores, The
important schemes are as follows ¢

Re mn [akhs

1. Rctirrment of Brahmaputra

Dyk« from Desangmukh to

Dikhowmukh 881
2. Retrrement of Brahmaputr s

Dyke at Lets 2t4
3. Construction of Ring bund

at Jhogruchar in Dhubn

Sub-davision. 275
4 Construction of rctirement

of Brahmaputra Dyke from

Kharmuja to Fakirgan). 18.2
5 Extension of Dibrugarh Pro-

tection works from upstream

of Mayjan spur. 23.1
6 Protection of banks f{rom

erosion of river Pagladiya, 41.5
7. Protection of Brahmaputra

Dyke at Alikacsh, 34.1
8, Dhubri Town Protection

Works. 1521

Since 1954 upto March, 1971, 77! kms of
embankments on the main Brahmaputra, 2030
kms of embankments on the tributaries, 26
Town protection works including Dibrugarh,
Goalpara and Nowgong and 774 kms of
drainage channels have been constructed in the
Brahmaputra Valley. The total expenditure
on these works was about Rs. 32 croses,
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Openiog of new Railway Stations

4626. SHRI MOHINDER SINGH GILL :
Will the Minister of RAILWAYS be pleased
to statc ¢

(a) the total number of new Railway Sta-
tions opened in each Railway Zone sincc 1968 ;
and

(b) the total number of new Railway stations
opened since 1968 in Ferozepur District
(Punjab) ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) The total num-
ber of new railway stations opened in cach
Railway Zone during the period 1-1-68 to
31-5-71 is given as under :

ASADHA 22, 1893 (SAKA)

Name of the Railway 1 otal number of
stations opened

1. Central Railway 7
2, Eastcrn Railway 9
3. Northern Railway 46
4, North Eastern Railway 17
5. Northecast Fronticr Railway 7
6. Sovuthcrn Railway 32
7. South Central Railway 14
8. South Eastern Railway 15
9. Western Railway 20

Total = 167

(b) The total number of new railwiay stations
opened in Ferozepur District (Punjab) during
the period 1-1-68 to 31-5-71 is two,

Overhead bridge at Moga in Punjab

4627, SHRI MOHINDER SINGH
GILL : Will the Minister of RATLWAYS be
pleased to state :

(a) whether Government propose to con-
struct an overhead bridge at Moga, District
Ferozepur (Punjab) ; and

Written Answers 86

(b) if so, at what stage the proposal is at
present ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIVA): (a) and (b). Yes.
There is a tentative proposal from the
State Government for provision of an over or
under bridge in replacement of one of the
existing level crossings at Moga. The proposal
is still to be finalised by the State Government,

Detention of Delhi-Bombay Janata
Express by Smugglers at Botad
Station

4628. SHRI M. RAM GOPAL REDDY:
Will the Minister of RAILWAYS be pleased
1v state @

(a) whether the Delhi-Bombay  Janata
Express was detained by a gang of smugglers
at Botad Station near Bombay rarly in June
and whether they manhandled the driver of
the train and caused injurics w him ;

(b) if su, whether the Railway Administra-
tion has instituted an inquiry into the whole
incident ; and

(c) if so, what are the findings of the
inquiry 7

‘THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes, but at
Bhilad Station. The smugglers did not man-
handle the engine crew but the driver and
fireman got slight injuries from stones hurdled
by two guarrelling partics at each other,

(h) No. The Government Railway Police.
Bulsar, has registered a case under section 332,
337 IPC and 108, 127 of the Indian Railway
Act on 6.6,1971 and are investigating it. Onc
persan has heen arrested ro far.

(c) No enquiry has been instituted by the
Railway administration as the incident falls
within the purview of the Government Rail.
way Police who arc investigating this case.

Civil Jurisdiction of Bhawani Mandi,
Rajasthan shown in Surendra Nagar
(Gujarat)

4629. DR. LAXMINARAIN PANDEY :
Will the Minister of RAILWAYS be pleased
to state @

(a) whether in Indian Railway Conference
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Association’s Alphabetical List of Railway
Stations in India, the civil jurisdiction of
Bhawani Mandi is shown in Surenda Nagar
(Gujarat) ;

(b) whether Bhawani Mandi is in Rajasthan
and not in Gujarat State ;

(c) whether due to the negligence of Rail-
way authorities, many complications are
taking place , and

(d) if so, the action taken in this

connection ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes.

(b) Yes,

{(c) So far no complications have come to
notice.

(d) Arrangements have been made to
ractify the error,
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Indastries in Backward Areas

4633. SHRI N. E, HORO : Will the Min-
ister of INDUSTRIAL DEVELOPMENT be
pleased to state ¢

(a) the guidelines Government have laid
down for setting up industries in the backward
areas of the country ; and

(b) whether the said guidelines have been
given to the Licensing Committee for its use
in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b) The guidelines by way of
special facilities for industrial development of
industrially backward districts and areas in
the country are as follows :

(i) Preference would be given in the
matter of grant of letters of intent/
industrial licences to applications for
locations in these arcas. This aspect
has been included in the guidelines
to the Licensing Committee.

(ii) concessional terms would be granted
by financial and credit institutions
for Bnancing industries in these dis-
tricts areas and
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(iii) an outright grant of subsidy would
be given by the Centre, amounting to
onctenth of the fixed capital invest-
ment of new units having a fixed in-
vestment of not more than Rs. 50 lakhs
cach in two selected districts each of
the States identified as industrially
backward, viz., Andbra Pradesh,
Assam, Bihar, Jammu and Kashmir,
Madhya Pradesh, Nagaland, Orissa,
Rajasthan and U. P., and one district
in cach of the other States and Union
Territories. Schemes and projects for
new units involving fixed capital in-
vestment of more than Ra. 50 lakhs
may be considered on merit and

(iv) special surveys are being undertaken
regarding  industrial  possibilities in
many of thesc areas.

{v) the incentives alrcady being offered by
States and Union Territories for pro-
motion of industrics in backward arcas
would be extended to all the districts
selected to qualify for concussional
finance from the financial institutions ;

the States and Union Territorics
should concentrate their efforts on
developing fully not only the basic
infra-structure facillities like power,
transport, ctc., but also other facilities
in the districts selected to qualify for
concessional finance, €.g., railway sid-
ings, housing colonies for industrial
labour, developed industrial. sites,
dispensary or hospital, etc. and

special machinery should be vrganised
by States and Union Territories to
provide promptly technical and other
information that may be required by
entreprencurs and also to the financial
institutions in processing of the appli-
cations for credit facilities.

Besides “the above, transport subsidy in
respect of the more distant areas is also under
consideration.
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Kerala’s Share in the Development of
Railways

4637, SHRI C. JANARDHANAN. Wil
the Minister of RAILWAYS be pleased to
state .

(a) whether Kerala had not been given its
due share 1 proportion to 1ts population from
the amount spent on the Railways duning the
last three Plans , and

(b) 1fso, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) The works taken
up by the Railways and the expenditure in-
curred on them is based on the traffic and
operational needs, which is the main criterion
for undertaking any work. It 1s neither State-
oriented nor population-oriented. Seen from
that angle, no part of India has met with any
prejudicial treatment

(b) Does not arise.

lssue of Licences for Production of
Cigareette in Public Sector

4638. SHR1 BISHWANATH JHUN-
JHUNWALA : Will the Minister of INDUS-
TRIAL DEVELOPMENT be pleased to
#ate :

(a) whether Government have issued three
lcences for the production of cigarette in the

public sector ;

{b) whether the demand for cigarette both
within the country and ahroad has recorded
an increase ; and

(c) ifnot, the reasons for the State enter-
ing anto a sphere of production which is being

JULY 18, 1971
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bandied adequately by the private sector
umts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) Letters of intent have been granted to the
State Industrial Development Corporations
of Tamil Nadu, Jammu and Kashour, Haryana
and Kerala for the establishment of new under-
takings for the manufacture of 4500 mullion
pieces per annum of cigarettes each,

(b) Yes, Sir.

(c) Does not arise.

Distribution Amorig Rallway Employees
Savings accrming from Claims of
Compensation

4639. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minuster of Ralways

be pleased to state :

(a) whether he has recuntly offered to
distribute among the staff the savings that
might accrue from compensation claims which
run to Rs. 14 crores , and

(b) if so, the natute of the scheme for-
mulaged for this purpose ?

THE MINISTER OF RAILWAYS (SHRI
HANUMNTHAIYA) : (a) An offer to this
effect to the Trade Unions was made by the
Mumster of Radways in hus speech m the Rayya
Sabha on 17.6.71.

(b) The scheme has to be formulated in
consultation with Trade Unions on the basis
that they will undertake the resposibility of
stopping thefts, damages and pilferages.

Kerala Government’s Request for
Iromn Reds

4640. SHRI C. K. CHANDRAPPAN :
SHRIMATI BHARGAVI
THANKAPPAN :

‘Will the Muister of IRRIGATION AND
POWER be pleased to state :

(a) whrther the Kerala Government had
made urgent requests to the Central Gevern-
ment for giving them iron rods for the use of
the Kerala State Electnicity Board ; and
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(b) if so, the decision of the Central Govern~
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL): (a) and (h). Priori-
ties of all scarce categories of steel including
iron rods (ie. M. S. Rounds) are sponsored
through the Central Water and Power Commis-
sion and allocations from indigenous production
moade by the Government of India. 1435 MT
of M. S. Rounds have alrcady been allocated
on a priority basis to the Kerala Statc Electri-
city Board ; outof this quantity, about 460
Metric Tons are for the period June, 1971—
September, 1971, In addition, 510 MT have
been allocated for supply from the Billct-Rerol-
lers to meet the urgent requirements of the
Kerala State Electricity Board.

Gonfereace of Indian Rallways Englaee-
ring Inspectors Associations

4641, SHRI G. VENKATSWAMY: Will
the Minister of RAILWAYS the pleased to
state :

{a) whether the Indian Railways Engineer-
g Inspectors Association during its recent
conference in New Delhi has urged Government
for a pay revision ard better service conditions ;

(b) the broad outlines of the demands made
by the Association ; and

(c) the reaction of Government thereto ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA): (a) Yes, Sir.

(b) and (¢). The demands of the Association
relate to revision of pay scales, removal of
stores respomsibility, reduction of workload,
stagnation, fair selection, confirmation, imple-
mentation of recommendation of Kunzru Com-
mittee and Administrative Reforms Commission
etc. These demands will be Jooked inte and
approptiate action taken,

Downgrading of the Posts of ‘A’ Grade
Nursos (Northern Railway)

4642. SHRI LILADHAR KOTOKI : Will
the Minister of RAILWAYS be pleased to
state !

(a) whether the posts of ‘A’ grade Nurses

ASADHA 22, 1893 (SAK4)
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on the Northern Railway have been down-
graded :

(b) if s, the reasons therefor ; and

(t) whether it bas led to discontent among
the employees ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Three posts of
Nurses Grade ‘A’ have been temporarily
downgraded to Grade ‘B'.

(b) The post of Nurse Grade ‘A’ is filled
on  scniority-cumesuitability basis for which
the Nurses Grade ‘B’ have to pass a suitability
test. On Northern Railway some Nurses who
qualified for promation to Grade ‘A’ refused
promotion becausethey did not like to be
shifted from their cxisting places to the places
where the vacancies existed. As such due
to non-availability of suitable Nurses, three
posts of Nurses Grade ‘A’ had to be downgra-
ded to Gradc ‘B’. These posts will be upgraded
as so0on as suitable Nurses become available,

{€) No.

Stoppage of Mail or Express Train at
Govindpuri Station, Kanpar

4643, SHRI S.M BANERJEE : Will the
Minister of RAILWAYS he pleased to state :

(a) whether Gowindpuri Station, Kanpur
was established brcause of repeated represcn-
tations fiom the people of Kanpur ;

(b) whether no Mail or Express train from
Delhi to Kanpur or Kanpur to Delhi stops at
this station ; and

(c) if so, th: reasons thereof ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes.

(b) Yes.

(e) Lack of tralhic justification, Since
Kanpur where ali Mail and Express trains stop,
is only 3 Kms, away from this station,

Use of Concrete Sleepers

4644. SHRI 5. M. BANER]JEE : Will the
Minister of RAILWAYS be pleased to state:
(a) whether a final decision has been taken
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to use concrete sleepers with a view to speed
up the trains further ; and

(b) if not, the reasons therefor ?
THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Indian Railways

have decided to introduce concrete sleepers on
some of the Broad Gauge routes.

(b) Does not arise.
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frare aF fasnz @sie o man g

New Zone of Metre Gauvge Sections of
Northern and Western Railways
in Rajasthan

4646. SHRI N. K. SANGHI: Wil tb
Minister of RATLWAYS be pleased to stat

(a) whether the dual administrative n.._-"

of the metre gauge sections operating

Rajasthan is leading to a lack of coordinali
and bottlenecks in transhipment affectis
adversely the development of industry i
State ; and

(b) whether Government have considen
the desirability of merging the metre gal
sections of Northern and Western Raily
into a single Zone for achieving administrat
efficiency and smooth working ?

THE MINISTER OF RAILWAYS
HANUMANTHAIYA) : (a) No.

(b) The desirability of merging the me
gauge sections of Northern and West
Railways into a single zone has been e Ami
in all its aspects and it is considered that
two zones need not be bifurcated at pre -:
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Strike by Workers of Loco Coal Contrac-
tors of Sealdah and Howrah Divisions

4549, SHRI MOHAMMAD I1SMAIL:
Will the Minister of RAILWAYS be plensed
to state :

(a) whether the workers of loco coal con-
tractors working in Sealdah Division and
Hawrah Division went on a strike on 12th
June, 1971 in support of their demands ;

{b) if so, the main demands of the workers ;
and
(c) the steps taken by Government thereon ?
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THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA): (a) Yes.

(b) The main demand is that the labourers
engaged by contractors for coal and ash hand-
ling on the Indian Railways should be treated
as regular Railway employces.

(c) Coal and Ash handling work has been
entrusted to contract labour for a long time
past on the Indian Railways. Whether this
work should be taken over for departmental
management with regular Railway employees
will depend upon the Central Government
deciding whether contract labour should be
prohibited or not for this type of work, in
exercise of the powers vested in the appropriate
Government under the Contract Labour
(Regulation and Abolition) Act of 1970.

Development of Small Scale Industries in
U. P, during Fourth Plan

46350. SHRI K. C. PANDEY : Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) whether a scheme was submitted by
the Government of Uttar Pradesh regarding
the devclopment of small scale industrics a few
years back ;

(b) if so, the 1cation of Government there-

to ; and

(c) the steps proposed to be taken to deve-
lop small scale industries during the Fourth
Five Year Plan in the State ?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) tv (¢). The infunination is bLeing collected
and will be laid on the Table of the House,

Appointment of Forcign Consultants in
Private and Public Sector Projects

4651. SHRI K. C. PANDEY: Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to refer to  the reply
given to Unstarred Question No. 2246
on the 15th June, 1971 regarding the
appointment of foreign consultants in private
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and public sector projects and state :

(a) the names of firms in the private and
public sectors in which consultants of foreign
nationals are engaged at present ;

{b) the monthly emoluments being paid to
them ; and

(c) their field of specialization ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) to (¢). The information is being collected
and will be placed on the Table of the House.
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Oriya Employees on South Eastern
Railway

4653, SHRI DEVENDRA SATPATHY :
Will the Minister of RAILWAYS be pleased
to state :

(a) the total number of employees working
on South Eastern Railway ;

(b) how many Oriya employees are there
among the employees ; and

(c) whether the proportion of Oriya emplo-
yees under the said Railway is adequate con-
sidering the coverage of Railway lines over
the States ?
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THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Total number
of employees working on South Eastern Rail
way.as on 31.3.1970 is 1,71,518.

(b) Statewise statistics are not maintained,

(c) Does not arise.
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Over-bridge mnear Bhilwara Railway
Btation (Rajasthan)

4658, SHRI HEMENDRA  SINGH
BANERA : Will the Minister of RAILWAYS

be pleased to state :

(a) whether construction of an overbridge
at Bhilwara near the Railway Station bas been

sanctioned ;

(b) whether the foundation stope was laid
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during the mid-term poll ; if s0, the reasons
why the work has not been started ; and

{¢) what will be the total cost of the bridge
and the amount to be shared by the Rajasthan
Government ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No work has
been sanctioned by the Railway.

(b) It is understood that a foundation stone
has been laid by the State Government on
21-6-71 only.

(c) The probable expenditure and share
of cost 1o be borne by the State Government
would be known only after the details of the
schemc are finalised
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Effect of Increase in Power Traffic on
Agricultural Production

4662. SHRI P. NARASIMHA REDDY:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

{a) whether Government are aware of the
adverse effects on agricultural production in
deep-lift irrigation areas on account of progres-
sive increase in power tariff ; and

(b) if so, the steps being contemplated (0
remedy the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER): (SHRI B. N. KUREEL): (a) The
Electricity Boards in ouder to cncou-
rage agricultural production usually chargr
motional rates for agricultural pumping.
The increasze in consumption of power for
agricultural pumping during the last threc
years, in spite of small increase in tarifl rates,
not indicate any advrrse effect on argiculiural
production,

(b) Does not arise

Guarantees Reguired by State Electricity
Boards in respect of Agricultaral
Consumption

4663. SHRI P. NARASIMHA REDDY :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government arc aware that the
insistence of high minimum guarantees by the
State Electricity Boards in respect of agricul-
tural consumption is acling as deterrent Lo use
of electricity for lift irrigation in drought-
affected arcas ; and

(b} whether a study of the situation is pro-
poted to be made with a view tw effect redur.
tion of minimum gurantec charges ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL ): (a) and
(b). Minjmum  comsumption guarantee
charges for itrigation pumpeets are fixed
by the Blectricity Boards to cnsure certain level
of consumption consistant with the investment
made by the Boards for providing the power

ASADHA 22, 1893 (SAKA)
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supply. Generally the agricultural consumers
consumed more energy than what the mini-
mum consumption guarantee required. The
minimum ption g t harge in
the case of Uttar Pradesh is high compared to
other States. The Government of Uttar
Pradesh arc examining the question of redu-
cing the charge.

In Andhra Pradesh whenever drought
wmditions occur the minimum consumption
Ruarantee is not levied. In the case of most of
the other States also relicf in the minimum
consumption guarantec charge iv given when
drought conditions vccur, and enough water
m the wells is vot available lor the consumer
to utilise the pumping sets to the extent of
minimum ¢ onsuniption guarantee,

Floods in Manipur

4664. SHRI N. TOMBI SINGH : Will the
Munister of IRRIGATION AND POWER be
pleased 1o state .

(a) whether the Government of Manipur
are aware that vast agricultural areas between
Wangjing and Khongjom on the Imphal
Moreh Road are heavily flooded causing
damage to crops every year due to the absénce
of flood control mrasures in that area ,

(b) if so, the measures being taken to con-
trol these floods ; and

(c) if the reply to part (a) above be in the
negative, whether the Gover of M
propose to cause an carly investigation into the
matter ¢

THE DEPUYY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) to (c) :
Taking into account the damage caused
by floods, the Manipur Administration
have prcpared a scheme cstimated to cost
Ras. 4.4 lakhs consisting of constitution of em-
bankments, strengthening of existing embank-
ments and provision of sluices, for protection
against floods of Wangjing river. The acheme
which has been approved by the Planning
Commission, is under execution.
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Rules for Recruitment of local Advacates
to judicial Posts in Maaipur

4665. SHRI N. TOMBI SINGH : Will the
Minister of LAW AND JUSTICE be pleased
to stale :

(a) whether the Government of Manipur
have framed any rules prescribing the manner
in which local Advocates may be recruiied to
the mghest judicial posts in Manipur ; and

(b) if s0, the main features of the Rule ?

THE MINISTER OF STATE IN l'HE
MINISTRY OF LAW AND JUSTIICGE
(SHRI NITIRAJ SINGH CHAUDHURY):
(a) No, Sir.,

(b) Does not arse.

Checking of Congestion and Robbery in
Third Class Compartmeats

4666. SHRI N. TOMBI SINGH: Will the
Minister of RAILWAYS pleased to state :

(a) whether Government arc conswlering
the enhancement of the facilities provided in
third class compartments by checking conges-
tion and robbery in trains ; and

(b} if s0, the main features uf the proposals ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) and (b) Subject
to limitation of availabihity of resources by
way of rolling stock, sectional and terminal
capacity, it is comtantly the endeavour of the
Government to provide more and more
accommodation for passengers where on
any route trains tend to become overcrow-
ded, either by increasing the number of
trains or by adding more coaches on trams by
the usc of heavier locos. Night passenger
trains are escorted by Government Ralway
Pohce in affected sections. Close lhaison is
maintained between the Railway administri-
tion and the State Police (including the
Government Railway) to ensure prevention of
of crime on Railways,
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New Industrics in Tirhut and Bhagalpur
Division in Bihar

4668. SHRI BHOGENDRA JHA: Wil
the Minister of INDUSIRIAL DEVELOP-
MENT be pleased to state :

(a) whether any special affort 13 being made
to accelerate the industrial growth of Tuhut
and Bhagalpur divisions in Bihar , and

(b) if so, the names of industries proposed
to be started in these divisions 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) ;
(a) and (b). Government have sclected
certain districts/areas for grant of concessional
finance from the financial institutions for
starting industries there. The following districts
of the Tirhut and Bhagalpur Divisions of
Bihar, viz,; Champeian, Muzaffarpur, Dar-
bhanga, Saran, Santhal Parganas, Purnéa and
Saharsa have been selected for this purpose,
In addition Government have sclected certain
districts for grant of a Central subsidy amount.
ing to onestenth of the fixed capital investment
of new units to be set up there. Far the Siate
of Bihar, Darbhangs and Bhagalpur districts,
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both in Tirhut and Bhagalpur Divisions are
eligible for this subsidy. The concessions and
the facilities to be allowed by the financial
institutions and under the Central subsidy
will help to accelrate the pace of industrial
development in the backward districts of the
State and it is hoped that entrepreneurs would
take full benefit of the various concessions.

Import of Tyres

4669. SHRI MAYAVAN : Will the Minis-
ter of INDUSTRIAL DEVELOPMENT be
pleased to state :

(a) the loss in production suffered by tyre
industry during the last one year on account
of labour difficulties and acute power shortage;

(b) whether Government propose to im-
port tyres to meet the shortfall in production ;
and

(c) the number of tyres imported during
the year 1970-71 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) The loss in production suffered by the
Automobile Tyre Industry on account of
labour troubles and power shottage was about
3 lukhs Nos. during 1970 and 150,000 Nos.
during 1971.

(b) Import of Tyres is being permitted to
State Road Transport Undertakings and to
Vehicle Manufacturers to the extent of short-
fall.

(¢) The number of tyres imported during
1970-71 (April-November) is as under :—
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Catagory of tyres Imports up to Nov.
bt 1970
T (Quantity)

1. Tyres cases for air craft. 1733
2. Tyre cascs for motorcars. 464
3. Tyre cases for motor cycles 4502
4, Tyre cascs for off-the

road vehicles. 109
5. Tyre cases for tractors 7087
6. Tyres cases for truck

and bus, 115
7. Tyre cases for other vehicles 3808
8. Solid rubber tyring for

motor vehicles, 184
9. Tyres flaps 396
10. Solid rubber tyring not
elsewhere stated 202
(Tonnes)

— s
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Parity in Relation to Amenities in Rail»
way and C. P. W.D. Quarters

4670. SHRI RAJDEO SINGH : Will the
Minister of RAILWAYS be pleased 10 state :

(a) whether only one cciling fan in type IT
quarters is provided and none in type I quare
ters on the Railways ;

(b) if so, whether in one of the inspections
of Railway colonies in Delhi area, the then
Raiway Minister agreed that fans should be
provided on the lines of C. P, W, D. quarters ;
and

{c) if so, when the orders for the same are
likely to be issued by the Railway Board ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes.

(b) No.

(c) Does not arise.

Treatment of Private Paticnts against
Payment in Railway Hospital (Northera
Railway)

4671. SHRI RAJDEQO SINGH : Will the
Minister of RAILWAYS be pleased to state :

(a) whether private patients are allowed to
be treated in Railways hospitals on payment ,

(b) whether Railway doctors are paid non-
practising allowance ;

(c) if s0, whether 40 per cent of the charges
recovercd are payable to the doctors and none
to lower staff ;

(d) the number of such cases,dealt with in
Northern Railway Central Hospital and other
similar hospitals on other Railway in the last
two years ; and

{e) whether in view of the dearth of medi-
cal facilities to Railwaymen, Government pro-
pose to stop this practice ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes,

(h) Yes.

(c) Yes

(d) 7918 on All Indian Railways, while
only 110 cases in Northern Railway Central
Hospital.

(e) No.
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Provislon of parking space in double
storeyed Railway quarters

4672 SHRI RAJDEO SINGH: Will the
Minister of RAILWAYS be pleased to state

(a) whether the Railway Board is aware of
the dufficulty of staff hving 1n raillway colonies
for keeping motor cycle/scooters 1n  double
storeyed quarters , and

(b) 1f so, when the Railway Board 1s hikely
to give its approval for the provision of the
facility on the lines of other Government
quarters ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) 1 (a) and (b) The
matter 13 under consideration
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Closure of Railway Workshop, Jamnagar
(Western Railway)

4676, SHRI INDRAJIT GUPTA: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it has been decided to close
down the Western Railway’s Workshop at
Jamnagar ;

(b) if s0, the grounds for the decision ;

(c) whether the Railway Administration
has received representations suggesting alter-
native ways and means of keeping the work-
shop in operation instead of closing it down ;
and

(d) whether in the event of closure, the
workmen involved will be ensured of alterna-
uve employment ?

‘THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA): (a) A final decision
has not so far been taken.

(b) and {c), Does not arise.
(d) Yes.

Setting up of Cigarette Factories in State
Sector

4677, SHRI S, A, MURUGANANTHAM :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) the names of the Statc Government
which have submitted proposals for starting
ugarette factories in the State sector and the
particulars of those proposals ; and

(b) the decision taken by the Central
Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
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{a) and (b), The State Indusirial Develop-
ment Corporations of Tsmil Nadu, Jammu &
Kashmir, Haryana and Kerala have been
granted letters of intent for the establishment
of new undertakings for the manufacture of
4500 million pieces per annum of cigarettes
cach. The applications of the Assam Indus-
trial Development Corporation for a capacity
of 3000 million pieces per annum and of the
Madhya Pradesh Audyogik Vikas Nigam for
a capacity of 4500 million picces per annum
are s.ill under the consideration of the Govern-
ment.

Reversion of Head Clerks|Senior Clerks
to Lower Scale in Guntakal Division
(Southern Railway)

4678, SHRI ESWARA REDDY: Wil
the Minister of RAILWAYS be pleased to
state ;

(a) whether some Head Clerks and Senior
Clerks of the Enginneering Department of
Guntakal have been reverted to lower scales
of pay with effect from Ist April, 1971 ;

(b) if 10, the reasons for reversion ;

(c) whether the concerned staff and their
union have made any representation in this
regard ; and

(d) if so, the action taken oo this represen-
tation ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes. Four Head
Clerks in scales Rs. 210-380 and eleven Senior
Clerks in scale Rs. 130-300 were reverted to
lower grades.

(b) The reversions had to be made on com-
pletion of certain works, and resultant aboli-
tion of work-charged posts.

(c) and (d). The Southern Railway Maz.
door Union represented against the decision
and they were advised that the reversions had
been ordered owing to completion of certain
works and that before these reversions were
ordered, the [possibility of contiouing the
affected staff against other work-charged posts
in the same grade had been fully examined.

Setting up of Thermal Power Plasntia
Kutch

4679. DR. MAHIPATRAY MEHTA :
Will the Minister of IRRIGATION AND
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POWER be pleased to state whether Govern-
ment have any proposal to set up a thermal
power plant in Kutcb based on the lignite
found there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): No, Sir,
The Government have no proposal at present
tosct up a thermal power plant in Kutch
based on the lignite found there as the quality
and quantity of lignite are under investigation.

Increase in frequency of Local Trains
between Madras and Trivellore

4680. SHRI C. GHITTIBABU : Will
the Minister. of RAILWAYS he pleased to
state :

(a) whether Government propose to in-
crease the frequency of local trains between
Madras and Trivellore in vicw of the increased
passenger traffic ; and

(b) whether Government proposc to speed

up trains between Madras Central and Arko- |

nam to reduce the running time ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA): (a) No, because
Madras Central has no spare capacity to deal
with additional trains.

(b) No. The trains in this section are
already booked to run at the permissible speed
consistent with track and traction.

Stopping of Train at Tambaram

4681, SHRI C. CHITTIBABU : Will the
Minister of RAILWAYS be pleased to state
whether Government propose to consider
stopping of train Nos. 119/120 and 117/118 at
Tambaram to facilitate travelling public
around Tambaram area ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : The proposal was
considered by the Zonal Time Table Commi-
ttee and was disapproved.

Schemes for m'am
in Mabarashtra

4682, SHRI SHANKARRAO SAVANT :
Will the Minister of IRRIGATION AND
PUWEK be pleased to state :

(l) the names of schemes for prevention of
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sea~erosion undertaken or subsidised by the
Central Government in Maharashtra ; and

(b) the extent of the financial stake of the
Central Government in these schemes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL}: (a) and
(b). Anti-sea erosion works from a part of the
flood control programme and are included in
the State sector. Beginning from the Fourth
Plan, Central assistance to the State Govern-

_ments for their Plan schemes is being provided

in the shape of block loans and grants and is
not tied to any particular project or head of
development.  As such, the question of under-
taking anti-sca erotion schemes ‘or subsidising
them by the Central Government does not
arise. ,

Consideration of Running Allowance for

deduction of House Rent

4683. SHRI PRAVIN SINGH SOLANKI:
Will the Minister of RMLWAYS be pleased
1o state :

(a) whether the allotment of accommodation
is being donc taking into account the pay
i by the

(b) whether in cases of running staff, the
recovery of rent is being made taking into
comsideration running allowance ;

y! 3
PHOoYyees

(c) if so, whether the pay slab in such cases
is considered by adding the portion of running
allowance ;

(d) if so, the number of employees of runn-
ing staff eligible for accommodation ; and

" (¢) the particulars of accommodation pro-
vided to Loco Running staff with classification
of accommodation on divisional basis ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA): (a) Allotment of
wvarious types of quarters is done in accordance
with the specific scales of pay prescribed for
different types of quarters for the purpose.

(b) and (c). Yes. Inthe case of .runming
stafl who draw pay in the authorised scales,
pay for the purpose of rent for Railway quart-
ersis pay plus 40% of pay, which latter
represents the pay element in the ruaning
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(d) and (e). Information is being collected
and will be laid on the Table of the Sabha.

Sorvey of Saria Nullah in Dharam
Juigarh, Madhya Pradesh

4684. SHRI UMED SINGH RATHIA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have since survey-
ed the Saria Nullah in Tehsil Dharam Jaigarh
in District Raigarh, Madhya Pradesh ; and

(b) if 80, the outcome of the survey ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) and
(b). Investigations on the Sarai Nullah have
been carried out and a scheme estimated to
cost R, 29 lakhs to irrigate 2360 ha has been
prepared by the Madhya Pradesh Government,
The scheme has not been included inthe
Fourth Plan pioposals of the State.

Rail Link b Ambikapur and Rai-
garh in Madhya Pradesh

4685. SHRI UMED SINGH RATHIA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is no rail link between
Ambikapur and Raigarh via District Surguja
and Lalternganj and Raigarh in Madhya
Pradesh ; and

(b) if so, the steps Government proposc to
take to link this backward region with railway
lines ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes.

(b) Due to paucity of funds and lack of
adequate traffic justification, it will not be
powible to comsider the construction of any
new lines in this region at present.

Schemes for Irrigation and Rural Elec-
trification in Chhatisgarh
4636, SHRI UMED SINGH RATHIA:
Will the Minister of IRRIGATION AND
POWER be plcased to state :

(a) which are the new schemes to be
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launched by the Central Government tb pro-
vide irrigation to Chhatisgarh arca in Madhya
Pradesh and for rural electrification of this
region during the year 197172 ; and

(b) the amount allocated for the purppse ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) and
(b). Irrigation is a State subjcct. The plann-
ing, investigation, f lation and ion of
irrigation projects is done by the State Govern-
ments  concerned  keeping  their resources
position in view. The position about the new
irrigation and rural clectrification schemes in
Chhatisgarh arca in Madhya Pradesh is
indicated below.

In addition to Kunwarpur Project, estimated
to cost Rs. 85.64 lakhs, which has been appro-
ved by the Planning Commission, reports on
the Mahanadi Reservoir Stage—I and Pairi
Stage—I have been received and are under
examination in the Central Water and Power
Commission.

The following schemes of the Central
Government for rural clectrification and lift
irrigation, bave been sanctioned :

Name of Scheme Outlay for 1971-72
(Estimated)
(i) Raipur Scheme for Rs. 79.22 lakhs

Mahanadi and
Jonk rivers.

(i) Bilaspur  Scheme Rs. 41,03 lakhs
for Hasdeo and
Mand rivers.

(iii) Additional trans. Rs. 2569 lakhs

mission lines in six
Districts of Ch-
hatisgarh.

4687. SHRI K. PRADHANI: Will the
Minister of RAILWAYS be pleased to state :

- (a) whether Government propose to run
passcnger trains on Dandaksranys-Bailadile-
Kotabalasa line on the South Eastern Railway;
and °
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(b) if 50, when ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) No.

(b) Does not arise.

Utilisation of Electricity for Irrigation in
Kerala

4688, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether clectricity produced in the
State of Kerala is not being utilised fully for

irrigation purposes ;

{b) whether the Central Government arc
giving adequate amistance to Kerala with a
view to ensuring full utilisation of electricity
for irrigation purposes ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRIB.N. KUREEL): (a) to
(c). Thr emphasis in rural electrification
schemes throughout the country is on the
[ «ation of pumpsets for increasing agricul-
tural production. PFinances for such schemes
are provided in the State Plans. The Central
Government provides additive finances through
the Rural Electnification Corporation. In the
State of Kerala, the load demand of energised
irrigation is being met in full. There is, how=
ever, scope for energisation of additional
pumping sets. Schemes for rural clectrifica-
tion with a bias towards energisation of pump-
sets are being accelerated. It is proposed to
energise about 20,000 irrigation pumpscts in
Kerala during the Fourth Plan as compared
with about 13,900 energised at the beginning
of the Fourth Plan. The Rural Electrification
Corporation has so far sanctioned about
Rs. 155 lakhs for three rural electrification
schemes in Kerala envisaging the energisation
of 3100 irrigation pumpsects.

River Water Projects in Kerala

4689, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the pames of the river water projects
ganctioned by the Planning Commision for
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Kerala for being taken up during the Fourth
Five Year Plan ;

(b) the total amount of expenditure likely
to be incurred on each of the said sanctioned
projects ; and

(c) the number and names of the projects
on which preliminary work has been started ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) to
(c). No new river valley projects in Kerala
have been sanctioned by the Planning Commis-
sion during the Fourth Plan.

Price of Power Sold in Mysore, Maha-
raghtra and Goa

4690. SHRI ERASMO DE SEQUEIRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the price at which power is sold by
Mysoreand Maharashtra to bulk consumers
tn their States ;

(b) the price at which power u sold by
Mysore and Maharaghtra to Goa ; and

(c) if the price of power supplied to Goa
is more, the rcasons therefor and the steps
taken by Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL): (a) The
average rates for power sold by Mysore
and Maharashtra State Electricity Boards to
their bulk consumers for a load of 15 MW at
60% load factorare ;

Mysore—5.49 P/kWh.

Maharashtra—9.28 P/kWh and 10.91 P/
kWh for hydro and thermal supply respec-
tively,

(b) Power is sold by Mysore and Maha~
rashtra to Goa at the following rates :

Mysore—6.25 P/kWh for power supply upto
30 MW and in case the supply is more than
30 MW, 5.75 P/kWh for supply.

Maharashtra—First 5 lakh units p. m.

= B P/kWh
Next 5 lakh units p. m.
= § P/kWh
Allin exces = 5 PkWh
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(c) The rate charged by Mysore to Goa is
not comparable with that charged for bulk
consumers within that State since power supply
is made available to Goa by Mysore at the
border entailing expenditure on transmission.
The rates were mutually agreed to by the two
Governments.

Small Cadres of Technical Officers in the
Ministry of Irrigation and Power

4691. SHRI S. B. PATIL : Whll the Minis-
ter of IRRIGATION AND POWER be pleas-
ed to state :

(a) whether in his Ministry there are nume-
rous small cadres of technical Officers ;

(b) whether Government have ever consi-
dered the integrarion of various small cadres
and if so, whether any decision has been taken ;

(c) whether the technical cadrel of Chambal
Control Board and Farakka Control Board
were merged with the cadres of the Central
Water and Power Commimion ; and

(d) the names of other small cadres which
remain isolated and the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a), (b)
and (d). Small technical cadres exist in the fol-
lowing Organisations of the Ministry of Irriga-
tion & Power :—

(1) Indus Wing in the Ministry proper ;

(2) Ganga Basin Wing in the Ministry

proper ,

(3) Ganga Basin Water Resources Organi-

sation,

The question of integration of these small
cadres with the appropriate cadres in Central
‘Water and Power Commission was considered
some time aga. It was, however, decided to
maintain siaius guo as it was felt that the
merger would lead to certain administrative
complications.

(¢) In the Chambal Coatrol Board and the
Farakka Barrage Control Board there exist
only two posts each of Technical Officers.
These were brought on the appropriste cadre
of Cantral Water and Power Commission with
effect from 15-9-1969,
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Promotion of Shuater as Driver, Jaipur
Division

4692. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the promotion to the post of
Driver from Shunter ‘A’ and ‘B’ is based on
ratio of 1: 4 since the 14 July, 1959 ;

(b) whether there had been reversions of
Shunter ‘A’ on Ajmer Division in 1967 due
to being over and above the quota ,

{c) whether Shunter “A’ on Jaipur Division
had been promoted as Driver ‘A’ over and
above the quota since 14th July, 1959 ;

(d) whether the promotion of Shunter ‘A’
over and above the quota had adversely affec-
ted the chances of promotion to the serving
employees ;

(¢) whether different procedure had been
adopted in dealing with the same type ol cases
on the same Railway ; and

() if so, the action Government propose
to take to bring uniformity in the matter ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes.

(b) No.

(c) Yes.

(d) No as it was due to non-availability of
adequate number of suitable and qualified
Shunters ‘B’ that Shunters ‘A’ were promoted
as Drivers ‘C’.

(e) No. .

(f) Does not arise,

Promotion of Drivers Grade ‘A’ Jaipur
Division (Western Railway)

4693. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state

(a) the basis of promotion of Driver Grade
‘A' on the Western Railway ;

(b) whether ad hoc promotions are being
made against the vacancies not exceeding
30 days according to the Railway Board's
orders and promotions against the vacancies
exceeding 30 days arc being made on regular
basis according to the seniority ;

(c) whether juniormost persons are working
as Driver Grade ‘A’, whereas seniors are
working as Driver Grade 'B* ;
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{d) whether those persons who were not
gelected as Driver Grade ‘B’ had been promo-
ted as Driver Grade ‘A’ on Jaipur Division ;
and

{e) if 50, the action Government propose to
take to regularise the promotion according to
the seniority ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) By selection.

(b) For vacancies upto 30 days local
arrangements are made on Shed basis, Vacan-
cies exceeding 30 days arc filled by posting
senior most Driver Grade ‘B’ on an adhoc basis,
if otherwise suitable, pending regular selection.

{¢) and (d). No Oaly empanelled drivers
grade ‘A’ are posted and in the absence of any
panel, the seniormost drivers grade ‘B’ are
promoted on adhoc basis, if they are other-
wise eligible.

(¢) Does not arise.

Drivers Penalised for taking extra time
in learning road and station working
Raules

4604, SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred Ques-
tion No. 2368 on 10th March, 1970 regarding
procedure for booking Drivers for learning
Road and Station Working Rules and state -

{a) whether two Drivers on Aymer division
were penalised ;

(b) whether this issue was discussed by the
All India Loco Running Staff’ Asociation with

the General Manager, Western Railway on
11th July, 1970 at Ajmer ; and

(c) if %0, the decisions arrived at ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) to (c). The in-
forration is being collected and will be placed
on the table of the House as carly as possible.
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Masufaciure of Nuclear Turbines at
Heavy Electricals Ltd,, Bhopal

4696. SHRI GANGA REDDY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state ¢

{a) whether there is a poor progress in
making Nuclear turbines at Heavy Electricals
Limited, Bhopal for the auclear power station
in Kalispakkam in Tamil Nada ;



129 ¥ritien Answers

(b) if 50, the reasons therefor ; and

(c) the action taken by Government in the
matter P

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) The work on this contract is proceeding
as per schedule,

(b) and (c). Do not arise.

Increage in price of Salt and essential
commodities in Assam and Meghalaya

4697. SHRI ROBIN KAKOTY: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether there is a great scarcity of salt
in Assam and Meghalaya ;

(b) whether the price of salt has risen very
high throughout Assam and Meghalaya,
specially in rural areas ; and

(c) if so, what are the causes of this salt
scarcity and abnormal rise in its price ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI1 SIDDHESHWAR PRASAD):
(a) to (c). It has been reported that there is
some shortage of salt supply in the two States
and also an incrcase in tho selling price of salt
due to abnormal increase in demand following
the influx of refugees from Bangla Desh.

Seniority of Drivers Grade ‘C' of Jaipur
Division {(Western Railway)

4698, SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
10 state :

(a) whether the seniority of the employees
of Loco Running Staff at Western Railway
had to be regularised according to the rules in
force before holding the selection ;

(b) if s0, whether the ratio between rankers
and direct recruitments, bad been maintained
and if not, what is the deficiency ;

(c) whether one group had heen deprived
of its right to appear in the selection recently
held in Jalpur Division by virtue of not allott-
ing the ratio in the seniority list ; and
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(d) if so, the action Government propose to
take to provide proper ratio in the seniority as
well as in the selection ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes.

(b) No. The ratio could not be maintained
because of non-availability of rankers (Shunters
grade ‘B') for diesel training. The shortfall
was of 27 Shunters grade ‘B’ and it has since
been reduced to 19,

(c) No one was deprived of his rights to
appear in the selection of Drivers Grade ‘B’
held recently in the Jaipur Division. Only
Drivers Grade ‘C' were eligible and were
called for the selection as per their seniority,

{d) Does not arise.

Panel of Promotion of Driver Grade ‘B’
Ajmer Division

4699, SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased

to state :

(a) whether the selection of Drivers Grade
‘B’ held in Ajmer Divisiun had been cancelled
and if so, the reasons therefor ;

(b) whether the promotion of the seniors
will not have to be regularised due to the
aforesaid cancellation ; and

(c) whether reversions had been made
without declaring the panel of drivers grade
‘B’ and if s0, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) 1 (a) and (c). Yes.
The sclection was not conducted strictly in
accordance with the extant instructions of the
Railway.

{b) The promotions have been treated as
ad-hoc pending fresh selection.

Over bridge at Ramghat Road crossing at
Aligarh

4700. SHRI C. P. SHAILANI : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the decision to build an over
bridge on Ramghat Road crossing at Aligarh
had. been taken by his Ministry some rime
back ;
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{b) 1f so, the reasons for delay 1n 1mplement-
ing the decision , and

{(c) the number of accidents which have
taken place there and the number of fatal

accidents out of them dunng the preceding
three years 7

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) (a) and (b) The
proposal to construct a road over bridgein
replacement of the level crossing No 109 near
the Last Cabin at Aligarh 15 still under conm-
deration of the Statr Government/Road
authority concerned Further action can be
taken by the Railway only on recupt of a
firm proposal from the State Government/Road
Authority together with the necessary actept-
ance to bear the road authority's share of the
coat

(c) Durning the preceding three years there
has betn only one accident at this level crossing
m which a woman was run over and killed
and a man injured by a shunting engine At
the ume of the accident, these persons were
trespassing the railway track whale level crossing
gates were closed against road traffic

Centrul Loan to Andhra Pradesh for
Drainage System in Godavary and Krishne
Delta Areas

4701 SHRI B & MURTHY Will the
Minuster ol IRRIGATION AND POWER
be pleased to state

(a) whether the Government of Andhra
pradesh have applied for any loan for carrying
out drainage schemes mn the Godavary and
Krishna delta arcas ,

(b) 1if so, the date of application ,

(c¢) whether any loan has been sanctioned
and 1f so, the amount thereof , and

(d) 1f not, when the loan 1s proposed to be
sanctioned for the current year ?

THL DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL)‘ (a) to
(d) The Chief Minuter of Andhra Pradesh
had made a request to the Union Munuter for
Finance on 23rd May, 1971 for loan asmstance
of Rs 2 crores dunng 1971.72, Thus request
was considered but it was not found pomible
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to provide the special loan amistance to the

State Government

Op ion of Ultrasoni
Equipment

4702 SHRI B N BHARGAVA Wil
the Munister of RAILWAYS be pleased to
state

flaw Detector

(a) whether there exusts an anomaly on
different Railways for operating ultrasonic
flaw detectoi equipments ,

(b) whether in some Zonal Railways this
cquipment 1s being operated by Laboratory
Supenntendents, grade Rs 925.575 (A) and
m others by Chemicals and Metallurgical
Assistants, grade Rs, 210-425 (A), although the
qualifications nature of duties and responsi-
bilities are the same

(c) 1f so, the reasons therefor , and

(d) whether Railway Board contemplate to
1emove this anomaly 1n the near future ?

THE MINISTLR OF RAILWAYS (5HRI
HANUMANTHAIYA) (a) No

(b) Yes

(c) Ultrasonic flaw detection on the Raul-
ways has been introduced only afew ycars
back On acquiring Ultrasomic 1 law Detectors,
different Zonal Railways crcated posts ether
of Laboratory Superintindents in grade Rs.
325-575 (A) eor of Chemucal and Metallurgical
Asssstants in grade Rs 210-425 (A) for opera-
uon of these equipments according to what
they conmdered adequate for the nature of
duties and responstbiuics wavolved

(d) Ultrasomic Flaw detecuon of rolling
stock axles 13 being extended and the testing
procedutes are being standardused. The ques-
tion of Ultrasomic Flaw Detectors beng
operated by staff in grade Rs 325.575 (A)
will be conmdered after the final recommenda-
tions of Third Pay Commussion are received
and conmdered by the Government

Health Unit in Samastipur Workshop
(North Eagtern Rallway)

4703 SHRI BHOGENDRA JHA. Wil
the Minister of RAILWAYS be pleased to
state 3

(a) whether the employees of Samastipur
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Workshop are agitating since long for the
opening of a Health Unit; and

(b) if 4o, Government's reaction thereto ?
THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) Yes. Only an

unrecognised Union had raised the issue to
have a Health Unit in the Workshop premises.

(b) There are about 500 Railway employees
in the Workshop who are adequately covered
by the existing Divisional Hospital at Samasti-
pur situated at a distance of about 100 metres
from the gate of the Workshop. Ambulance
services have also been provided in the Divi-
sional Hospital. The existing arrangements are
considered adequate and provision of a Health
Unit in Samastipur Workshop is not justified.

Acarr-aER A FTEA (qaree W)
® @y WA wEw 9T AWER W
frgfe

4704, oit stw waw gfem @ T
W A1 77 FAF BT P4 A

(F) F4r FraAr-aed! WY Argq F
qFH Fd BREF T IIH HIE FAACL
fagsr 8Y forar mar a1 qar A w@
FIATEIT F ©I7F TRTT & qF @l
g, A

(&) 71 swar 1 gfaw & fao aar
S fAgea w& s gaer faa
s ?

w doft (st ggwdm): (F) aitv (@)
ATAAT ¢ WIAAIG TE%T FT J19G7 FTLATET
¥ offan ¥ fegq guuivm go 194 @ §
girafxmr g, @ feufa 59 gmitd:

Taare femaal § =i &«
FgwT fagror 2w Areex ar R T
2| GHIIT ¥ FEF AT TF FAATT
¥ fag a¥ @Y & 9 wfeai & guow
i owafy ¥ dg w< XY qOA G TE
gfafewr s & fad ft s A W
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& B wa wfr mifedt wr srafas dwaw
Y, 1 IT AW FIEF 9 § FH JAq &
far a= fear o¥ 1 g & #raat
AAMMA F AT ¥ 990 T8 FF o=y
F AMA B OGERT @ wWew W g9
T 97 fFAr fqafas s=F @ &
sEeq T 1 oafem A g A &
waw W AT gEEe fy A &
forir agr oF ®'TE AT dAA w7 frar
wmar &4

Unautilised Licences/Letters of Intents

4705, SHRI S. R. DAMANI: Will the
Minuster of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) the number of units that have actually
come up or are under construction out of the
221 and 338 industrial licences and 331 and
423 letters of intent issued in 1969 and 1970
respectively ;

(b) the major head of industry and the new
«apacity created thereby ; and

(c) the action taken over the unutilived
licences or letiers of intent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) 1o (c). Letters of intent are issued to cnable
the applicant parties to know that Government
will be prepared to grant an industrial licence,
subject to their satisfying certain conditions
relating to import of capital goods, terms of
foreign collaboration, if any, and phased manu-
facturing programme. After the conditions of
the letter of iutent are fulfilled, the letter of
intent is converted into an industrial licence.
Itis only then that ‘effective steps’ are taken

by an entreprencur for seiting up the project,

Normally letters of intent are given a validity
period of six months or a year for fulfilling the
conditions thercin and a licence is to be granted
only thereafter. Similarly, industrial licences
are given a validity period of six or rwelve
months depending on the time that would be
taken for implementing the project. In the
circumstances, the letters of intent and licences
issued in 1969 and 1970 would be under
various stages of implementation,
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Detail of all industrial licences and letters
of intent msued, including the industrics to
which they relate, thewr capacity, etc, are
published in the Weekly Bulletin of Industrial
Licences, Import Licences and Export Licences
Weekly Indian 1rade Journal and the Monthly
Journal of Industry and Trade Copies of
these publications are available in the Parha-

mept Library

In cases whrre letters of intent or licences
are not implemented within the specihed,
period, requests for extension of the validity
period, are usually recened and they are
considered on merits The admumstrative
Minmtiries/Departments i charge of the
industries concerned maintain a system for
keeping a watch over the implementation of the
letters of intent and hcences and for taking
action, where necessary, in the case of unutihised
letters of intent or Licences

Electrification of Bhusandpar Rallway
Station on South Eastern Railway

4706 SHRI CHINTAMANI PANIGRAHI
Will the Minuster of RAILWAYS be pleased
to state .

(a) whether Government are aware that
the Bhusandpur Railway Station under Khurda
Divinion, South Eastern Raiway 15 not yet
electrified although electricity connet ion 1s
Available nearby , and

(b) when this Station 1s propased to be
electrified ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) (a) Yes The powrr
supply has recently been extended by the
Orusa State Electricity Board to the willages
near Bhusaddpur Railway Station, about 5
kilometres away. The State Electricity Board,
i 18 learnt, bas plans to extend the supply lines
towards the Station,

(b) A reference has been made to the
Onma State Electricity Board to submit theyr
estimate for service and nd
the tanff, for which a reply is stil awaited
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¥nitm o aqr fege avdm eien &
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Ty ToraT st gfefa ara
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T g A A AT arfge Y
Faw siofr # €y wFrie fear mar g ;
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Inconvenience to the Travellers in Shuttle
running between Ajmer and Bewar

4710, SHRI B. N. BHARGAVA : Will the
Minister of RAILWAYS be pleased to state :

(s) whether due to heavy rush on the shuttle
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runmng between Ajymer and Bewar of Western
Railway, the local travelling public i put to
great hardship,

{b) whether despite several approaches and
representations, the Railway Authorities have
falled to add few more third class coaches to
the shutlle , and

(c) the date by which the Railway Authorn-
ties contemplate to add few more third elass
coaches to case the rush on this train ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA). (a) to (c) As per
the census conducted 1n November, 1970, some
overcrowding was noticed on one out of the
two pairsof shuttle trains running between
Aymer and Bewar, wiz. No 182(183. The
normal load of these shuttle trains 15 5 passenger

boges, and the maximum 18 6 passenger bogics
T'he train 13 running with 6 bogics with effect
from 28-6-1971. No more increase wmn load is
indicated at the present level of traffic.

Wizt ¥ Wy afiefat oo W em-
faat & grwe omd areh amdfedt o w
foar oA

1711 oft e w Iaw w47 W
AT 78 FAA F7 FI FA fF o

(%) sar *rzr fegm WF FEA
Y7 agarg ¥ AA AT gUA MA Y
ge & stv 3a Ay B qF Fr 9
wfeat ¥ay weAfr 7 57 g &

(®) sar @y afamfar ¥ e
T F& AE HT 17 AHAAIFT GTEFEA
¥ quEr T [ A afxgw, A
THE T O

() w7 T8 wEAr AN wAwEr ¥
60 gfmy sgfer % sATA § |, AN

(w) afz 77, aY aof =3 & €7 ey
¥ A N AR X AAF Ay @RI
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weT I FTER F Q@ fr AL
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Central Assistance for Flood-Affected
People of Andhra Pradesh

4712, SHRI B S MURTHY : Will the
Minuter of IRRIGA TTON AND POWER be
pleased to state -

(a) the amount of loan requested for by
the Government of Andhra Pradesh for flood
Pprotection works ;

{b) the amounts so far sanctioned , and

(c) whether there 13 4any cstmate made
about the average annual loss of life, cattle,
crops and property because of floods 1n the
State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N, KUREEL): (a)and (b). Since
the beginning of the Fourth, plan central assis-
tance to State Governments 1 being  provided
in the shape of block loans and grants and is
not tied to any particular project or head of

development.

A non-plan loan asistance of Rs. 3 crores
was sanctioned to the Government of Andhra
Pradesh during 1969-70 for making a start on
the Krishna-Godavari Delta Drainage Scheme
1n the coastal districtsof Andhra Pradesh which
was severely affected by cyclones in 1969,
During 1970-71 and 1[971-72, Government of
Andbra Pradesh requested for special loan
assistance of Rs. 4 crores and Rs, 2 crores
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respectively for specdy implementation of this
scheme but the Government of India could
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(c) The average annual loss due to floods
and drainage congestion in Andhra Pradesh

not agree to the request. is of the following order :

Area  Population Damage to crops Damage to  Cattle Human Damage  Total
affected affected houﬁ lost  lives to public damage
inlakh  inlakhs. Apres  Valye Nos. lost  utilities  to crops
hectares. in in Nos. Value Nos. lakhs houses

lakh Rs, in Rs. Rs. and
ha.  Lakhs. Lakhs. public
utilitics
in lakhs
Rs.
1 2. 3. 4, 5. 6. 7. 8. 9. 10,
28 25.0 1.8 1267 6476 439 27908 134 465 1760

Rail Link Between Nagarjuna Sagar and
Hyderabad

4713. SHRI B. §. MURTHY : Will the
Minister of RAILWAYS be pleased to state :

(4) whether any steps are being taken to
link up Nagarjuna Sagar with Hyderabad by
rail because uf its tourist importance ;

(b) whether any survey has been conduc=
ted ; and

(c) if so, the results thereof ?

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : (a) to (c). Engineer-
ing and Traflic Surveys for a new line from
Secunderabad (Bibinagar) to Nadikude (with
the conversion of the Guntur-Macherla Metre
Gauge section into Broad Gauge) have recently
been completed and the Survey Reports arc
at present under the examination of the Rail-
Board. The new line is likely to be 151 Kms.
long and may cost about Ra. 12,52 crores. The
conversion will be for a length of 130 Kms.
and may cost about Rs. 6.98 crores.

Teanslation of Constitution of India

4714. SHRI B, S. MURTHY : Will the
Minister of LAW AND JUSTICE be pleased

to state :

(a) the number of languages in which the
conatitution of India is available ;

{b) the agency through which these trans-
lations are done ; and

(c) whether the concerned State Govern-
ments were consulted before issuing them ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
NITIRA] SINGH CHAUDHARY): (a) An
up-to-date revised edition of the Constitution
of India in English was published in 1969,
Copics thereof are available with the Manager
of Publications, Delhi for sale to the public. A
diglot edition of the Constitution with English
text and the Hindi translation thereof side by
side, as modified upto the 1st December, 1957
was published by the Ministry of Law in 1959,
As this publication was brought out long ago,
copies thereof may not be available with the
Manager of Publications, Delhi. The transla-
tions of the Constitution in other languages
are not availahle,

(b) and (c). An up-to-date Hindi transla-
tion of the Constitution has been prepared by the
Official Language (Legislative) Commission, It
is under scrutiny. The translations of the Cons-
titution in other languages have also been
prepared by the Official Language (Legislative)
Commission and they are now in the process of
revision/finalization in consultation with the
State Governments concerned. No up-to-date
version of the Constitution in Hindi or in any
other regional language has been published so
far,

12 hre.
RE: CALLING ATTENTION NOTCE

(Procedure)

SHRI P. K. DEO (Kalshandi): Sin, I
risc on a Point of order.
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MR. SPEAKER + There i nothing before
the House. What is your point of order ?

SHRI P. K. DEO: Tt 15 about the next
item on the agenda—the Calling Attention. I
would like to raise a point of order about that
My submussion is—

MR. SPEAKER : There is no pomnt of
order which may be a submission.

SHRI P. K. DEO: Itisa pomnt of order.
Ttis thus, Itis the establshed parliamentary
practice that whether the House 1t 1n session,
any policy statement that is made should first
come to the House, before it 1s released to the
press, Here, the Minister of Irnigation and
Power has relcased to the press, about the
Cauvery waters, stating that this is a matter
to be referred to the negotating table and they
do not like 1t to be sent to the tribupal. In
this regard, I would submut that in all inter-
State disputes, the Centre always acts as a
grand arbiter and these are decided on a
palitscal plane, whether it 13 Fazilka or Chandi-
garh or the Mysore-Maharashtra dispute. We
cannot have different yardsticks for different
questions. So far as the Godavari Krishna and
the Narmada water disputes aie concerned,
they have been referred to the tribunal. Why,
10 thus case, there 13 a departure fiom the usual
practice ?

MR. SPEAKER : This ia nut a pomnt of
order. I am npot allowing it.

SHRI P, K. DEO : Why 1 thus departure ?
We cannot reduce this House to a mockery.
I would like to know from the Minustér why on

this question of major policy it was released to
the press before 1t was brought to this House

MR. SPEAKER : When you sent it
writing to me, why should you get up again ?
The Minister has not made any policy state-
ment I have seen that statement. Of course,
from day to day, many factual things occur,
and the Minister has a right to speak to the
press or to the people.

SHRI P. K. DEO : He should not.

MR. SPEAKER : Itusnota major policy
that he has laid down ; not at all.

SHRI P. K. DEO: It is a question of
life and death to Tamul Nadu, It should not
have been treated hike that, (Inserruption).
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MR, SPEAKER : Itisa bad habit with
you. Kindly sit down.

SHRI BALATHANDAYUTHAM ress—

MR. SPEAKER: I have studied your
pont also. Will you please sit down ? In this
Call Attention motion, one hon. Member from
Mysore came out in the ballot ; two from
Tamil Nadu both of whom are absent. What
is the fault of the ballot ?

SHRI S M. BANERJEE (Kanpur): I
shall quote an nstance just to help you.

MR. SPEAKER - There 15 one Shri
Muktar Singh Mahk, and then Shri Ram-
kanwar,

SHRI PILOO MODY (Godhra)+ No
substitution

MR. SPEAKER : No substitute , we will
have some time for discussion.

SHRI PILOO MODY. Ths has nothing
todo with who 1 from which State. The
matter 1s before the House, It 15 a natonal
msue , this 13not a State wsue. (Inlerruption.)

MR. SPEAKER : Order please. Do not
nterrapt. 1f the Tamil Nadu Members have
any grievance that they arc absent, 1 wall put
u before the Business Advisury Commuttee and
if they allot any ume, I will noobjection to
fix any Lume if the Government agree,

SHRI BALA | HANDAYUTHAM (Coim-
batore) : We have given a mouon for discus-
sion,

SHRI 5 M. BANERJEE : You wil kindly
remember that when there was a calling
attention motion about State hood for Tripura
in my name, you allowed me to drop out and
you allowed Shr1 Meghchandra to put a ques-
sion. There is a precedent for it. I am
quoting from the records.

MR, SPEAKER : It wasexpremsly decided
by the Housc that this thing would not be
treated as a precedent and 1t would not be
repeated. Now, Mr. Shivappa.

—_—

12.05 brs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Cavvery Waters DispuTs
SHRI N. SHIVAPPA (Hasman): Sir, I’
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call the attention of the Minister of Irrigation
and Power to the following matter of urgent

public importance and I request that he may
make a statement thereon :

“The reported statement of the Chiefl
Minister of Tamil Nadu and the resolution
paswed by the Tamil Nadu Legislative
Assembly demanding that the Central
Government should refer the Cauvery
waters dispute to a Tribunal and restrain
the Mysore Government from going ahead
with the construction of Hemavathi and
other projects in the Cauvery basin,”

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): Sir,
before I read the statement, I would like to
point out that what Mr. Deo said is not
correct. I have not becn interviewed by the
Press on this subject. Even the statement I
am going to read was given for cyclostyling in
my office only at 10 O'clock this morning.

MR. SPEAKER : I have given my ruling
already. Why do you go into it again ?

DR. K. L. RAO: Iwill read the state-

ment.

The resolutions of Tamil Nadu Legislature
and the Statement of Chiel Minister of Tamil
Nadu have been received. Cauvery is one of
the most extensively used rivers of the world,
Irrigation has been practised for several
centuries in its valley. In its basin, there are
still large tracts without irrigation water. The
river passes through the States of Mysore,
Kerala and Tamil Nadu and there is demand
for the waters of Cauvery from all the three
States. The States of Tamil Nadu and Kerala
have been representing that the matter should
be settled by reference to a Tribunal under
Inter-State Water Disputes Act of 1956.
Mysore Government on the other hand contend
that the projects proposed to be undertaken by
thern are not only essential but are within
their rightful allocations of water and reference
to the Tribunal is not necessary. Attempts
have been made to settle the dispute amicably.

In the absence of an elected Government in
Mysore, it is difficult to bring negotiations to a
conclusive stage. We are however endeavour-
ing to ensure that the relative claims of different
States concerned are not prejudiced in the
meantin,
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SHRI G. VISWANATHAN (Wandiwash)
On a point of order, Sir,

MR. SPEAKER : No point of order now.

SHRI G. VISHWANATHAN : Only dur-
ing Question Hour it is not allowed. During
calling attention, it is allowed. Kindly give
me two minutes and I will satisfy you that I
am within the rules.

SHRI K. LAKKAPPA (Tumkur): Ona
point of order, Sir . How can you allow Mr.
Vishwanathan to make a statement now?

SHRI G. VISHWANATHAN : The min-
ister has just now made a statement which is
diametrically opposed to a law passed by this
House. Under the Inter-Statr Water Disputes
Act, 1956, if a State wants a particular dispute
to be referred to a tribunal, it is obligatory
on the part of the Central Government to refer
it to a tribunal. There isno option left.

MR. SPEAKER : A point of o:der should
relate to the procedure.

SHRI G. VISHWANATHAN: It is op-
posed to public policy. Section 4 of the Act
says ;

“When any request is received from
any State Government in respect of any
water dispute and the Central Government
is of opinion that the water dispute cannot
besettled by negotiations, the Ceatral
Government shall, by notification in the
Oflicial Gazette, constitute a Water Disputes
Tribunal for the adjudication of the water
dispute.”

The minister has said that the negotiations
have broken down. So, it is obligatory on the
part of the Centre to refer it to a tribunal,

MR. SPEAKER: This is no peoint of
order. I have held earlier that there is no
point of order. The hon. Member has said
whatever he wanted to say.

SHRI N. SHIVAPPA : At the very outset,
I wish to congratulate the hon. Minister for
his realistic approch to the problem. It is not
a question of favouring my State or another
Suate but itis a question of having a practical
and sympathetic approch to the problem. I
am glad the Minister has taken the right stand
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especially when there is no popular government
representing the people in the State of Mysore
at present. We have got a long-standing
problem and mnce the very sigming of this
agreement we have been requesting the
Central Government technical clearance and
sanction of some of the schemes for utilisation
of water and some funds for implementing
those schemes but I have to say with
regret that we have not got even a ungle pie
from the Central Government, Thir isa pro-
ject which requires clearance because it comes
within the ambit of some agrecement, cither
of 1892 or 1924. But, over, and above that,
there sre numerous projects which are pend-
ing consideration and sanction, namely,
Swarnavathy, Yagachi, Votehole, Gantal
Sagarc, Doddakare and also Cauvery which
are not covered by any agreement. Yet, there
is s hue and cry about them and the dispute
is carried to the public street, If thu is the
attitude which is adopted by some of the State
Governments, what is the value which we are
attaching to national integration of this
country ? The Minister is doing his best to
wolve the Cauvery water problem in an amic-
able way so that it will contnibute to the
economic improvement of the various States
Qur demand 1s very modest. We want to
incresse our irrigation facilities from 9 per
cent to at least 15 per cent They have already
reached 40 per cent. They have utihzed our
water over and above the Mettur Dam. Only
8 lakhs acres of land were to beirrigated by
Mettur Dam What 1s the present utilisation?
They are cultivating about 10 lakhs acres with
that water. Not only that, they constructed
Bhavani and Amaravathi without consulting
the Central Government, much less the Mysore
Government, The Mysore Government have
protested against it but still they went on
utilising our water,

SHRI INDRAJIT GUPTA (Alipore) :
Why sre you accusing us? We have not
done anything against you. Why do you say
“‘they have taken our water”? Who are
"ﬂ:qu" >

SHRI N. SHIVAPPA: I was referring
to Tamil Nadu. The trouble started with
the 1892 agreement. That agreement was
concluded between two unequal partners,
The agreement that was entered into with
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the bigger State of Madras is not binding
onus, It isabintio void. We are not pre-
pared to honour it. We want the hon.
Minuster to be sympathetic to our request. We
want technical clearance for non-scheduled
rivers because in regard to them there is no
agreement or stoppage of water. What is the
bottleneck in regard to them? Why should
Tamil Nadu Government come forward and
create all this hullagulls, I do not understand.
The agreement 13 subsisting till 1974, So, why
should they make all this kalate and Aullagulla,
till then ® The Mysore Government is request-
g the Centre only for technical clearance of
somec projects and financial help for their
implementation. Why should technical clear-
ance be withheld for those projects > At least
when the control of the Mysore Government
is with the Central Government, let them give
an assurance on the floor of thus House that
they will give technical clearance to these
schemes at least at this late hour. I do not want
to criticize any of our friends. I have got all
regards for them I reguest them not to make
this kind of a demonstration hereafter.

DR K.L. RAO Soufar asthe clearance
of projects on the unscheduled rivers in the
Cauvery Basin 15 concerned, that will be done.
There 18 mo difficulty about it. As regards
clearance of projects in scheduled rivers, it ua
matter on whuch the Government of India has
got to be very careful. They have got to satisfy
all the requirements of everybody. Unless we
get a general agreement between the three
parties concerned, it will not be poumsible to
clear the projects on the scheduled rivers,

oft gferre Ty wfew (qgas) :
efrFT arew, g FAd e feaye a@
A AW ¥ T AT @r ) A Saw
T M wew gl ¥ e
ST qAT AT @Y R, AT O g @A
g ¥ v ¥ ag wrer dar gt war | dzx
VEE TN oA § ot g
2o ®t agw WX A qF TEHTy war
& foremr afor g Qg e eea &
aTedT aegET A v o g
IMAW LY Y m e
s o e AR afreg &
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AGT 7 A FY TG T g FT feqv
2, SE%T oAz aifrearg M faed a@
Il 9T FgT wadwr o, gafaq g
A W 7w & fag fregaw &
3% F fagr oy | AR R TN FT
W] 13 a9y 7 qiW TFAT gE
¥7 fagr )

fafreer ama 7 oo Q=¥ & #qr
g:

“In the absence of an elected Govern-
ment in Mysore, it is difficult to bring
negotiations to a conclusive stage. We are,
however, endeavouring to ensure that the
relative claiins of different States concerned
are not prejudiced in the meantime."”

IEA A gEETRAT FArfeT A Y, a7 @Y
arr &, Afew 32 59 Rew ¥ WA
T AFIE T F AU Fqr FEw I
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DR K L RAO The Government of
India has been making nncere efforts consustently
for the last four years to achieve an agreement
between various States A near-agrecment had
been reached with regard to most of the sub-
Jects and the agreement was about to be signed
also but then 1t went off We bavestill got hope
that it will be possible for us to bring an amic-
able scttlement My only request—I appeal
to the hon. Members 1n the House and outside
=8 that they should eschew emotwons and
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passions on the subject Not only on this river
water duspute  There are other nver systemas
also For example, as the hon. Member 1nen-
tioned, we are engaged in trying to reach an
amicable settlement on the Ravi-Beas waters
between Punpab and Haryana, Simiarly,
there are many other river systems in the
country We are lucky in having so many
river systems 1n our country Therefore, these
problems will be there and we have to solve
them 1n an atmosphere of peace and not in
anger and, it 13 for us to settle the wsue 1n the
best interests of the country and also in the
best interests of the various States concerned

The hon Member asked me two specific
questions One 15 about the steps being taken
in this matter No doubt, we are handicapped
because we do not have a popular Government
in Mysore, and we have got the Premdent’s
Rule there That creates a certain amount of
difficulty in pursuing the matter Nevertheless,
I have been thinking of having a discussion
with the hon Members of this Housc coming
from various States I propose to have a dis-
cussion with the hon Members who have
studied the subject very well and we shall try
to arrive at an amicable settlement as soon as
posuble I have beenthinking on these lines,
because the matter 15 a very delicate one, and
we should try toarrive at some solution as
quickly as possible Therefore, I am thinking
that I should 1nvite the hon Memb ers of this
House belonging to three States to sit together
and try to find a solution

Then, the hon Member mentioned about
Tanjore and Tiruchi dustncts The hon.
Members 1n thu House and outnide can be
rest assured that so far as Tanjore and Tiruchi
dustricts are concerned, these wrigated lands
are not going to be affected in the least Some
of them are saying that these districts will be
converted into & dry desert  Thisis absolutely
unfounded, exaggerated and nothing lke
that, I can asure you that area is not only
asacred land of Tamil Nadu but of India,
These lands have been irrigated for several
centuries and 1t will be our endeavour to see
that nothing happens to these ancient irrigated
lands of Tanjore and Tiruchi distracts.
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12.25 bours.
PAPERS LAID ON THE TABLE

Review or CemenNT CORPORATION OF INDIA
Lnareo ror 1969-70 aAND ANnNUAL
ReEPORT THEREOF

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): On
behalf of Shri Moinul Haque Cloudhury, I
beg to lay on the Table a copy each of the
following papers (Hindi version) under sub-
section (1) of section 619A of the Companics
Act, 1956 :

(1) Review by the Government on the
working of the Cement Corporation of
India Limited, New Delhi for the
years 1969-70

Annual Report of the Cement Corpora-
tion of India Limited, New Delhi, for
the year 1969-70 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General therc-
on.

(Placed in Library. Ses No. LT—642[71]

—

@

Review or WATER AND Power DevELOPMENT
ConsuLTancy Servioes (Inpia) Ldrrep
AND ANNUAL REPORT THEREOF

THE MINTER OF IRRIGATION AND
POWER (DR. K.L.RAO): I begtolayon
the Table a copy each of the following papers
(Hindi and English versions) under sub-section
(1) of section 619A of the Companies Act,
1956 :

(1) Review by the Government on the
working of the Water and Power Deve-
lopment Consultancy Scrvices (India)
Limited, New Delhi, for the period
26th June, 1969 to 31st March, 1970.

(2) Annual Report of the Waterand Power
Development  Consultancy  Services
(India) Limited, New Delhi, for the
period 26th June, 1969 to $ist March,
1970 along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon.

(Plaved in Librory. Ses No. LT—643/71]

PUBLIC ACCOUNTS GOMMITTEE
Thiro Rerorr

SHRI C. C. DESAI (Sabarkantha): I beg
to present the third Report of the Public
Accounts Committee regarding paragraph 36
of Audit Report (Civil) 1970 relating to Ex-
plonatory Tubewells Organisation,

12.26 bours
*DEMANDS FOR GRANTS, 1971—72 Conid.

Ministry oF EnucaTion Anp SociaL Werrars
AND DEPARTMENT oF CULTURE

MR. SPEAKER : The House will now
take up discussion and voting on Demand Nos.
6 to 10 and 113 relating to the Ministry of
Education and Social Welfare and Demand
Nos. 98 to 100 relating to the Department of
Culture for which 6 hours have been allotted,

Hon. Members present in the House who
are desirous of moving their cut motions may
send slips to the Table within 15 minutes indi-
cating the serial numbers of the cut motions
they would like to move.

Demany No. 6—DerarTuen: or EoucaTion
MR, SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,00,57,000 including the sums already
voted ‘on account’ for the relevant services
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of Department of
Education.”

Deuano No, 7—EpucaTtion
MR. SPEAKER : Motion moved :

“That a sum npot exceeding
Rs. 73,12,86,000 including the surns already
voted ‘on account’ for the relevant services
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the Slst day of
March, 1972, in respect of ‘Education’.”

*Moved with the recommendation of the President,
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Deuaxp No. 8—Oraer Revewmve Ixeenni-
TURE oF THE DEPARTMENT or EnucaTion

MR. SPEAKER : Motion moved :

“That a sum not excecding
Rs. 2,49,59,000 including the sums already
voted ‘on account’ for the relevant services
be granted to the President to defray the
charges which will come 1n course of pay-
ment during the ycar ending the 31st day
of March, 1972, in respect of Other Revenue
Expenditure of the Department of Educa-
m! "

DauanD No 9—DerarTMeNT oF Soaa Wer~
FARE

MR. SPEAKECR : Motion moved .

“That & sum not exceeding
Rs 16,11,000 be granted to the Premdent
te complets the sum necessary to deiray the
charges which will come m course ol pay~
ment dunng the year cnding the 3lst day
ot March, 1972, 1n respect of Department of
Souial Welfare’.”

Desanp No 10—Otusr  Revanur Expenoi-
TURE OF THE DEPARIMENT OF SoCIAL WELPARE

MR SPLAKER : Motion moved 3

“lbat & sum Dnot excecding
Rs 4,91,29,000 be granted to the Premdent
fo complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of Masch, 1972, 1n respect of ‘Other Rewve-
nue Expenditure ol the Department of
Souial Welfare® ™

Deuano No 113—Carirar QUrLAY OF 1HE
Minisiry or Epucarion AND SociaL WELFARE

MR, SPEAKER : Motion moved .

“That & sum not exceeding
Rs 1,44,55,000 including the sums already
voted ‘on account’ for the relevant seivices
be granted to the Premdent to defray the
charges which will come 10 course of pay-
ment dunng the year ending the 3lst day
of March, 1972, m respect of ‘Caprtal Oute
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Iy of the Minutry of Education and Social
Welfare'.”

Druanp No 98—Depantuent or CuLTune
MR SPEAKER : Motion moved :

“That a sum not exceeding Re 21,42,000
wcluding the sums already voted ‘on
account’ for the relevant services be granted
to the Prenndent to defray the charges which
will come 1n course of payment during the
year ending the Jlst day of March, 1972, in
respect of ‘Department of Culture’.”

Desanp No 99—ARCHAEOLOCY
MR SPEAKER : Motion moved :

“Chat a sum nut exceeding
Ks 1,41,24,000 be granted to the President
to complete the sum necessary to defray the
charges which will come 1n course of pay-
ment dunng the year ending the 3ist day
of March, 1972, in 1espect of ‘Aichaco-
Ingy'."

Demanp No 100—-Oi1uer Revenuve Exeen-
DITURE OF THE DeparTMENT oF CULTURE

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 3,36,44,000 including the sums already
voted ‘un acrcount’ for the relevant services
be granted tothe Presdent to defray the ch-
arges which wall come 1n course of payment
duning the year ending the 3lst day of
March, 1972, 1 respect of ‘Other Revenue
Expenditure of the Department of
Culture’ ™

SHRI R. D. BHANDARE (Bombay Cen.
tral) . May I make a subousuon, Sar ¢ The
Manustry of Education and Social Welfare and
the Department of Culture have been combr-
ned for the puipose of discussing ~ther
Demands Only 6 hours have been allotted
for the purpose In fact, three Departments
have been combined, including the Socal
Welfare. Previously, we wed to ducuss the
Demands of the Minutry of Education and the
Department of Social Welfare separately. We
used to get 45 hours for the Minustry of Edu-
cation and 45 hours for the Social Welare.
Now, only 6 hours have heen allotted for all
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these Departments put together. How is it
possible ? 1do not know why it was not taken
into consideration by the Business Advisory
Committee that these two are more important

Departments and are  major Departments also.
Therefore, B hours should have been allotted,

4 hours for the Ministry of Education and
Social Welfare and 4 hours for the Department
of Culture. The Business Advisory Committee
has missed the point.

SHRI S. M. BANER]JEE (Kanpur) : I may
explain to my hon. friend. Mr. Bhandare that
they considered 4 hours for the Ministry of
Education. 1 hour for Social Welfare and 1
hour for Culture,

SHRI R. D. BHANDARE : You have done
& wrong thing.

MR. SPEAKER 1 Instead of 4 hours, it was
increased to 6 hours.

SHRI D, BASUMATARI (Kokrajhar) ;
Sir, itis very unfortunate that every time we
have to fight for time for discussing the subject
of Scheduled Castes and Scheduled Tribes and
their problems,

MR. SPEAKER : Now, Shrimati
Ghosh will open the debate.

Bibha

SHRI K. 8. CHAVDA (Patan) : Sir, are
we to understand that scparate time, say 2
hours, is given to the Social Welfare Depart-
ment for discussion out of this six hours?
Last time, the Social Welfare Department was
under the Ministry of Law and separate time
was given.

MR. SPEAKER : If you want four hours
for education, we can have one hour for the
Department of Culture and one hour for the
Department of Social Security.

Now, Bhrimati Bibha Ghosh.

SHRIMATI BIBHA GHOSH (Nabadwip) :
Mr. Speaker, Sir, weare indeed very happy
that the Ministey of Bducation to the task of
celebrating the International Education Year
in 1970 so scriously. We are pleased to note
that 5o many conferences, scmioars aod pro-
grammes could be packed into onc year, and
the best brains of the country were given the
opportunity to give us the benefit of their

immense wisdom and expertise in various
fields through those seminars. It is alto good
to know that so much thought was given to
planning so many aspects of the programme
and important details like the 75th birth
day of Acharya Vinoba Bhave wete not allow-
ed to be neglected.

While appreciating the good work done by the
Ministry in conducting this programme, I often
ask myself, were there not Other ways of cele-
brating the International Education Year?
Could not the celebration take the form of say,
making primary education free and compulsory
for every child below 14 years? Could we not
celebrate this highly significant year by
changing our national priorities in favour of
education, by making a far larger allocation
for education in the annual budget and by
introducing other changes ? Or was that the
authoritics were aware of these needs, but
were overruled by those in position to formu-
late national prioritics ?

Even a superficial glance at the budget
proposals convinces any one that the basic
weaknesses and deficiencies of the traditional
educational policy of the Indian Government
have been zealously preserved. May I
remind the Government that the Prime Minis-
ter's twelve point election pledge contained
the provision for free and compulsory educa-
tion for all children ? The Government has
been making so much noise about ‘Garibi
Hatao’, but without ‘Ashitsha Hatao' even the
fringe of the country’s economic problems can-
not be touched. Only last year, Dr.
V. K. R. V. Rao, the then Education Minis-
ter, lamented that allocations to the Ministry
of Education were being cut to the bone, and
that a proper climate for formulating =
educational policy was miming. Has there
been any qualitative change in the situation
since then ? Unfortunately, the answer is an

emphatic No.

The percentage of the sum budgeted for
education has remained at 1.5%, the percen-
tagespent on education as a proportion of
national income has been maintained at an
incredibly low level. Infact, it stands among
the lowest in the world, and despite talks
about redesigning the Fourth Planand re-orient-
ing national policies, the allocation for education
has remained the ‘lowest ever’ in the history of
planning in this country,
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Even after 24 years of Independence only
30% of the population can barely read and
write in their own language, and at this rate,
it will take more than a century to ecradicate
illiteracy from India. One child in five in the
age group of 6-11 is deprived of the right to go
to school, and for those between 11 and 14,
about two children in three are being denied
the privilege of going to schools, The Central
Advusary Board on Education has been forced
to view with concerns that no State would be
able to realise the goal set by the Directive
Principles of the Constitution befoie the
eighties, and that some of the States would not
teet the goal before the next century. Is this
how the Government of India views the role of
education in the country ! Not only that the
Government has failed to clear the backlog of
illiteracy through adult education and for
this task a paltry sum of Rs. 10 crores has been
allocated for the entire Fourth Plan period. In
fact, the absolute number of illiterates has
gone up from 294 millions n 1951 10 34)
millions n 1968-69. It s indeed a stigma un
us that half the illierate population of the
world lives in India.

Sir, what we arc haviog in this country
in the name of educanonal policy is a
mere extemsion and continuation of the
traditional policies of colonial education for-
mulated by the British Government. It was
stated in the famous Macaulay note of 1835
that :

“We must at present do our best to
form a class who may be interpreters bet-
ween us and millions whom we govern; a
class of persons, Indian in blood and colour,
but English in taste, in opinions, in morals,
and in intellect.”

Excepting that the ruling class has changed
its hat, nothing of that policy has been chang-
ed unce then, Che present rulers also want
to fulfil the same goal from education, that is,
of procuring a large number of interpreters
who would help them in governing and
exploiting the hundreds of miliions who have
been denied thewr fundamental rights.

Wh the question of education is
raised, the Government has made it a habit
to take shelter behind the constitutional pro-
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visions and to claim that it is essentially a
State subject. But whatever be the Constitutio-
nal position, can the Central Government shirk
its responsibility in this way > Who are rune
ning the Government at the centre and who are
running the Governments at the State level ?
Do not they all belong to the same political
organisation called Congress with or without
sullix ? For 20 years after independence what
measures did the ruling party implemented to
cure the fundamental discases from which our
educational world suffers ? Even on Constitutio-
nal grounds can the Centre evade its responsibi-
lity ? Was not the pledge given in Art. 45 of
the Constitution supposed to be implemented
by the Union Goverament ?

I'he other excuse the Central Government
puts forward as an explanation for s failure
i solving the problems of education s that
there is not enough money under the com-
mand of the Government for this purpose,
Let us look deep into this excuse. The same
Government which advances lack of funds as
a plea for cutting down the expenditure on
Fducation, has, as yet, found no difficulty in
sccuring money for police and military and for
appeasing the buieaucracy by inflating expen-
diture on administration. Why is it thatso
much of the budgeted sum goes for military
and police when only a petty 1.5% is allocated
for Education ? I can’t refrain from referring
to the fact that even during the war years,
Britain had found means to raise her yearly
expenditure on Education to 300 million
pounds as against the pre-war 100 million,
What is lacking in this Government i3 a sense
of priority, a sense of national urgency, a clear
understanding about the pivotal significance of
education in modern society, about the basic
fact that “universal franchise without univer-
sal, compulsory, free, elementary education is
a fraud in democracy.” Yet, no less a pemson
than Pandit Nehru himself opined in 1958 and
I quote him. He said :

“Primary Education to the people was
much more necessary than anything ebe....
even food and housing.”

Moreover, 8ir, can we posibly ignore educa-
tion even for national defence ? No leas impor-
tant than the supply of armed personnel and
highly sophisticated weapons are the noeds for
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skilled manpower for, people with education,
are people who can best acquire the techniques
of modern warfare for pational defence. In
recent years, the Government has suddenly
become aware of the crucial need for family
planning and the allocation for that item has
gone up from a meagre Rs. 14} million for the
entire four-year period in 1951-55 to Rs. 3300
million during the 4th Plan period.

By giving s0o much emphasis to family plan-
ning, the Government is not only showing a
distorted sense of priorities, but also putting
the cart before the horse because as all recent
surveys suggest, a significant drop in the birth
rate can be achieved cnly by spreading educa-
tion among the masses. The same thing can
be said about programmes for economic deve-
lopment also.

Leaving aside the fact that the Govern-
ment's priorities are distorted and lopsided, is
the lack of money an honest explanation?
According to Government reports, about
Rs. 700 crores of income-tax proceeds are in
arrears, and according to the unpublished
report of the Wanchoo Commitiee about
Rs. 2000 crores of blackh money arc created
every year. If even a part of this huge amount
is realisecd—which is, after all, not a difficult
task to perform,—many of the problems facing
us can be satisfactorily solved,

It is a matter of great shame that when the
Second United Front Government of West
Bengal asked for Rs. b crores per year for the
humble purpose of providing free education
upto Class VIII in that problem-ridden State,
that request was rcfused, while the Govern-
ment did next to nothing to bring to book the
unscrupulous and dishonest businessmen who
are evading taxes and indulging in smuggling
and blackmarketing.

Morcovet 1 have heard so much about
corruption, favouritism, malpractices and the
like in connection with Government concerns,
for example, the NCERT, that I wonder why
%0 much wastage in terms of these abuses are
being tolerated while sufficient money cannot
be found for expanding primary education. I
would like to voicea few of our demands in
this context, We demand immedijate reapprai»
sal of the policy of Government towards educa-
tion. We demand that & minimum 10 per cent
of the Union budget, a minimum 10 per, cent

of the Plan outlays and a minimum 6 per cent
of national income be earmarked for education.

The educational system is now in a chaotic
state. Apart from the fact that education is
far from being life-centred and job-oriented,
far from correspondence with the programmes
of development in the country, there are other
factors also. Every State in the country has
been allowed to have its own pattern of educa-
tion. Different types of schools and colleges
have been allowed to function with diverse
teaching prdgrammes and salary scales for
teachers, There is no uniform educational
policy, and without a national educational
policy, the idea of national integration is a
hoax. The situation is worst with respect to
schools. Unlike the UGC for colleges and uni-
versitics, there is no such parallel body for the
primary and secondary sectors of education,
which we deem essential for equal and uniform
development of education all over India.

In this connection, I would like to observe
that the All Bengal Teachers” Association has
long been making cHorts to create public
opinion for an inlergrated national uniform
educational policy and that the All Bengal
Teachers’ Association seminar in 1967 made
an attempt to formulate a comprehensive
system of education. We hope that the Minis-
try would look into the matter and give due
comsideration to those recommendatiuns,

Now, I would like to say a few words about
the two major human components of education,
namely the teacher and the taught. If you
would pardon me, Sir, for adding a personal
note to the subject, it has been my privilege
to work asa secondary teacher for more than
11 years. I wosh I had time to enumerate in
some details my personal experience regarding
the conditions of the teachers and the students,
especially girl students in an average Indian
school. I wish I could effectively depict before
this House the pale, anaemic faces of my poor
students who have Jearnt by heart the compo-
nents of balanced diet, but cannot afford a squ-
aremeal a day. They lack everything, food,
clothing, textbooks and other necessition of life
such as reading space at  home, light or even
acandle orlamp at night. Their future app-
ears to be  bleak as thelr present.
Although they are young add like young peo-
ple everywhere. theywlsq aspire’ for a better
Life, they knowaa muchy s we koow that their
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choices are limited to two alternatives, either
to leave school and join the reserve army of
unemployed just now or to continue in school,
pams the examinations and then after & time-
lag, to join the same pool of unemployed youth,

Given this situation, is it surprising that
youth of this country feel discontented and
frustrated and a section of them want to go
ghead with the idea of building a new society,
ajust and equitable socicty through political
activities ? It is no use blaming the students for
political activities and unrest when the elders
in the country have closed all options before
them and have left them with no alternative
but to go into the strects to voice their protests.

We are also aware of some of the non-poli-
tical aberrations on the part of the students.
I have been told by some that the vices of
drug addiction and alcoholism have reached
an alarming proportion in some of the univer-
sities among the students,

The examination system has been debased
tosuch sn extent that mas copying has be-
come the general rule, and at least in one case
the students were awarded degrees without
their sitting for the examination. We are opp-
osed strongly to the idea of conducting the so-
called cultural revolution in schools and
colleges by burning down buildings and des-
troying laboratories and libraries. But let me
also make it clear that cven for all these aberr-
ations, the authorities in charge of education
cannot cscape responsibility. It is they who
have made the education system what it has
becomne today, a system which is rotten down
to the core, a system where people at the top
mostly seek their own intcrests and satisfy their
own personal and factional goals, and care
little for the students and the teachers who are
being left with the task of carrying its load.

I hope, Sir, that most of the Members of
this House are aware of some of the abuses and
mal-practices of our school system—for exam-
ple, paying less to the teachers than shown in
the accounts, collecting resignation letter from
a teacher even before he is appointed and like
practices, But even if there were no such mal.
[practices, the salaries paid to the teachers are
propottionate neither to the responsibility they
carry nar to the physical labour they under-
take, The Kothari Commission also recoguised
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the inadequacy of the pay scales of the teachers
particularly the primary teachers and clearly
stated that whatever gains in real income were
made prior to the gixties were neutralised by
price increase during the sixties. There Is
urgent nced for a national scale for school
teachers in India which takes into account
their qualification, bature and load of work
and their responsibilines. Lack of security of
service, adverse teacher-student ratio, heavy
work load and ill-management are only a few
of the difficulties faced by teachers in schools
and colleges alike. It is also unfortunate, Sir,
that the pay scales of Indian teachers compare
very unfavourably with those abroad. In fact,
it is only because of their dedication, sheer
determination and sense of responsibility that
our teachers in schools and colleges are plying
through their work.

A few words about Social Wellfare, Sir,
There were budget cuts in this item also. Sir,
I happen to represent a constituency reserved
for the scheduled castes and I comvider it my
duty to highlight some of their problems.

A few figures might help the Membens to
appreciate the degree of misery and proverty
they are experiencing. We have already
discussed about the magnitude of illiteracy in
the country, but the rate of literacy is further
lower for the backward classes. Whereas the
average rate of literacy for the whole country
was about 24¢% in 1961, the corresponding
figures for the scheduled castes and tribes were
10.2% and 8.5% respectively. In other words,
the degree of literacy of these classes was about
one-third of that for an average Indian. Add
to this that the tribal people have no provision
of education in their mother tongue. The
Santads have not yet got their scripts. Itis
also significant that whereas about 23% of the
Indians belong to the backward classes, their
proportion among the landles labourers is
about 43%—that is there are twice & many
landless cultivators among the backward
classes as the average figure for ﬂuwhul*
country, To quote from the report of the
Commimioner for Scheduled and
Scheduled Tribes :

“The lsnd huager in the
castes is neither fancy mor jealousy :

Castes
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of landless labourers which have kept them

The plcture is clear, Sir.

The only tangible thing the Government of
India has done 0 far is to introduce or rather
retain the quota system. But that is also
operating theoretically perhaps. Always there
is the plea of failure to find suitable candidates.
I would like to give examples from the NCERT
which is the biggest establishment under the
Education Ministry at present. Out of over
720 Class I and Class IT officers, four only
belong to the scheduled castes and none to the
scheduled tribes and these four alio were
selected by the U.P.8.C. before the formation
of the NCERT in 1961. Even in the special
unit on tribal education, there is no tribal
representation. And the four scheduled castes
officers have not been offered any promotion
for the last ten to fifteen years. Furthermore,
30% of the Class III and Class IV workers,
many of whom arc scheduled are working on a
daily wage basis for the past four or more
years. I have been told that until 1965 the
scheduled caste employces of that establish-
ment were not cven allowed to get food from
the common canteen, If this is what is happen-
ing under the Ministry of Education and
Welfare itself, we can well imagine the condi-
tions clsewhere in the country.

Mr. Speaker, Sir, I do not want to go into
details of the sufferings and discriminations
the down-trodden people have to put up with,
But I would like to remind the Government
that there is a limit to everything and there is
also a definite limit to the amount of humilia-
tion, exploitation and oppression, even these
submisive and diffident people can absorb.
Let me warn the Government that they will
have no right to condemn the opprested clanes
inculding the scheduled castcs and scheduled
tribes if they rise up in revolt, pull down the
existing structure and forclbly put an end to
injustiee,

MR. SPEAKER : Hon.
now move their cut motions.

SHRI SARC] MUKHERJEE (Katwa):
1 beg to move ¢

"That the Demand under the Head
Education be reduced by Rs. 100.”

Members may

[Failure to grant more money to
West Bengal so that the school going
children can get free education upto
class XI (6)].

“That the Demand under the Head
Education be reduced by Rs. 100,"

[Failure to introduce pension
scheme for teaching and non-teaching
staff in colleges which are under the
U.G.C. (7))

“That the Demand under the Head
Department of Social Welfare be reduced
by Rs. 100.”

[Failure of the mass scale literacy
compaign and imparting primary
education to poor landless people,
pecially the Kbetmajurs and tribals,
adivasisinhabiting in the belt of Pandua
Balagarh in Hooghly District and
Memari Kalna of Burdwan District
(West Bengal) (8)].

SHRI RAMAVATAR SHASTRI (Patna):
I beg to move ¢

“That the Demand under the Head
Department of Education be reduced to
Re. 1"

[Failure to introduce common cur«
riculum in the whole country (12)].

“That the Demand under the Head

Dep of Education be reduced to

Re. 1.”

[Failure to provide uniform pay
scales and other facilitics to the teachers
in the country (13)].

“That the Demand under the Head
Department of Education be reduced to
Re. L.”

[Failure to make education less
expensive and within the reach of com-
mon man (14)].

“That the Demand under the Head
Department of Education be reduced to
Re. 1"

[Need to effect radical changes in
the educational policy (15)).
“That the Demand under the Head

Department of Education be reduced to
Re. 1.
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_ [Need to make education cmploy-

ment oriented (16)].

*“That the Demand under the Head
Department  of Edumion be reduced to
Re 1 "

[Failure to check American infiltra-
tion in the field of education (17)].
“That the Demand under the Fead
Department of Education be reduced to
Re. 1.7

[Failure to check the influence of
communal elements like R.S. S. and
Jamaitc Islami in the educational
institutions (18)].

“That the Demand under the Head
Education be reduced by Rs. 100.”

[Need to comstruct more hostels
for students in every University (19)1.
“That the Demand under the Head

Education be reduced by Rs, 100.”

[Need to reduce tuition fees (20)].
“That the Demand under the Head
Education be reduced by Rs. 100."
[Need to set up at least one Central
University in cvery State (21)1.
“That the Demand under the Head
Education be reduced by Rs. 100.”

[Need to convert Patna University
into & Central University (22)1.

“That the Damand under the Head
Education be reduced Iry Rs. 100.”

{Need to provide more minam:c
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[Need to make primary education
free in the entire country (26)]. '
“That the Demand ' under - the Head

Education be reduced by Rs, 100.”

[Need to give up the policy of
frequent transfers of teachers of Central
Schools (27)]. )

“That the Demand under the Hurl
Education be reduced by Rs. 100.”

[Need to remove the main causes
_of indisciplinc among the students
(28)]. _
“That the Demand under the Head
Education be reduced by Rs. 100.”

{Pailure to check indiscipline among
the students (29)].

“That the Demand under the Head
Education be reduced by Rs. 100.”

[Need to expand technical educa-
tion (30}].

“That the Demand under the Head
Education be reduced by R, 100.” :

[Need to allocate more funds for
g‘l’;';d‘ns scholarships to  students

“That the Demand under the Head
Education be reduced by Rs, 100."

[Need to provide more funds for
giving scholarships to the students
belonging to the Scheduled Castes and
Scheduled Tribes (32)].

“That the Demand under. the Head

to Bibar Government for ed n
(23)]1. ’

«That the Demand under the Head
Education be reduced by Rs. 100.”
[Need to provide special financial
assistance to Patna University (24)].

“That the Demand under the Head
Education be reduced by Rs. 100.”

[Need to ‘accord the status ofa
full-ledged University to' Shri Kashi
Vidyapeeth (25)]. _
“That the Demand under the Elead

Education be reduced by Rs. 100.”

Educati beraducedbyn..joo"

[Neodmallouu more funds for

giving scholarships to the lmd@u

belonging to the backward classes (33)].

“That the Demand under the Head
Education be reduced by R, 100.” .

[Need to run Urdu medium schooli
propesly (34)). .
“That the Demand undcr the ‘Head

Education be reduced by Re, 100.". -

[Need to give the right to Urdu,

Bangla and: Oriya speaking sudents in
the Universities -to - answer , guestions
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papers in their respective mother

tongues in the examinations (35)].

“That the Demand under the Head
Education be reduced by Rs, 100.”

[Need to send more students from

India to the Lumumba University in

Moscow (36)].

“That the Demand under the Head
Education be reduced by Rs. 100.”

[Failure to shift the R. S.S. officc
from the premises of the Banaras Hindu
University (37)].

“That the Demand under the Head
Education be reduced by Ra. 100."

[Failure to nationalise education
(38)1.
“That the Demand under the Head
Education be reduced by Rs. 100.”

[Need to take over the manage-
ment of the schools by dissolving their
managing committees (39)].

“That the Demand under the Head
Education be reduced by Rs. 100."

[Need to spend more funds on
education {40) ].

“That the Demand under the Head
Education be reduced by Rs. 100.”

[Need to check American propa-
ganda in Delhi University (41)].

“That the Demand under the Head
Education be reduced by Rs, 100."”

[Failure to eliminate communal
elements in the Delhi University (42)].

“That the Demand under the Head
Education be reduced by Rs. 100,

[Need to check the infiltration of
Rashtriya Swayam Sewak Sangh in
N. C.E. R. T., Ajmer (43)].
“That the Demand under the Head
Bducation be reduced by Ra. 100.”

[Failure to check participation of
certain teachers of N.C.E.R.T., Ajmer
in the activides of the Rashtriya
Swayam Sewak Sangh (44)].

“That the Demand under the Head
Education be reduced by Rs. 100.”

[Sanctioning of Government acholar
ships to certain pro-R. 8. S, students of
N.C.E.R.T., Ajmer (45)].

“That the Demand under the Head
Education be reduced by Rs, 100.”

[Need to introduce a scheme for

the education of agricultural labourers
in raral areas (46)].

“That the Demand under the Head
Department of Social Welfare be reduced
to Re, 1.”

|Failure to put an end to the e:.-
ploitation of Tribals, Harijans and
backward classes (47)].

““That the Demand under the Head

Department of Social Welfare be reduced
by Rs. 100."

['Fau'lurc to do away with the
practice of carrying of night-soil on the
heads by the sweepers (48)].

“That the Demand under the Head
Department of Social Welfare be 1educed
by Rs. 100.”

(Failure to put an end to the
pracice of social victimisation of
Harijans and Adivasis (49)].

MR. SPEAKER : The cut motions arc also
before the House.,

o vifa oW (AR : U™
¥ qE g R AT qg T ferwior g @
& & a9 @r g | fawior & s AT @Y
W g o a1 wifew el w1 fanie
A gga af @ w7 frafor | ot aw
wifaw awgat & fawfor o1 qwew g, g
¥ §< IF of SEN awerar faelt § qod
§Rg T 19wy g aw af i
% frmtor &1 qarw @, @ g o
@t awear adr faefr & 1 A€ i wr
t;mfwlger g v foar & e fnic

1

aeqw wgrew, & ware ¥ W ot
WA oo gon wfer § o frwr
§8 AFUT X & Froor W @l J|A
& faar sofead) &1 aswgT @ w0



m D. G. (Min Edu.

[w10 wiferm arg]

- waer Fear & 1 wg oY T w9 awar
fis wrg o Qe Forar sorrely § Pt g
o it & ¥fer g ot Wik akg Al
§ e famr Qw g faveer woreolt & §
JX Aw gfrat & fredt st firear sovreft
EEf &

aow faey § aft afes ow gw
qUeT ¥ I AT A ¥g AN AR
wfed ®1 sar W oar & usw
T & AT TOS N TOW §
X @ AT T AN Afes ==
fXaT 1 ga® qgw gAR qagd wsguly e
YW # asgmar ¥ faafaaem
Nt faar & g@w § oF FEw fAgw
g | SaF Ty wreafhs foar o fra
O & fg g% ga T o Frgfea
wk e § oF A g frges fear
war foraar Sge a1 @vqel faver sorret
qr sqrA AT | F wEAr wmwar g fR
g FOe-v0w I I@EL 1 AN QP
i frger gy il o ot st
fawr gt fa war | Ia® I ACA-
o fowerr 9 fare fivar o ik o
fesafageg &' fawr aY o9w &g &%
@ ot | &7 AN g g, & gar A
AT A wgAT f R fE g ey A
ff faerr soreft & o g ¥ gue fad
§ ST ¥ v W o wey ¥ ofcue
a8 fear war § A ¢ AR ¥ wfe-
hﬂmﬁﬁﬁ&ﬁmt&ﬁta‘k
yu fa ¥ wran s w0 8 7@

weag o, gark A Frafor w7 gw
cfzarr §, e wwfr | & e
=t & fagg ff § 1 Wfes g=fa g
& wifiet | Afer e TRer R e
gefy & oy, A oy QR Iefe gnit
&1 wrfm depfr darc @ T g
wesfrdt 4 ¥ qF ) dee @ wrc
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wepfoat mmt.mm.
o ot Gepfs, N # geplr AT A
Y gopfe | are w At & @ AT g
faw, i &Y g &% @ § ) o A
% afg qrg W wT T & ot ¥, qgt
W el dowfa & gew s Wi A
ag T ghr | qgt @ sl dewfr ar
A oAy agt & wagd F faarf ¥ av
gl & FWEE § | wry AT Qe W
¥ areln Araa ¥ A gard ag
wepf o qror gepf & | o ST Sepfa
¥ afwex # T8 95 7 X IJyAN
frar mar 1 o W ST fear o
g wogw ar ffoow | & W0 qgow
g &) 99 @ gEAr eyew § fF g
sifez #tT gwfie w1 gwex f=gg oy wmar
2 fae oft & wgr @ o e g
faorer il s ¥ 5 e et ad
F@A TAr ww T oW aw fed @
wer & At qrr” oo & fafaw aqwor
g el oo 9T Wi & o, w6 T,
N g, FH A, F wWAg A"
@R Ay g1 wy AR § & e
warof &7 faror § 1 gaer vy gRT A
dfr faaor wg wfa & ama §, ot
wgr mar §
gfir: s ooy |9 atefafay o
fifrar F@adra) T W Ry A

T q@ W e & W@ § aang

g o A - o g agt ax ot
¥ gw FEer T m%taﬂttqtm#ﬁr

g vl )

mﬁwtﬂ’tw&zq‘hmﬁz
%uﬁﬂi‘r«m\mm%w
L& &

: ﬂiitwii’tmwt,‘t‘
g wit M fewrme Wy & fg g
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o g fafoss o oY g awel, 48
safess & frg gior § 1 ¥ fady W &
g & A § sfqwragher ¥ age
%Y w7 71 § 1 awd, s, Fag
e, afy AAT qedt w7 A F wwwr
g & 1 wvar o S

stgreet faequr: qoanfeagiesan

v fred |9: TOEET @ |
& @t

HEW FH ARG TNAATT T I |
wateenfy ddor gt |

e ¥ gw ot ¥ A faQw A
&t ¥ e AT AAgT F HIAT AR
¥ ggaac gl WA oW
s Sra wrar & wfe o ¥ fage
a% ox ¥ § e 9w aw fagrat @ AR
T g ST T A GH ST Jg AWAT
o fe oft oAt & agEr A b
wifes wrar o @war § g & v A}
4 & gl o #fgy ¥ g 1w qAWR
& wi § 1 wifws fare & Faar wgsw &7
saferrer aqar g § 1 famr wwiRo
¥ Aferear T FwE &

whfrg o wo o i
AT FAR T T A | T EH A A
o %7 g7 afgeFr< & $T @ ) A
dfasm § gmr wf fr@war o e
wy feqr gw I9wT, qAw ad Y W
wr g § A W ww oax § e
Y wra g Swewy §) degaT w A
a7 & =i ofr od aff @ awar ) ofewr
¥ degerc gpdee, dage ®e Al
wot wr vy wat o faflrsr afifeaf
® O gar 97 | N9 AT I AR
qrafeat ¥ e fod ateow qw &
frde ¥ ¥ gar Fred 1 9 AT IR-
fit & gwar xwedafeww | Oy

farde ¥ wgere o w1 vy g W)
R H e ofcfesfr ot g
gt I FRmr R o= g

"R wT #T ara fewe ey
¥ g & o gEwr acfar W oA
¢ wifrg deqEcas & avew ¥
o e e g

ol wHTC aeRTifaaar w1 @ e
a¢ ;uEm omer § W waw
o a7 gewET @ 4 1w
¥ J9« oA ¥T § ! gy
w1 WoEg i & felt oy o wemr 4
4 TETHEE | IT G IAT q@T
@t felt 7 feht oo WYt A
T8 | T e o A areaxifear
TA W0 qeEY T AT TAw oG FraT Ay
W\ TEg U € 37 gug W Ak
IEE A7 A, T AT T gHA TOX NN
frar & 1 wgr orar & fv ot o foer &
1€ Jragear g & ) AfeT & o ar
HTIH qTHA T G E Iaq qag e @
wrar & e o Y garhy farer & Frame
HTaRgdar § |« &7 1882-83 ¥ gv
HqIERT ¥ FEr v |

“faaifaat & Haw @I TIA X
forq o Je SrgEeew da @ Wi
fog & A oF & W@ EW-
fagr=t 1 var g 1"

wrfiAar S w99 1948-49 ¥ Uwr-
oA AEm e gan 1 IEr s
‘e farar F wfgal &1 wfgewc w1
sreqtfens faawr 9T ey ¥ ATASEE
14

1959-60 ¥ #r sfrgr AN sy ofy
o weqwar § wfew wifgw o Afaw
fererr afafe & wgrw:

Yo qT Y W W aw gy oy
& wroor firr o awT Gww A wga &
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ary &7 Te § 1wl fime #57 S
g @AW g qF HAr N T
i@ T wr Ew fgmta=
MRAAAF o o F1 oFreT g
o s @i fag * Afaw aw
Freqrfens geat 7 favwr & omg

1964-66 % fag Frd FhwT A
frgfen g€ € 3a% war

‘q FT TF AT a0 § fafaer frwom
FIT HSqaT FAAT AN <47 TH A@ 7
aifges dae &1 fr @t far & wowA
AAAET B gwEEE gv § fEw
TR SgF Frar o aFar g7 o< fa=w
AN

fomr & #egey 7 FAR AT Far
FE § I@ av AT 9F ¥ g AE
qraw & | FEAT g

Tegfar AareAr Ty TEy §

“gredr forer & faw sufwma offaw
fNofgrarag yar AT g’

o A F1 Igew wfvx famio
g1 Tifed | g% ot 7 g Sy fafawrar
AR ITATF X A
nwar frgRm & Y A7 § & owar
qgar | witas faar A § anfgga
WA X & ar gEav )

13 hrs

HERAT To HEA HIgT AAET FEA
g: “gamr @t ag foer faer oo
s § fe ¥ 9o =y gatas o
W gEt ¥ i A oW w s
FaIfe AF ¥ wrfeg, o & s
gaT Fard Y F A g gw fY 1 |€w
¥ ot g« oot w7 A Y
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‘et oA ST A sEr g e
“grEe B ogx sqrar faaiet wraAe
¥ g &Y FTWEAT OFAT KT ATAT T
%.!u.

gfie a<fag &1 w99 & : VA,
e st fresrr wedyrdfrer & q@
aeT § 1 2ATT SEaw gar wrigg o -
o< forerr 2, fom & wrelt @A W,
Feqfrss, Argat AT fadfrr 81"

siradt ot 9T w1 FaT & ¢ e
&t gt faerr 2, Y safes A aremr-
faw, afgs, dfar aar  ardfrs
FraegFarE 1 qfy #31”

fatarsit 72 § : “arreer JggAT
2z & a4 faarfany  sifas arfee
frarar 78 omar @ 1 IR A gAr Ay
sifze fr o= guf #r qrv faamr o1¥ )
feg, aYg, da, wWise, gaaAm, U,
faw arfy g« gat &1 &7 faFre #7 99
¥ ot guE AW 2, W A AF @ FW
arr w8, 3 fraer aifeg ) afse
Tar f gar e fowe qzfa ¥ oof
aut &t T aar ) @ s ogfr A
T GO0, T a4 FO10 )

=t T%ad dro  TSFENGEIAT FEY
¢ “Fen 1 AW & wgeagel S am
¥ 3t o e anded-aoravrar o faw
FEm g famE & A uF |
fadar & s9 7 wefom foar @1, oty
o¥ afY fawrT @ &7 9@ ¥ q0 wgaen
& 1 359 fawer Miavag & gfezsor @
T T J% aifeas fasre aqr sefret
w7 it daew A A J Ay qrAT A9
wr 1 feg famor oifes faerme ale
&y iy & Fagve § i) wgraar & qaar
§ ww swfes srawareen ¥ W H
srner fafere frae o
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dwrfel ®0 ag gl v afian
¥ 39 wfog Mfasi & ser dfag @
ATEC § | T AT AT FIY & “wgrrow
UE T T AYAT ¢F g Fawr A wry
gar & fawiw w1 afeqn wa s=frady
7t & Wfasag & o= e "

T Qo Qo qfewT = Fqa § : “#
at dav7 @ 9w @g wAAr gAY
sgfa ¥ afawis fawr ¥ AT E

5[ Xo qro FFET BN WA & ¢ “qard
¥ yzafas swd qr frE Mag 3
yreqfeqs J1a | FFOT &7 FE@ qF
arfa wt a7 afew ar sitfas o w7
| ag § wraw AT aqfener "

T ¥rAEAT AT AFLH Y 7R
wgree F foadt 3T a5 searkas aed
g, I8 ag TG wmar senfens §
w4 A 98 & fr gw us aregferw
fasa & ar= & ot WfasTr 97 amT
Frar g "

i AFAW FTAGA H T ¥
“fram wr i o g {rAafi 1w
by o &, fort ¥ wd #r FaEar

ot FEWE AIFGET HT T & “F
i & wfema & favam &war g
9 w1 Fhgerew s@T 17

Wiy gepfa Aifas sty & faeg
g &1 gAR g qWAT F uw ada W
T § &few add ¥ qF @aT qar R
“aetsegaq; frerae, fafga a4 “‘aegea”
aax &7 a9 § Nfaw geafy S Fgaa”
w1 Wrawifer | g o frsag & gy
FT ¥ #+gET 9X 4 g v §, Frw
§ weqmy g g FwAr | g HTA
Feaaray @y, st aome anfy A% T
fom ardf w1 I%q gar & | I¥
foae W Ew & T g fEAT &
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TR ¥ At QY 9 §-uF W Seacarer
t o gau Hﬁwmﬁrrwgq wifas
% %7 TfeTe I Y ¥ mvEew H
w1 Afeas 7@t &

U ET O g ¢ & e gernr
¥ frsz 7f g 1 oy wifage o
IWALI TR wafer safes o
qAST FTAAT 790 37 § AHA AT
AT AE @A A s -
I TF AW I T s g8 T
€7 50w & o g o o an
IR o= agsy ¥ fm g ag
I ECATCT F gy TAT A[ ;7 g
ey g frfam” |

F AU wfa, Teefeqy, i TF AT
R0 9T - "o TeygaEy oy 4 e
i AT wiw F wfgg Arfgeawre, qai
At F FEr: e G aE 2a, fr dw
wi§ 77 ") ATy wofiryey i gard ad
TN T TAT 4T : “x fada adoit
5 o Al

uF gfag Fgiewr, s LT,
T 1 3, 7w frad e aqt & A wowrd
& g 2y @ E-weafw, g 412 T 1"

&% 2|d & i Tar o1t awfy g
AT QA AT W GW Wi g
gaT A IR FosRw PR gw A
Wifaw I=fr w1 & srgar sz = fagr

g1

a9 8§ Af4F 937 aqmwa §
€| AT AWCAE aft &, amw ¥
TgA aren safes ¢, 1€ G 9wy Y ¢ s
dreli & aaw Fagt 1 waA #tag
TgaT g1 &9 faq garoars ot S o
T EIOAE F A eF §, FAa &
frdr 7Y wgar §, afusts & w7 g
&, o }E-wlwsia sandf § a1 s



179 D.G. (Min. Edu.

[=o Mifaez 713 ]

IS & a1 9 99 &1 frer 7 5
ST GIF FIAT HIA AT FT ST
i feaar &

gark =xfy, wgfugl, qa-aare a7
RIS ¥ g a9 9gT UF @0 A
A1 fF 719 § 7g wued gitz oF &1 a3
2SI HE adr wiT g, AT AT §, AGS
&g wd gfewor & o & qfas
gAT a6l & & 1§ & {1 AT A
g% &\ s Fr faweT fr agr WA g
fo zard ¥ 2z ausr gfez oF &1 a@
g | FHY & AT 9T gHIR A F A
g7 faFe F—ad agifer, e =iy, w4
qa fag ag | @ a7 agdy £TEs
AT g fegaea: Fgr T |

Wiae Mar B WA A S &l
AR g FIA A Fa@r, AlGA I &
g g A0l Fe-fAac FEANAT | W
FeT F1E FHIVATE A&0 g1 AFai, g4 (&7
yRfla  geptq afgerar, @@ @11
gFar &0 qepfa W g 4 faT gew
Sle UAMFOA S 7 FI AT—

“Without a spiritual recovery the scicn-
tific achievements threaten to destroy us.”

= & faur g/ saAl faear sonel 8 e
qf¥aga arar 2 | § X qigd § Ao
AMEAT § & UF qS [AMA A9 & AT &
ey faadsT aw@F A g 99
gragey H A & A1¢ 39 (6 #0 FET

g

geifadl s fgzat & 997 7 =1
aT ST # agr #1 A A 7 wifase-
iz A1 AferaiE &1 gugd fFEr an
FaT TOT 97 ¢ AT A1 fHerr qorer W
g1 #1 aiE 7% o1 fragt F faghaa
3 gfgezgiz Nz Aifarg &1 augq
fpar | T FaT o9 AT T e gorEr
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T2l a1 9Fd, 59 F 0 F7 47 9
THTT FT FEATT &7 |

qT W OF TG AT Fgar  ATEA—
ferer #1 aga grasg WA ¥ 21 1967
H g T F g4 fazafaama) &
FAGTAT T qF GEAET J1aT 97 | I9
T gq-geafa & a7 fear fF qa fam-
fagraai & faar o 9demr 1 weaw
T Fr wiar gAr Fifzu o sl g8
a7 frar 5 29 & fao gd geqi 0
FigEmTar  gsar z§ fax wredw
wiarEt & g7 fauior 1 Fr9 g7 =9
&1 WA IHETT A W TA KT EHIHR
fear & 1969-70 & uF fawer Tq
fFar 1 18 #3g s1ar =@ Fw F fabr
fEar mar, @fFs @7 a9 sqda &1 IF
genamafrza 1850z 9y & @
F3 70-80 ATE TAT 7 @F FA(|
#ATT 79 80 AT™ &TF F100-1508FF FIr
& 5T gEIhl AT 20-25 s @
FT gEqh & | 59 THIT FIH I41 qT AU
aifger famtor fow wFr2 & 73, =9
a7 fa=iT F79 A rFIAFAT 8 |

ars Fa @fger fawior w0 w57 f5q
99 & I 8, ST T AA0IAT ¥ gEAA
H @t oF gea® fael S qFdr g 1 e
HA( =4 3T AT A1 A@ AT faaT F
fF gaar wgeaqet @ Fra & ey fear
T B |

Zd qIFAT F ATg—AAT FL AT A0
gfgs gar @@ faar -8/ qq4r W
FRIT FA( § |

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : Sir, when I say that in India educa-
tion today is facing a crisis, I think the minis-
ters on the other side will also agree with me,
because the modern concept of education is
that it should be used as an effective and power-
ful instrument for the transformation of the
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society and, as our nation stands committed to
socialism as we are often told, education should
be used in our country for the transformation
on the linesof socialism. When you approach
the question in this light, you can see what a
mess we have been creating in the field of
education during the last 23 years,

After 23 years of independence, 70 per cent
of our people are illiterate, remaining in dark-
ness. Regarding the remaining 30 per cent,
1 was reading an article where it was said that
they cannot be really called literate because
about 50 per cent of the so-called literates
could only sign their names or might have even
forgotten that also, This is the state of affairs
about the common man, What is the priority
and emphasis we are giving to cducation ? Is
it to eradicate illiteracy ? Is it to give primary
cducation to everybody as promised by the
Constitution? Or, is it to have a meamogful
higher education in universities in the country ?
Nobody on the other side, I am sure, will be
able to give aclear answer toall these questions.
No doubt we have been appointing onc after
another so many commissions. About a month
back, we have produced a second edition of the
Kothari Commission Report. 1t will be a very
good document to be preserved in the libraries.
The other day, the report of one more coms
mission headed by Dr. Gajendragadkar on the
governance of universitics has been/published.
But are we going to implement all these
recommendations ?  For the last 23 years,
we have hardly implemented the recom-
mendations made by various commissions
headed by such outstanding personalitics
of our public life and education like Dr.
Radhakrishnan and ending with Dr. Kothari
and Dr. Gajendragadkar, We are spending lakhs
and lakhs of rupees on commissions, which are
producing wonderful reports and then they are
placed on the library. No action is taken on
those reports. This iv happening again and
again.

Take primary ed for inst
Have you a policy in regard to that ? Not at
all. You may say that you are spending more
and more y on primary education and the
increase in expenditure on primary education
is phenomenal, But that does not mean that
you are providing a good educational system
to the country, It only mcans that we are
spending public money without an objective.
Now if you admit 100 students in the first
class by the time they reach the fifth standard
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60 per cent of them drop out. Have you cone
sidered the causes ? Have you found outa
solution for that? At least your predecessors
have not done it and I am sure that you also
do not have a solution for that.

Coming to secondary education, what is the
position today ? Unlike most of the advanced
countries, we have no aim or limit for our
secondary education. At that stage you learn
three languages, a little Lit of science, history
and social science and you write an examina-
tion. Afterwards, you ar~ admitted to a uni-
versity to study the same subjects in a more
elaborate manner. But that is not the coneept
of secondary education in advanced countries
where purposcful and meaningful cducation is
imparted, If we have some aim and limit for
secondary education, we can avoid many of
the problems which we now face in the educa-
tional system,

After higher sccondary education students
rush to colleges. Why ? I it because they are
interested in acquiring knowledge or doing
research in universities ? No ; they are interes-
ted only in getting a degree because thatisa
status symbn]l in India. If you want to give
your daughter in marriage in a higher society
she must have a degree. A mnan with a degree
will get a litile more of dowry “in spite of the
lcgal ban on dowry., That is why people are
running after degrees.

There should be a definite limit, aim and
objective for sccondary educativn. Once astudent
passes the sccondary school examination he
should be eligible to compete even for IAS. I
know the TAS people would not like that ; but
we should not go by their likes or duslikes. The
standard of sccondary education should be
raised to that level so that a student who
passes that examination will have a higher
general  knowledge  swbout  almoust  the
essential subjects one should study Secon-
dary ecducation should be so  oriented
that those who pass that examination would
be fit for administrative jobs. It is not that
anyone who passes that examination will be
offered a job. Many of them would not be
getting any jobs. I would be coming to that
later.

University education should be limited and
confined to those people who want to specialize,
do advanced study and research in various
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subjects. At present there are universities in
India where even for MA you have a rigorous
course in general knowledge. University edu-
cation should be research-oriented.

What is the purpose of education ? Isitto
impart the ideal of secularism ? I was listen-
ing to the speech of the hon. Member from the
other side about the purpose of education. I
do not agree with most of the ideas expressed
by them. Ifthat is the idea with which you
are going to advance your educational policies,
even God will not be able to save you. This
country stands committed to secularism but
secularism is not a synthesis of various religions
and their learning.

In our country today there are Central uni-
versities. Jf I speak about any universily in
the States, the hon. Minister will say immedia-
tely that it is a State subject and heis not
bothered about it. But, I think, he has to be
bothered about the Central universities at least,

What is happening in the Banaras Hindu
University ? Is it not a shameful thing thata
fanatic, religious and fascist type of organisa-
tion, like the RSS, which has been and isa
menace to this country and to our ideals, is
allowed to function in whatever way it likes ?
The Gajendragadkar Commission pointed out
that the RSS should not be allowed to func-
tion inside the campus with an office inside
the university. We thought that at least that
recommendation would be implemented. The
Vice-Chancellor, Dr. Shrimali, a friend of the
people belonging to that party, tried to imple-
ment this. But that poor man did not under-
stand how the Ministers and - the Government
would behave. Ultimately he came out with
a statement that he was so sorry that he was
not having the power to implement what
he wanted at least in the case of the RSS. He
told the RSS to take away their office from the

campus but they said, no. They said, “We
have been given it at the time of Madan
Mohan Malaviya.” They were resisting.

When Nathuram Vinayak Godse, a RSS mem-
ber, shot and killed Mabatmaji, the Banaras
Hindu University authorities banned the func-
tioning of the RSS office in the university
campus. It was not functioning there for
many years. But afterwards the rulers of UP—
I do not know whether from the Centre also—
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5
gave them the permission to function there and
they are functioning there today. So, you
cannot say that you are going to do something 1
so secular about it. 4

Then, regarding the content of education,
it is so outmoded, obsolete and unscientific, I
was going through a texthook that you are
teaching to students not of a municipal school
here but of a well know public school in Delhi.
I forget the name but it is near Ajmal Khan
Park. Your officers will be able to tell the name
of that famous school. In that school they are
teaching social science which gives the student
an idea of the divine origin theory of the state,
So, we are living under secularism, we are pros
fessing socialism but you are teaching the divine
origin theory of the state to young minds.

Then I find another wonderful thing that
your textbooks contain. What is that? Itis,
God bestowed the power on the policeman ;
the policeman, directly getting the power from
God, is all powerful and he is the custodian of
God to look after the law ond order situation
and everything under the Sun. :

AN HON. MEMBER : What is that text-
book ?

SHRI C., K. CHANDRAPPAN : It isa
social science textbook. This is the content
of the book. This is how you are running the
whole show.

We tried to raise a discussion about the
Pataliputra Medical College, Patna. Some of
your friends constitute the board of trustees and
run the Pataliputra Medical College where
students from 16 foreign countries are learning
along with Indian students. They are not learn=
ing there just because they got admission there.
High rates of capitation fee are charged from
them. Itis Rs. 16,000 per head, which is quite
a big amount. They are taking that amount,
have swindled the whole money and have made
another mess there. They had to close down
the college. The demand was to take over the
college and save the future of those students.
They are costly students because they spend
Rs. 16,000 per head to get admission there.
You could not do anything even when foreign
students were so much manhandled by those
people who are sucking the blood otherwise of
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the Indian people. When they got some foreign
students. they mercilessly dealt with them and

nobedy came to rescue them. This is the state”

of affairs in our educational ficld to-day. 'l’hu
is not so wonderful,

ive of education,

‘Then, regarding the obj
it is not any more for that purpose of merely
acquiring some knowledge. We are acquir-
ing knowledge to have a decent life, to earn to
lrad a decent life and to carn our own liveli-
hood for tomorrow. Here, we do not have a man-
power planning. You might have got somc-
body to prepare reports about it, That is truc.
I know that, but, in this country, to day
60,000 Engincers are uncmployed and many
of your State Governments have already given
warnings, ‘Don't go for medical education
because you will also get unemployed.” Why is
this happening ? ‘In our country no
more engincers are required ?  Arc no
more doctors required ? No, except that
you don't have the plan. You have a
plan but your plan is so lopsided, your
plan is so unscientific and your plan is not
meant for the common man and the plan is
not meant for creating a new society in which
your own promises will be fulfilled. That is
how it is like that.

Then, take the case of teachers, Here is a
memorandum of teachers in the Universities
about their miserable conditions of life. And
then you form so many such organizations.
May be due to some brain-wave sometimes
you create some organisations. There was a
National Fitness Corps organization under the
leadership of the late Pandit Jawaharlal Nehru
who thought that the nation should have a
better physique also and he tried in his time
very well and trained people. 7000 people are
being trained and to-day samebody got another
brain-wave, ‘It should never be with the
Centre, It should be given to the States’.
What happens ? 7000 young men are
sent to he under the States, 7000 prople
were trained and for their training, you
have spent a lot of money. They are now
almost on the verge of being kicked out of
their scrvices. What are you going to do about
this ? .

Only yesterday I raised that matter. 1 was
rather ashamed to hear the hon. Minister

defending PL 480 in that manner, No. Even
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I should say that while defending them, you
were more loyal than the king. The PL 480
fundswhich arc being spent in our education are
having a bad influence on our Universities and
it is going to have a bigger poisoning cffect on
the minds of our young people and it is going
to kill the Indian talent inside our country.
Why is it so? Poison is not considered dan-
gerous because it will only kill the man, But,
here it kills the mind of our young prople.

PL 480 money is being spent for writing
text-books, which you call “cheap text-books’.
You arc opening a drainage through which
you are sending our money to other countries
by way of royalties and all that.

Again, who are writing the text book ? We
have got talented people and you have organi-
zation for national talents and all that and
those people are ready to write text-books. But
you will not agree to that. You will go to the
American texi-book writers who give you all
the glorified ideas of the American way of life
and American values. What are those Ameri-
can values? Creating My Lais in Vietnam,
Why should that be taught to our students at
the cost of our country ?

Sir, we had a collaboration with the Wis-
consin University which has sent you a team
of professors, for the Minister’s information T
should say, in 1968. About that team we had
a discussion in this House, The team which
came for geological survey in the deseris of
Rajasthan and to se¢ what are the currents
there and to find out the sources, was actually
indulging in CIA activities and the same
University is now in your collaboration agree-
ment. T would hike to know why all these
things are being done, This is the mew they
have created. The Minister is presiding guer
the mess created by himself and created by "his
predecessors.  Hie is presenting a budget which
we cannot support. [ am very sorry to say
that we cannot.

13.31 hres.
[Mr. DepuTY SeEAKER in the Ghair,]
SHRI P, ANTONY REDDY (Anatapur) s

The revered hon. Member Seth Govind Das
clearly brought out to us one of the neglected
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mspects in our system of Education. In the
name of secularism we have ignored spritual
values and this, to great cxtent, has brought
in lot of dissatisfaction among our students and
children.

Secondly, our friend who just now spoke,
was highly critical that we are having collabo-
ration with certain foreign countries. We do
have collaboration with countries. This will
be a great help, whether they be the Ameri-
cans or the Rusians or from some other
nations. To take help from others to improve
our system of education or our economic con-
dition is not wrong.

Coming to the subject of Education, I
would like to confine mysell to school educa-
tion. It is true that after independence we
have improved education quantitatively and
if we go by statistical data, the number of
schools and the enrolment therein, and the
number of students coming out of schools and
colleges, the increase has been umpteen number
of times. Thisisno doubt a good sign that
we are going on right lines. But still this is not
everything. Mere numbers do mnat improve
quality of education. It is high time we should
concentrate on the improvement of quality of
education.

Both at the State level and at the Central
level, the Government have been rather nig-
gardly in allotting funds for the improvement
of our cducational standards, University
education, to a great extent is taken care of by
the University Grants Commission. But un-
fortunately it is at the elementary and secon-
dary school level that the guardian is not avail-
able. Why cannot the Minister see whether
he could have an organisation similar to the
one like UGC, to lock after elementry and
~ secondary education ?

Next let us study the allocation of the Fourth
Plan, The third plan allocation was 6.9 per
cent of the full allotment. In the Fourth Plan,
schools have increased, and enrolment has
increased, but allocation has been reduced to
5.2 per cent only. This is rather disappoint-
ing that when numbers are increasing, you are
reducing the allocation ! Something must be
done in this respect because if you want to
improve our standards in the Fourth Plan, the
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.plan allocation must be improved more appre-
ciably.

Compared to various countries of the world
our level of education is rather low. Our level
of education is 68 per 1,000 whereas in China
itis 113 per 1,000. China which has been
troubled with revolutions and later on with
liquidation of People, could get a better level
of education compared to us. If we compare
overselves with other advanced countries like
Japan, Russia and United States, we are far
below the standards. Therefore, it is high
time that we see that our level ofs education
also is improved to a great extent.

One great defect in our system of education
is that we arestill following after nearly 23
years of Independence, the sam= system that
was introduced into our country by the British,
The British introduced a system of education
wherein they could train people to staff their
offices as clerks or as administrators, After 23
years of Independence, after appointing a
number of education commissions, have we
changed the system of education that is existing
in our country ? We have not done anything
appreciable in this connection, and the same
system is still being followed. That is one of
the main reasons why we have so many educa-
ted unemployed. They are fit only to be clerks
or administraiors. When the British were there,
they were very careful in giving recognition to
new schools because they knew that if the

ber of schools were ed, they would
not be able to absorb all those students in their
offices, and quently educated ploy

ment would be there. But we have increased
the number of schools. A district where we
had only 10 high schools has now more than
200 high schools, and a taluk which had pro-
bably only 20 or 30 elementary schools
before, has now got more than 200 primary

hools. So, educational opportunities have
improved. The number of people who are
educated and who arc coming out of the
schools and colleges is incremsing. Therefore,
pnemployment among the educated has been
increasing day after day.

Dr. A. L. Lakshmanaswami Mudaliar corm-
mittee as alio the Dr. Kothari commission
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bave recommended that at a certain school
stage, there should be diversification. But we
bave not implemented it in such a way that
the effect would be felt. We started multipur-
pose schools. But what is the effect ? Those
boys who got some training in engineering or
in agriculture after coming out of the schools,
fell into the same category of educated unem-
ployed, because the training that was given
was flimsy and very shallow.

Last year, Mr. Micheal Hubermun of the se-
cretariat of the UNESCO was telling us that mere
literary education would not improve the econu-
mic condition of a country. Itisan accepted
truth that investment in edueation is an assel
for economic devclopment, But Huberman said
that investment on literary education cannot
be an economic assel. He preached the theory
that we should have functional education, that
is, eduration which is aligned to the life of the
people. A pupil who is educated should not
be purtly a literary product. He should know
the Life around him, and he should know the
environment in which he is living. If he is
in a village, he should know something of
scientific agriculture or ifhe is connected with
carpentiy, he should know something about
scientific carpentry, scientific blacksmithery
and so on. This aspect of education should
be developed in our country. Unless this func-
tional education is introdured in an intensive
way and not in a paper-way, our educated
unemployment will not be reduced appreciably.
Therefore, I request the Education Minister
to study this properly and sec how far our new
syllabi could be changed and how far our
system of education or our policy of educa-
tional programme could be changed in order
to bring into our country this functional edu-
cation.

This had already been recognised in our
country when last year ar two years back, the
Gover t of India introduced pilot schemes
wherein this functional aspect of education bad
been recognised, where adult literary schemes
were introduced along with scientific agricul-
tural methods. So, it is already recognised.
1, therefore, wish that this is studied further
and itis introduced atall levels of education
in the country. .

Coming to adult education, as onc hon.
Member was telling us, the number of adult
illiterates is nearly 70 per cent of our popula-
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tion. Itis so becausc the drop-outs are high
in clementary schools and even those who pams
out of the elementary schools, or at least a good
percentage of them, say, about 10to 15 per
cent, among women it may go up to 30 per
cent, lapse into illiteracy., Therefore, adult
illiteracy has increased. But, unfortunately,
in the Fourth Plan, the allotment is hardly
Rs. 10 ciores for educating nearly 300 million
adults. Is it practicable that with Rs. 10
crores spread over five years, we shall be able
to make literate the 300 million adults ? It is
an wmposbility. Therefore, that is also
another aspect where the Education Minister
should think deeply and see how best he can
improve the allotment of this ten crores of
rupees to some bigger figure and at the same
how best with the money available, lie could
utilise to make the inaxiraum number oflit: rates
in the field of adult education,

Now coming rto what you call technical educa-
tion, 1tisa pity that our technicians and
engineersin a developing country like ours where
opportunities for employment are innumerable,
should remain un-employed. It is a very
sorry state of affairs. 1 must say that there is
something wrong with our system of our tech-
nical education. Take industrial schools, poly-
technic institations or engineering colleges. The
products sie taught by those who have little
experiencein their particular field of work. They
may be M. Es. in engineering, but they have
no practical experience of constructing a house
or a bridge. They have never worked in the
field. Do you think that the theoretical know-
ledge imparted by a men like these will make
an engincering student, when he comes out of
the college, tostand ou his own legs or start
his own business ? It is impowible. During
the British time there was a system that a
professor in an Engineering had to go back
asan Engineer to work in the field for one or
two years to gain practical experience. But
in the present sy of engi ing education,
the professors have only theoretical knowledpe,
they never leave the campus of the eollege.
‘This defect should be rectified. If we want that
thestudents who out of our engineering colleges,
should stand on their own legs and start their
own busincss. This will also reduce unemploy-
ment among the engineers to a great extent.

Take the caseof Japan, After the war, Japan
was a scratch. Take the case of Weat Germany
or East Germany, After the war, they were
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scratches. But what are they now ? How have
they improved their industrics, and how have
they become the great industrialist nation of
the world ? We should learn from them, how we
should develop, how we should educate our
youngesters hereafter so that our country also
comes to their standard, i not today but after
some years.

Nextly, Sir, with good intentions the Govern-
ment of India started the National Council of
Educational Rescarch and Training. The
intentions were good, but unfortunately, Sir,
the hell also is paved with good intentions.
So, an institution which was started with good
intentions, could not produce good results
Recently, I had wisited the NCERT. I had
a good talk with one of the Heads of that
Institute, especially Science Equipment Section.
They are doing some good work, I do not
deny, but the amount that 18 spent is far more
than what 1s necessary. Moat of the members
of the stafl were loitering in the verandahs or
corridors. I could only conclude that these
people had no work. There 1s something
lacking in NCERT, but what is it, that may
be too early for me to say, but one thing that
1 guess is that a dynamic leadership is not there
to guide and encourage thesc youngesters to
do research and other work for the improve-
ment of our educational standards and system.

Actually, the Nag-Choudhury Committee
passed one simple remark, It said that the
text-books prepared by the NCERT arcon
hypothetical syllabus. That means, they do
not have any plan, a course of syllabi from
class one to seven is not drafted, and still with-
out that scheme of syllabi they have written text
books. Will that be a real text-book ? Tt only
shows that there is something wrong in their
system. A dynamic leadership is nccessary,
if useful work should come out of NCERT.

We are also hearing for the last one month
lot of eriticism in various papers about NCERT.
It is high time that the Minuter institutes a
Commiltce preferably a CBI, to enquire into
some of the allegations so that they are recti-
fied and NCERT is made most useful for the
development of our elementary and secondary
education.

Again, recently we heard a scandalous
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report about the audio-visual section of
NCERT. Itall shows that there is something
radically wrong over there, This also must be
ingquired into,

Lastly, there are a number of regional
colleges. One defect I noticed in NCERT is
that the staff working there have practically
no teaching experience. If they lack such
cxperience, can we expect them to guide the
teachers ? Impostible. I cannot tell a doctor
what medicine he should prescribe to me, for
my disease, This is exactly what is happening
in NCERT. Therefore, the staff working in
the NCERT should be sentto the field, to the
regional colleges, training colleges or training
schools to teach so that they may be in touch
with the teaching done there and the problems
faced. Then only can they bein a position to
do research in teaching etc.

I conclude by qouung H G Wells who said
that the history of mankind 1s a race betwesn
education and catastrophe, If we want that
our country should not end 1n catastrophe, it
is high ume we changed our system of educas
tion, rawed our standards and saw to it that
our standard in schools 1» improved to such
an extent that io due course we could take our
rightful place among the greatest nations of
the world.

*SHRI R. P. ULAGANAMBI (Vellore) :
Mr. Deputy Speaker, Sir, I am grateful to you
fur giving me an upportunity to participate in
the ducussion on the Demands for Graots of
the Minustry of Education and Social Welfare
and the Department of Culture,

Sir, at the outset, I would like to pay my
humble tribute to the Ministry for formulating
many worth while schemes and for implements
ing them with a view to relieving the distrem
and sufferings of the scheduled zastes and
scheduled tribess The Central Governments
have created the authority of the Commissioner
for Scheduled Castes and Scheduled Tribes,
who functions with the sole intgntion of proe
tecting the rights and safeguarding the interests
of scheduled castes and scheduled tribes. There
15 also the Committes of Parlinment to go into
the grievances of these people. Besides these, a
Conference of the Ministers of Social Welfare

*The original speech was delivered in Tamil,
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of all the States and the Centre is convencd
cvery year to frame welfare schemes for the
scheduled castes and scheduled uibes. Though
I have no hesitation in complimenting the
cfforts taken, I would like to ask how far the
recommendations and the suggestions made by
the Commissioner, by the Parliamentary Come
mittee and also by the Annual Conference of
the Ministers have becn translated into action.

Among the several decisions taken in the
Conference of the Ministers of Social Welfare
held on May 20-21 this year, one related to the
Post-Matric  Scholarship Scheme. It was
unanimously urged that there should be no
delay inthe awarding of Post-Matric scholar-
ships and it should be ensured by the Govern-
ment that the scholarships arc awarded in time.
I welcome whole-heartedly this recommenda-
tion, But there is a longstanding and genuine
grievance that the amount of scholarship is
inadequate and insufficient. I regret to say
that no effort bas been made to enhance the
amount of scholarship. The amount given
today is the samc as that prescribed twenty
years ago. Within two decades of our inde-
pendence, two Pay Commissions were appointed
and the third Pay Commission is confabulating
about the salary structure of the Government
employees Many times during this period the
Dearness Allowance has been sanctioned to the
Government employees to meet the ever in-
creasing rise in prices. Recently, even the
salary of the Deputy Speaker and the Deputy
Chairnman of Lok Sabha and Rajya Sabha
respectively was raised. I don’t question the
need for raising the salary of Government
staff, At the same time it should be realised
that the boarding and lodging cxpenses, besides
the educational expenses have gone up con-
siderably. It should at least be ensured that the
scholarship amount meets the minimum educa-
tional requirement of a student. I would
appeal to the hon. Minister that he should
look into this important question and see that
the scholarship amount is also increased pro-
portionately so that the student is not driven to
the wall. Toillustrate my peint, a meagre
sum of Rs. 27 is given for post-matric training,
Rs. 40 for a student pursuing degree courses,
Ra. 50 for a post graduate student and Ra. 75
for a student taking up a profcssional or a
technical course of study. You will appreciate,
Sir, that a minimum surm of Rs. 120 is exsential
for meeting the boarding and lodging ckpenses
alone, I would request that the Government
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should pay itamediate attention to this problem
of need for increasing the scholarship amount.

At present there arc three Pre-training
Centres Allahabad, Madras and Chandigarh,
1 am sure that the Government will appreciate
the need for having more such Centres in a
vast country like ours, I would suggest setting
up of Pre-Training Centres in Delhi, the capital
of our country and in Bombay and Calcutta
the cosmopulitan cities of our nation.

I am sorry to statc that the share of schedul-
ed castes and scheduled tribes in the matter
of awarding foreign scholarships for higher
studies abroad is dismally low. I would
substantiate my point by quoting statistics for
the past three years. Out of 326 foreign
scholarships awarded in 1964-69, the number
of scheduled caste and scheduled tribe students
is only 8 ; in 1969-70, out of 323 their number
is 11 and in 1970-71 out of 300 their share is
just 5. T would like to ask : is there paucity of
talent among these students to such an extent
that only 5 could be located out of 300 students
sent abroad ? I feel that therc is something
basically wrong in the system of awarding
forcign scholarships, This should be looked
inio by the Minister.

Now, I will 1efer to reservation in the
Services. The Annual Conference of the
Ministers of Social Welfare felt that this policy
of reservation is not being implemented in
right earncst in different wings of Administra-
tion. On the 3rd June issue of PATRIOT a
ntws item appeared giving the details of the
number of employces belonging to scheduled
castes and scheduled tribes in the National
Council of Educational Research and Training
which is located in Delhi and working under
the direct supervision of the Ministry. There
are only 4 Officers belonging to Scheduled
Castes and Scheduled Tribes out of 722 Class I
and II Officers, which worksout to 05%. The
hon. Minister may condescend to counter this
argument by stating that the percentage of
scheduled caste and scheduled tribe employees
in Class IV cadre, i.e. sweepers and scavangers,
is high. 1s it not a classic example of showing
caste distinction in the Services ? In the Public
Sector Undertakings, in Class I their share is
0.5%, in ClawII 0.77%, in Class IIT 5.20% and
in Class IV 21.35% .

Leaving this question for & while, the
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Annual Conference of the Ministers recom-
mended that reservation should be introduced
in promotions at all levels of the Services.
Aagainst the policy of reservation in promo-
tions, one Mr. Rangachari of the South Indian
Railway went to the High Court of Madras in

1960, which upheld his contention As a
result, many persons were also reverted. How-

ever, when the issue came up before the
Supreme Court in appeal, Civil Appeal No.
341 of 1961, the Full Bench of the Supreme
Court, reversing the judgment of the Madras
High Court, stated that “Reservition of selev-
tion poats in the Railway Service in favour of
Scheduled Qastes and Scheduled Tribes 1s
within the scope of Arcticle 16 (4) of the
Constitution’. When there 13 constitutional
provision and when the Supreme Court has
confirmed it, why the policy of reservation in
promotions is mnot given effect to in actual
practice ¢ Along with this, I would request the
hon. Minister to loock into the question of
reservation 1n promotion to Delhi Development
Authority for the scheduled castes and schedul-
ed tnbes. Here also there is grave negligence
on the part of the Goverament. As recom-
mended by the Seminar on Scheduled Castes
and Scheduled Tribes convened by the Plann-
ing Commussion, I would strongly urge the
need for constituting a separate executive
authority for ensuring strict implementation of
reservation both 1n appowntments and 1 pro-
motions 1n the Services. This suggestion has
been also endorsed by the Parliamentary Com-
mittee for the welfare of Scheduled Castes and
Scheduled Tribes. I would like the hon.
Minister to initiate action in this matter.

Here, I would like te give the statistics about
the representation of scheduled castes and
scheduled tribes in the composition of Lok
Sabha, Rajya Sabha "and the Central Council
of Munisters, There are 77 scheduled caste
members and 37 scheduled tribe members in
the Lok Sahha, making a total of 114, In
Rajya Sabha there is no adequate repretenta-
tion, for which propose, it necessary, the
Constitution may be suitably amended. Among
the 14 Cabinet Ministers at the Centres there
is only one Minister of Cabinet rank beclonging
to the scheduled caste. There is none in the 22
Minusters of State and out of 17 Deputy Minis-
ters, four Deputy Ministers belong to the
scheduled caste. If you compare this position
with that obtaining in Tamil Nadu, out of 14
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Cabinet Ministers two belong to the scheduled
caste. This Government at the Centre ceaseles-
sly sermonises the necessity for establishing an
cgalitarian society in our country, and they
brag about that they arc the mdained custo-
dians of the welfare of weaker sections of the
socicty. If this is the attitude shown in the
matter of giving representation to the scheduled
castes and scheduled tribes both in the Services
and in the public life, I would lke to warn
that this section of our society will flare up in
fury

The Commissioner for Scheduled Castes and
Schrduled Tribes, who iy cntrusted with the
sacred duty of safeguarding the interests of
these people, submits his Report to Parliament
every year. But noreport has been presented
for the years 1969-70 and 1970.71. This
unpardonable lapse is due to the fact that the
post of the Commussioner 13 vacant for the past
one year, Thas is a constitutional appointment
and I am unable to understand the reagons for
keeping this post vacant.

Under Article 338 of our Constitution, the
first Commissioner was appointed on Novem-
ber 18, 1950. He had Asistant Commissioners
in all the State Capitals to help him in evaluat-
ing the needs of these people in distress. Now,
this set-up has been radically changed. The
posts of Assistant Commissioners have been
abolished and the country has been divided
into five zones, which are being officered by
Directors, They are not under the Commus-
sioner, but they report directly to the Director-
General of Backward Classes. The Commis-
sioner has become helpless and he is unable to
duscharge his functions with the same degree
of alacrity as he was when the Assistant Com-
missioners were there. I would suggest that the
poits of Amistant Commismioners in the State
capitals should be revived so that the Commis-
sioner does justice to his onerous duties.

I would also point out that thc tenurc of
three years for the Commissioner is too short
to deliver goods, It is imperative necessity that
his tenure is extended to five years so that he
is in a position to cover the whole gamut of
the problems.

In the Warrant of Prevedence, the Commis-
sioner occupies 28th rank, which is equivalent
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to the Secretary to the Government. Unless
his rapk is made ecquivalent to that of the
Chairman, U. P. 8. C,, and the Chief Election
Commissioner, i. e. 25th rank in the Warrant to
Precedence, be will not be able to cxcrcise his
independent judgment in the discharge of his
duties.

I would now after to the problems of sche-
duled castes and scheduled tribes who have
converted to themselves to Buddhism, They
have become the uncared for orphans in our
country, Buddhism is not an alient religion.
The savant of Hindu religion assert that it 1
only a rebel child of Hinduism. The laws
relating 1o Hindus apply with equal force to
Buddhists, Sikhs and Jains. The Asoka Pillar
raised in memory of Asoka, the greatest expo-
nient of Buddhism, is our national symbol to-
day. The Asoka Chakra adorns the centre
of National Flag. With all this evidence at our
command, I am not able to appreciate the
discrimination shown to the Buddhist converts.
They are denied the educational and other
concessions offered to the scheduled castes and
scheduled tribes. The Prime Minister, while
inaugurating the First All India Buddhists Con-
ference, in Bombay on 23 October, 1968
assurred that the same concessions enjoyed by
the scheduled castes and scheduled tribes will
be extended to the Buddhist converts also. On
28th April, 1969, the then Minister of Social
Welfare, the late Shri P. G. Menon, on the floor
of this House repcated this assurance, Again
on 12.8.1969 he stated here in this House that
the Government had taken a decision to that
cffect. I regret to state that all the assurances
have s far been confined to the file-racks of
the Ministry. I would request the hon. Minis-
ter to look into this question and implemented
the decisions of the Government solemnly
announced in this House. The Buddhist con-
verts should be given educational concessions

and greater employment opportunities.
14 hours

The implementation aspect of the Untouch-
ability Offences Act was discussed in detail in
the recent Annual Conference of the Minis-
ters of Social Welfare. It was decided that the
period of punishment and the quantum of
penalty must be enhanced as a deterrent to
the practice of untouchability. Those who
commit such offences are liable to imprison-
ment for & minimum period of six months or

ASADHA 22, 1893 (S4KA) Social Walfare & Deptt, of Culture) 198

in the alternative paya fine of Rs, 500. I do
not know how effectively this Act has been
implemented so far, You might now envisage
stricter punishment. But, how are you going
to punish those who swear by the authority of
Hinduism for the prepetuation of caste system ?
On 1.4.1969 in the World Hindu Convention
held at Patna, the Sankaracharya of Purl
perorated that Hinduism permits perpetuation
of caste system and some are born untouch-
ables. A case was filed against him in a Court
of Law. but it was dismissed. The Magistrate
who dealt with the case observed that “the
preaching of untouchability was an offence
under the law but anyone who practised it in
his own life could not be punished under the
law". Ifthe guardians of law cxpress such
grave doubts, how are the Government going
to punish those who practise untouchability
in their day to day life 7 No doubt the caste
system has bren abolished constitutionally.
But the virus of casteism has spread its ten-
tacles throughout the length and breadth of
the country. It will not be possible to control
this by enhancing the punishment. The scope
of the Act should be suitably widened. I
would request the hon. Minister to give serious
thought to this question. I am reminded of
the song sung by the revolutionary poet of
Tamil Nadu, Bharathi Dasan, which means :
The world is still enveloped in darkness for
there are some who proclaim and profess their
faith in the existence of castes. If the Govern-
ment want to abolish caste system really, then,
as suggested by the llayaperumal Committee
in its report, a Hoard should be constituted at
the Taluk level throughout our country. In
‘I'amil Nadu the Government are sctting up
Dustrict Boards for this purposc. The Gowern-
ment of Tamu! Nadu are awarding Gold
Medals for inter-castc marriage. I would
request the hon. Minister that he should bes
tow his personal attention in the matter of
achieving the laudable objective of establishe
ing a casteleas societyin our country.

Icame across a news story in the Indian
Express of June 23 that 50 scheduled caste
people from Bulandshahr have come to Delhi
to meet our Prime Minister and to seek redress
from her in person, As they could not any
longer bear the atrocities of the local people,
they had come to Delhi all the way. Inspite of
the fact that they are staging a dharma in front
of the Prime Minister’s residence for the past
ten days, they have not been able to meet the
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Prime Minister. ] would request that they
must be heard by the Prime Minister so that
they can have at least the solace of meeting
her.

In theend, I would say that in the III
Five Year Plan a paltry sum of Rs. 40.14 crores
was allocated for the welfare of scheduled
castes and scheduled tribes. I was astonished
to find that a sum of Rs, 3 crores had been
surrendered. What does it show ? Is it due to
negligence on the part of the authorities or it
is due to lack of imagination ? 1 would stress
that more moncy should be allocated for the
welfare of scheduled castes and scheduled
tribes and also whatever money is allocated
must be fully spent in the welfare activities for
the benehit of these people, who have been in
distress for centuries,

With these words, I conclude.

MR. DEPUTY-SPEAKER : At the begin-
ning, I was happy that there were only 5
pames from the Congress party. I thought I
would allow each member enough time. But
later on, a supplementary list has come with
48 names. I would give 10 minutes to cach
member from the Congress side.

SHRI R. D. BHANDARE (Bombay Cen-
tral) : Sir, we have accepted under article 45
of the Constitution that education must be
free and universal. It comes under directive
principles, but as the founding fathers said,
they are not just pious platitudes. They are
instruments of instruction given to the party
in power to be implemented as rigourously
and vigorously as possible. The provision
was to be implemented within 10 years of the
Constitution coming into force. But 20 years
bave passed. Have we been able to achieve
the objective ? In the agegroup 6 to 1I,
@ymoutoflﬂﬂ children are enrolled. In
the group il to 14, only 35 out of 100 are
enrolled. In the group 6 to 14, we have [2
crores of children and a number of them are
not going to school. Morcover, the quality
of primary education is very poor. Ithasto be
substantially improved. I know there are
difficulties, but they are bound to be there in
a vast, developing country like ours. How
long are we going Lo sit quiet and say, we have
a number of difficulties like finance, availabi-
lity of classrooms and teachers ? No sacrifice
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will be too much for the achicvement of this
objective of giving free and universal education
to the children from 6 to 14.

Primary Education ought to be free, butin
a number of States it isnot so, 1 am not
going to tire the House with names of those
States. We have accepted the goal of a
socialist society. We have also committed our-
selves that social justice will be the principle
which will govern our destinies. But in the
absence of universal and free primary educa-
tion, can we expect to establith a socialist
snciety ? This may sound hollow but let me
quote some figures. Qut of 100 children in
India 20 never go to the schoals, Out of the
80 that go to the school only 25 complete pri-
mary education and the remaining 55 drop
out at onc stage or other aficr receiving educa-
tion for only one or two years. What we have
been able to achirve, therefore, is to provide
education to 25 per cent of the children of this
country. The remaining 75 per cent either
do not go to the school at all or go only for
one or to years. So, this cannot be called a°
system of mass education or people’s education.
It is pure and simple a system of education
for the middle and upper classes. May I call
it a system of education of the classes or should
I call it an educational system for the castes?
Perhaps that will be too uncharitable, There-
fore, I will not use the word “caste.”’

It we have to create a socialiet society, then
we must give highest priority to the programs
me of providing universal education. Edu-
cation should nat be the luxury of the few.
It should be available to all. Then only can
we talk of social justice and establishment of
a socialist society.

I nced not mention that our socictyisa
caste-ridden divided society. We have no
social cohesion and no unification of the society
into one unified whole. In order to achieve
this objective of social cohcsion and unification
I make threc suggestions. Fimstly, we must
provide free universal education to all children
in the age group to 6 to 14 irrespective of caste,
creed of religion. Sccondly, we give thesc
children a common uniform to be worn.
Thirdly, we must make provision for onc meal
a day which must be shared by all -the
students. If we implewent these we will create
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an entirely new society. We must pursue and
implement this programme at any cost within
the next ten years,

In view of the financial difficulty these sug-
gestions may appear fantastic. But if we could
face a gigantic refugec problem, why could
we not face a similar problem in the educa-
tional fiield? Why could we not make
provision for the itrms I have suggested ?

Coming to the education of Scheduled
Castes and Scheduled Tribes, I need not
mention that these under privileged clawes, the
oppessed classes were denied education for
centuries together. In order to raie their
cconomic status we must bring cducation to
their doors. This programme must be given
very high priority and vigiorously pursued.
Here 1 am not dealing with primary education
for them hecause that wall be covered by
universal primary education. But I certanly
emphasize the puint that secondary and higher
education should be given to students belong-
ing to Scheduled Castes and Scheduled Tribes
at all costs.

This will give them social mobility and will
also improve their social and economic status.
It will raise them in the social scale. It will
create a new leadership in their amidst which
will improve their entire life and will also
materially assist the development of our nation.
It is the secondary and higher education for
the Scheduled Castes and Scheduled Tribes
that has to be emphasized. I know, the
Government is doing its best but enough,
according to my view, has not been done and
the money must be found at all costs.

What is the position ? I find that secondary
education of the Scheduled Castes and Schr-
duled Tribes is only about half that of the
others, At the university stage their education
is about one-third or onesfourth of the others.
We must, therefore, make more vigorous cfforts
to expand secondary and higher education
among these claswes.

Again, we have to improve the quality of
education, Special efforts shall have to be
done to improve the quality of education im-
parted to thesc classes, They must be given
admission in good and prestigious institutions.
This can be done if Government also provides
personal attention &nd individual tuition to
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these students—tuition and not intuition be-
cause Government must have the intuition to
peep into this, We know that they do not get
any support or help from their homes and,
therefore, these underprivileged children will
never be able to compete with children of
other advanced classes. I therefore, appeal to
Government to examine the entire programme
in all its aspects and implement the suggestions
that I have made.

MR, DEPIITY-SPEAKER :
Member's time is up.

The hon.

SHRI R. DD. BHANDARE : Coming to the
last point, which isa point of necessity, I refer
to facilities to new converts to Buddhism. I
do not know why Government is not trying to
understand two very simple propositions. One
ia that the new converts to Buddhism are per-
sons who belong to the Scheduled Cuastes,
Afier their conversion their status and position,
cither cconomic or social, is not changed at
all. They are remeining at the same place m
the villages. They continue the same type of
drudgery of life, even after theh conversion.
Therefore, because they belong to the same
castes status, or to the same sucial and econo-
mic level, they should be given the facilities
which are available to the Scheduled Castes
and Scheduled Tribes.

I need not mention that along with social
and economic status that ought to be taken into
consideration, there is a constitutional provi-
sion which has to be taken into conge
ideration, mnce we are dealing with social
welfare of these classes. I think, I have got
to enlighten the Government on this point
that under clause (2) of articic 25 of the Con-
stitution it 1s said in sub-clause (b) :—

“providing for social welfare and
reform or the throwing open of Hindu
religious institutions of a public character
to all classes and sections of Hindus.”

Nothing will prevent the Government from
making such a law.

Now, who are the Hindus ? Explanation II
says:

“In sub-clause (b) of clause (2), the
reference to Hindus shall be construed as
including a reference to persous professing
the Sikh, Jaina or Buddbist religion™.
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Therelore, social status, economic status,
backwardness and the constitutional position
ought to be taken into consideration in order
to come to the conclusion that the facilities
must be given to the Buddhists.

MR. DEPUTY-SPEAKER: The hon.

Member should conclude now.

SHRI R. D. BHANDARE : Since you are
ringing the bell and I am taxing your patience,
I need not proceed ahead ; otherwise, I would
have certainly raised certain problems for the
consideration of the Education Minustry.
There are only fve problems, With your per-
mission should I raise them ?

MR. DEPUTY-SPEAKER : You can just
say one, two, three, four, five without elabora-
tion.

SHRI R. . BHANDARE : The first pro-
blem that ought to be taken 1ato consideration
is : why the extent of coverage of the Sche-
duled Castes 1s still low ?

(2) Why 1s it that the rates of wastage and
stagnation at the school stage are higher
among the Scheduled Castes than in the
community as a whole and what mea-
sures will be taken to reduce them ¢

(3) What are the difficulties experienced by
the Scheduled Castes students in gett-
wing admision 1nto good Secondary
Schools and good colleges and in the
Universities in the country ?

{4#) Do the Scheduled Castes students ad-
mitted to Secondary Schools, Colleges
and Universities get personal attention
and personal guidance neccwary for
them ?

(5) How isthe programme of scholarships
to the Scheduled Castes students at the
University stage operating in practice ?

(6) How are the hostels for the Scheduled
Caste students at the Secondary and

University stages being maintained
at present ?

{7) What are the problems faced by the
Scheduled Castes teachers of various

JULY 18, 1971 Social Welfare & Dapit. of Culturs) 204

categorics in urban and rural areas in
social life, in educational institutions,
in recruitment and in the services ?

Sir, a deep scientific research is required to
be carried on in order to find out the answer
to these problems. I hope the Education
Ministry will do it.

With these words, I must thank you, Sir.

SHRIS. N. SINIIA (Aurangabad): Mr.
Deputy Speaker, Sir, I ruse to support the
Demands under this head. But, I must express
my disappointment at the way this subjtct is
being treated.

We have heard practically every hon, Mem-
ber speaking from the ruling Party mentioning
about the massive mandate repeatedly and
ad-nauseumn, with gratification and satisfaction,
We do not grudge them the pleature they
derive from the massive support they got. But
they forgot as to what is the basis and what are
the reasons why the people gave them sucha
majority, It was on the bams of their promise
to banish poverty. The ‘Ganbi Hatao' slogan
acted as a magic wand.

In this context, I think 1t entails a heavy
responsibility upon the Government to take all
possible maasures to implement their election
pledges and to bring about social transforma-
tion and to establish an egalitarian society
based on social justice and equality Sir, in this
context, education has come to acquire a new
dimension, an enlarged one, because it has to
play a very effective role in this regard. But
what do we find? The investment or the
allocation for education has been cut down and
1t is an all time low. Even the former Educa-
tion Minister, Dr Rao, lamented the cutsin
the education allocation. In order to underline
my point that even for the fulBlment of your
election pledges, you have to make heavy in-
v on education, I 1d like to quote
from a dutinguished economist, Prof Galbraith,
who said :

‘‘Poverty is self-perpetuating because the
poorest countries are poorest in the ser-
vices which would eliminate it. To climinate
poverty efficiently, we must indeed jnvest
more than proporticaately on the children
of the poor community. It {s therefore that
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high quality scheols, strong health services,
special provition on nutrition and recreation
arc most needed to compensate for the very
low investment which the families of the
poor are able to make in their own off
‘"ln‘.u

As1 was referring to clection pledges, Mr.
Bhandare said that he need not be reminded of
them, but he forgets that he has got to be
reminded of them. Otherwise, the former
Education Minister would not have spoken
for the heavy cut in the Education Budget.

SHRI R. D. BHANDARE : Do you know
it was donc when Morarji Desai was the
Finance Minister ? Fe had done the cut.

SHRI S. N. SINHA : But the Prime Minis-
ter was Mrs. Gandhi,

SHRI PILOO MODY (Godhra) : He was
your Finance Minister.

SHRI S. N. SINHA : If that is s0, it is up
to them now to rearrange those priorities and
allot more funds for Education.

SHRI K. S. CHAVDA (Patan): Tt was
Morarjibhai who allotted more for the post=
metric scholarships. Now it is only 90 lakhs of
rupees for Scheduled castes.

SHRI §. N. SINHA : It has not been given
as high priority as it should have been given.
The reason is this. Education has not remai-
ned under the stewardship of onc single
Minister for some considerable period of
time, so that the Education Minister may evo-
Ilve a national policy on Education, according
to his own light. Shri Siddhartha Shankar
Ray is very much interested in his job and
with his equation with the Prime Minister,
we thought that education will get the priority
that it needs badly, but unfortunately, he has
been snatched away from the Education De-
partment and we do not know who is going to
be our next Education Minister. If Education
is to play an effective role for the transforma-
tion of society, if Bducation is to be given the
high priority that it deserves, then, it must be
entrusted to a person of stature and dynamism,

I do not want to go into figures, but I
would only confine mysell by saying that it is
a great disappointment to all of us that the
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expectations for free and compulsory education
could not be fulfilled, before the 21st century. As
Dr. Rao said, a committce was appointed by
the Central Advisory Board of Education under
the Chairmanship of the then Union Education
Minister, Dr. Rao but what has the Committee
done? 1 am unable to understand this. It has
become usual practice with them to appoint

committees and get (heir reports and then sit
over them,

Our investment in Education is the I t
compared to other countries, whereas our
country, from the point of view of number of
children, is the third largest country in the
world, after USSR and USA. Therefore, is it
not necessary that we should revise our priori-
ties ? Dr. Rao thought of starting a “grand
national conscience awakening campaign” for
collecting funds and involving the people in
this regard. But Dr. V. K.R. V. Rao has gone,
and Shri Siddhartha Shankar Ray is also
going. T domnot know whether his successor is
going to take up that matter with the same
zeal and dynamism as he was going to do.
This is the position with regard to primary
education and the same is true even with
regard to secondary education which continues
to be the weakest link in the educational sys-
tem. Despite our noble decisions to make
secondary education job-oriented and multi-
purpose schools, a terminal point, we have not
succceded in this regard. The percentage of
secondary school pupils taking to vocational
courses in our countiy is only 12, while in West
Germany itis 70, n Japan it is 60, This way
also, we are lagging far behind, and we do
require to give more attemtion to secondary
schools and makethem a terminal point be-
cause I am not in favour.of succumbing to the
demand for more colleges and more universi-
ties.

We hear about the explosion of knowledge
and the explosion of bers, and on the
basis of this it has been argued that more
universities and colleges should be opened, But
what is the position of the universities today ?
Most of these universitics are not properly
staffed. They lack in proper talents. The
result is that the general standard is falling
down. Sir, you have been a teacher yourself
and you know what the position today is in
regard to higher education. Is it necessary
that we should follow a policy of expansion ?
Should wenot pause and try to comsolidate
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what we have already achieved and then go
ahead after that ?

As far as I know, while there u explosion
of knowledge and werequire the research efforts
to be intensified, thereis a big ferment in the
college and univeriity campuses. There has been
a decline in the standards. The teachers with
requisite qualifications are not available. The
Education Commission under the Chairman-
ship of Dr. Kothari had said ‘The nation is
being shaped in the classrooms’. But what
kind of nation ? You know the state of affairs
with regard to cxaminations. They are a big
farce. Our students are copymng and they
adopt all kinds of methods. Ifthey are thwar-
ted in their efforts, they take to violence. You
know what happened in my State of Bihar.
The Bhagalpur university was burnt down by
pre-university students, and one principal was
killed by the infuriated students ...

MR. DEPUTY-SPEAKER : I think these
are more or less known to the country, The
hon. Member may now make his suggestions
and conclude.

SHRI S. N. SINHA -
my suggeslions,

I would now give

MR. DEPUTY-SPEAKER: The
Member has already exceeded his time.

hon.

SHRI S. N. 5INHA : I would now make
a few suggestions to remove the malaise
afflicting our universities. I do not find any
awarcness about 1t anywhere in the reports,
and what cfforts we are going to take in this
regard, Are we going to allow these universities
to be held to ransom’by the student ? Are we
going to allow thesc students to take their
degrees in  this manner and then become
citizens of tomorrow? If that 1s going to be
allowed, then what kind of nation are we
going to have ? If those who have mno respect
for any wvalucs will tomorrow man the whole
country in different Posts, do you expect that
the nation will be fit to do anything ? Theres
fore, it 18 necessary that the Education Ministry
must accord high prierity to educational
reform, These two commissions have made
many recommendations but no action has been
taken on them.

Therefore, I want to suggest that the Educa-
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tion Ministry ought to have a man of dyna-
mism, ought to have a man of stature and
ought to have a man of real sense of social
purpose .

THE MINISTER OF EDUCATION AND
SOCTAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY): Is he
applying for the job ?

SHRI S. N. SINHA : No. Sir, I am not. I
have had enough of it. Therefore, I am saying
that this matter should be looked at from that
pomt of view, and whatever 13 being done at
the State level should also be taken into
consideration.

MR. DEPUTY.SPEAKER : T am sure
Goavernment will consider his suggestion. Now,
he should conclude.

SHRI S. N. SINHA : They have not
considered. I think the SSP block has written
to you suggesting that two or three minutes of
their time may be given to me.

MR. DEPUTY-SPRAKER : 1 have given
him 15 minutes whereas he was entitled to only
10 minutes, despite the fact that the SSP does
not have any time allotted (o 1t hecause their
number 1s so small. So, let the hon, Member
kindly coopcrate, He is a seruor Member,

SHRI 8. N. SINHA: I am not a senior
Member here,

MR. DEPUTY-SPEAKER : Let him kindly
cooperate. He is a senior person, and let him
kindly co-operate.

SHRI 5. N, SINHA: 1 just wanted to
make one or two suggestions,

MR. DEPUTY.SPEAKER :
conclude now.

Let him

SHRI S, N, SINHA : Then, Sir, we take
the case of University Education. In this
regard, the University Grants Commimion has
been saddled with lot of responsibility, Even
the latest report submitted by Gajendragadkar
Committee said that wherever the State Govern-
ments are going to enAct any legislation with
regard to higher education, they must congult



209 D. G. (Min. Bdu,
the U.G.C. The U.G. C, should have more
whole time Members. There should be a
rescarch section there and the Commision
should have continuous contact with the Stale
Governments and State organs connected with
higher education.

Sir, with regard to the University autonomy,
may, I say that firstly the Committees have
said that the State Governments should be
brought into picture and wherever State
Governments have abdicated their functions to
some other statutory bodies, the UGC should
have come in. This has not becn done with
regard to that,

MR, DEPUTY-SPEAKER : Now you do
1ot want me to resort to the unpleasant measure
of ordering that no more will go on record.

SHRI S. N. SINHA : I have nothing more
to say, Sir. I will only submit to the Educa-
tion Minister that education requires high
priority. Dr, Rao has gone away with this
lament that education has never been given
national priority., Education allocations wrre
cut down because of the pressures of the Chiefl
Ministers. 1 hope that new Education Minister
will exercisc his influence over them and will
not shield itself by the alibi that this is a State
subject and we cannot do anything. I hope
that it will be possible for the Centre to bring
them round and they should not take shelter
behind this point that education is a State
subject. They should do everything possible to
enforce their education policy.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Mr, Deputy Speaker, Sir, Talk-
ing about education reminds me of Mark
Twain, who said that cverybody talks about the
weather and yet nobody does anything about
it. That is the trouble. We go on talking but
the need of the hour is action. We appoint
committees and yet we do not implement their
reposts. So the foremost thing to be done
about education is implementation of the
reports which have already been submitted,
at least the emential recommendaticns contains
ed in these reports, Itis quite fashionable to
criticise the Central Ministry of Education. Yet,
it is very interesting to note that the persons
who clamour for national® priorities are the
persons who resist the temptation on their part
to yield to some kind of central planning in
education.
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We have been demanding right since the
beginning, I mean the teachers, that higher
educaiion be made a Concurrent subject and
yet all the Education Ministers of the States
except Mr. Parbodh Chandra of Punjab have
been against it. There was only one State of
Punjab that agreed to make it a Concurrent
subject. I hope, Mr. Sinha was also one of
them, who was just speaking, desiring to have
a national priority and then keeping higher
educatton a State subject. These are the
contradictions in terms; we cannot have a
national priority unless we authorise the Educa~
tion Minitsry to make it or give it. Similarly,
the States must surrender some part of their
powerful influence that they exercise over the
vast empires of the educational institutions in

order that national guidance can be given to
education,

Whereas, the world is conscious of the educa-
tional crisis and they are holding conferences
again and again, we are in the babits of talking
in terms of national priorities and wishing to
do this and doing that and yet not implement-
ing them.

The Annual Report gives us very interesting
figures about expansion. We learn from the
report that there are now 83 universities in the
country and in addition, there are 9 institutes
deemed to be universitics, In 1947, there were
only 20 universitics. But may I remind the House
that in spite of this expausion, the quality has
gone down ? Whereas, we were able to have
a Tagore and a Raman of international fame
in pre-partition days, we are not having them
now.

The greatest casuality of education is the
fact that we attach greater importance to
degrees and diplomas than to real talent.
Mama Warerkar, noted Marathi writer,
lamented the fact that for getting appointments
in the university, all you need is a Ph, D,
What isa Ph. D? Hebas written a research
thesis on the works of a writer. A writer may
have written 10 books, but the person who has
written something about those 10 books may
be appointed a lecturer ; the person who has
written those books will die of starvation ; he
will pot be appointed to such a job, Even if
Shakespeare were alive today, he would find
himsell miserably upset in this educational
mess that has been created. We do not
recognise creative talent, This is one drawback
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which has plagued educational systems the
world over, but whereas other countrics have
been correcting their systems, here in this
country we are doing nothing about it and
things continue as they are. We give advance
increments to Ph.Ds. and those who have
come from foreign countries. We even deni-
grate our own Ph, Ds. At the same time, we
do not give any importance to the rich ex-
perience of the teacher. In our view, a living
teacher is less important than a letter or
certificate which a Ph. D. holds, This is just
reversing the order of things.

Confucius, the great saint of China, who
was also a great cducationist in the classical
times, referring to education, said : ‘I refuse
to teach a student who does not find the three
corners of a squarc when I have taught him
about one’. Moreover, his view, cxperience was
more important in cducation. This is an
important aspect that has got to be taken
care of. Butany how. the old things continue
as they are. I wish at least now something
could be done to look into this problem.

Do we value creative scholarship ? How
many universities in the country out of the 83
have produced men who have written plays or
novels or other foims creative literature taking
their place along with the writings of Tagore;,
Mama Warerkar or any other writer of note,
even in Indian languages, for the matter of
that. All thesc things continue to be ignored
and all our professors, research scholars and
lecturers only concentrate on getting Ph. Ds.
They are like the dry bones with no breath of
life in them. If we do not analyse this malady
which is afflicting the fabric of our educational
system, and take corrective steps, I think
higher education would be a failure.

Iam conscious of the fact that central
planning is lacking in our country so far as
education is concerned. When I spoke in this
House on ecducation-—it was perhaps on the
UCC report for 1968-69—1I referred to the fact
that even our universities are not bound by a
central system of guidance. Leave aside the
country as whole. Take the State of Punjab.
It has 1| districts with three or four universities.
We read in the press of a dispute between two
uoiversities in that State, Two thousand
students set a dark future before them asa
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result of this, because one university says that
the other umiversity is functioning without
Jurisdiction. The eligibility is being questioned.
What crime have the students committed?
What it their fault that they should be the
victims of this controversy ? Can you imagine
the anguish ofa student who has to wander
from pillar to post between Amritsar, Chandi-
garh and Patiala ? All this is because there
is no central guidance in regard to higher
education. If something had been done earlier,
matters could have been corrected. But mow I
find from press reports that the students are
there, but there is no eligibility for students of
Punjab University in Guru Nanak University,
and no eligibility for students of Guru Nanak
University in Punjab University. What kind
of educativnal planning is this ? Cannot our
cducational planners at the Centre or the
UGC bave a uniform policy for the country ?
This is only a question of a State, but because
politics enters everything, therefore, the
students have to be the victims. This iy a
tragic waste of our educational resources and
we are unable to take this much of initiative to
rectify this state of affairs, The Ministry of
Education should have thought as to what
would happen to the students of these two
universities when admisions started, A mess
has been created. If you go to the Punjab,
you would face a big demonstration of students.
They wander from one University to the other
and there is no hope for them. Please intervene
in the mattet and see that something is donc
before the academic year of the studentss
wasted. There is a tragic kind of hint in thus.

According to the Plan reports, 5.2 per cent
of the total outlay in the public sector is to be
spent on cducation in fourth plan. In the
Third Plan it was 6.9 per cent, Seo, while
education has expended, the number of univer-
siues has incieased from 22 to 83 and therc
are a large number of colleges, the percentage
of expenditure on education has become lower.
Thus 18 some thing which requires immediate
attention. Usnless we do something about i,
we cannot do justice to education. I do not
think any committee is needed for this. There
hnonumnﬁmel.liu will take less than one
year to submit its report, and by the time the
report is submitted, the findings will have
hardly any relevance to the changing scene of
education.
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The educational system is having 1ts own
inertia. It takes time to change itself, and yet
something should be done, because when we
talk of educational reforms, we do not know
what we are going to do. There is no sense of
priorities. In my own State of Himachal
Pradesh, there are high schools and higher
secondary schools. We started basic education
with the flourish of a trumpet, but it failed.
Then we switched over to the higher secon-
dary systrm as in Delhi. When you are
« mverting high schools into higher secondary
schools in Delhi, in Humachal Pradesh
and Punjab they are converting higher
sccondary schools into high schools, so
that a boy who has pased matriculation
there foils to get admission in Delhi. There
should be 2 uniform educational system through-
vut the country, Either switch back to the
high school or continue the higher secondary
system, but there should be one systrm and
nout two systems, or a different cne in each
State. Even in the same State both the systems
are operating and nobody knows whether the
higher secondary schools downgraded into
high schools or the high schools would be up-
graded to higher secondary schools. Thereisan-
other report that the pre-university classes will
be spread over two years. This kind of lack of
clear guidance is running our system as a
whole. We are experimenting with ideas which
is leading us nowhere.

There is the three language formula which
acynic has referred to as the free language
formula because it can be interpreted in
any way onc likea. But I would like to plead
for some kind of importance being given to
Sanskrit and Pali which are our clasical lan-
guages, Unless we do this, we are not going to
have the development of Indian languges in
a proper way, because they are ina position
to inherit a vast vocabulary, a large number
of idioms, from Sanskritand the classical works
that have been written by Sanakrit writers and
scholars. Qver a period of time we have to
see that this rich heritage is not wasted. If
you encourage them, Sanskrit and other
ancient languages of India can become living
languages. Kindly give some priority to this.

‘We had a meeting with Dr, Kothari yeater-
day, He was referring to the importance of
same foreign languages. Iam not surprised at
the fact that in the United States the greatest
importance is attached to the teaching of
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Chinete, After China, the greatest centres of
learning of Chinest are to be found in the
United States, but what have we done about
the Chinese language ? There is a department
only in Delhi University, and there may be
onec in Shantiniketan. The total number of
students in both would not be more than 100,
We have to confront a country that is larger
in wze and population, and unless we under-

stand that country, we cannot do justice to
the job. We have to do something about it

Dr. Kothari was suggesting that there should

be a national schaol in each one of the States

where the foreign languages are taught. Let

one such sheool or institute be opened in each

State Capital, so that the citicens of the State

do not have to rush to Delhi for studying any

foreign language, whether it is French or
Chinese or Japanese. If we want to do some-

thing about it, we have to see that there is
some kind of a central model school or national

school in sach State which can give clearcut

gwdance to our cducational policy, and sce

that the Indian languages as well as the foreign

languages aie given importance. If you sce

the report of the Delhi University, vou will

find that there are five or six students in the

Tamil or Telugu certificate course, When I

was studying in one such course, Tamil, we

tried to impress upon the Vice Chancellor the

need to institute the diploma course. But he

replied that there were not suflicient number

of students and 5o it could not be instituted. T

think this a vicious circle. Because there are

no diploma courses, students will not come in

for certificate course and because there are no

students, the diploma course will not come.

If we are not going to encourage the study
of South Indian languages in the North and the
study of North Indian languages in the South,
who is going todo that ? Similarly, about our
foreign languages. We start them in the
university ; it becomes fashionable to imbibe
knowledge and then after that, it is disconti-
nued, We must do some practical planning,
As I said this facility should be available not
only in Delhi but in other parts of the country,
eapecially State capitals,

1 should have continued for sorne more time
but for lack of time I shall refer now only to
one important point that plagues ws all the
time. Our educational system is suffering from
inertia to which I referred earlier. We must
carry out a thorough appraisal of our policy
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and there should be an integrated approach,
Previously anybody could start a school. Now
a school means a good manager, good planning
and good teaching. Integrated approach needs
integrated planning and a thorough reapprai-
sal of education system because upon that
hinges the future of our country, Investment
on man and education is better than invest-
ment on dams and other things. If we invest
on man, our country’s future will be bright.

SHRIMATI M. GODFREY (Nominated-
Anglo-Indians) : While speaking on the
demands for g of the Ed n Ministry,
I want to bring to your notice certain points
which need consideration. They may be simple
points ; yet if we attend to these points our
education system will benefit and our chidren
will definitely be better for it.

I find that the standard of education in
Government schools 1 very low. That 1 why
many children go to the private schools,
whether the standard of education is high,
Ths could be attributed to the teaching staff.
I do not blame the teaching staff at ail.
Government pays them so little so that after
the school they are forced to take up tuition
which leaves them hardly any time for the next
day’s work, If we pay them handsome salaries,
I think the teachers should do a much better
job towards our stidents. They just come
there and take them for the day, neglecting
all the other needs of the children. Naturally
the child is tired and there is no interest in
the class room. The classroom itself is not
conductive for the child sitting there for so
many long hours. The other surrounding
environment naturally plays upon the mind of
the child which is so much attracted towards
whatever he sees around him. Ifthe standard
of education has to be raised, we would raise
the salaries of our teachers; then we can
demand better teaching staff.

I find that discipline in our schools is wvery
low, particularly in the primary schools. I
should attribute this allo to the environment
of the school. I have gone around in the south
to most of the schools and I find that the
schools are housed in noisy streets. They are
located perhaps in a place which will only be
a living house. There are no other amenitics
for the childrgn. There are no play-grounds.
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The ventilation is also very poor. Sanitary
arrangements also are very poor. So, the
children are naturally uncomfortable for all
the time mn the clasrooms. I find also that
the apparatus is not sufficient for supply to the
needs of the children, There are so many
children in the class and there is not enough
sitting accomodation, The apparatus is not
enoughfor all the children engaged for the
whole time, with the result that half of the
class is engaged and the other half is playing,
naturally disturbing the rest of the class.

This also could be controlled if a elear ins-
pection is done at the right time. Children
should be taught that this is the only time
when they could gain the best that they have
to put forth in the future, and this could be
done if our teachers take a little more interest
and our education departments send round
really intcrested inspectors who will go round
and scc that the child bencfits and not the

hers or the i ors alone

Then, about the school buildings, this is
what I have often said also when I was in the
Legislature in Andhra Pradesh. I had visited
one school just belore I came over here, and
while I was standing and talking to the chil-
dren in the class room, I was afraid that the
beam of the roof would fall down. The school
was beang housed in such a shaky and dilapi-
dated building where I am sure the parents
are scared to send their children. I would re-
quest the Government, as I have done before,
that if it is not done at the State level, the
Centre at least should take a little more Interest
and put up some school buildings of their own,
instead of hiring these houses which are not at
all suitable for classrooms. I would request
that the Centre should allot more money to the
States so that every State, every year, could
construct one school, so that within a short
time we would have our own schools instead of
the Government spending so much money on
rent and not catering to the nceds of the chil-
dren in that particular locality.

I would next turn to another problem. The
hon. Member who spoke before me was talking
about foreiga languages being taught. 1 think
we have enough of our own Tndian languages.
If we could try to study the languages of most
of our States, I think we could become real
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linguists. We have 14 languages to be studied.
So I think we should take interest in studying
the languages of our sister States; and this
will be more interesting because when we move
from State to State we could feel one with
them if we are able to speak the language of
that particular State.

1 would hke o request the Centre todo
something about promoting the three-language
formula in the schools. I would say that the
regional language should be given as much
importance, as for instance, any other language.
The mother-tongue should be taught from the
first stage and I request that Hindi should be
taught side by side, not, of course, overlooking
English.

I would like to put in a little plea particu~
larly for the teaching of Englsh. I know that
many prople will say that they would rather
learn the mother-tongue. But knowing from
the experince that I have had so far, moving
from place toplace, I find that we are going
to put our children into watertight compart-
ments if we are going to educate only through
the regional language or the mother-tongue,
I have known that many children who, when
they go to the neighbouring State, feel quite
out of place there, because they cannot make
themselves understood or they cannot under-
stand their fellow-children or fellow-citizens
there. So, I would request that English be
taught with a lttle more emphasis, so that
from north to south, from east to west, we
could be understood wherever we go and our
children will not be misfits if they could go
abroad for further studies, or perhaps when
they go out sometimes outside the country
they will not be misfits, wherever they go to
any part of the world, This will carry them
all over the world and they will have self-con-
fidence to go and meet anybody on any plat-
form. But I find that the poor children in the
villages are taught only in the regional langua-
ge and when they come to the city, they can-
not understand either Hindi or English. In
Andhra Pradesh, they used to speak in Telugu
and even children readingin high schools feel
a8 if they are strangers when they come to the
city. We feel all our children should feel as if
they are one and as if they belong to every
State in Indis. They should not find them-
selves out of place whenever they go to other
places.
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15 hrs.

In the colleges, they want to introduce the
reginal language. This is going to make it
more difficult for our boys and girls than any.
thing else, because college education which is
the final education for the children, should
enable them to step out into the larger world
and not make them stick only to their own
State. States which impart college education
in the mother tongue later on are unable to
provide jobs to the children. When the chil.
dren go to other States to find jobs, they are
thrown out. Their own State is not able to
provide them jobs., Therefore, our children
will be able to find jobs somewhere, where
they are fit, if they know a link language. T,
therefore, request that English should be taught
on a par with the other subjeets-not that extra
attention should be given to English—but
English should not be completely eliminated
from the curriculum. I would request that our
school children should at least have a general
knowledge of English o that when they go to
the cities or other States, they will feel that
they also belong to this vast country of India
and they are not misfits wherever they may go.

SHRIMATI MUKUL BANERJEE (New
Delhi) : Sir, of the many tasks which confron.
ted India immediately after independence, the
foremost was the reconstruction and expansion
of her system of education. It is a fact that
various measures were undertaken by our
Government to expand education at all levels
and at all sectors, Despite all these measures,
the country’s literacy stands at 29.4 per cent
of the total population according to the latest
census.

It 18 novw high time that we paused a little
and pondered over some of the fundamental
questions which are responsible for this slow
progress of education in India, The most cru-
cial point which emerges from the analysis of
educational system is that the entire education-
al development programme was ill-conceived
by the planners and we are putting too much
erophasis on higher education. But the higher
secondary education which provides the bulk
of professions remains completely neglected.
Mot of the profesionals like soldiers, police-
men, postmen, primary school teachers, clerks,
small businemsmen and assorted others come
from this category of education and their ill-
training adversely affects the efficiency of any
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[Shrimat: Mukul Banerjee]

programme leading to national reconstruction.
Quality of secondary education should be im-
proved if we want social justice. It is impera-
tive that for the successful implementation of
any programme, the roots should be strongly
based and thoroughly grounded.

The immediate need, therefore, is to revise
priorities and curb the reckless growth of
higher education concentrating more moncy
and attention on primary and higher secondary
education, The indiscriminate expansion of
universities, which has continued at an accele-
rated pace during the last two decades has

ted many soci and psychologi-,
cal problems like unemployment of graduates,
doctors and engincers. Lducation s a human
investment, as Shri Parashar has sad, and
an attempt should be made to evolve an
integrated system of education right from the
beginning. Immediately after the completion
of primary school education the child should
be given psychological tests to locate his talent
and motivation. This process will facilitate to
a considerable extent the reorienting of educa~
tional objectives and will help the child in
developing an attitude of self-confidence and
selfrcliance. Once a child is professionally
oriented he will not have to run to government
for employment. I therefore fecl that a special
institution should be started for imparting job-
onented vocational training. Of course, there
are afew institutions like this but I feel that
the number 1s very limited and it should be
expanded, For example, a1 one of the previous
speakers mentioned, there are carpenters and
other professionals but they are not experts,
If we have special type of nstitutions for them
then they will not enter colleges for MA or BA

degrees.

The poor literacy performance during the
last two decades can be attributed to the
unsuccessful implementation of adult literacy
drives. Systematic and scientific implementa-
tion of functional adult literacy programme
imstead of merely adult literacy programme
thould be taken up. This functional adult
literacy programme has a wider scope as it
includes the various other programmes for
adults, Since the programme will be directly
linked with the 1 of his professi
if will quickly build up the adult respoctively
with education. This has wider implication
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too. If we educate one adult we succeed in
educating the entire family simultancously,

The National Archives is not functioning
very well. It scems that the Estimates Com-
mittee, in the year 1968 or 1969, in it® report
recommended that historians should be asked
to go into its affairs and suggest changes. Dr,
Amba Prashad and Prof. Mujech were asked
to do this work. They have submutted a report,

Tim report should be implemented immedia-
tely.

Asone ofthe previous speakers has men-
tioned, there are lots of defects in the function-
ing of the National Council of Educational
Rescarch and Training. Jobs of the heads of
the departments of the MNational Council of
Educational Research and Traimng must be
adverused.

A new «eries of Looks are being prepared
for reading project when an old series which
is very popular is already existing. This
nvolves investments amounuing to lakhs of
rupces.

The Council at present is getting the books
written by outsiders, while its own cxpert staff
are there who are capable enough to write
such books. This will not involve any copy-
right complication on adoption or adaptation
by States.

The Council budget 1s more than that of
two central umversities. But one wonders
whether the Council's impact or output is
equal to even onc univernty.

The Heads of the Departments of the
NCERT have made 1t a practice to travel by
air both ways although they are not entitled
todoso. Only in emergency cases they can
have one journey by air.

The university autonomy is justified but this
should not be coniused with accountability,
The output of individual professors should be
assessed by public bodies, As there are party
politics and other factions in the departments,
in certain cases it has been found that the
Heads of the Departments foment trouble by
appointing thedr own favourites or people
belonging to their parties.

In many univenities students keep their
names enrolled in the univensity for 12 or 15
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years just to indulge in politics. This generally
happent in the Law Department. Some steps
should be taken to see that such students, who
are not interested in studies but are interested
in other political activitics, are not allowed to
continue in the university.

Then, there is the Delhi Education Bill
which has been passed by the Metropolitan
Council and which will be coming to Parlia-
ment, This has been passed in the Metropoli-
tan Council after = prolonged struggle by the
aided school teachers. As it stands today, the
Bill contains provisions for (1) the same service
conditions in matters of pension and gratuity
etc., (2) direct payment of salary to the aided
school teachers by the Department of Educa-
tion ; and (3) for a temporary take-over of the
mismanaged schools for not more than three
years.

I would like that the third point should be
amended because when 95 per cent of the
money is being given Ly the Government, if
the Government takes over any school which
is mismanaged only for three years, there is
every possibility after three years of some
teachers, who informed the higher authorities
about mismanagement, being punished. This
is a wrong procedure,

A suitable amendment may be made for
ensuring security of scrvice of the aided school
teachers by introducing a provision for the
constitution of a judicial tribunal where an
aggrieved teacher may go in appeal against the
orders of the Director of Education. The court
fec for such an appeal should be Re. 1/- only
and the time limit for the decision of the case
should be six months in order to avoid harass-
ment to the aggrieved teacher.

Provision for the recognition of the teachers’

amociation should be introduced and proper
fepresentation should be given to teachers in
all matters concerning education.
" Political pressures are being used in the
appointment and in the promotion cases of
teachers and just orders given by competent
authoritics arc being sct aside under the politi-
cal premure of the ruling party in the Delhi
Administration. There is, therefore, great
unrest among the Delhi teachers against such
political victimisation,

The last point I would like to say is that
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I was very happy when Shri Siddhartha
Shankar Ray met the Delhi trachers. After
many long meetings some recommendations
have been prepared by the Ministry. They
should be implemented and should not be
brushed aside because there is every pomibility
of the Minister being changed. Ifeel that
this should be considered strongly and should
not be brushed aside at the present state,

SHRI MALLIKARJUN (Medak) : Mr.
Deputy-Speaker, Sir, education is an important
instrument for the reconstruction and trans-
formation of the society. As we dream to build
a democratic, socialistic and sccular society, it
necessitates us to know to what extent the edu-
cational policy we follow has got 1ts own
significance.

Referring to the despatch made in 1884 by
Woods, the then Secretary of State, to the
Doard of Directors of the East India Company
the despatch enunciated the aim of education
as diffusion of art, science, literature and phi-
losophy of Europe contrary to the studying of
Sanskrit literature. Later, the recommendation
was reviewed by various commissions like the
Hunter Commission in 1882 and the Horton
Committer. Ultimately, the Government
Resolution was adopted in 1913, I need not
go into the details of the recommendation but
the importance of the re dations is the
ultimate evolution of the educational policy.
In 1937 the All India Educational Conference
was held at Wardha under the presidentship
of Mahatma Gandhi apd where the salient
feature was free and compulsory education and
education in the mother tongue and it was
incorporated in Article 45 of the Directive
Principles of the Constitution but that object
has not been achieved by the Government of
India to the extent of full satisfaction, At the
commencement of the Fourth Plan only 42%
of the school-going population in this age
group get free and compulsory education and
there still remains a large section to get free
and compulsory education. Anyway Referring
to the recent commission of Dr, Kothari, it has
given adequate and satisfactory educational
policy which was reviewed by Parliamentary
Committee and with the elimination of some
of the recommendations, a final policy bad
been adopted. Now, it is before the Govern-
ment of India to see to what extent the educa-
tional policy can be implemented regarding
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[Shri Mallikarjun]
primary education or secondary education or
higher education.

Sir, let me bring to the knowledge of this
hon. House that when a child comes for pri-
mary education particularly in the rural areas
itis so miserable that the buildings have not
been completed and other facilities have not
been provided. Of course, this may be a State
matter, but, at the same time, the responsibility
of the Union Ministry of Education also lies
here and 3o far as the secondary education under
the jurisdiction of the Government is concerned
T donot know to what extent every parent of
this hon House is satisfied and here every one
wants that his progeny or his children should
be given proper cducation. Particularly, they
send their children to the Musion Schools or
private schools where proper coaching 1s given,
Sir, as we are conscious, upon the early educa-
tion of the students depends the nation's pro-
gres and prosperity. Therefore, the steps
which we take have got their own value and
here 1 have to inform the and I frame an
allegation against the Andhra Pradesh Chief
Minister, Mr. Brahmananda Reddy, who has
recently with all his irresponsible and destruc.
tive attitude, with his Power-intoxication, has
abolished the exanmunation system both at the
primaiy and the secondary stages.

SHRI B, S. MURTHY (Amalapuram) : A
point of order, Sir. The hon. Member is att-
acking a person who is not here to defend
himnself. He says ‘power-intoxicated’ etc. How
far is it proper, Sir ?

SHRIMATI M GODFREY : Sir, it is not
true. They are having examinations but not
detention. I think they have changed.

SHRI MALLIKARJUN : Madam, when I
am speaking, please don't try to interfere.

My main emphasis isthat if you have no
examination at every stage but only have an

examination at the 7th standard or at the
10th standard, where is the fear complex?

Hoy are we going to train our children ? How
arc you going to enforce discipline on the child
who 18 the future pillar of this nation ? Hers,
1 want that the Minister of Education should
give proper guidance. How far examination
pre emential is & question of duspute.
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Now, referring to higher education, parti
cularly, the Univenity Grana Commission
has been functioning to the best satisfaction
with all its minimum resources available at its
disposal, For the information of the House
and particularly of the Hon, Minister in charge,
I would say that the total number of univer-
sitics are about 79. The funds at the disposal
of the University Grants Commission is very
much less and not enough scholarships are
provided for boys and girls. Even thesc small
scholarships are not given properly and satise
factonly in ume. For Scheduled castes and
tribes, under Social Welfare Scheme 1951,
about Rs. 40 has been allotted to each higher-
education student and still the same policy 1s
being continued although the cost of living
has gone up several times. 80,000 Scheduled
castes students are suffering m this country.
They come from poor agricultural labour fami-
lies. They cannot afford to prowide facilities
for the education of their chuldren. Itis the
responsibility of the Government to see that
they also participate and become part and
parcel of the prosperity of this county.

For the Scheduled Castes and Tribes the
Umnion Education Ministry 15 spending Rs. 5
crores. I suggest that they should spend not
less than Rs. 10 crores, so that they may get
additional Rs. 50 per head, per student, so that
there will be a sign of prosperity for the sche-
duled caste communities.

Recently, in my own state, in Osmania
Umwversity, this difficulty about lack of funds
has been expressed. The Vice Chancellor of
the Umiversity had to undertake a fast for relea-
se of funds. Ido not know what the attitude
of the Chief Mmister is, Never in the history
of the country has a Vice-Chancellor been
forced to undertake a fast for release of funds.

The Vice-Chancellor’s conference held du-
ring April, 1969 and Students’ Repfesentatives
Conference held during 23-.5th May, 1969
recommended for the effective partici pation of
students in the adminutrative and academi
affairs of the univensities. I suggest to the Mi-
nuster that he should imue a note to the con-
cerned univenigjes so that the students’ partis
cipation in the academicand adounistrative
affairs of each univensity can be ensured. The
quality of education should be such that the
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students’ produce should result in the nation's
vitality, The Education Minister should
take necessary steps in this regard.

T request that more funds should be allutted
to the University Grants Commission. The
present provision of Ras. 85 crores is not ades
quate. They should be given more funds so
that hostels can be construcied for boys and
girls and research work could be doue.
They should get funds for consideration of
hostels in cach college affiliated to the univer-
sity. Finally I suggest that effective implemen-
tation of the Kothari Commission's recommen-
datiuns should be undertaken along with nece-
ssary provisions to the teachers. Thank you.

SHRI DEVENDRA SATPATHY (Dhen-
kanal) : While supporting the Demands of
the Ministry of Fducation, I would dike to
made a few ohservations regarding Education
in this country.

Itis true that since independence a lot has
been achieved in respect of having meore col-
leges and universities throughout the country.
But, when welook at the students unrest can
we say that we have been able to achicve all
uvur objects ?

15.25 hours
[Sum1 N. K. P, Sarve in the Chair|

My hon. friend Dr. Govind Das who spoke
before me talked about spiritual education.
From that moment I started thinking about
what he meant by spiritual education. I have
also read some portions of the Kothari Com-
missicn’s report in this regard. Of course, it
looks like a telephone directory, but when I
went through that portion I was disappointed
to see that the commission had missed the soul
of education. It appeared to me that they
had given much atlention the external aspects
of education, Of course, [ do not mean to
say that external things are not important.
But it needs the sou) to be uulised by it.

In their report, they have spoken about
religious and spiritual education. It is d
that by reading moral, spiritual and religious
whmmm#ﬁmﬂwreﬂﬁom.
They have suggested thaton the basis of a
comparative study of religious textbooks will
be prepared fur religious and moral studies at
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the universitics. 1 was thinking of this pro-
blem: suppose there are contradictions
between religious and moral books, what will
be done ? The umiversities will cut off some
portions of it and after that cecnsorship, what
remain ¢

When 1 am on the subject of spiritual edu-
cation, I am tempted to speak about the Shri
Aurobindo International School of Education.
Our Minister of Education knows about it. I
have put my child also there. They have done
2 way with examinations, They do not give
degrees or diplomas or even certificates, They
are carrying on very big expetiment. I was
very much surprised to see that none of our
Ministers in the Munistry of Education has o
far visited that institution. Education is a big
problemn in this country and in many places
people are carrying on experiments. It isa
very big experiment which is going on in this
Shri Aurobindo International School of Edu-
cation. But not of the Ministers has visited
that institution so far. ...

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAVA) : But he was not invited us.

SHRI DEVENDRA SATPATHY: In
1969, the Ministry of Education appointed a
commitive to go into matters relating to the
Shri Aurobindo International Centre of Educa-
tion. They suggeted that Rs. G lakhs should
be every year as recurring grant, but only
Rs. 3 lakhy has been given to that institution,
I would request the hon. Minister of Educa-
tion to see that the entire recurring grant
suggested by commuittee is given to that institu-
tion. Iam speaking for the first time in the
House, I hopr, hon. Members will tolerate,

There is a proposal for the establishment of
Shri Aurobindo University at Pondicherry to
celebrate the centenary of the great man, Shri
Aurobindo, who was the first principal of the
first national college that was established in
the beginning of this century in Yadavpur,
I hope, Ministry of Education will take necess-
ary steps to help thecollege that is being
proposed.

I am thankful to Minister thar Dr. Kothari
has been given some more time to serve
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[Shri Devendra Satpathy]

on the UGC, It is doing a very good work,
but the grant they wanted, was not given to
them. UGC givesgrants to all the universities
on sharing basis, but there are certain States
like Orissa which are very much under-deve-
loped. This basis should be abolished in the
case of Orissa and other backward States,
They should be given more grant

Further, UGC has got some centre of
advance studies. I do not think, any purpose-
ful and useful work is being done there. Then
there are National Science Councils of Edu-
cation. These councils are not one of the
councils either wunder the  control of
Government or the UGC. I think,
thing should be done about them also.
The Council organises a number of summer
institutes, I wonder, if any assessment has
been made about this programme. Some
assessment should be done.

some-

About the NCERT I wanted togather some
informations, and I am sorry, I was told that
it is a big white elephant and it is serving no
useful purpose. There is some enquiry com-
mittee about it and I would request that the
report of that enquiry committee should be
placed on the Table of this House.

I am grateful for having given me the time
to speak. I could notspeak on all the points
and I will find another occasion to do so.

oft gee qie (FeT) @ AT, |
e wATAT, qrEpfa® HA@T F AIIAT
F1 gagT FLATE | I 37 A7 A7 747
gt Fr & 05 faerr &1 % #1 fagy
FATIT TH AT wedl & fAww @A faan
srr ? Af fafsmy wmr g fF farar
FX Feg F7 fawg AAT AT | F
aar 2 fr sud g3arfas arad &1, a0
S ST, TAATT FAT A 37 |
afFT wF A5 X and g AZ 1 AT F
aq a% & az JEar g 5 uF aed onF
7 TIGAT R ATT | Feg OF J¥4S THF
1 TATTAT FL AT TSAT  gErH eqriaa
FF &1T 37 G0 BT GAAH FT qeA FL
S X F Fearw F faq 3l
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Sq g9 2 § foyar & ¥4 g
qr RTSTE STRNT A7 faveqn i & =91
giT 1 FFr R fOE 2 s Iy
Fgr o 5 faar & @7 W famd v
UF FITHEA LA T 77 597 797 § 9
® aafa afl g waifer 1 feeg ag
qHATAT AL & WET g9 WO 91 qF, F4A
fr ga 2 & fren & far <wy 2
WAL FEAT A7 EY 8, AT AR waEd ¥
am wfaad Fwwr ok F9T afew oy
qga & faanr fwer a7 sqqeqr s
TS 3T famc q afz @y o ar
fererr st 2 ardt gegfrat & T
AT AR AW F qIIFT w7 AT s F
T A, AT A7 warT vala g
S G FIA qEAT 98 &1 A Far
T AIfET A1 3w wOH grar =ifgr
I F AFT F A v Ay, Tl wn
qfasa F7 a%, I9fa £2 a%, J797 A
7% faar & 7%

erar foar srr gAY qaqd farar g
F v faataat g 3 A g 9gq
fEr o @ ¥ S fooard G Aragd
AR SR AT F AT E ) qR asr
WET @Al g Sa @ 9% 93¢ W@y § aq
TET FAT AT AT qAT Z1 AT & Al Ivg
g% q90T ¥ 337 graw frard 37 o §
AT T FETAE AIFC FFT AT AT
Audr & s fF g afgr 9T oA
Frar foer @40 4, 730 avG FAGF
70 AT, gATATT 97 97 Faar Fq0 TG @
Sq AT Ao o ATo Flo UT A §
qedAl F IR A, AT AEAR A, qAFW
avar o 5 g Fw o s & avd
afpT & gumar g 05 WS o Xar w0
geaf orq awa A agl frar g faaer
setaT #1 AT TH | AT AT I IS Al
Tz % WeHAT F7d , A1 A4 AT W
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ot s & fr fom & @ d ger A
T e ot fom daA R I
ot g [fed, et vEar =dfed, a@
o Afey IR vl F o Y F1 I
AT w47 T AT I Q¥ AT IAAY A4
gt wrf ey @, ady g Sl @ ) 7R
¥ arz ox A7 TEY @@ Fed g Ay W
q9W § T F@T )

faar # gafss7 s & 77 /Q
gfezr Husfw g aadfr 3 1@ W
20 re ysATeF £ AA o aft faw
TR I Y, 10,5 IWHIT AT
N AVSAT TATHY EAT HETITHRT F7 T
sras o A TF ST AV gAAr e s
st farg &Y afereTar Wi 981 A
i faer & &% ¥ sfafgqd o saafy
aag vgr g f5 afy faaw w1 gw fiw
79 WA 9T T T8 AV fAwEa &
N7 ot ATT FTATATE ) TAFT T
are gaea ¢ 5 faq were Tireea &
fay zrmagez =™ a7 g, fag 98
wifrafer & i gedigge @ ™ @
3T 9w frar § fr gediege &
. fer o fafagmaT & 398 AEY B
wfgd 1

# gt Amar g fr gar tama-
foa@a ¥8r w=zr w9 wT Y &,
TEIIFT TR H7 7% § Al ag wfea
&y &1 S A ¥ qar e wifgo, af
Frar Fifgy, Ia% AR N ag 0 W
1 afer A ¥ Tedege wfes ssgr v
qA FA T w7 @ § Al w redegad
1t qarar fraar wifgd ot fame &
g Y durdy st wifeyr ey fafewa
& ¥ ag faan «t sfafgs scad.
wafe aftas ¥ ag wroon R o @ ¢
fr & o gard swrfuat § v e 5, 7
g & for amr frar org w(ifE wer
WA AT AF T PR S, 7 ad ¥ afuw
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qFy F¢r &1 qfcorw ag frgr & fvoaw
g g% o 7y & gafAy foRa o
Far Aar Tfd 0 faferr s
2ri wrfga

T AEg A o affo o #F A
#7 @I 971 | 397 gt Freafanmay
far#r 737 gy faar ) Afer & Fgar
fr aenr g9 Adr & e g Arw
T & 7R3 faoem qgr a9 oy
1 AT A qerd ady & | fraw #r Jqar
T gART T FT T Zo Ao o T
F AR &) ®WAT ] FT WA IJEA
fafess &7 & fwar & o ag 14 gart
ME AraqT N 97 fear f AT Ad A
wr ¢ fag¥ AT gr aw7eg & wafw
i oTEr AT /TR e FUA A
FTRT g ¥ A ag fwwr fody o 3w
wf A8 azr v AZ qg afalmra
<ot 8Y &1 safaa 2w g

arift AR Trar g 7 fgzae &Y 99
F1 {5 Iaa faw & misgw ¥ a5k Aarg
fodr 1 on agaw 39 favafewagr @
fo A FT oar W & wr fv o3
Fram 93 7 § AT g7 wreEmEy
1 71 w7 9 wiew ) e vy A
4T &, TATT T A Y §, Aqqr v
Fgam @Er & & saar om oager &
foq ¥AAT ERTU 3A F@ & foy
awg & {# fow goq@ &1 F¥ew agr
AT AAN I RWagF A
a8 g & % P wfgy . s
=rey § wray feg faaframs - am
a1 g wiEhy oy favafagren &
@t FF A7A7 F1 fF 96T ®T WOS
AN & ) 9@ WX syweas wfafy &1 frafor
Al g ar 9 g § a fafee w
¥ g 9¢ sfafas fi—ag o qge ¥
waq & gor 3—Fs B1E A sl sy
IqW 7 @ o | wredw Wy forg
ghrafads #r s w9 e v & &,
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w1 wE arewafas g W 6w agr
qT @t wifer @ & A @ € W aga
@ et ¥ § gt 97 FO ey qeqras
®Y W TEr o g A ag A a@ g §
forgasr s 4 gvg 7 81 | TF 7F v
fagra @ &0 St § A A
AT ag sqagre fear war §

I faerr & fao st g e swar
FAT G X TAT ST A1 T fEAe
& wrahg wars 9w wifger ¥ facg,
T AT 9Tt 79F ¥ gu § A7 g9
WAl 9T FG F G gAI § AT Ty
eqrAl 9T Gar FTw gar & fow wm Wy
FAT AT A ACH AT FIA T
g7 § avareyg feafy & og<en afer
T FIFT WA TS T AT
Ll

weErEHT FAEWT ¥ Fwgr FIH fRar
B T A wEl Y I T AR
o 37 wel F1 warr dwfas weat ¥
T Wr & | AATIFAC €T TT AT &
fie fosrr #Y afz faq & A7 ¥ g
fam@r & v Wy wNre § Arsaw §
fersr &y sqaeqr €1 wAr wifge ) faee
& el swaewr gafag Ag & W § w0
frfors & s & ot & & & o
qTHT FHAT qqraet & w § W fE
it & g o A1 I ofEw & A

gt &1 g agt &, Sy wife 3 A &Y
@ §, 39 i ¥ IA90 geod Ad @,
ey ¥ QU FiW W e IEw A
T TEY &

ot dfas faar &Y o ot FE A€
§ | e wreste far o € o & &Y
ag g I & A et wfew ay AW
gy ot o ¥ Wz A gfee et &0
wer o7 sgfavae-wrgfe M H
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oAy ¥ gfex welt g AfFw srer A
foaen i sqaeard agavm ¥ A
gfir <adt & ) wadr afeme ag & s
o weitg famafaw e a1 sl fgg
facafaare & ot g smard 6 ¥ QO
T o & A g www W feafa
faredt ar v &1

T ¥ & uF @19 1T FgAr Avgar §
T IR & qgw A7 AIHT FEAD AAT
g T ag 7z & % & &ar i aenfa
F a7 ¥ ot upfwai g7 w7 @ ER
I F qaT 9 @ ey e §
TH W ¥ 50 T syfenal #T T T
IHIT IAH HIGLC FFz FH A Afen T4
& T o T e 3ai o geTaTC € X
TEg g AT @17 @9 aF ¥ w9y v
AR A oA @
faet fadre wrrar & warfam A & &
¥ o aehr A3 stforme F s famre
|y § | 37 uHAfAAY AT g G
AT TGN FH T IAAT  FiT T W
g #1T arfeanie ¥ o e & fag §
qar 748 9w aF ag g Irwhr o r wE
WA FR fF ITHT AT wedy awrr g
HITER A T IFT FEA §, @R
sitfaer ®<aT § ST g FwrorATd quT™
! wqEar w5 & At - Avewifas
SAEqT ANYT FTT §, A T Faor AT
faaoor st g% fead o ¥t wwd
s o gfasT zm AT W A&7

i $ o § fowr swwa

mﬁrﬁwmﬁmﬂmrawﬁm
g STET ARG FQ@TE |

. PROF. MADHU DANDAVATE (Raja-
pur) ¢ I would not like 10 restrict the debate
only to the issue whether the funds that are
made available for education are quite ade-
quate. I would also not waste time in merely
voleing regiooal grievances regarding our
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educational institutions. I would like to take
discussion to a plane from which it should be
possibie for us to look at the overall perspective
and orientation of our educational system.
I would like the Government of our educa-
tional system. I would like the Government
to realisc the basic motivations and the con-
tent of our educational system. Basically, the
educational system has to be a process of
cultivation, that must develop firstly percep-
tions, secondly, intelligence, thirlly emotions
of human beings,

The educational system must be able to
teach our alumni to live tastefully and aesthe-
tically with duc regard for the social obligations
and ideals, We are a sccular democracy and
profess that we are wedded to a socialist way
of life. Therefore, it would be worthwhie
investigating whether these social objectives
of our society have been fulfilled by the edu-
cational system and whether the Government
is contributing to the fulfilment of those objec-
tives,

The reconstruction of our «lucational
system fundamentally reforming our curricu-
la, the methods of teaching, the syllabi for
univertities and schools, the outmoded methods
of examinations and restoring to the univer-
sities real spirit of universalism with accent on
acquisition of modern knowlegde that will
instill a spirit of modernism.

The question of medium of instruction at
the university level must also br dealt with
at length in a proper way. To my mind
briefly, the failures in the field of education—
Government is responsible by and large for
these are : firstly, inadequate equipment and
resources to cope up with the rapid expansion
of educational fucilities with the result that
academic standards arec dwindling ; sccondly,
general indifference of the educational pro-
gramme to the stage of development of
students ; thirdly, lack of provision in the
educational Institutions for the cultivation of
the social and objective aspects of mind ;
fourthly, absence of opportunity to the students
to exercise initiative and spontancity under
smothering weight of written emsay type exam-
inations which tend to become just memorisa-
tion tests; fifthly, insistence on the passive
receptivity to the almost utter exclusion of
active experiente and participation; and
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lastly, the prevailing unchalienged notion ot
the schools and colleges as instructional shop:
and not as communitics living and working
together in the service of shared higher values.

A lot of talk is there about the spiritual
values and cultural heritage of our country. I
fecl that through constant education and per-
suasion a considerable part of our decadent
tradition should culture will have to be dis-
carded and destroyed,

Thereport refers the nationalised produc-
tion of sghool text books. To inculcate modern
values and national outlook among the stu-
dents, what is nceded is not merely dealing
with the control of production of text books
but with the contents of the next books. The
alumni is to be liberated from the stranglehold
of the feudal culture of our fragmented society.
The text books contain a number of biogra-
phical sketches. If you look at the warious
biographies that have been presented to our
young students, what do you find ? We do not
find in them the presentation of the historical
perspective with a spirit of objeetivity I
might be permitted to mention only two illus.
trations, The point of view which I am
putting forward will be unpopular.

The late Lokmanya Tilak had a burning
sense of patriotism ; he was the spokesman of
Indian nationalism. But we cannot forget
that some occasions he surrendered to the
traditional Hindu orthodoxy. Can we ever
forget that the late Lokmanya Tilak went
abroad and when he came back, he had to
surrender to the traditional Hindu orthodoxy ;
he had to resort to an act of atonement which is
called ‘prayaschitha’ by the orthodoxy, He
created the controversy whether social reform
or political reform came fint. On a number of
occasions, in order to placate the political
supporters he surrendered to the social reac-
tion and the orthodoxy in this country. This
spirit of objectivity must be put before the
students.

Shivaji who happens to be a national figure
had been denigrated just as Stalin was, We
find that Shivaji who outght to be the symbol of
burning patriotism and nationalism, national
unity, sense of tolerance and accommodation,
udmlnmuuve officiency and collective leader-
ship, has been reduced to the symbol of paro-
chistismn, The Election Commismion has con-
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ducted 10 many elections. In my State Shivaji
has been made some the election symbol in
small and petty elections, from panchayat to
parliament. That is the greatest tragedy of the
mian whom we hail as a national hero, We
must project most of these great men in proper
perspective.  If our Ministers try to do it, they
will have to incur some unpopularity but they
will have to do that.

| will take only one minute more, History
is being taught and writtca with an clement
of passion and prejudice. For national integ-
ration this will have to be changed. I touched
that point last time, and therefore, I do not
want to develop it. For the Muslim commu-
nity, the set of heraes in - history is different ;
for Hindus, the set is different. Those who
are taught history are taught with passion and
prejudice, instead of bringing about the integ-
ration of the country, a sense of strife is being
projecied through our educational institutions
and text books of History. These text books
will have to be revised. I would request the
" Minister that rather than merely controlling
the production and calling it as nationalisation
of the production of textbooks, nationalise the
textbooks in the sense that real spirit of natio-
nalism will be actually permeated through our
textbooks, and in a new way history could be
!au‘hl.

Science iv being taught, but the very subse-
tance of science, the very motivation of science,
is being lost, History is being taught but the
motivation and interpretation of history are
lost. That is where we need to have a change.

Sir, I will take half a minute more because
it is a very important point. I will touch on
the mediura of instruction problem. Here also,
Ifeclthat I am projecting a point of view
which is very unpopular, because cither people
want the regional language as the medium of
instruction, or, at the other end, they want the
status quo tu be maintained and want English
to be retained as the medium. In deciding
about the medium of instruction at the univer-
sity level, I would like the Government to
apply certain criteria, To my mind, the fac-
tors that must weigh in deciding our medium
of instruction at the university level will be,
one, desirability of ensuring inter-university
communication and mobility ; two, need to
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preserve access to modern knowledge ; three,
legitimate aspirations of a free nation to ensure
the rightful place to the Indian languages;
and lastly realisation that the unqualified status
quo about the medium of instruction cannot
continue. Expertise knowledge in science is
growing, and therefore, there is all the more
nced for communication and transfer of
teachers, exchange of scholars and research
workers. If that is to be brought about, a
spectroscopist coming from Banaras will never
be prepared to come to a Bombay university
college if he finds that the teaching of science
in university is going on in Maharashtra
through Marathi only. Therefore, 1 am build-
ing up a case for uniform medium of instruc-
tion at the university level. I do not say that
if there are regional languages as media there
will be disintegrution ; because there are
enough politicians and communalists in the
couniry, who arc bringing about disintegra-
tion. They would not give scope to the
educationists to bring about disintegration.
But I feel that for communication, and inter-
university maobility, this type of unifirm
medium of instruction is necessary.

As far as possible, theie should be one
uniform medium, If English medium is to be
changed, it is better to have Hindustani or
Hindi in sts place, But il there is a controversy
about Hindi in non-Hindi States, I would be
satisfied by permitting the southern States or
the non-Hindi States which are opposed to
Hindi to adopt English are the regional lan-
guage as the medium of instruction ; in the
rest of the universities, let us accept Hindi.

I am one of those who believe that rather
than having insistence on ont language and
two countries, we must have one country and

two languages. That is the attitude that I
would like to adopt.

Inthe end, I would say that though all
these problems to which I have referred are
problems dealing with only a small sections of
the population in socicty, yet they are very
important. Here, let me contlode by giving
only one illustration, The [amous Spanish
philosopher, Salvador Madariaga, was once
asked,—he was talking in terms of liberty,
cultural freedom, educatiooal progress—what
is the microscopic section of population which
is concerned with thess problems. And he
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replied : “if you just lift up a human being,
put him uplide down, and sec that only
the head of the human being is submerged
below a bucketful of water, the percentage
composition of cells in the human body
that are submerged in the water is very amall,
but the human being dies because that part
which is submerged is very vital.” I'o my
mind, the section of our population, which is
the educated section, might be a microscopic
minority, but you must cater to the needs of
tuat section, because they are a vital section
and will act as catalytic agents for the social
transformation  in the county. If they are
approached in the right manner, the process
of sovial transformation can be brought about
in an accelerated and effective manner.

SIHIRT B 8. MURTHY (Amalapuram) : Sir,
] rise to support the Demands of the Ministry
of Educution, Social Welfare and Youth Ser-
vices. Injutsice has been done to this ministry,
though it comprises three very important subjects.
The time given is veiry niggardly. Education
is such an important instrument for national
integration, social reformation and economic-
progiess that it should have been given much
more time. Not only that. Even the resources
are becoming more and more meagre for
carrying out the various plans of this minstry.
Coming to social welfare, more than 50 per
cent of the people in India are socially back-
ward. To discuss a subject like this, asking the
members to speak within 5 minutes cach, is
something ridiculous, if not preposterous.
Youth Services 18 again not asubjectto be
seen Like a meteoric thing and then forgotten
aboutit, Therefore, I request the minister to
sce that hereafter much more time is given
to these subjects, We may not be able to say
much which is constructive, but still our ago-
nics, our ideas and frelings about certain things
happening in this country will be known to the
minister, through him to the ministry and
through the ministry to the country.

SHRI LAKSHMIKANTHAMMA (Kham-
mam) : Time should be extended for the dis-
cussion of these demands.

MR. CHAIRMAN : In view of the long
list of members who are desirous of speaking,
there is a suggestion from the Minister of
Parlismentary Affairs that the House should
sit till 7 o’clock coday. IF the House favours
this suggestion, we will continue till 7.
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): I just
whispered this idea to you because there is
a long list of speakers from both sides who
want to speak. [his ministry covers scheduled
castes and scheduled tribes also. Lady meme
bhers also interested in speaking. But the fact
remains thit i we spend more tine on tus
minustry, we would be takiog the time of other
munistries  More munistries will have to be
guillotined at the end. Perhaps, my own
ministry, if nst me, will b- gullotined. We
can continue the debate tomurrow, but it
will m*an more ministiics being guillotined.
Therefore, T made the suggestion that we may
sit for one hour more.

MR. CHAIRMAN : The subject i« impuor-
tant. ‘The consensus of the House iy that we
will sit till 7 o'clock today.

SHRI B. P, MAURYA (Hapur): Nou; it
is not like that.

16 hrs.

MR. CHAIRMAN : Otherwise, it will
mean some more ministries will have to be
guillotined. Therefore, even if it means some
inconvenience, I think in the larger interests of
the country, I take it that the consensus of the
House is that we should st till 7 o’clock.

SHRI B.S. MURTHY : Sir, thank you
for the clarification. 1 would not like to touch
anything except school education in my speech
today.

Much has been done and much is comtem-
plated to be done as far as education of this
country is concerncd, But somehow or other
the progreis doss not seem to be satisfactory,
It is stated at page 14 of the Report of the
Ministry of Education :

“The Board views with concern the pro-
gress of primary education in the country,
On thr basis ofthe present trends it appears
that no State would be able to realise the
goal set in article 45 of the Constitution
earlier than 1980 and several States will be
able to do o only in the the 2lst century.
The Board, thercfore, feels that the whole
situation should be reviewed afresh and
concrete proposals put forward both before
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the Central Government and the State
Governments so that the target set down in
the Conastitution with regard to free and
compulsory education would he reached in
all parts of the country by at least 1985.
The Board requests the Chairman to set up
a high-lrvel committee to examine the whole
matter."”

In article 45 gf the Constitution it is stated
that within ten years the whole country should
have the facility of free and corpulsory pri-
mary education. Twenty years have passed
and still we are in the wilderness and accord-
ing to this statement it may take at least four
or five decades to fulfil these targets, This is
the woelul state of affairs and it shows how
disinterested the nation is on the subject.

The cducational sysiem in India since inde-
pendence has no element of excitment in it and
it has no revolutionary changes. It is the same
education which we had 50 or 60 years ago.
The system is sull going on at a snail’s pacc.
I feel that an element of revolutionary change
must be introduced in it. I am not here to
state what 1t should be but I am prepared to
discuss it with the Minister,

SHRI K. N. TIWARY (Bettiah) : You are
here only to eriticise and not to give sugges-
tions ?

SHRI B. 8. MURTHY : I am prepared to
mect the Minister and the officers of the
Ministry and give thcm some of my ideas. I
do not want to do that here because that will
take more time.

The prouf of the pudding is in eating of it.
After 25 years of national education in inde-
pendent India under great servant and profes-
sors, what is the result today? Are they
disciplined, constructive and creative ? Are
they looking forward to a time and in the future
when they will be able to make India better
known for its greatness in all walks of life ?
After a generation or more of education we
have created Naxalites ; we have created poli-
tical murderers ; we have created regionalism
which cuts across nationalism and we have
created defections which were unknowa in
India prior to independence,

Like this I can go on cataloguing. I do not
stand here to point my finger and say, thisis
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your mistake and that is our mistake., Any-
thing that would not contribute to national
solidarity and unity is something about which
every individual must be greatly concerned.
Therefore, it is high time that we must sit to-
gether and see what is wrong with our educas
tional system.

As a matter of fact, the latest census has
shown us that our literacy progress is not even
1 per cent per annum. At this rate how many
centuries do we require to educate our people ?
Here I have certain figures called out from
this report. As far as the progress in lower
primary is concerned, in 1950-31 there were
only 200 lakh students, It is good that in
1970-71 this number has gone up to 600 lakhs.
There is a very good improvement so far as
this is concerned.

What is necessary is that the Ministry of
Education, through its counterpart depart-
ments in the States, should undertake as to
how many students have joined in the primary
classes, how many have continued in the school
up to the fifih class and how many have passed
out of it. That is more important. What is
the wastage ; what is the stagnation? Every
individual student whois lost to the school in
the middle of the year is a loss to the society.

In this respect I would try to quote the
Bible and say that of there are 100 sheep and
one sheep is lost the shepherd leaves, asJesus
Christ has said, all the ninety-nine and will go
in search of the lnst one. Therelore, sall the
professors, teachers and everybody engaged in
this great nation building task of cducating
the nacion must be fired with a mussionary zeal
so mach so that every school will be an institu-
tion....

MR. QGHAIRMAN : The hon. Member's
time is ugh

SHRI PILOO MODY : He is preming the
bell in the middie of the Bible,

SHRI B. S. MURTHY : Because the devil
has come. I am sorry.

AN HON. MEMBER 1 The lost sheep.

SHRI B. S. MURTHY : We are willing to
invest crores and crores of rupees on factoriss,
dacs and everything else. I am not against
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them. But the human material is the most im-
portant material in building up a nation. As
long as you forget about it, as long as you
ignore it and as long as you are indifferent to
it, I am sorry, the nation cannot progre:s and
the nation cannot be respected in the comity
of the world's nations.

I wish, I had some more time. Anyhow, I
would not disobey your ringing the bell in spite
of the fact that I have very solid support from
$hri Piloo Mody. Therefore, I would appeal
to the Minister that the whole system should
be put into the test tube and from the primary
—1 am confining myself up to the higher
secondary—to the higher secondary, there
must be a thorough change, a change cons-
tructive and gradual.

There is one word about Hindi. The
veteran leader, Seth Govind Dasji, every year
speaks about it, gives us a lecture on it. How
many of us are kren about it, I do not know.
But what is casential is this I am coming from
the south and the south is not inimical to
Hindi, It is much more in favour of Hindi.
But what we do not likeis the hegemony that
1s being thrust upon us from the Hindi-speak-
mg arcas, Who are you to question us about
our willingness or unwillingness about Hindi ?

AN HON. MEMBER : No.

SHRIB. S. MURTHY : Do you mean to
say that we are not palriotic as much as you
are ? Sir, years before Independence was won
by India, in the South we had set upthe
Dakshin Bharat Hindi Prachar Sabha and
thousands and thousands and even lakhs and
lakhs of persons have been educated in Hindi
and to-day South India can boast of scholars
of great merit and calibre in Hindi and their
books are being read and appreciated in the
north, Therefore, please don't point your
finger at us and say, “You read Hindi, other-
wise——(dash)’. When the Aryans were rul-
ing here, cverybody was anxious to learn Sans-
krit. But we said, ‘No, Sudras should not
read.' If he read, his tongue would be cut off.
Ifhe hears, something will be put into his
cars. Therefore, it became a dead language.
To-day, you are, on the other hand, so extre-
mely fond of rubbing your Hindi on us, We
are onc with you as far as making Hindi as the
national language but don’t try to decry us
and say that we are not one with you....

(Interryptions)
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Another point, Sir, The mid-day meals
scheme is being continued. More than a lakh
out of six hundred lakhs students are being
given mid-day meals. What is necessary to
bear in mind is not the supplying of fuod to
indigent students but the philosophy, the
national wnity in it. If all thestudentsina
village sit together and enjoy a hearty meal,
from that stage onwards, you build up your
nationalism—not criss-crossing into Parties and
playing ‘Ayaram’ and ‘Gayaram’ game. There-
fore, if you want to prevent ‘Ayarams’ and
‘Gayarams’ in India, begin education as the
primary school and make the students under-
sland that they are children of one nation.

Sir, I have many things to say, But thank
you very much for this indulgence. I will once
again appeal to the Minister. e is a Siddhar.
tha. He will become a real Siddhartha as far
as cducation is concerned and 1 wish him all
SucCess.

MR. CHAIRMAN :
Devi,

Rajmata  Gayatri

I must make it clear that the allotment
chart mentions that your Party has only four
minutes. So you must be very brief,

RAJMATA GAYATRI DEVI (Jaipur) :
I will be very very fast. I hope the hon. Minis-
ter will be able to hear me.

First and foremost I have taken pleasure to
see in this report that merit scholarships are
being given to residential schools. I alio run
an educational institution and it is a public
school and up till now the general tendency
has been against Public Schools. So, it is
refreshing to find at least one Minister who
has understood what a Public School standy
for and I am very glad to know that we have
been asked to take in the public schools 25%
admission of merit scholarships from next year.
I think this is a wonderful thing,

1 would also like to point out to the Mem-
bers of this House, who think that the Public
Schools system is a western institution, that it
is not true. This is an old concept of educa-
tion where the studenta stay with the teacher
and, thercfore, they get the full bencfit of
education and of teaching of morals and extra-
curricular activities. But I am very much per-
turbed that the hon. Minister is going 1o West
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Bengal. But I hope this policy will not be
changed by his successor, whoever he be.

Now, as far as Education is concerned, there
is one more thing that I would like to say. In
this changing world of today, scientiss,
naturalists and geologists and everybody else
are warning us that man is committing suicide
day by day. I think we should understand
this, We just edueate our children for the
present, mot for the future. We should teach
them subjects like ecology, preservation and
conserviation of natural resources. They should
be taught those subjects with Natural History
and Geology in their Schools and Colleges. At
the same time we should also ensure that they
develop as disciplined citizens of the country.
For that, we should introduce a course of
Citizenship giving guidelines to the students.

I find myself alone voice, or the only person
who seems to be looking afier the beautiful
city of Jaipur. I go through the City every day
and sce the beautiful architectural buildings
getting spoiled. We have to keep a cheek
over the upkeep of everything. I wrote to
the Archaeological Department and they say,
go back to the Rajasthan Archacological
Department. They say, go back to the Centre.
And so it goeson. I am not only speakiog
about Jaipur, but this applies to Ajmer, Jaisal-
mer also. There are beautiful stone carvings
in Jaisalmer, but pilferage takes place. What
I suggest is that important centres of architec-
ture should be taken over by the Centre and
created as State subjects.

1 have written several letters to this Ministry
regarding the preservation of ‘objects of art’.
I have been told that laboratories are available
in this country where old textiles and paintings
can be maintained and repaired. The National
Mustum is the only one with a laboratory
who can help in this regard. There should be
more of these laboratories where you can
attend to all these things.

Regarding museology, this pamphlet says
that only 9 stud were trained. When we
talk about unemployment, here is something
where we can do something,

Regarding theft of art subjects, as long back
asin 1968, 1 spoke on this subject and now
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we see this subject has come back with a bang.
In 1963 there was an exhibition in Hamburg
and very beautiful sculptures were auctioned,
Why should smugglers get into such things
and sell them and make huge profit ? Ifin fact
we have abundance of art objects, why cannot
the Government itself sell them and make a
profit ? Ifsuch artobjects can go out of the
country, the Government itself can step in and
auction them, like Sothby’s and Christics,. Why
nat do something like that instead of allowing
the smugglers to take them away ?

I know, Sir, that you have got a lot of other
Members to speak, and if I say anything more,
it would be a repetition of what others are
going tosay.

AN HON. MEMBER : She can speak a
little longer.

RAJMATA GAYATRIDEVI: If I could
speak a little longer, then there is another
thing that I would like the hon. Minister to
consider. I fecl rdther diffident in saying it,
but on the other hand, I feel that really must.
I feel diffident in saying it because people may
think that I am saying it because it affects me.
At the moment, does not affect me, thank
goodness. There are many palaces and there
arc many forts of historical importance in
India. In the old days, the maharajas, rulers
an] jagirdars kept them up. Today, they are
crumbling. Something must be done about
them,

There was a very good article in the papers
yesterday about Khajuraho. This young lady
wrote that tourists could spend three or four
days there if these places were expanded. Then
she talked about the fort at Ajaigarh. It is
falling apart and ifone takes the trouble one
would be surprised to see how many murtis have
been stolen from the fort during the last three
months or more. I would like to say that if
something could be thought out, we could
prescrve some of the finest picces of architec-
tural skill that are to be found there. We do
not want them to crumble. So, to keep them,
something on the lines of the National Trust
in Britain might be thought of, and the pwners
of these palaces and forts might be contacted
and something must be done to preserve them.

ft waonw fewmiere (wérg) ¢
awarafir o, & fawr swerg o whit e
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AW FWIT qET AT IR AT W
FAIR A7 gawT § 0§ Gar agEor g e
¥ fafgfaez somr aay §, 3% T
site w1 € 357 T §, Wraw w9
A% ALY § AT AA IAF A7 #7 Ag
aer ag faverr d2r adf vt

fagrd % war marar i faeidf etz
Fegrew # v aga awdw w0 fewr
dar rar wfag | AfFT ZAX 77 AdFron
dar 7@y 1 frew ag Ay 1 fosr
g g% gan Far e gardr faer
# gy vasa s @ wEar dar
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&, 39 afefen smoeqs dur & Al
™ agfefes oweqgy M dwr @&
fag #Y7 € 9y T@ AT T ¥ w7
feo 7 orw g2 €12 I & @ afew
Wz qF A R oA ofr ol oAy
f w3 ¥ faorsfy Y A7 g wA & qry
goad " o A a9 wewa
w3 & a1 grgfea faw o s Qo 999
& SuF F1€ WA AORT FLAF 1 39
g NS s A% W@ A
§ St oW A A Sl ETE A
&7 W ot IR A far & el
HTITAF AT FTE TR A E AL R
oy fagrfadl § o< $1€ I F AT
fema 1 YT AT W HOUET &
af ot A% gEfefes aeeE A
T g fam d MT AR Sgw § o

@ % oy waAT wEA g OF gux @@
oo oreg P 7@ | AfFA AT A gw
e & fr 7% qF HAIT & o § o
gl e T & T g A A7 faw-
forert Freger 3% o7 dar & T M @)
g ETHARE W 7 A aw § 1§ agi 0
faqyE Y aurw a,a1 1 AEY HgAT AgAr §
afsa & wg qa #1 aww fafaeeT g
F7 e faenan SEer g fF Yo dre Fo
ATTo Fro TT & T X 77 faorr s a7
Y IR 9T g AT FTR R aF rgr Y
grag & 7@ ¥ 5 frar ¥ afcda
A AT fasr Y ¥ wTRT AT F A
AT T @Al @A
farerr ¥ gy afeads < #7 SA@Far
g1 & fafrees ag@ & wgmfr ¥ gq
X Y TIE TAA FI, ARG AT How F
3E o w1 D fasrd ot W fr o=
sl o fegm fomr & @rrw &
<& v g7 g wut w1 afcad v
gy § 1 srewdt qupbea ¥ gw war ot
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T wET ARy & e A Srewd
TFaT ¥ gaye  qf@day & @ sy
qEETFAr &1 q F N I T
§ ¥ qw wwre ¥ ¥9w §, foaw § o
fegmy sl 5y fa 77 wwr a2z
femrdfes fafrz st & gn =mr
wrey & 77 T W wrgwd o Hoar
fafes et & aff & 1 g% faarfay o7
I R yaow & gy § fysdqd
gt wifgy afFT ag o9 &4 a2
fearg adf 3T &1 gowae # v
F8 9 A9 3 Afr & & qfers awg
T AA U A Fewr AEATE @Ay
ger AT gagt I ad ¢ v faer ¥
HZT ATT W AfvadT A8y F4T A7 whyey
¥ g § g W weqAl L% § IAA
qer AF ®T 9w faar & ow ama
ANrggdz A e gud awy s
AT g qAWTH HRWT T QU FT qFl
A E ww § e e g oA
Y (T SART qIIAZ  HIT ¥ar H1E
a #r§ ofveda 7d #9ifF ZC @ gr
gfada am w1 asm@ €1 ¥ srr @
g fF gat ffrez aga avd awrea
¥ fat # fam &0 %Y g0 974 9w F7Y
& SO e qU 4|

ot st g wwaTer WA aw
depfa famm & wsilt (st #o o
waw) : e wAraw, fmr x # gare
¥ fora ofr gare B 1o 3 92 AT
X7 F A Y ar A0 A A q7E
NAAG 37T TN v gf 1 g w7
# gw faer 91 v =it § T e yAAT
wred § | ager agfr SrEnd gyEaa ¥
BTz w1, FEO FSY oybwA &
gz £ AR N d ghrafedr qywa
¥ tawodz WAt o A faeeen
w ®fedz 5T & way § ar I
g faar & wrfr ) e ot o
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it AT AREET & SO AT R | §E
aar AT wiws & qwem gl § g
T =regAr § o & darw @ stgr
fr gk g feast faame qaear & s
farers & safa B grefy ) gAR i w &t
ur ¥ A7 giafad = aF qay oy
A AT Eeqr 12 0% & HT A 0F
g ¥ 918 9 ¥ F9 OF 971 A7 A9 &
F, 1 AT AT & 4,320 T wwAr AT
ZTT | ATY AT OF o UF FIF 97 UF
feq wad a7 &1

famar %1 @g€yr qEAG A OAFT
gfaafedt a7 26 w1 ¥ w47 2 1 Iy
3q&1 300 mo =g o § A INW Y36
FUT Bo UH A A AT | I9% A7
srzadl eEn §1 g #v 9@ faao
awens # 1 %9 e fgAm wwar war §
fra g F4@ 1200 FrT §o @H AN |
gt dror #1 oAvqel afe o qaT g
nFT w7 & 17 fawr vy AR A
Wl 3% qfd 7dY & q¥r | TWATE A
famrrr A ga @y § 0 AR A
A WA G, WA Fr Ay arfaw feafy
? Saw wgAA7 @y gu g farre w
g @te 3 dfezea &1 ¥ 47 g, T
A qE vfw Fgr ¥ AN @aw
AT R, TF TF FI& AT T |

XERQ qdew ¥ famer w feafar
gl Agr § | S FEEE T fogrd &
fr fra®r & dqawm ¥ gfz g afer
% Ju% wgaa g e wTAT ST A
AT ¥WE WA FW AT AT WY
faa #2 F@1 QM | FwC TE FAR
R, ¥fer g # A agmar w gEI
W W OEATT TG A T G
&t 3ud fa¥ 1200 FAT go AWt AT
"h“_m afr & AT v NG K-
T RI A AT a7 AT B (A
TR ¥ M| qafar § aeAg e
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FT SAF TH HIT AHT AT Mg
f& A FAtAEeE ¥ A A9 &7
¥ fooft sfas wewr & & wer W
AT AR A wDfww FF ) A R
wag 34ty

sit ggrw weaet (qA ) . Al
Fr g% & 6 31T 3Awr a7 T8 @A
gy qard & w@EE FEr € o
e FqgAIAT & nF § w07 A w7
w fear fv dar adt & gafar sewd
e N AvEwE A e o gEA

g

oY —(&ygyel) Jiraw Slmul 2]
26ay g iy IS8 2 s
—8 Lugn iyl 530 K S g
Sy i B S o by ol
wily, & & pped ke & Lo )
Fala Swn gaed slydl S [m-‘ﬁ
—&

ot waraf c AT AT T | X9 A IT
#r WHTF7 fEar &

ot ®e @Yo arw : ¥ g fawiv
T & f5 axad fams & Aewg A
@z | A q1 qreg s 3 vz g v gach
guegr fhadr a€r & ¥AET ANLHT
qF

5! gagre qeaat 2R afvad fry
FATE 92 g g, IAF fad o @v-
w7 # §gar =ifgd 1 1300 &
go ufead &1 981 gAr )

oft ¥vo gt arxw . gafAr I8 SweaT
] oSIM A WA T g Awd A
HFEY CAITT BT ATH AT XA EYA0 1

T FHITT ®Y e H T iy
7g wgT A § 5 gowt o o sfwr sean-
He 7§ fear qar & ¥few & qarar
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[ #o Yo area )

wigar § 5 S wiwa @ aga @
fewifial ® @ fear mar 8, W@ <
FTHo) ¥ 80 wIFT wERATHEWA gl AT
&1 R A AR gyRE F AR H
Ve gaawe g ¥ 707 FAT @R
w1 ot fgemr a1 @ Ay Fehiw we ?
< & 1 AfFA 78 LT guSEe {3 F s
gAY gEedr § | P waa € foe
w1 oY fgear wrEwd ST ¥ gy
& Wl ¥ syl ¥ A i Y ag
e Tt @ A% g, foawi N g
) fer mn & S wihww A el
femr g 1w QU EA W afuw ¥
gfas srfaas

. ot wmw e (dfemmr) o
TAXET A9 Ty w22 Ay ?

st Yo o gy : AT FiT RE B
fered & 5 99m fegarm & &T Sawr
ofd $ifed | afew 2za & g fade
# &4 ¢ | gafay I qray fF e
2

wrAHE @3 MfaR g o ¥ 7§ =
Rt @edl ® W fgmr f& oag @
fesfrory §&riza A, o A fawr & @
oifgd 1 9g OF =g gEE @ AT W
M ...

Mo eqe: @ W F @
FofRpdes IEar g |

o AR | TN OF g% A%
ATz AT R MY |

st ¥t @t avw : FG WA TEEAL
¥ uAe o fo ATTo o & Ak ¥ gy )
geay § 398 wwdg swenfat gy aFd
giafpr & g wwar g e wfasa &
agt b Efaai 7 §f @ WA
frk % & oc S guTe gATR At
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far § awr g9 wifeat & faw s fgar
g Sow AR wme foar § @ oy
ot Ifew qure e fama & fad
IEET /AT AT |

qreefigy wfeswr widw & oy §
R0 S T Fgr | 978 XM ATl
g5 codwa fafre & awrew ol
wwar 8, dvw fafredy & wvaey T €1
g grmr e ¥y Fafaedl & F1 9

FFFT QT § AT AT H1E A
qaif § oA ¥ FEed § @R o
d@ro €o HrTe Fo ¥ AiEAA ¥ AT G-
aF w@F ¥ owesaw ¥ A Fg o fear
§ag wy Fw W gy, A ke aroEy
O @ T Al wxen fagaEr
W W ¥ wedrasgr frad Al
g1

AT FFqT 7 J 6T dro qao
480 F art ¥ wgr fow 7 onw v &
AT fasr wfr X ¥ far 91, 9 W
#feewree ¥ 1 Gro qFe 480 T FHIGNT
T O W I ¥R A gadAr Yaelt
N w1 FrawEar Ag g | A wnt-
¥ awd #ow ado amfe Ao
FAT §, 99X IR F o Y gaUT
T4 § 1 Ao worge A N awdraT A
Fae & &rfe Fro Ho ww @
R, W aga @ afn EeERe &, 99 AT
aga varer F@ew o far § 1 §F AT
T ¥ wgm fF oA s At @
T HEF A ¥

A qraere oy & gfvafed €
ghawrd et & aX # ot &g mada

W GEA}, TR G g W@
gT Aoy we feaT S0
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vt er wwelt ¥ faweft ¥ g
¥ wt ¥ oftr agt ¥ Ferarwt & @ ¥ wr
¢t ag s Ew Av ¥ frard § e
arey § for SE®T FWIAT §Y ST wqifn
el wherw wr Frad & ad ¥ aw
ag wmar &1 3@ fdd & @l & siav
o i IgEk gRAnNiEE ¥ gwwr avf
SYTAT WHT FT GHAAT TEY F7AT T |

st Fex weqey v ¥ =ft afa=r A
& qR X A Fgr & A I Faearw
frerraT qrEa g 5 gEwy feafy # dw
FT 91 ot HEE W & A4 § a7 &, A%
yre qg fowr & &% ¥ v Iw@RR
e A IAF ATATT g A FLX

Fg N ¥ Promn srfd ¥ H
Fm 13 A} XA Of gy A w
wmrglmmwsﬁﬁ:%ﬁﬂr
g s wr frr 7 flt w0 & oF A
HIST FY ATATAT FATT AY FAT T FT AT
g g ol wiaT # ) vEd faww &
forlr gwa #ar fva @, ag & AT AEEd
® FAFT AEATE | A gW A 18 FAT
% EL RT FT TF, OF $UC & AW &
ez & oy feqr & | wrar & TR
& fog gfrafedy R % frad frav &
fom g oF nw w3 s fear & 1 oAg
= ufw 4t & & awwar § 66 Avadr
TE YN qEwa g |

st Wt qqo m\(m)
= g

it ¥t fto urew : garT W 9T fR
gt graT R} femr it fwaw &% R
faar 1o & a@r gar g @ ST
BT oY W wr | yamfy Faw 9T
famre 3w ¥fer waT ¥ar wer A
afew st cod Yarofy w1 w7 YT
g

€W 5w & guwar g fn s A g

TEHFATT N gy gEC A ¥
g o=8 gery § ot weEw €W 9T
forare w81 g/ o T N ot ¢
g W oW Pedfasw A g
L

SHRI HAMENDRA SINGH BANERA
(Bhilwara) : Sir, I am sorry to say that the
most wvital policy of education has heen
cxperimented by all the ministers who were
made in charge of this portfolio. The education
ministers who, rolling on cushions and improv-
ing their bealth by the tonic effect of adulation,
power and garlands, were busy in tampering
with it, toying with it and burying it in false
egalitarianism,

Sir, the Education Ministers are not interest-
edin the next generation, but are mostly
interested in the next general elections. The
Education Minister who is also in charge of
the affairs of West Bengal, as has been said by
some of my friends as the military ruler of
West Bengal, is going to relinquish this port-
folio and we shall have to face a new Educa-
tion Minister.

The way Shri Siddhartha Shanker Ray
showed interest when he took charge was
heartening. But now he has been amigned the
duty of utmost importance, and I wish him all
success. He comes from a family who have a
brilliant and distinguished record of serving
this pation during the independenceera. I
hope the Herculean task ahead of him—to
weed out the antinational clements—will be
carried out by him, befitting the traditions of
his family.

1 remember in 1967, what the Education
Minister has said once, regarding the educa-
tional policies. He highlighted the point that
the main weakness with us has been not the
lack of ideas but the failure to implement
known and even agreed programmes. So, it
séems clear from it that the implementation ig
faulty. I will not be surprised if one day our
Planning Commismion will fall in line with the
Pentagon of the United States.

As compared to other States, Madhya Ira-
deth has acied as a very good boy to the
Education Minister. ‘The glorious example of
the out come of our national educational
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policies suggested by the Central Government
can be seen in the case of Madhya Pradesh.
Every time ithe Central Government suggested
a change in the educational policy, the State of
M. P. was the first to implement it and the
result is not brighter, But the reputation of
M. P. is the worst among the universities of the
nation. I want to know why the suggestion
contained in the Kothari Commission's report
has not been implemented in M. P.

"'The gap between the nations advanced in
science and technology and those like ours is
increasing in explorably, There should have
been a detailed study in depth to find out how
the courses of study should be revised and
other activities reorganised to make them more
relevant to the needs of the country.

1 understand that the educational plans arc
long-term plans and long-term projections of
needs and resources are besct with serious
uncertainties. But now the time is up when
we should stop playing with the fortunes of
millions of young men, who are frustrated
because of the failure of educational policies
and to take up the matter to give stability to
this policy with seriousness.

Starting with primary education, I pity the
the under-paid staff. In Japan and some other
countries, the salary of a primary tcacher and
the university teacher is the same. If we
cannot reach that standard, we can certainly
bring about some improvement.

In Rajasthan, primary education is under
the panchayats and they have made a mess of
the whole system with their petty views of
political attitudes. We should realise that the
foundation is laid in a young boy during this
period of primary education.

1 am glad something is being done in regard
to the compulsory and free primary education
in the country, The Education Minister, as
the Chairman of the committee which is exa-
mining this aspect, should expedite this work
and action should be taken to reach this goal
of free and compulsory primary education.

Secondary education requires great attention
of the Ministry, It has been found that a
student of agriculture in the secondary school
has a tough time insetting down to his further
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studies when he leaves the higher secondary
school, because the course are compartively
difficult and fresh in the first year of the four
year degree coursc of B.Sc. (Ag). During the
sccondary ecducation, basic knowledge of the
subjects should be imparted to a student so
that he does not find difficulty in his further
studies.

No educational system in India can be
satisfactory if it does not meet the needs of the
rural areas and if it does not have the follow-
ing objectives in view : 1. Training of farmers’
sons who will go back to their farm and ‘work
on them more ecffectively. 2. Training of
a varicty of persons for education, extension
work, etc. 3. Training of research.

Ours is krishi-pradhan country and it is
necessary to extend all facilities tq  agricultural
cducation in India. It should be ensured that
agricultural education reflects the agricultural
policy of the nation and represents in effect
the cardinal features that should influence the
economic development and democratic growth
which the nation has decided to promote
under the national plan.

We must recognize the basic fact that
farming provides the biggest avenue of em-
ployment and is the basic source of food and
other human needs. There can be nothing
more important to the country than a suitable
system  of education for imparting a sound
knowledge of agriculture and farming.

To build up a welfare state we will have to
achieve high level of competence in those to
be trained at various levels in agricultural
education, which forms a major task of the
present stage of our development. The agri-
cultural universities and institutions should
require our attention, At a time when the
national needs of increased agnndturdpro-
duction are p at and technical g
are rf.qmred in lugc nun:Ibeﬂ both in public
and private sectors to make our soil yield more
and better crops, dealing with our agricultumsl
cducation in all its facets in the country and a
thorough overhauling of the system is
necessary

'

Jansangh is not against English language or
any other foreign language, To have close
relation with otheér nations of the world we
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should learn these languages. The policy to-
wards languages in the feld of education
should be as follows. Primary education
should be in the mother tongue, Middle and
high school education should be given in regio~
nal languages and the study of Hindi should
be compulsory. Students who speak Hindi
language should learn in addition any other
Indian language. The study of Sanskrit should
be made compulsory. Grants to Sanskrit ins-
titutions should be increased, The greatest
national trcasure we possess today in the litera-
ture of Sanskrit. When other nations are
showing interest in it, why are we ncglecting
it ¢ Isthis because its learning would hamper
the progress of achieving socialism for which
the present government is mad ?

The language problem should be settled
once and for all in the national interest. Ido
not see any reason why this government with a
massive mandate is running away from it. I
know you cannot please everybody but the
regn of this country is with you and we expect
that every action that you take would be in
the national interest.

Youth service again is a very delicate pro-
blem., [he role of the NCC is of great impor-
tance, The set up of the NOC Units in the
country and the adminstration of NCC by the
defence personnel are praiseworthy. But we
are not taking full advantage ofthis department
by making the NCC voluntary. In Rajasthan,
for example where a huge amount is spent on
the sctup of the NCC, should it not be made
wmpulsory ? A student undergoing this tra-
ning learns discipline which we fail to impart
in schools, Itis a good thing. There arc very
many advantages and I feel that it should be

made compulsory.

More youth centres should be opened and
programme performed to develop understan-
ding in the youth and to make him feel respon-
aible in fulfilling the great and pious task ahead
him in strengtheming India in every field,

MR, CHAIRMAN: You have exceeded
your time,

SHRI HAMENDRA SINGH BANERA:
I would need ancther two minutes. I want to
mention the Vice-Chancellor of the BHU over
here. Incidentally, I happen to represent the
iame arca, Bhilwara, which returned Dr. Kalu
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Lal Shrimali, the ex-Education Minister, in
the year 1962. IfI may remind the House,
Shri Kalu Lal Shrimali had resigned from the
Nebhru Ministry under the Kamaraj Plan in
1964 and it was said that the resignation follo-
wed under the Kamaraj Plan was to strengthen
the party organisation, Example counts more
than precept. Shri Shrimali, after his resignae
tion, was appointed the Vice-Chancellor of
the Bangalore University and from there he
has moved to BHU. I do not doubt his ability
because he hails from Udaipur but would cer
tainly like to mention here that Shri Shrimali
is more interested in political activities in the
BHU rather thanin working for its improve-
ment. The herculean task made by Shri Ma-
dan Mohan Malaviya in bringing the name of
BHU in thesame p 1ce as was of Naland
is being shattered by the present Vice-Chancellor
of BHU. Certainly, he has strengthened the
party organisation in BHU rather than impro-
ved it. His indulgence in students ‘union
activities, sheltering the bad elements and favo-
uring groupism and partialism in promoting
lecturers without their comp , it responsib)
for the unrest and disturbance in the BHU.

The appointment of the Vice-Chancellor
should have a criterion and ifitis absent at
present, it should be formulated and implemen-
ted. Non-political persons with high educa-
tional experience should replace such persons
whuse appuintment to such a vital post is polis
tically motivated. We have so many high
cadred educationists in our country and they
should be given a chance.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
Mr. Chairman. I thank you very much for
giving me an opportunity to intervene on these
Demands. I will confine my remarks to the
activities of the Department of Social Welfare.

The Constitution provides certain safeguards
for the welfare of the under privileged classes
in the socicty and alw lays down certain obli=
gations on the Government to protect and
promote the welfarc of the backward classes.

Article 46 of the Constitution says +—
“The State shall promote with special

care the educational and economic interests
of the weaker sectioms of the people, and, in
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particular, of the Scheduled Castrs and the
Scheduled Tribes, and shall protect them
from social injustice and all forms of rxploi-
tation,"

With this end in view the Department of
Social Welfare has been implementing certain
special measures in addition to the general
development programme. Our achievement
in these 20 years is not what we wanted it to
be, yet we have really achieved somcthing
which we may boast of. It may be less butit
is not insignificant. We have donc somecthing
and ] want to narrate some of the progressive
things that this Department have been able to
do in these twenty years. If you sce the alloca-
tion of funds, we have been getting every year
more funds from the Planning Commission.

17 hre.

In the First Plan period we got Rs. 26 crores
which rose to Rs. 78 crores in the Second Plan
and in the Third Plan it was Rs. 102 crores.
During the inter-plan period, i. e, 1966-6Y, an
amount of Rs. 69 crores was spent on these
programmes and if the States arc also added
to this, the total amount comes to Rs. 375
crores,

During the Fourth Plan period the Central
allocation is Rs. 142 crorcs and the States will
spend Ra. 37 crores per anoum and the total
will come to Rs. 327 crores. In the first three
Plan periods we spent Rs. 375 crores while
in this Plan period we are spending about Rs.
327 crores.

AN HON. MEMBER : It comes to Re. [
per head.

SHRIK. S. RAMASWAMY : It may be
and it may be less also. But we have to fight
for more funds and in future we shall get more
funds and we shall see to it that even this
amount is spent properly and it produces good
results. That is more important.

SHRI R. P. ULAGANAMBI : What is its
percentage when compared to the total plan ?

SHRI K. 8. RAMASWAMY : I don"t
have the figure now.

SHRI R. P. ULAGANAMBI: May be
very mauch less,

SHRI K, 8. RAMASWAMY : We are con-
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cerned with the development of the Backward
Clames who are backward -economically, edu-
cationally and socially. Unless these Backward
Clawes progress well in education, they cannot
make any progres cconomically and also
socially. So, our emphasis is on education.
If we give education to all people, I think, the
social evils will disappear. Unless and unul
we get cent per cent literacy in this country ;
this curse of untouchability, 1 am afraid, will
not go from this country. So, we should give
them more education.

Mr. Bhandare said that there should be
universal primary education. Definitely this
will benefit both castes and non-caste students.
So, in the educational field I will mention
what has been our progeess.

In 1931 the literacy rate for the Secheduled
Castes was 1.9% as against the general literacy
rate of 9.5%. This rose to 10.27% for Schr-
duled Castes in 1961 as against the general
literacy rate of about 24%. Thus while in the
case of general population the literacy rose
about 3 tumes, in the case ofthe Scheduled
Castes it rose to 5 times, As for the Scheduled
Tribes, literacy rate in 1931 was 0.7% in 1961
it was 8.547, i.e. the literacy percentage rose
12 times. This, in the case of Scheduled Castes
and Scheduled Tribes the growth of literacy
has been at a far greater pace than that of the
general population.

SHRI B. P. MAURYA: Can we know
anything about higher education ?

SHRI K. S. RAMASWAMY: In post-
matric education also the improvement has been
considerable. In 1950-51, 1316 scholarships
were awarded to the Scheduled Caste students.
The number rose to 42,071 in 1960-61, In
1970-71 it is 1,57,000. In the case of Schedu-
led Tribes, the corresponding figures arc 348,
6871 and 29,200. Thus, there are at present
about 120 times as many Scheduled Caste
students undergoing higher education as there
were in 1950.51, while in the case of Scheduled
Tribes the number has gone up about 85 times.

After education comes the employment.
Now, we have fixed reservation in servioes for
the Scheduled Castes snd the Scheduled
Tribes people. Recently we have caised the
geservation for Scheduled Castes from 12 to
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15 per cent and in the case of Scheduled Tribes
it has been raised from 5 to 7§ per cent. We
are making very good progress and for the
last 6 years, from 1964 onwards, we are able
to recruit for the IAS and IPS cnough to
satisfy the quota reserved for these two classes.

Then again, with regard to the combined
competitive examination, we are able to
achieve the quota, Itistrue that the backlog
is there and it will take sometime to clear that.
But we are proceeding according to our pro-
gramme and there is no lagging behind.

To assist the candidates of scheduled castes/
tribes to prepare themselves for the examina-
tion and get good marks and passes, we are
having onec institution at Allahabad for pre-
examivation training. That institute is doing
very good job and producing very good results.
About 20 or 25 students appcar for the exami-
nation every year and get pass. In one year it
has produced 50 resuls. We arc encourag-
ing mure and more number of students to
come and join the Allahabad institute and get
the benefit of it. We went to sct up pre-exami-
nation institutes in the States for the State
Services and also for LIC, Banks and such
other things, We have already got institutes
established in Andbra, Bihar, Gujarat,
Haryana, Keala, Madhya Piadesh, Mysore,
Orissa, U, P., West Bengal and also in Delhi.
We have fixed reservation in the industrial
training institutes for these people and some
stipends are given as a sort of gncouragement.
As on 31-1-1970, there were 13,641 scheduled
caste candidates and 2,402 scheduled tribes
candidates undergoing training in 356 indus-
trial traimung institutes.

On the economic development side, the
problem is with regard to the landlessncas of
these people. They don't have enough land
to cultivate. Somebody remarked that 463 of
them are landicss labourere, So, in this con-
nection States have to do something and we
take this up with the Staics. Durisg the years
195061 (10 year period) about 36 lakh acres
were allotted to the scheduled castesftribes
and between 1961-65, about 1.5 lakhs acres
were allotted to about 50,000 persons. During
1965-66 about 3 lakh acres were allotted to the
scheduled castes and about 1.32 lakh acres to
the schedulod tribes. Almost all the State

Governments have also cnacted laws to pre-
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vent the alicnation of lands belonging to
scheduled tribes.

We have got adout 500 tribal development
blocks functioning throughout the country,
Some of these are there for 10 years They
have not made much progress. So, instead of
expanding the block, we are concentrating in
the same blocks, for another 5 years, and we
will be spending Rs. 10 lakh for each block in
this 5-year plan. Till 1968-69 wr have spent
Rs. 39 crores on these blocks.

11 Tribal Rescarch Institutes have been set
up throughout the country to coordinate the
the rescarch activities of the central orga-
nisations and to adwise how the tribal wele
fare activities can be conducted.

Another thing we are doing is the nutrition
programme. We have started this on a wide
scale. The children suffer from nutritional defi-
ciency, Because of malnutrition, they are
affected very much and we should take care
of them. If their health is taken carc of at
this age, 06, they will become better citizens,
Otherwise they will not be in wvery good
physique and mental state. So we are concen-
trating on giving this nutritional aid to the
children. Last year we spent about Rs. 4
crores which benefited about six lakhs of chil-
dren, and this year we have raised it to 20
lakhs, and so far we have been able to benefit
8.44 lakhs of children in 7700 centres. This
is confined to tribal areas and also slum areas
in big towns consisting of a population of one
lakh and more. The UNICEF has appreciated
our work with regard to the children and in
the past two years they have doubled their
grant tu our children activities in the country,
They have also given one-fifth of the total
amount so far given to the under developed
enuntries for this purpose.

We are also having many schemes for the
welfare of the unfortunate h-ndlc-ppcd chile
dren who are mentally retarded, who are
blind, deaf and dumb, We have got four
pational centres where they take good care
of these people and also do restarch, and the
Department alio gives grants to voluntary
organisations engaged in this work through-
out the country.

‘We arc happy that the parliamentary com-
mittee for the Welfare of Scheduled Castes and
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Scheduled Tribes has been constituted now.
The previous committee under the chairman-
ship of my hon, friend Shri Basumatari did
good work and produced about 19 reports
within a short time and they could get very
good cooperation of the Department, We
have accepted many of their recommenda-
tions and it was only in some cases that we
could not accept. With regard to other recom-
mendations, we have sent them to the other
Ministries for review.

My hon. friend Shri Ulaganambi mentioned
the fact that untouchability was still prevail-
ing. The Elayaperumsal committee went into
this and had recommended the enhancement of
the punishment under the Untouchability
(Prevention of Offences) Act. We are seriounly
thinking over it, and I am going to bring for-
ward a Bill for amending that Act.

He alto said that asistant commissioners
who were functioning before should be re-
appointed. This matter was discussed by the
previous commissioner Prof. Bosc and he was
not in favour of reviving this. Also, the Minis-
ter at that time, Shri Asoka Mehta was not in
favour of it. But the parliamentary committee
went into this matter and have recommended
it. Now, it is for the new commissioner who is
coming shortly, to look into it and then we
shall formulate the proposal.

Regarding the conversion Scheduled Caste
students to Buddhism and admimion of Sche-
duled Caste students in ptestigious institutions,
1 shall leave it to the hon, Minister to make a
policy statement thereon.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) : I am grateful for having been
given a chance to speak in the debate on the
Demands for Grants of the Ministry of Educa-
tion. I am sorry that I have got only a wvery
limited time at my disposal and, therefore, I
shall brief and shall deal only with certain
important educational problems of our country.

For dembcracy to succeed, socialism to be
eatablished, economic conditions to be improv-
¢d, industrial efficiency to be enhanced and
above all, for unity and solidarity of the nation
to be realised, proper education and proper
educational facilities for all, is the basic nesd
of the hour. But it is a matter of great regret
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that not enough attention is being paid nor are
sufficient funds being allotted for the purpose
of improving education in our country.

Dr. Mathur has correctly observed in his
book,

Educational Administration :
“India is still backward, illiterate, poor

and emotionally disunited. .. .

sft WMo dto whi: wwgfa Agww,
¥ o wor ¥ fod syaear ¥ weT 9 "wE
g g® ag aaEr v fr fee
Taw drar AT ) gag @
darly 1, v @ Aard A, AfeT oy
T T A AT A F oA ATEAT §
& ma Iox 7 § gAAd § ar A fae
& arfr @ IEx grAr E ar o 9w
At A &, IEw gEA § 1 g
T ara Y AT g1 e afed, waife
FE0 agA qwr dar gt & ) gw @
REfFaw ae A @ E.....

Al wEaw ¢ SR #5gl A ag
g 5 am Y Tl fafee-
SRt adad ¥ ¢ 1M
fre o & F T gy od &

st srew fagret wroddy : (vnfaa)
gumfa o, 78 faee &1 w7 Ao &
7% & A1 F sfwwrc A A7 § )

wawfr s gEd afewrc o
G w1 gATr g g o fre i &
T § I T &

sft ato qto Al st aw faee A
FTHET &, 7% ATEAT ATHeT § ) vl A% T
U T HATH §, A9 HA g, wiwr
#YC Arwar § gwEw Y gEAEA, @«
T AT TIT G E N

Mqﬂw:mmmmﬁ
fe gw oot 7fT, wfew ot Qe § go
® Y
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sft o o W : gwmfy oY, 7z 0w
frarér T 8, Y g et & o

st sreer fagrdt wrwdedt : oot o,
ey ¥ qg qF gl e agr
T @ | AT 4 AT @w w3 F g
¥ geedt & A ga W gy AfAw @
R g & & g qifear Yo § 1 9
R Bt g€ T T R R
ffeT o frelt e WY g fasmaa @
fr gt § gawr A agl Won o g,
AT AT F AW IR AT A wF THFAT 2
fE oTT SEFT SN FT HATC & AT AT
Y HTGT AT TIT |

awf v J19 gE vE @ &
s Sgin q@r o fE oaw g ¥
gafar A= w® & ar T IR ™
aferre #1 I T D ff s g@|
frRrgeer g, ssv aR ¥R adi s B
& g1 A gwar § ) F A swEweqr
oY, I9E 9 I awAr g | 1w
ur fr gm gt & srqarc WA, ogh a%
R @Ay g EHF A
AT FO-AS a1 a T A& FT ToQA |

st ®o #Yo “ﬁ:ﬂ' Qv E f&
T R ar A w, afer s ag wEga
f& oY amg & sl F gwr oy, AR
oA |

st mw ok ()
fre® o ), W AR AR ER G
FLAM A qCE JWAT  WTEA, ¥ AE
F JegHAT g ¥ wHT O wihy, A
¥ i@ weer wfegy T ag waTn
Il fe g e & ol sogw €
SHRI EBRAHIM SULAIMAN SAIT: I

hope the time taken in these interruptions will
not be deducted from the time allotted to me.

Sir, 1 was quoting Dr, Mathur’s observations

ASADHA 22, 1893 (SAKA) Social Welfare & Depit. of Culiure) 266

in his book, Educational Administration, dealing
with educational problems. He says s

“India is otill backward, illiterate,
poor and emotionally disunited.” The
Centre  should take more interest in
education. The glaring disparities in the
quantum, content and provision of education
in various States of the country can be
removed only if the Centre is actively enga-
ged in formulating sound policies of educa-
tion and implementing them.”

I hope our present dynamic and able Edu-
cation Minister will oot leave us and go but
remain in this Ministry, and formulate sound
educational policies according to the need of
the hour. I would like to suggest that in our
universities we must establish Employment
Counsel Burcaus as in forcign universities,
in USA. Iwant this because they will go a
long way to find jobs for our younger genera-
tion and give them proper advice to find right
jobs for themselves.

The student community in our country do
not get proper Ag! through schol
ships from the Government for studies abroad
and thercfore they have to depend upon
scholarships of British and American univer-
sities. I hope attention will be paid to rectify
this sorry state of affairs,

Coming to the Aligarh Muslim University,
you are well aware that this noble institution
has been established by the efforts and sacrifices
of the Muslim minority for last one century.
But today Iam pained to point out the fact
that the Univenity is being run under the
emergency legislatian of 1965. There is no
democracy there. The Court, the Vice-Chan-
cellor etc. are governing like autocrats. Pro-
mises were made by the Late Minister Shri
Lal Bahadur Shastri and later the present
Prime Minister, Shrimati Indira Gandhi,
repeatedly, that a new Bill would be introduced
as carly as possible maintaining the minority
character of the univensity and fulfilling the
aspirations of the Mulim minority. Mr.
Fakhruddin All Ahmed was entrusted with
the task of finding a sclution. He had appoin-
ted a Committee known as Baig Committce.
The recommendations of his committee have
been before the Government since L968.
Speaking last year during the discusion on
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the Demands of cthe Education Ministry I also
demanded that the Bill should be introduced
at the earliest. The then Education Minister,
Dr. V. K. R. V. Rao, replying to the debate
said in April, 1970 and I quote :

] took the matter to the Cabinet and
1 have decided to introduce the Aligarh
Muslim University Bill as carly as pomible.
I will try to introduce this during this
scssion, otherwise it will be introduced in
the next session.”

This was the promise made by the provious
EBducation Minister also but nothing has been
done so far. So many sessions were held
afterwards. Last Parliament was dissolved
and we have now a new Parliament today. I
am sure the new Education Minister who is
so sympathetic towards the minorities and
is dynamic in character, will see that the new
Bill of the Aligarh Muslim University is
introduced and passed as early as possible.

Sir, no justice has been donc so far to the
Urdu language also. It is not a language of
any particular community. It is the heritage
of both Hindus and Muslims. It is a common
heritage as Sir Tej Bahadur Sapru declared,
It is the only language that can bring about
national integration, but itis being denied
its proper place. Promises have been made
so many times and even the Prime Minister
recently said that she had issued instructions
to the States with regard to Urdu, but we do
not koow what those instructions are. We
want that justice should be done to this
language and that it should be legally made a
sccond regional language in Bihar, U. P,
Delhi and Madhya Pradesh.

I have come to know that a grant of Rs. 1
crore was made for the development of Urdu
language in 1967 or 1968 for writing books
and translating books in Urdu for higher
studies in the Universities, In April 1969
Dr. V. K. R. V. Rao convened a meeting of
the warious educationists, Vice-Chancellors
and Members of Parliament etc. and a Beard
was established called the Taragi-e-Urdu
Board. The office of the Board, I learn, housed
in otie room of the Commission of Terminology
for Scientific and Technical Terms, Nothing
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substantial is being donc by the Board. The
staff is not interested in Urdu, and this money
is being wasted, I would, therefore, request
the Education Minister to give us details about
the functioning of the Taragi-c Urdu Board
and the contribution it has made for the pro-
gress of Urdu so far.

In conclusion I demand a clear cut assurance
from the Education Minister that the new Bill
of the Aligarh Muslim University will be intro-
duced asearly as passible, the democrate system
will be established making court and council
elective and above all the aspirations and hopes
of the Muslim minority-retaining the character
of the University,

At the time of thelast elections the manifesto
of the Congress Party has made some promi:es
to the minorities about educational instifutions
and urdu language in particular. I am happy
that the forces of democracy and secularism
won in the last mid-term poll to Parliament.
The Muslim minority had a share in the rame.
Therefore, I say we have great expectations and
1 hope the Muslim minority particularly which
supported the forces of secularism and demo-
cracy and socialism in this country will not be
disillusloned and théir faith in secularism will
not be shaken. This can happen only by doing
justice to the minorities while dealing with
their problems connected with Urdu and the
Aligarh Muslim Univensity,

ot @o dto W (3rgy) : gwlx
@, gad qg ¥ qon gitE s
v g fe o g0 Q9Y §1 gv oaes
fear + g & Mg § far s
& wdl ) foe, faar o wer &
fawfaer & aff awdr ) gl wr ok
oY sz ar ¥ famA Al Snpamer
& smrer feft gE@ W ®r s
gt frerg fear g 1 stror 3w ¥ frarr
¥ A8 @ Hogt A g Aw g
g g TEATE! W 5% ¥ AqA T A,
TEraA N wgT ¥ & § aamr &
firmr Y g aife ager ¥ weife
qEE ¥ T ICHY FrarT wwT e §
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agr vy Ay s ag e dm A g
ferwrr Y fardeft st ¥ qqry &) fadef
wiar Wiy foedt & grwt A ), o
ag ¥ o ey wy foreehr f g W
ag ST & OF A T e g }
wwdy, f% gt werT ¥ fadey A A
iy Forerer gra it A Y, W Forart sreeyy
s 7 g, Wiy foeet st ®@ T EY
g &1 ft sy fawre A AT ARAT
¢ 1 ofz gTre e § @ A ¥ fawE
qrgdt § ot T 2w A Pl AT
qIR-aTET F1 7 e e gl F v
oifge | & fosr F gvaew ¥ qg ot frdew
T wgm F ot g% R Y agT &
wgag gany § agi foar @A B
ST Y g @ § 1 F Q@ gwwar g
fir farear srerg T LA WAGT F AT
o Tarar Aifgy o fafad o @ forerr
saer w4t 4 &, afc ag ot & A
Y FYE *ft garg A} T47 avar § gL
gordt awt # ey w7 Freor gArdy farar
aa I amigw o ¥ o @
ar feT w9 ot ag A A ar awdY @
 forg wrgt @ faver &1 avey §, I99C
ST F AT G @Y ATAT A1fE, A
aF g fowr #t g w9 A §
¥y fagarg & fir wfasy § ot o
& sl 1 w23 AWt F A W Ew
wiadfeen fifages ot wrr 45 A A0
Y wT qrr §—ag fawr Frew ¥ fea-
ol &Y franelr &1

dfware w1 anfefem 45 wg R

“The State shall endeavour to provide,
within a period of ten years from the com-
mencement of this Constitution, for free and
compulsory education for all children until
they complete the age of fourteen years”.

W EWET g gw 23 aveY ¥ e oy §?

Wy Pt e d g W@ g st
T ? e gw o g A W A
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a ga o Jer 1 P Y v qraw
¥ w1 frer vl gA® aawT Ad w7
Fx § | 4o w7 fasry 7R wF THAT AR
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& ga¥ qgy qowrdr Avwfeal w@
T AT E | ey ST AT B X
fs gmr soTh Awfal ¥ drges
FEE BT g TR F T T
frr R & &fFw dver aff g @
T A Agger wreE T Agyer
Zgew wfaere % frd W A Y dw
36 X famr gaw & fr 31 faawary, 1967
A TEH I Y AR A LW FRE F
s 208 ¥, gEl T ¥ Awq ¥
Yggre wee d @ 3.0 ¥ A -
IFE T W T WA N s @
¥ Yugew e & o ogely #R A
57 5T ¥ AR qEd eHh @ Awd
# .41 v ¥ AR g oF fF Awd
ot Y A § ITwT AT 1,25 dww



271 D. G. (Min. Edu,

[t Yo Yo ]

a1 | gafed & gaaY FresT oF difafess
Wegwr wAar g s aed A
w1 § fF aod Aeger FreEd AT AP
Zeew & fad asfel § 9= T
22 {eer w3 fear § A s Az R
wWH Fa e fFwAwr s &
7g &t o Gifafess Raegaa & &0
& 1 ug dygee FE AT Agges
g wiRear &Y fotd orrer
1@ aw@ w1 §@W {1 OF gHQ
Asfa) # dlc ggar godfas )
Totfas d@vae & wetd gd g A
114 gz §, afsy awrd Asfay &
o @aaor § vy g W aw g @
art §, S g & ¥ @A ) us-
Afas @@ qgx 109 & fod 4r
feT 20 @7 & fa¥ fear wrar e o
gatmam 37 9t qafy a9 £T 30 aTq
#T A vud Fr sggfaT
sufaqi & N faq sA § agrdsv &
fa afFr aed st § 98 w7 #%
Yy ofsfaddr frz sl g af
forar trr & | €8 A A oTrouF oo
et g1 ag M ATET & fadveyr
& afo dto gy 1w § fowr wia-
FAAE A9dr § T8 AT Fgy g w
afefaddr fre o 1 & qET wrgar
g {5 912 114 qeei &1 o ¥ g9
T3 ¥ fefaddr = faer & sewdr
Frefidt ¥ 22 dwdr @ o™ W R
Afsfaddr £ Frz e ?

AT, Y i FE & TF I°g
IN¥e §, 3§ A w7 0% dywr 1968
&1 & 9 o Yygew FrzA A Agye
gresw A €Y Arsfad st I &
AT # qd wr o § 1 § AR Q@
T T g, Faw gy AnA §
T GATAT AT §, M 7@ WY
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‘“Article 16, clause 2, prohibits discri-
mination and thus assures the effective
enforcement of the fundamental rights of
equality of opportunity guaranteed by
article 16(1). The words “in respect of any
cmployment” used in article 16 (2) must,
therefore, include all matters relating to
employment as specified in article 16(1).
Therefore, we are satisfied that promotion
to sclection posts included both under
article 16(1) and (2) does manifest that the
scope of clause 4 of article 16 is not co-
extensive with the guarantee of equality of
all citizens in clause | of that article, In
other words, clause 4 of article 16 does not
cover the entire field covered by clauses (1)
and (2) of that article.

For instance, some of the matters relat-
ing to employment in respect of which
equality of opportunity has been guaranteed
by clauses (1) and (2) do not fall within the
mischiefl of the exception to clause 4.

As regards the conditions of service
relating to the employment, such as salary,
increment, pension, and age, there can be
no exception even in regard to the back.
wardness of citizens. The only matter which
clause 4 covers is a provision for the
reservation of appointments in favour of the
backward class of citizens, Itis well-settled
that clause 4 of article 16 is an exception,
is not an independent provision and it has
strictly to be construed.

It is also necessary that the language
of article 16 (4) has to be interpreted in the
coatext and background of article 335 of the
Constitution. In other words, in making a
provision for reservation of appointments or
posts, the Government has to take into
consideration not only the claims of the
members of the backward clames but also
the maintenance of efficiency of administra~
tion which is a matter of paramount

importance.”

SIA, §F hE F I gHTQ ANw-
fat % war wr Foode «ff w o
7 witfoae R@ 9T AT 7 SwT f
/Y 9T | ax 7§ Afefewr 335 % ¥
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“consistently with the maintenance of effi-
ciency” g el #Y 7 fawrer faar A

aa 7% Aefa & 9 fodar afl =
AT & 1 AT FTHTT TG AT F A% AIYH
ot § fF Fgger HIET AT ATeE
ZiET A W AFE § sa 0
arardt & fagrer & swg faadr sfae
Y Ageg 335 FT GAST FE( TgT &Y
afrart & 9T § 19 dEE F 9RAA )

st o werew 7E g 4 fF fogw
aq gAa Juadiz dtwar & W T
TTYFE FIEGH AV AIFEZITST AT AgqaT
4 fa¥ 375 wdT %o /A fwar |
HTT TART HAET TC FET @ Al
TLYFE FEEH AT VGYET GHT T S
FEWY 9 UF T H OF FAT AFATE |
TH RIFITF LA AIRE F AT AT
qtgr /1 sq@ w9 Aifgy o 7z ar
FEAAI W R 17T g W A 10 FAqY
o W@l B IE UF HIX X M FAUF
A ITAATE | FIr T A A HWQ
TggeE TreEd K AggeE W A
awEAr WY g T AFA § AR Ao
F A ¥ gAr 7

aaq gfraw § @i gg A= &
afrge wogdl & X § FFA @A E |
IIHY guenT agw WAEL Y| AT W H
TWAY N A FA9T F TAF IT FC
FAr g 9% wdr q9Ar st ¥
IT T qr A A9 gWR 9T AT TAAT
W &, a1 SfrgT aogd M AT wEAT A
Uw AL wfr wdwra W & SR
T oA § wwEw W & A 3wy
TN faeeft wifgd W 0w qEY @
W T @1 A IT 9T T Wi
R, oy ¥ W, A AT Ay
1w T g A wrondt § g fing
AT 1 T R A g A e
WYY 50 uow W difew § I WAw
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¥ 1 Afvr oF, oF s qr W gare
¥ W IAR THE I q9F 9@ @
B @ F1 FIAA Fad FEA F
g1 A% gt @ifgw wmar 31 gwE AY
flag g7 a2z 2@ fF d9w ¥ oF
TF AR F 9T TG A QAT qFE
wita & frasr so% AW 9%, oy g
feat & am a7 g9t qrFT @r g
ot 9wt & wrfwesr wm ar agt oF
wfaede ¥ gf anar fr agi & wdimd
A o1 T gar A fafeagi & am ag
w3 @ g RwfAEt w7 g Fw
FoF frova g fr adrwa ¥ gifem
st =iy fFar w7 ot rgges FreEg AT
HEYwE FI5e0 & A F T & A

T aA% IANGEE G BT /AT
2 T 9 SAIGT AEY SHAT AGAT |
AR ¥ aft w7 "Har g v oifas
qreer ¥ wfeamret W g 8t A
23 I # yAdr ¥ ¥w g7 Faard &
®7 ¥ qgi 97 A g @ 19 1 W vfa
T wada v 114 a@eqr wag Hgar
FT AFA A | UaHIfas g@w ¥ L9
afes ot enfammy dar aga s7 qar
5 &1 & wrgar § Fr woAfar S
3 AT qraAr AR § qAT A qEgee
wregd AT qJEYET FreSA & A6 A
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37 T T4 &, 37 & I F) grf
AT FLN AT AN & T 3| &
g 39 W A7 frA A B AoAervar
F IE@ A W AGHM | AT §G
fadtq safyr Iq &1 AT 931 HX E,
Ffpr g7 A aff fasar & ™ 2w
F TEITHT SAF IAHT AT J1a71 9840 |
IO ¥ I A |WA ¥ g Fo e
& afeas aTe ATy I9 ¥ IAR
arq 4l fadm | dege wRE AR
fegee ZEY B IO AT WA
forg gdie oUWy ag & Ay smoey
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HAT ¥ I fAq &7 T G0 | FAE
fad gwTd s FEREA &AW
M 1 37§ awa # AF § @ A
dr aga & FOF g, AfeT ama R
ufas 78 & wiwd § smar feza o
A ATFAT

sw & gfgwm quamar g 1 =we,
A Wt w4 oF gy TEmT #T AT AT
@ § w0 § | 7feT Fror & 77 wafa-
A & 914 Fg 95 g 5 F vt
w1 fwend a8 g fggea &
wrf Wy wnfrnd §A1 s g Ewe
fFagaar M dF & MA M IA Y
fret Wi & w9 48 1 § oFAFHF g
%1 oA aaT g | AfRT § wgm e
g fF fayes wTegy ST GYgeE 31 &
0 &Y At § WA §IT W A graq
A arwfos grad axadt T80 A9 FAqT
¥ v fgg AT & wIF +7¥ L1 Mw
formr 1, dta 7, ahg Mo feg W feg
mymEd @A A ST g o
A F@E A ITAT T qAw grawmd
ot fagg R 07 fRedt § ¥ Al € 9@
o faaet wfgd aat sga & gwed
anr edy g ST

SHRI DASARATHA DEB (Tripura East):
Sir, it is admitied that the scheduled castes and
tribes and other backward communities are
the most handicapped people. :l"hw are
backward socially, economically and educa-
tionally. I do not like to deal with this
because it is an admitted fact. Bat it is not
admitted by our Government and the country
as 8 whole that to cradicate these difficultics,
our Government has done less so far. Large
chunks of landless peasants and uncmployed
people belong to the scheduled castes and
tribes and other backward classes. 1 have seen
in my part that whenever we demand certain
arrangements for safeguarding the interests of
the Bcheduled Castes and Scheduled Tribes,
particularly of the Schedultd Tribes in the
eastern region, we arc told that the tribal
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development block has been formed to
safeguard the interests of the Scheduled Tribes
and also to save them from alicnation of land,
But our expericnce shows that tribal develop-
ment block is no guarantec at all to safeguard
the interests of the tribal people in the matter
of alienation of land.

In Tripura we have five tribal development
blocks. In almost all the tribal development
blocks more than 50 per cent of the tribal
people who have been residing there arc
alienated from the land and these people are
roaming from onc place to another in search
of jobs. So, the tribal development block does
not help them. .

Then, we are talking of rescrvation in the
services for Scheduled Castes and Scheduled
Tribes. I want to point ont that not a singl
tribal has been appointed as either BDO or
project officer in the tiibal development blocks
even though in Tripura there is no dearth of
tribal people for appointment to such posts.
Even one per cent of the posts are not filled
by tribal pcople. When even peons are not
appointed from the tribal people what is the
point in saying that you arc going to provide
jobs to tribal people. Itis simply not taking
place in our part and our Government is
pursuing a policy which does not serve the
interests of the tribal people there.

Secondly, as I have pointed out on a8 num-
ber of occasions, more than 4,000 tribal people
have been alicnated from their land during
the last ten years. Though I have drawn the
attention of the Government to this, nothing
has been done so far. Now there is a provision
that transfer of land from a tribal to a non-
tribal is not permimible without the permission
of the Government but it is very easy to get
such a permission. It could be easily managed.
Therefore, we have suggested that transfer of
land from tribal hands to mon-tribal hands
must be made a cognisable offence. Otherwise,
you ‘cannot check this tramafer. I would
suggest that Government should come forward
with legislation prohibiting the transfer of land
from tribal to non-tribal hands.

Coming to education, of the
people living in the tribal belt, it will not be
possible for each and every area to have 2
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high school or higher secondary school, Now
thote schools are located generally in the
towns or in non-tribal areas and the people
who are living in the hilly arcas arc not able
to take advantage of these schools because
they do mot get residential accommodation in
the towns. Therefore, Government should
start a number of hostels so that they can
accommodate these students belonging to the
Scheduled Tribes there.

Grants for books and stipends must be
made eligible to all students belonging to the
Scheduled Castes and Scheduled Tribes, irres-
pective of their merits. Otherwise, you cannot
help them to get cducation because these
people are very poor and they cannot afford
to spénd so much money. Therefore I request
the Lducation Minister and his ministry to
look after all these problems and see that
these difficulties of getting cducation and other
things of the Scheduled Clastes and Scheduled
‘Trihes are removed.

**SHRI L. K. DUMADA (Dahanu): I
bielong to one of the sub castes of the Worli-
community, which is a scheduled tribe in the
Thana district. My constituency includes the
Palgher, Dhanu, Talasari, Javher, Morewada,
Shahapur, Talukas and a part of the Igatpuri
talukas of the Nasik District. Excluding the
railway arcas, the remaining parts of the
Palgher and Dahanu talukas are mountainous
and 90 per cent of the people there arc sche-
duled tribes and harijans. ‘The remaining 10
per cent of the people i, e. non-tribals live in
much the same way. This arca is backward
and mountainous, and therefore the govern-
ment has started some development schemes in
these areas. The schemes are being worked
by Pancbayat Samitis of the [Jilla Parishad.
The schemes are not being implemented with
suflicient speed. Though the government is of
the view that the economic and social devclop-
rient of the tribes should take place rapidly,
the programme will not gain any momentum,
30 long as the tribals themselves do not think
they should become prosperous and happy.
Through ignorance they are not able to shake
off the habitual poverty.

Education is the chief means of climinating
Poverty. But in this part education is not
cllicient ; the government has opened schools

ASADHA 22, 1893 (SAKA) Social Walfars @ Dipit. of Culture) 278

in all the villages, but the tribals cannot take
advantage of them because they are farm
labourers, that is, they work on other people's
farms and migrate to towns in the summer
scason and so cannot give education to their
children. Due to this economic strain it is
impoasible for them to get education.

So my suggestion is that these village schools
should be closed and a school within a radius
of 5 miles be established in each central place and
children of the tribals be kept in hostels there
and the whole expenditure should be borne
by the Central Government. The children
who are educated should be given jobs. Simul-
tancously schemes of irrigation should be
taken in hand in these areas, forest lands
given to the tribals and they should be en-
abled to build houses by giving them teak
wood free. In this way alone it is possible to
promote the education and alround economic
development of these people.

ot Wit HEAAGOTT  (geAE)
aarafa w4, TARAT F @ F q@r

A T ATA ¥ AR Rt #y qgw
& & &1 Faraw g “awrr fag ager og
FmAr" + wger §1 Nfrw my ¥ fag
A7 A, O 91 gar A I §, T
A% 7 or ol 7l ¥ A &
AXAE faT sadrT FIA F o faer
@I F AEAWF g | 57 WA FT 6q0T
THY U W ZW qra § F 9w g
T A A Aol fAea & T fagor &
AT T AR AW A AT TR R PR
#rE ot g3 ar F§ A @k
gfer z0 I7 IMAF W I AqAT
wafs 4% 7 wFqAa fawen #1 @@
0% @ 1 frar @ fF fargerm &
FT gAT F A F TARTAT Agfaga
% n7 dar g AT AW FEAT 1% @
¥ qadt @ A | A fred § A
g7 @y & fea@r aft A o omft §,
fgafaen € @ wH awEdwr @, dg-
wfea & qa@ &y fwar s g
wegfaga 1 g€ & ot §, gawaeh

**The original speech was delivered in Marathi,
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[+ gHTT TRTATTHT]

& dqr qor frar wrar & Afea #
gagar § fr ¥ ard S S ga 3
F1 qEBfa g, g¥AATE, qESAA  AHGA
¥, I9F TAT FAY 9T AT E | AT AT
BN WOy aeA @1 arerw A A,
S AF ZH ATH A AIAIT FT TAFATAL
uFT AL aq & Au T F famw A
s79¥qT AZ1 Fd &, IA AFT AT 4 TAH
HF AT EAT 1 @AT F AT F g
TG TED! B[ &, FICAM Fl TAEAT B
g AT WA FLFIT A FUIT ®AT 37 77
g fogr &, 48 9 €9 FTA E, TT T3
F@E Faqg Fx &, qmaq AT
Iy &, "y agat & fAAbr fear @
gz g1 aFar 2 frgg g AT Fwz q
@ i sifaw afvfeafs & gg g gar
& afp gfgsirdr foa 1 Figa € 3 29
dar7 TE T A § | gAAAAT & A€
T 77 S=d a1 fF gw A F a7 e
I AT T AT qar T A faer
IR X | AYET F AT FT 79T ITHT
gfg &1 <t fasra o =gy, 39 6 it
gagard A Jfegr 7z frar F adz af
qraFar 2\ fyg vz & g feda f1
srafga 37 & 99T 7% ¥ Z° &0 faaw
&1 AT wgfaga AT Ffgd o1 1 517 %
7z AZ 21T 2 3T T F AT ST FAT
@ & ¥ T AL A A & |

ZHIY 331 H TH U/ AITA @ AT 97
et A8 & vz e A= AU
fafesssr aff & a7 e F 441 2 ar
= 740 & 198 UF &7 71 W@r & 9 A
TF T FH @d | gg AT ATLETE
forsror F AT H WIT AFT FT AT
AT S TEN 2 AR AFT H1 AITIFAT
& farsor Y sFFEAT AT =G SAFTAT
F4& &1 & 1§ A gifEe wEr T0E
7 aF # | a7 famw F sAAEar a8
gl @ A AT WA TG FEAT FFAL
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&1 FAM FIAA A qAT W & Al
gz fagor & i gard wiww #9393 8,
94 aF gH 939 78l qFq g | g9 A
forar #1 srigEr AgA  SARr Agfaaa A
AEIT | FY T H 58E A H9q 823
FUAT X 7@ 2 9G(F I P fqC
1125 F34rz T Fegfadad o i
% faw 3025 Tz @ & | 747 I9E &
fF =7 %z Aam@mr @tz 374 J9
fram &7 s fear @@ § ) a8 IR
frea srgfaa &

qrq I fF asFe & #AT W
st qifafrsa #sT & ¥ fawwr gean {
# 99 T § AT qYAT gL FEA[ FE
FT 3a &1 oF fafsaa ar ag s
FA A T E 1 TR ESEr T T8 6
FIEIF g a7 TEE 1 H qTA AT R
& A @aF qET @ar g | @ @
fagor s 2 fasr am 2 @30dE
FoATA USHAT  ArGizEr | 1958 ﬁ'%
TaF1 Tfaezz fFar 7471 1959 H W@H
T §3 Fa@@m gu | 1959 & 1969
% frdt 1 g wdd A& g & S
7o e Hlo 7 @@l vAT f7ar § a8 Ha
TIT 2 1 I9Fr 9 9gae &
fag #1 A1z 74 3 1 IT% THGET FT
wifsz 7 gorr 3 | AT A A
a® 4t grd wE T | A E F g
uFIgEH T AE Ry T § | wrE |-
sqea T AEr gar &) fuge [ 26
FFTL FT AT A AT FIATT &l | 44
faq aF ggaiw avET AT Wl A
=7z [Ev, Hr FOU FFA A3 AT | qZE
difsn garé wE, ofiws A Ed g
qrr #1 ufeead w1 @ 7 F fag
ot #ide qrfzs § zar3 F97 18 T9
FEEAT | 3T F AF IT AT H AT l
ga fmwar w7 faar man fegy :
e W ZWIA UF ESAMAA gET AT | il
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gren fafaeet & g ¥iew faan
ag Amytew e g of € w8 o famn
aw Q!*‘ﬁ' fafaees 2ro MroFomTodio
Y I ¥ | A T T & e w0
¥R g g FEr f5 ag g
fasg a8y &, gAT71 FEAwe AE &1 WA
Fgr 5 qg sadwe sy 47 7€y & A a9
ForFT R W AT AT ARG
faar war @41 &r6 BT ¥ @S G §Y TR
&, AT FEHT FIE AL W AT @A E,
a4 Aifer FE &Y @ &, & AW A
T A a1 7E & | Gar Faw s ¥ fAg
femr sttt ¥ S ar ag @F @ @
Faram A AT WA aE ? fage
a9 Faq arA g A @ T gy fwar
a7 7 qdaa fafreft & @9 &) q@r
¥ qERT FT T §, §oof NaAdT IAS
faq faears 1 X gmar &7 g f5
A JIT AT A T W@ oS
T @EEde i g, WA
¥ qarftor o7 a7 g€ &, A1 wATHEH T
gu # aYv o & o wewz orw wifEw
AT WrEd g A ag grfaa ady far
& oY w1 qg AGHr Fsy Ay & fF 3T
T A g F ? AT H(GA AT G
fear &Y g @er sFam & wrgAr AT
a9 @1 TG TfeF TAN qJT FL AW
wrf azfrendt €7 3w A A AT
¥ o wfase & o 3w arfoe gew @
#T A g N AT qgw g ¥
grarea wer §, I A0 WY ATF AT
W AWy I g9 gwaw
T A AT FE N, AR AT qGT
et & A Am ARy @ & sy
fe sz oI ®Y i o frr ot
g ¥ ouier I agw ™ A IR
Ty ¥ wfgd

wgr A% qrEwd T gFaeT
§, forw dwe e foex oft § 3%
e wf W 0 fafedr T &) T W
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aar Aferdr ¥ o oafed ¥ ar
FETEAY ¥ 0 oowr aF whed @
wferat ar gare & gfromy At Prfeemt
F Tt F1 A2T AF Af famr wwr
F F1€ 97 A g7 wfray & @
art g fr a7 W ag fear @
B A A T 17 dAy W &
AEHT F AN BT AT &1 ¥ AHfadr ®
HATEEl F99 fRey €0 39 q0E B
WA AE AT g A af glRafade
RN ®rm ¥, wEw gy § afea
STERdt wFAr N fara dwr ww o
& 3% ars frelr wr osge oA
T aF g AwgT A @ HEe
T AFT E1 TFAT § | UET Y qq7 ;T
g7 @|AT MBI , WA AT AT
THAT AEA A FFwE A awwr
ALY FAI O F A g A
FUIL AW A ARET @, FNTD AT 0
W oqe WA W AT AN W oqad
adt gardy avafa § | 7T IX A7 A
eI AE 2 AT #AT G 7 AT qW 8T
FEd § 7 TR Fr AL I AG A0
¥ fefgfera a8 # . feamma adr g,
T Ad & xfraDr 3@ # ar
¢ Hfwr S g 9 ¢ o A
e A faar war @ | grgET | g
mEen fmd ¢ oA g, dud arfae
T FT AT 1 Ag O AN reE@
97 W RAE W o9A W § 7 gmer
FROT ¥ T W X WT FT @A
w741 gnfr 1 & wwwar g 5w as
freew A% QT TG TR IW qANT
AR W aw H X gl W ¥
FEy § 8 ¥ qd  freay
W I A WET A& ww w
¢y fasrw, Sa¥T sgae Y #@ Ay
A OX AT ghma N awdH
w7 gemer ! & agr g fe v e
wie s Rifom ag ¥ g A
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[ SHTT AHEAALTHIY ]
fewram £77 & fag aq F0df ¥ gaga
T AEY & IE AW ¥ Fowar
gfrafafeat, w7l T sad goaa
1 ¥ ANF AT F A9, IIN A
AT AT FX | Fieewes a5 & fam
Iy FTET FAax § ) AfEw ue F
fog o 78t wAd E Yar w4y ? 9w
fog ot a7 =ifgd | A T dad
#t gaearg Nt wfas N fEw, 7
# apft wifegd 1 9% fan vgd w0 gy
A5G waw F1A A wifEd 1 amy
o 9y & fF ooy a9, 97 forw a2
w=g afer agr & fasd aY anosy
aud A g 8w sq Far Foar )
g w1 AT AALT FAT AU

st g fag (g0) : wrA ® fawin
Fd 99 W ATETT A wfa &M
T F3A § ) Afpw IEAa F qvEr
AR = AT AT FLAT A § O AR
wga A & & s AR o fawag
€% 7y ot & foreyr & &2 7T 2w
wEfr 2wy mfvgi ot A
giam @A g 2w H fasw
sk ot g 31 Frrdfaat 1 asac o
afr &, exal O maE AT 7@ § 0 AT
T qq T qT AT R AZ AT @y & fF
oY qgX A § ITHRC A A L g,
ot AfaE =37 &, ag W fre qw § oo
o & fare ay fraedi & ¥ ot
wAgfe & g A 90 <@ § ) 9
HAYAEAT ATUT FA F A v § )
wat ww w frufaal w0 arge W,
e A 9T d gHTT FY frer
WE wiag Wragy smaws g e
a9 A P o & g S g
g Arfodt FX & | 74T qE A HIUT
TR M wAEfT § ag wgdr & Wl
argeft | gw e € fF Bw A AwaeneE
w R uwhfte w ) §) e
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T8 W T1H N ey A2 §, A ITW wor
WA A X oar far waET 9%
Jawr wow freadr §, ¥ gEr AR
s ¥ frad &

18 brs.
|Sur1 K. N. Trwazrs in the Chair.]

g AW ¥ grgwdy, grf AT gRT-
Hifeqz whedt & sreqrqet ¥ anfas gram
IAETTY | Jy oy § oA A
JTEI(E AT I €T F AG FH FA
Tl #T ATEAET H AGT T £ | AN CF
FEITH AT 8 Fr 39 F1 qHEr §A%
A7 €1 ¥ a0 w@r § W qg @ A
§ 5w g% T4 71 F¥  F=G? #7r faar
7 FT WX TT FaT B, @ IR AT
A ¥ A AR F IR F WS Il
93T &, 999 &faF e § 7 FfeargE
T GIAAT FEAT TIAT §, T T4 57 A5F
faedr & T 99 B 9=y AWTE INF w7
IF F W FHE 3G AATENEF
far 72 waEsav & 5 migfgs
wEAfaF FRAl F weAas Str faea-
fraadt & NHAT N aFeAEl T A0
1,2 3@ ar wifgr 1 37
qmgAr # & feaifedr 2, 94 &1 e
& siver warfarg weAr wifgg |

i IwT g3 § AL feew ¥
T QT T4 § | g8 O TG T ST I
qer §, fag & aga weeme &1 99
geery faamr & faor 7 61 & AW
q% qqq7 FAr ® § | 59 AT W Agg
¥ ¥u gy ¢ 5 rewilfeqe as @y
femr %1 Fer g gry § & F—wre Farwr
7 eqam gre faor o, Afer g
Hifeqz a5 A7 firear w1 OLAFT FT
faar s, 7aT fosr F gror a9 B o7
ECICEE T TR GO (8- o A
qTr A & v | T wOwrT Trgdr
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fr @ 2w ¥ foer Y &Y qwEar W@,
e A wEdr & & oag o1 fawm
it aeEr § a4 guk fagdt wmw
 gra WwEW &R @ A% 9gd,
FER W A WSIMIT YT Anw-
T & SgE T W, IA A T
gyafadl #r @ frar and, A weev-
#ifsgz a5 7 fawr w1 wfgvew w7
Zq+ =rfgw |

zw 3ma 2 R gy ¥ ¥ forerr Y
oF gfawd wmaear g & oF fam-
faarrg a1 ¢ & srgde faafaay w
gler 3 7 sqafy #, W@ fr g4z
fagafqaeg ar &€ ¥ 98 &1 SIEW@
¥ fom wegydw & w3 fadi & s @
qAret & o FEAT 8, 97 fr fasefl 7 9A
F FATHA A &1 AU gEEA & fF AR
T ¥ famafegrat & wede faandt &
T 7 qden 3] A glaar § o
anfgg 1 ot faramdf [T @ 97 do Qo
A% 9% ¥ §, IT F Qe Uo F, WA
FreTiifeqz AF 97 9% §, 97 FF freno
F1 A A g1 FHA AF 97 T §, ST
gresiifenz £ qfer sgdz fagrdf &
w7 ¥ W W agwfy & ot wifeq &Yy
X FY £q g¥AW ¥ AT fqow ar
177 A =17 |

qrr faeelt & gofra-seofla Ag® o
s7 @ g, A ¥ srwd faardaat w
wArar wrar & AT et ar sfefede
feary & frg g wwar TaromAr €
Y NKAT Al & UTH a1 AR F
® X FE AF FAr, AOT seeq AT
afam & am e @ @ A Fdaw
o wfr wgea QX oA w1 ArEE
a9 5qd A1 IT & X ¥ qAws wd-
Tdr w2

&g oy § fe ar g | o
T geE § 1 e gEIt awTw § e
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& %1€ qarwr & & gieomr g oy
wyar a¥ fear 9Ar 2, 9@ ©F AT
afr-safen & 0 9 qear &1 IEF ¥ o
TG AT THET WAL AT AT H O
& AT § ) JOT B AW A AN ¥
FUAL AT FI IT FT JeAW FEAT &, AT
gHIGT FI @ 8, AT W ¥ WA
FT TAF AT F7TATE, ATTEH I A g%
3T & YFTET 97 GO F &, AY gOA
e & v o qdT wmew gan

s =rfge

& wamg &t fewraw wv weew W
HIHIET F7a1 § |

qAMfA AP WAAT AEET A
2w ora g9y T TEw AR ¥v 7 AW
Tl i g g g fw
T §A R AAr wgem sarw oft ¥ &
T TR AAMA 9 9T AA GATST B
S | AL AW FEedY 1 o fee g,
ag TAT 7€ §, o w B gw A &
(swawww) WA AT AN @@ qq
& | #T qAAT AT 97 9159 @ fF
fafaezy qEg §a wqw &, A1 9 59
qAT 9 UF, 23 920 YT 7 73,
forr &1 adn a2 g v €7 wnaa
# fewres freidm &1 ) (sqaerr)

o wur (et afeor) | fafreez
ggm A A, A g Y fr A wA
oraTe & | (smweTr)

ot gege aEael (ader): Aaz-
A7 9Ig9 T7 2799 # A a5 WA A
g WY | AT TFEAE I F
Trew OF wer aar fxav aar 1 qw Ew
afy fs ag daen few aeg gam o faf-
v el whEr X gy dger A
FAT | AEW@T, TH ¥F hAA M AT E
frgdart §) aw A § fr AT
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[ wagre qeadl]

aga faft agw o< fafreer aga w1
Tt g § enfgmaes g & | WSO
¥ 7g & a1 F fafreet aeE s1emg
s g g, wh g aga & wewT
¥ A grew ¥ aorg ad w fau &
zverer & fr fafaeze g @1 g
A H Ak 9 FOT | WOFHE A
Fwwrerr wr v w1 Aver & R adn

—(&vyua])  loraw ] ol
SR e e ] e lo e
K 2T—2 &y Jye S R
—U Lo Wy &l K BU K gl
TP S ot & & e pylan S
& i S5 gPlel ekme—Iyp
g (pf @ Jogp—Ilgp aed alad
e ol giﬁ-uaﬁ Wi S il S
;L,i.‘ PO Y] ‘J..S u,lx_.:mt.a oo 5
dyb shatafyd £ e oB) K alo
Fode Sl Jud & oS lpree— po
P ! Sy e c‘ .._su‘l) € alo
Opdng b g adgu] lphee g g
& aunlydys g S (I 0 a5
dm S LT by 6 Cale e s
Olpen e S Gl el —all S F
[—la Lo co @ye ¥ Ayp oS

el wTd aw Wagw @ o
woft (ot o wgre) - Fwifr aPaEy,
fe ag agua vz T ¢, @ g
AT H qgy o ATAT TET G, IFA
BT B FAgee ¥ ¥ gy foewa Frar
f& ww & fag ux wzr egw gy faar
iy | dar e i A <@ € WA AR
ar wey § 6 9| aew w1 Aar faan
and, 1w fog fafacee s oo Toar
AEL, FF G WA FEE ¥ LU H
grasew A & duar w2 Afew
T ugw Y UF Ty A W wIw
w wigfr M @ wgr qr fE
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faa  mEargEd #RE § fr erew
Fr owgrr ar &9 fear F@ 1 19
forg sregr ot ag 91 F T Y fafeet
gET 1 g gt W@, whEew am
@ @ E f5 umera gzedt ®owEAr
AT yda 3, 7@ fro & wqR mgan,
fersrr =Y sir, & srdar wear fFoga
AT 7T (@ e Aoy 8 g Iy
&YX FAT-HIT T FT TATE F9 & AT |

t Tedee waw fag (997)
awrafs ag, gag & § «F fawg a3
w9f Y Y & < ¥ aF s § @ vl
FY GATN g7 § | A qd-awr A A1d o
A AE @A, IT F aEwr oA A
T A oA ¥ AT AT IT AT WA Y
qamd #t wrfww 10 F ofr 37 Mg
Argr ¥ agAT g 5 degew e Ak
qeYEE ZrgeT & AT 1 afy srame frar
aa Aty gEd F gEad afes srewr
T FT g5 &, ALFT 37 & oy y=g7r
sqagr? A&t far @, frg #fr awg ¥ I
#T A7 7E HF & HYT g7 wr vy
9 a9 f 47 H @¥ #7 fyar ) AT
sq7 faF & feges FeT ¥ N 4K F-
TF TET TF AT uFo o 4 I gat
YT A I I F q0 Do Yo T
[ AFAAF s FaR FFQ
fasare & am &g asar g fe fogyr &
aot ¥ gou ¥ g7 93f 9T forad sgac
qA,§7 w1 WA ITF geEae O A
T X g 9, dfrr SfF ¥ A
afr & 4, dEgEE FEF |, IT
fafrsly ¥ frf o afafrfier adf
qr, 97 & W7 qour sqagre g fear
war, fag awg wgh 9 FEH s W
FIFT 47 AT 39§ 37 oy & o s
arfe & & fafret &, 37 Fraog ¥
I AT e ®r gt afwqr
¢, fag & o w1 W Yrew wff W,
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oz ¥ gz fear war, afeh 91 A A OF
oft FAT TN A T IAY WL ILF |

1@ fFeR Y WA AT G A0 H
g7, TIPS FTE T AT F HIT
&7 7@ § e 7z aifqa A g fE
g 3 &y feEr @Y aw w1 AR
ANTARLIR QT SAIGEE AR F
w7 & g fr ae . W I
aw ad §, «fea fam a7z & gw
7Y Fgfafrie foar Tr ¢, W3ges 1
FiAH aoE AR q g fawasz
sqagre frar sar @, Fg g7 g0 am
7 FEFAFTT & T 7 IFR
F1 sqagre AéY gat g | wmafT wET
# aiq ¥ wrswq ¥ A A fadzw w
FFAT g F FTHR T A A qfaaw
q GIAr A FL | UF AT N e
SARIT AET FA §, FTHT FHTWHT T
37 % fanrgar ¢ 41 ITF fAAE
FITATEY AR )

s & fareqr Faw e & SrgaTd AT AE
arr g | faen fawmr geaTar 2@ TT
faug § YT 7ren ATEL G GART FAT
? \ ¥x wgar ¥ &, aifadr qaEr 2,
A guw pARTEw 9 AT T
Fa & 1 i gfafadis & srarar v 3
Tend W AT T AHEATT W FH
gfrafedi ard & | arw &Y a8 W@
fr oy gfvafedisr aar & a #fad
T I ATy AT F gufav Sy
AL AT Y, A A KT JET AFAT
Farg wrar &, Prad g sy s ar
JTX frey ar gty F &7 FY o
a8 | qftor ag g ver & fF Fanar
T X R fircar a7 g1 ¥ ) gAR AL
frg 10 a5t ¥ 1957 ¥ AFT1967 &
frw gF wrfr & fecdy fafreet & e
T® ¥ £ firerr & wror W ¥ swfewTa
wiw & Yy g foar et STET

ASADHA 22, 1893 (SAKA) Social Welfare & Deptt of Gulture) 290

N T A T AT AT TF
gad wifr & owda fafrec guar
FER oft gfrafad #r st wife & @y
% fod ™ w@T Sreey 7 faar

st gre o faer@®  (Mver aw) ¢
FrfmAgar R ar sz ®E

oft T Brae s fag : & fagre
qq FE T g IEA e wfT
EECTRIE (ECICIlE i C S CEe
a1 7 gAafAdr afqy FA9T & Areqn
T oft wrfasy ¥ W sEfry w1 wd@
F gger frar | Fifey F ofsfayay
AT AIIA & FSTHF JTH A Fegray
® fam, A% fufemasr atc MYEqd o
Tzl & 9Ty fwar g ¢

waafe wfaw ag ¥ 2, 34 fagic
g+ & & T8 FEAr 1037

sit Twdre wRE fag S @q aar
ot gfraf@er g g fraa F74 § 41T
IAFI AT PPAAHRGT 19T JIFQ 5
FUZAMEAIEIT A 7 77 oww
TG FT arm 1 ¥ 44 T H ST
I ATT K ATE AT WA B
BT AT (I VAT Y F AT I CF
e TIfIT & 1 A9 T warEw, @At
&7 off TAY 8T, 1938 ¥ wfEY & war
gF7 I FfIT AT FIFAC 400 qem
n9E qig § dgAF fFw, v @
ATAT, IT BN AZAT T AU I AR
¢ st oft & srgee 34 frar afxr wr
FTd w1 wqe trac war ar, AfFT Ww
37 sifas & a1 v N 7w w1 7w
qar fegrawar g - -

gl wgren : far e feer
§ o o wraer ¥ fagre @ ot
fFy am g &

ot Tivere A fay . § 73 frage
g1 Srgar g 5 9a sifasr wr ¥
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[= T sare fag ]

g ¥ FJgET f wAH w7 wwer fwar
srr wifgd 1 w9 gfrafedr e
Farw # wf fr ag fagre giafad o
@ I 5 9w sifes MuAwag &
HFET qATAT 17 AT AP 9T fafwe
# Sy agrent @ At , IAN aifi-gify
T ®WE T FF I Hfe F fagw
safes ®Y 39 AT I |

g gk W A faenfaat & st
ol g€ & 1 A9 A @ fr fr 39 R
qg& qare fgg gfafadt & g7 giaa
¥ yfowdwe &1 e gorr, faed wd ®r
g, sy gfvatadt 1 gea Jig &
my ¢, qear gfrafadl & aEq A
T T GG THT ¥ w7 9 F Farfa
P g€ & 1 TEFTHI T ET FI0 47
¢ s uwdfaw & oe w1 Tele A
g fya ag @ faar & Aift s=&
Frfg, 38 T F AN T97 T A
& 1 Prear ®0 o Faw wrwr ww & AE
¢, afes g ¥ wgsa gawl #1dAW
war &, faad s vt e 2t &0
gty g @ fgd fF gavafaer
qFEF FHITT O AT R 0F AT qeqEn
1 § aga ¥ i fgar dgm, == Al
FT AFATET AT TZ AT FH |

st s ware gfea  (FE)
gurfr ageg, adwrr wdh fwwr v
sreen wicd fafagw &t & o & gany
ai® fafagw §fes ¥ g9 avaw ¥ &
wegfas o xS 1 areeowE
T Wi foar 9t afaedy fFaifa
o€ | 3@ FgME 1 G qT § qgi 9T
? @rg—
“The great object of the British Govern-
ment ought to be the p ion of Buro

Literature and Science among the natives of
India and that all the funds appropriated
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for the purposc of education would be best
employed on English education alone™,

MR. CHAIRMAN : Ishall call the hon.
Minister at two minutes to 7.

ft yw waw  ofer : mﬁr
agrem, 1958 ¥ meerfm ¥R arw
e wr gfwar & famr & fqum &
e ¥ ur feeda Yar fody o9 ga7
A<y et s1 Arwet w7y o ar
#ré aegfen 7 vfr 1 s Smrwret &
ArArgAr FY wY§ qarew @y 6 7 zw
¥ @7 farmr # v wrE g o w4 any
ET AT 1952 ¥ guex e W
frge g -

wrufa wgtea : A9 F FEET TRAT
warfmt,ﬂtmﬁwﬁmﬂ'ﬁ
FT TR |

ot s e wfean: &9 wwa ¥ A
SAFTHCT R FE A g gar 1 97 1931
# g & faer qrad Aifs & freg §
oF wEiequa g fegr foed faer &
w& g Afws sqra faar mar . 1929
o ¥ 3 fefar 8w & awmfer &
wr fowr e #d figew g€ ek
1936-37 ¥ firezr qae aie freex g
¥ e gl Fond sega AT
ag FwAT A fae g Qfr Afr
uF aga dfwer sqer § )

gaiefr wgew, @ 1937 ¥
wifst g& =t w38 & fad
Wy W ¥ oAy frar ol #
ofcads 1 oF wgL @ wrE g€ @
afas far qafa® sgere srewdr e
¥ v & fag Qw7 v | o
= 7ErgT gE § war foray ¢w ggfa §
farfaear & v | wE aw T o
arg | ‘

@ et otz safedt & o wsrd
wuas o1 foivd @ 1966 § arf o
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agd W at et & vl T W
gaaT GudEEET 8% I ¥ gur fiar
at wre fowr & aga afada gan
giar oIC ga¥ I W A7 AW gaAw

gar

1967 §o ¥ weie ¥ §§ WAHHA
gaedt A oA fovd faar & avaew
eI #1 | WA gEeat & fear aferd
#r wify aga a=d fod wgA MW
93 ¥ A gIem w1 faar ¥ wfq
JAFT WA AT AW wez gy wrar o
7z o afy g agwd ¥ AT
grafeg 9 qqr WEg aEEer &
agey 1| g d § fr e @
A &6 &1 F adl fear aar
gaFr qfeorm ag gar fs wrd  fae
# #r§ frdry afvads araar ofady ga
¥ ATET TGN F TH G G s wAw
& favar 7 w@T O FAG GAT 94 IA
# TZ ®T I HIT wAEar @y a0
sfag &7 § 78 & avr Sife e w0
R

gamfs  wEq @ FAT AT WA
Frfag

Wt sew  were wfewr: wafed
arsifas gare & fy R gmgwe §:

TR ® ¥ IFT g
a% faer $Y Ymage frar o

283 qFww ¥ @ v
awmy §f aar gfrafedr Rw 9t
fomr § @itwewc qar TwtaTl
ST afws sqr fRgrond

S-Fm_a‘wrﬁ ¥ uwdfy, @sg-
wifasar qaqr sefgar s guET
7 g fagr andr

4% qur gt ¥ gfem agr
arrfranfest #t fgar T afaw
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gy & fagaur v g &
fag ga% wwew wrfas fem
|

Tt wgvea ;g e dfs  sf
g T |

ft wyow (feex) : gwmw
g, a9 ¥ @Ae FEW @}
oqdwA fexrgm &1 Wi F@ ¥ fag
agrgAr g afew ww am o ol
FTAT AEAT § 9% g ¢ orgew wrew
A1 AYYET FreeT FT 7T AW A qgy I
dear 1 @ TAT [gYes FreEq, 5
AT JEge® Fe o1 Ay drad
FTAST 1 A sraFT o Fra ferar oy
av T 22 FAT Avr 457 & | IFFT B
e A S war T wan @, & 93w
FEE -

“The Planning Commission has made
a provision of Rs. 142 crores (Rs. 60 crores
for the Central and Centrally sponsored
programme and Rs. 82 crores for the Cent-~
rally aided programme) for the Fourth Five
Year Plan,”

ag 142 73 @ar ST @0 140§ 17
3 9191 & | AT TF TIF  GAMAATT T
AW RAE AT AL gE@AH FT oA
BFT FAA AF-ANT FT AR O
sar g sfer ot gard AT § ag
Fee R I W F 198 142 w0%
war St Agger FreEd AT Agger
Fresw A qTT dFqd WA F fabr
TETTAIY UF G W IAH OF TOA A
Wt & oF g 9 w1t Foar § ) @y
srafage war g ? a0 fY gt ol
¥ FT FAATHT BY T P GHHATT T

< AR qU FA § A @ A wrfar o

tag o 0% QN wfgy fe o
AFT AFAT § ITH WRT wag & w1y,
ITH W A fFar aly i s
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[ @y e ]

fodr s @ww @ Wl AfET W
oy §fF o v SwIwE Wi,
wafad & quwar g awwae #¥ 7 A%-
fa7 @tam «dr ) g g F@WA
gt A et T A TR A
fs @Y @ F A gEITwaE e W &
Fawar g VLT FIRA F A A A
dfafadrer wadie #r A7 § afea §
e Fr § ag o g ad A A &
dor fr Ao ¥ s fr afew @
TgT 3N Qe & | 399 JffET w7y g
Mz af g fam snar T A
a1 T 71 & 5 oAw o gw
QT FI F A W o0 G 3 | 7T
FT@Em ft tar || IR K frag o
g sEfmar # mew @ frawr
TF Xgww GreAn AREAr w0fgy, wa
Fa%) femsa w7 Y T At E A F
fagr s & FF zigw A} o faAe
¥ gy AT Fwar Aifge ®T & awr
x7 qredee & qrT Zrew agr & s
520 gEEaqT A Y &Y 114 a1 115 agex
@AM A FTLIP AT B, I
FIAT AT sy AT AT wifed oty
IAEYT AT FT A7 7 AT gy

FurafT W@y, &1 AT 9gw JgYew
FrEgw AT gger greew & fAF oF
g qifeded FAE o Y, nF qF-
¥y wdy forram wvag ag o1 v dgges
weeH ¥ g €A 7 AT AT F M
¥ e g & wofes @ Wi
AR TE FOAT A AT areide ¥ e
g FTh IT A@Y 9T T HAT AN
gy W | 3T &N 7 R fawfow
# f} fis Jeger FreEEw B SR
&g A war & | g9 Frord A faan
g:

“The Pariamentary Committee on the
Welfare of Scheduled Custes and Scheduled
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Tribes reviewed the scheme in 1969. The
committee inler alia recommended the libe-
ralisation of the myeans test and enhance-
ment of the rates of scholarships. As accep-
tance of these recommendations would have
mevitably led to restricted coverage on
account of paucity of resources, it has not
been possible for the Government to accept
recommendations "

¥q7ET ATE A FANT W ANSE F
TEF R g T AT e ¥ gy AdAT
F T8 &) A F swyfaer & iy <y
9T ¥ 50 FAT A1 7 A7 25 F(OF
#t qz ver 0f 1 A AN @wmAr faa
ATE N gA T AT & AW A AvfereE F7
AN | TF ATE S FCRITA T wHAT 8,
T ¥ wfiEr g 92 v 2 fr S A
ARE ¥ Agger  FreEA AT Fgges
ZE awT §, 59 w9z fegevm W
TR & A 39 AFT A 9g A8
AN Ay AdE & AR Y, T ITH FE
AN K AHT § #AT A ITH 909 A
¥ far O & T TIr W AMAEAE F
are ¥ g8, Al S W AN ga, 67
I AT FW@ T, 22-23 [ aAm
¥ FgY FT wAww g § fF Faas
WA QU Fr IAAr # ar fame
gwiT F FlEr )

gHY g TS 3 U ¥ Fgr fr
% A oF s § fafasd) s #1
41 9y w4 98 OF agA TE wEAw
AqAw AETH & A L TAARE AT
fafredt A gamr qgdh & Ha fafred
¥ g & yEe v & arfe @ A e
TG FeA1 £ G AT ITHN ArATT W
W gy g gw o qw gw e
oY av% ¥ o gfedor & ak ¥ off g7
Ty § I faew T qTEg AfY o wrlt
1o & W R a4 WY Y, A AW
TAY ST F FIHY T ATGAF ) QF
@ fafr W W Ewror W
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fafred ot &, e IhgT ferd=
AT oo

wwmfe wgvem : AT HIX omgEH
e 9T 1@ §ifeg )

frae oW 9Ty ft s A AT
faar #¥ 1 .. (wowem)... @ faEE A
7 §ifsre |

AT FEX FT Hawa ug ¢ F A
Faw ¥ waE wA ¥ foy ¥ Awwe
£ a7F ¥ 9 @ FAy AW ¥R
FEE FEIOI AEGES FIEE A1
wgges zigew & foy goiv fem s
wifgy foa® afd & 7% sofaw & fa
&=t fFar i)

wz A% AALATAfAEl & A 8§,
g7 & ® aeafafadt @ W g7 &
fr sa=T TATT ATHT FT FIEAT FALE
fagr faet & ST AT O agi = Qs
greas FRgfdr w @ A faegA
Ty TR A® FL A A fav gs
waT g WPt A 20 97T WM @A R
AT AT ¥ 80 qTHE AWM WA & 1 TH-
fod gear g MR & AT wEr
F fasmg & fad emrfaw ¥ sarer sore
firar o wnfgd 1 QT wT FIT IEA
& fod 9@ 9% 1T IHET AT TE @
0% g% W WHAAR T ATE TF 77H
A A a9 @war | HF AR AR GFA0
Tz garfaas € AfwT W aga g )
X A% AR TF eqATRe &
SR Fs & fAy, FWIAAE FT AU
o wE & A, wld gz W A
U v & Y wew adf AN qw av
aRrAT /Y arEr @R

ot weerg ey (FSEeY) © gt
wgrey, faer w1 797w qg G Wifgh
fe 3% yqu w7 @ & Afs A &
faad & gormrat &1 oW wGr A
FRAT O o% | g X § fr gl agw
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& gwed § I dWw ¥ g
e it &, gorr wfaw fasm @
Y g A W@ Qo oA, s
HT UK TFAT FT w9AT @ foredy
TR SUTT AAGT g1, TAAAAT I TS
§ v SAwmew g 3w fagwr X
FAT AT & foar & faw@ ®1 weg
saer fFar @ o A sy ® qry g

1964 ¥ fasgr s@wr &1 g
gar fora® asqw 310 B ¥ | FAA
uF 95T dm fear s IE TEY 91
fa=re w73 ¥ far 1968 ¥ qifaie %
waeql %1 vF gv-afafy gafsa & o,
faasr wfadzs oo a7 § ¥ frar 7ar)
Hamaar gfr sqawgar mr & fs
oz & gxedt # us gadr Afufy
o g7 2 fr 9g afadeq & s
av fewr feer wrat &1 ofr & wfr oty
T FAT AT I F

g@e § faeqr ¥ saqF faerg &
faar dearsit & gfa o ¢ forasdt amg &
arei forww gead @ A 99 @ §
farrt o7 qear 20 A/ § AT FoA
wear 7 #UT § | AT YM qART AT
fF 20 ad ¥ ag seqr AT g I

fagr &1 F9 ¥ H wwar  eqriga
et gar @ A7 A asg) famr ¥ &
qevE ¥ | @fFE g & AT AT gEAT
Bfy @ ¥ aw =i A arsEr e
aff & w1 = F Oeft syaewr §
fF fasr g = ¥ amfost s &
wAr & adr faer fr e &0 T
a7g M faer swden, wig a1 afeeh-
faer 2 & oy & orefr & Fora® qrnfors
a1 e gwar ®Y aw fawar ) e
FWIR TEH @A AT A ¥ @ A Afeat
o€ & wafad & sugen i v s fean
oy |
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[ #ft s o]

g wgwr s faar & @x ¥ fawre
Ag g, wEAr TR g wWiE g
Y & o ¥ qig ¥ Freafamrraa &
13 wfawa # gfggy soa wgr
1965 % 2572 ¥ agi 1970 ¥ 9a9r
deaqr 3450 g wdr ¥ | gafed fow ¥
g7 ¥ fasr qaeg gATY, 9T €@ AW
FTOF &1

qesa ww g § O fer @ ol
ofgr @Y | TOW AT AT OF T
wfes S&T &Y T & | TRA FEAS A AV
gor gt & 9er fraror @ vawr
it ¥ oraeg Fwr | 93 fed @ Ay
TSIITT X FY 2qqcqr |

AW ¥ AN FAATR® B AT FW
§ & s g5 famr ¥ Amea
q | amEy Sy or G qgrf & xAw
gify & T w7afa & @ ) gafed
HT gAY OF ag w1 fawr T afr S
¥ fagarg s O auraa st A
g9 B gAF KA f{AT )

farmat #9877 9T dq7 fRar @,
ITRY AAT FY GLAT Y STATYT BT AT |
fagre % faer *Y feafe e g @,
N o & Fagdh and & fagre & frad
wgr wqr & 99 § el ant A7 74 o
¥ gy se 199 W gz wr frar g fw
T A wAi A F@O A W ¥ fedy
#1q Fr gz qforsw WA g 1 -
fr & aeht ad a9 & A @M
wrgar § | fagre & fomre # feafs gadia
ol § )G AUWHT § ) 9 FEA
fe wiamas 7@ ¢ 5 ag Re &1 fawg
8 w7 e feafr fare ot & &Y
¥l AT T T AT FX A Agf A
§? wft wFx wax fogwr & feafy
fary ot & v swawr =gt & fawe

JULY 18, 1971  Swial Welfore & Deptt. of Culturs) 300

sorreft WY waR g ¥ ¥aw wfgy W}
et & qraraTe =y & war wfed

AT JAFT TETFLA F |

1946 & fufyer fassfrgem
T NI FA R ww A H
e gu i fegre & gew @R ¥ qur war
& wre g8 At & sar @ foan | agy
At 7t T ¥ we femr ) @
frar fr favafagea & s & g8 o
WAFTE AL & | HUC TW @ A7 feqly
Y ar Tafaar arelt & @i s g
gafad Fa fraga & fr fagre & fafgar
gfrafadr 37 it sgaear N w7, st Ay
Ty & 741 § 9 9 fawre fear sy

st AR A gHe d1e T i

=t YEEYE wewel cgAaly o, s
TF W21 a9 FIUI § O 99 & AT
wa &Y 20 faqe faery wfed | dfsa &
W ow § & oaw gaw swad
7

(W@ ol dpen ol 2]
My 2 Ly g i S 2 f
dle e oS Biipl & e
8o By s e p— ety
[ &) ao ae @ o 0

waafa Wi @ ot oy dfsdr

SHRI M. T. RAJU (Narasapur) : The hon.
Minister of Social Welfare had just narrated
the progress achleved over the last few decades
in the matter of spread of literacy and place-
ment in public services of Scheduled Castes
and Scheduled Tribes. On the basic issue
whether in these communities the per capits
income has regittered any increase and, if #o,
whether such increase is commensurate with
the increase of per capita income of other
sections, the hon. Minister was wholly silent.
Similarly, the administrative repott circulated
to us was alwo sileat on this point. T would



301 D.G. (Min. Edu.

urge upon the Minister that he should under-
take a systematic cvaluation at least at the cnd
of each Plan period to what extent the per
capita income of the Scheduled Castes and
Scheduled Tribes has registered an increase
and embody the results of that evaluation in
the administrative report that might be circu-
lated to us.

Statistics apart, the basic facl remains that
the conditions of the Scheduled Castes and
Scheduled Tribes remain as wretched as ever.
The paucity of funds is a plea which the hon.
Minister has himself advanced this after-
noon. I ask you whether the paycity of funds
is a valid plea atall. So long as our approach
to the problem is onc of social welfare, which
entails no compulsion but only compassion on
the part of the State, thc excuse may look
somewhat valid. But my submission is that
the problem is one of social justice and not
mercly of social welfare, Under social justice
it is incumbent on the State to secure for
thiese communities their due place in our natio-
nal cconomy,

It was as a measure of social justice that in
the Constitution reservation has been provided
for in the representation to Parliamentary and
to the State Legislatures. It was again as a
mcasure of social justice that reservations have
been prescribed for appointments to public
services and admissions to public institutions.
It is a measurc of social justice, I demand,
that you must make likewisc a similar reserva-
tion in the budgetory allocations. So long as
you do not make a reservation in the budge-
tary allocations, whatever else you may do can
have no impact on the economic conditions of
these communities. Now the Scheduled Castes
and Scheduled Tribes put together constitute
about 20% of the population and the least
that we must do, i3 to car-mark not less than
20%, of the budgetary allucations for the wel-
fare of these communities. I would, therefore,
request the hon. Minister to take it up with
the National Development Council to agree to
this principle of rescrvations for the benefit of
these communities as a measure of nationa
social policy. .

st TvreaTe et (T2T) @ gy

wEr, & are Y wrewr weft g W
e &t wrt  aos fawrmr wg
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£ S A @t 7g & e fawafrareg
Foft wret # ay T fargndf
o33 § dfwT & fage & apw g ag
waem g1 g F fagre & faeafaaredl #,
st o gt agr o frafaae §
At gam & sfwfrfe
v o, drn s sfewr ¥ o
gwifes 396 fera® #Y gz oY, gaw
I fer w8 g fowfed ¥ o
T 7T wged & forer a1 e fagre
F AT qEET IE AT Faaw gafa-
o ¥ ofr T A ¥ Frenar ot s
IR TR frar B ow@md it ¥ go
Wto fte ¥ | Ao frdmag @ fa
Y ¥ TG BT qTeqT KL FF are ey
faafamma & swre i€ qmar, € ar
Sfear & ar frar T g@d W & TR
oy § A IE AW wer §F 957 o
frrersy #1 gorrara oy o o fa=ft &1 e
g g A R AG e
dare & AfeT o gEL TwT 9 § 39 T
IART IAHT wIgAraT ¥ frmA w1 afawr
g anfgw | ag St afwwr @ 7 w@r
¢, e awT g fagre § 9w,
qarar widt AT IEET F AT 7EH 9 8,
I FHEL T dq=9 & |

gt g & qear gfvafaeT & ae &
FEAT WIGAT § | ST AT qgT WwW
g atr ggwr wamr ghew g &
gt geadr ¥ f afsa 4F © =0
J9g ¥ 94 graataer &1, Mfs aga a9t
ghrafadt ¢ feafa sgrae g o &1
gger ¥ fre T g, AR d Siw
g ¢ et w9 gd e T g
fawe #r qgr€ & g W QR g £
gafag AT fdeT 72 € eI 39 fam-
fogrmg ®t a@ g0 ¥ ¥ & A ge
wiea gfrafeds & awg sawr T9g

Frad g, wwafy wgwew, a8 & fr
fewelt & ogi o W WY § AW
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[ TromarTe et

famafaorea &, agh & Wamm @R
fera FoT § A gy (ege
AE FfeFw AT W, T FEAET #,
TR T TERT W @A P AT AGY
faerit ) Hagar g fe &7 & s 25
Q@ g A9 g geqrel f IETw
i #1 {ifag w@ife ag oF SQated
fadt & 7 q7 gar? Arav ars afvade
g 9T WY IPE IR AWMAFLY
A E | TE I T TG W SAITG AT
wifgy aifg, aE7 & & a7 9 W
% |

Ffed am, "aafy a9y, & a3
FEAT AREAT § 6 T /T TR IAT
TEr & AT T AT 7 79I IFT A=A
£ 157 A ¥ qADAT w1 LowE [
5<% ¥ wag faady &) wfae  fa-
e ¢ & fr g3w o § epw &0 o )
fagre & atr wm ST ¥ gAT faAa &
e #YE e A & AT ag g AwA ¥
ag~ foeer garr @ wafag dw fadaa 2
fr gae fagre & oY ore Yar Aga A
e wifgm, & & =g frogs R
¥ g qg & T @A AC | ITH F¥
w2vgd B @Y FQ AREAGC F XY €pT
% faq ®8r T@C 9 qE TCXIAEF
aga Wi gaifoa § ) X fafaedt & wer
f& gn At &7 vy, fawr ferr &
s gwar ¥ wafag Yo sgArag d fw
qweftge ¥ qF JTT A @yar o |
¥ g WrAwr faroety & @ Ign
oredt ¥ Frrzreq ot gad srar stega
foel & 3 BJ T A 1 T AT TE
o g f6 N HAMNE B TFIRT FE AL
aify sgag ot & F va¥k fawrs §
wife o dued qTq & qUT AHAIE
BN 0F D T ¥ grasT FT faar
§ o =g fowr ¥ sgawm @ W
§ AN EEd @ e ) wafag
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& wgm s o deqie & fasst oy
FFIT IFEHT TG F3A TfgT )

SHRI S. L. PEJE (Ratnagiri) : At the out-
set, [ wish to congratulate the hon, Minister
for showing good results, particularly in the
field of Higher Education.

If you take the progress made during the
last 9 or 10 years in the field of education,
you will find that in 1960, there were only 46
universities, But, today we have B3 universitics
and the total number of colleges in 1960 was
1786 with the total strength of students
11,55,000. But now the number of universities
13 83 and the number of colleges is more than
3,200. The number of students attending
these colleges is about 28 lakhs,

The University Grants Commission is spen-
ding yrarly lakhs of rupecs, particularly for
the accommodation of teachers. That is a pro-
blem felt by the teachers. Accommodation for
teachers presently numbering more than 19,000
has to be provided. The University Grants
Commission has given some figures. The Uni.
versity Grants Commission will require Rs, 120
crores for students' hostels by the end of Fourth
Plan period. But upull now, according to my
information, the University Grants Commission
has not been able to spend more than Rs. 5
crores for providing hostel and accommodation
facilities to students and teachers. The Com-
mission has been given lakhs of rupees of grants
to the hostel of the students and extension of
buildings.

1 want to say that the same attention that
they pay for higher education is not shown to
secondary and primary education.

So far as primary education is concerned,
at the village level there are not trained tea-
chers, there are not enough school buildings
there are mot good roads, there are not good
communications. Primary education has been
totally neglected. If 100 students are enrolled
in the first class, only 25 to 30 per cent appro-
ximately go to the 4th standard, and very few
go to the 7th clas. That is the case here.
Most of the State Governments have made
sccondary ecducation free with the yearly-
income limit. The people living in the village
though they are eligible no doubt, hardly get
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these concessions because there are no institu-
tions imparting higher or secondary education
at the village level ; 80, people in the vicinity
of the villages are not taking the bencfit of the
concessions,

So, I would appeal through you to the Go-
vernment that they should increase the number
of hostels so that students coming from coun-
tryside can stay in those hostels and conduct
their secondary and higher education.

st Fro fo whed (AE) : TAMfT
wgrea, faar auy gwrer wewor fa
#t qorz w1 X gwdT FWOE | W
g A oTIFT SaT AfewS 45 &
T fearr wgan g fre & gy s
T g fe W wwaed W feega
gogaw fagd 11 @ ¥ 9gg ag &t
g & yAeaT qF ¥ aewi @ fgew
Ffrard w7 ¥ frar & IO FT ITERT
aaeqr Y woAr 1 g7 gAe AfF &
frdos al & ¥ us § 1 gEET AR
e & qoe aTed A1 WY I AW | A
AT sEwT § | §ay g sty frfot
aur fog@ ot faasY et g quT @
w1 R agm ¥ AT R
T AfqT AT FANIT § A F A9
T4t A farar A faor awd &1 ¥ TR
FEET IET A § 1 I TEHI AW
a1y g A § A R el oo
FOAGY FCT O T AG G AT E |
qg sy oo ok § oAy T A
fawn § | Tow vz & fe gard are dam
T & e oW ag 9w g e gy
o ¥g w1 & fag g s § iR
TEY I9A W J & FWA qr g A
TREU AT Y WY N faed
§T AT FHEIT T §, ITHT AT AGA
% agvaer fadeft |

oW & gAT FEO Y AT I SATAT
g ghmfefeat st s w R &)
et wrelt werr ¥ wnge wr A
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q« qF 7 g g s wfreror
oY o 19 |79 yAEqT A FW I T
g A AT IETD aglt &
ST, T 9T F AG T AT |

gns Fenwr famaw qger a4 7
WEET AT AT § W NAT qgw SAw
g9 ¥ a1 | 3% A s 5 ] IR
arfgar st wor T 4f | A anw
o fafreet amgm s g oft g
EH | W AG@ ¥ F A F e
fafreex a9 o vw 78 v @
femdde & qm 91 1 o= a7 faver framr
FqE AT 1T AG@ § TEW
Tefl ek qTEH ¥ AT g g g
# ot aweErd § ST wAwy ¥ g
TRg A FA g AR gweArHi oY
gemrr & e Iorg de¥ § www w
¥ argm g 5w fawr wy arfes g
feqrédz & arg Sre fear s anfir &t
F &7 ¥ [T FIH I9 T8 |
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wifaw streqr, dafrs  srear aga frld
g€ ¢ a7 gadr A awr fadw s
s wnfed | Avwfeay & S e s
& aggu @ wifgd, S sow wgw
fear &1 afaw stavqr & gaw & fAg
Leifckeck 8

/dr & fAg &Y gAwr 9 99 gFe
s & mdr @, ghroAar A1 Frfest
& wrr d, IAR IAH0 AEA fAaiz
g AT &) IARY FIQT FIT ) FAH
FH OF g B qEA WY O g

gamfa wPea  gfysaat 9T oW
T2 EV AN HT IR T GFAE |
T AT FATT FL |

st dto dro wiww : FTEIC ¥ faaed
ufar &t ©F J@ & AT Wgar g
fawg St 97 oF qEAr A yw @A
FLW I IHH TA R AT JAR |
TEYFE FIEH ACYTE ZrEeN w7 AN e
a2 frgd @ W @ 98 ¥ Ughey
ofar # a@ @ IAwr fAwEr agr
q7 | 39 gfear & arge A AT 9g ¥
grems @ W A g, IR IqY A
& 1, sgfoaa 7f free | & wrgan
gfs gu faw *tawe same fear sy
ax 99 el A o a € g AR
o e oy fr fafemt o ag &
WP WY & qgy | Faw st &
W@ FEAA FT @V §, IANT AT A A
AT FAR |

o waww wye (afeare) @ gty
wEEE, g IwE 9T @ w0 fer gw
AW 9T A qAT §T AT TAT TH
w e & famfedr ¥ Faga d
@TECH ATYH WA TEAT AT 4T
wgr few frew w7 siroramer 8Y T &, e
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fren o grofeddt agr o del gE g,
e N WY vEw W@ @ AR
99 A% & g 17 #17 @w ek g,
% 99 & qd A T@AT IgAT qr
7T §9 aaER WY I FA AvEaw 9v )
9T 9 AL T & T AT TE I I
F AW @A ST AT A FAEF
it faafaxr 7 agadrad s &
T eheew At fawe F # agT dgaw
R A Aawar g fF arEaT e
qffadz & g aw ¥ 3w A &
fFdT & fau Ygaq §@ 7 F% s
FI 1 T & O Y aoreror 3 TrEAT B
gt THE A9 FA d ST ARE &
faw ot THES & IAFT AT TEAT FL,
I gFRAEE w0 & 7z ot WA g
fe o am aefm S & ara &
fega w3 faar smg .

ot wg Y @ Uar

s ga T FAET

off @7 g faor

ot @7 O ageqarfaar

st & @@ Wgar

oft §t T T

X FgEr

waw & fawfedr & ag o foee
fA 99q ATEZH T FAAT §, WA H
g9 A AW T AT f—

wwmfe wgvew : fafreet age @t
s €ifore )

ot oo Wy fafeer agw W
At % Rar g &1 Tqw a7 o @ AW g

wwafe wgvew : 3@ 9T KR A1
o g § Y g 7y ehwT A s

#The speaker not having subsequently accorded the necessary permimion, the document

was not treated as laid on the Table.
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qTE ATQAT AT FAT A TATT F3A IGH
A% & TR A T QT AT ATE |

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY): Mr.
Chairman, I am back in a court of law for this
reason that the invariable practice in the
court of law was that when the examination-
in-chief of a witness was over and it was time
for the court to rise, the cross-examining coun=
sel was asked to put at least one question so
that the next day there was no further exam-
ination-in-chief and only cross-examination
was continued. 1 take it your direction is that
1 should start today so that tomorrow I shall
be the only one who should be spealing on
this very very interesting debate which has
Just taken place.

I want to thank cach and every hon. mem-
ber for the great contribution they have made
today, It was absolutely clear that practically
every problem which education and the mem-
bers of the Scheduled Castes and Scheduled
Tribes face today was debated, argued and
placed before this House. I shall be dealing

with as many points as possible. I suppose I
shall also have some restriction with regard
to time,

Muney is not the only matter with regard
to this Ministry is short, Time also, I suppose,
will be rather short tomorrow when I have to
reply to the many points made. So if I am
unable to deal with ecach and every point,
hon. members will, Ihave no doubt, pardon
me. I shall certainly deal with each and every
major point made today.

Before I conclude today, may I thank
those hon. members who were kind enough
to congratulate me, although, frankly speaking,
I must confess that I do not deserve any con-
gratulations atall. T do pot think anybody
has been praised so much as I was today for
having done preciscly very little. ...

MR. CHAIRMAN :
tomorrow.

He may continue

19 hours

The Lok Sabha then adjourned till Elsven of
the Clock on Wednasday, July 1, 1971]
Asadha 23, 1693 (Saka).



